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 LOK  SABHA

 Weduesduy,  August  21,  I974/Sravana
 30,  896  (Saka),

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {[Ms,  Seeaker  था  the  Charr]

 ORAL  ANSWERS  TO  QUESTIONS

 Cable  ang  Conductor,  Manufacturing
 Industry

 "426,  SHRI  ISHAQUE  SAMBHALI
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 ta)  whether  the  cable  and  conduc-
 tors  manufacturing  industry  is  facing
 crists  because  of  credit  difhiculties;

 (b)  ॥  ४०७  the  facts  thereof,  and

 (c)  the  steps  Government  have  tuken
 to  ease  the  situation?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICUL-
 TURE  (SHRI  C.  SUBRAMANIAM):
 (u)  to  (०),  The  cable  and  conductors
 manufacturing  industry  hag  been  fac-
 ing  a  number  of  difficultios,  though
 these  are  not  directly  related  to  credit
 uifficulties,  Two  major  problems  fac-
 «d  by  this  industry  pertain  to  the
 shortage  of  aluminium,  and  the  steep
 inereage  in  prices  of  raw  materials
 lately,

 Government  hag  permitted  the  im-
 port  of  aluminium  to  umits  which

 780  L.S.—,

 would  like  to  import  this  metal  to
 augment  indigenous  availability.
 Eftorts  are  also  being  made  to  increase
 the  indigenous  production  of  alumi-
 ium

 While  some  units  in  the  industry
 me  reportedly  also  facing  credit  diffi-
 culties,  the  problems  are  not  pri-
 matily  a  problem  of  credit  difficulty
 since  the  banking  system  hag  ghown
 readiness  to  sulve  genuine  p.oduction
 difficulties  faced  by  firms  when  credit
 difficulties  become  a  constiaint  on  pro-
 duction  in  key  sectors  of  the  economy.

 श्री  इसहाक़  सम्भाली:  स्पीकर

 साहब  मिनिस्टर  साहब  वा  जवाब  ब्रिलकुल

 कल्ट्राडिक्ट्री  है  ।  उन्होंने  कही  है  कि  कोर्ट

 ऑडिट  टिफिक्ल्टी  उस  को  नहीं  है।  एसा

 मालूम  होता  है  कि  उन  की  नजरों

 में  जे।  बडी-बढी  फैक्ट्रिज  है  उसे  की  हालत

 ही  है,  जो  छोटी-छोटी  पैंबद्रीज  है  थे  उन  की

 नजरा  में  नहीं  है  |  उनका  बहता  है  कि

 रा-मैटीरियल  नी  एलियम  की  कमी  है

 टम  लिये  इम्पोर्ट  की  'इजाज़त  दे  दी  गई  हे  ।

 यह  बड़ी  गौरतलब  बाल  है  शम  लिये  मै

 जानना  चाहता  हा

 a)  क्‍या  यह  सही  है  कि  बिरला

 की  हिंडाल्को  फंकी  जो  एलॉमिनम  को

 प्रोडक्शन  में  हिन्दुस्तान  में  सब  से  बड़ी

 फंड  है  उस  ने  एलाउन्स  कर  दिया  है  कि

 हम  केबिल  पैट्रिस  को  एलिन  नहीं
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 देंगे  ni  राज  केबिल  फैक्ट्री  को  हिंडाल्को

 से  एलूमिनम  न  मिलने  के  कारण  इम्पोर्ट

 की  नौबत  करा  गई  है  t  भ्रमर  बह  सही  है  तो

 इस  पर  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 (2)  कंडीश  फ़ीस लि टी  के  बारे  में

 सरकार  की  पालिसी  क्‍या  है  ?  क्‍या  छोटी

 फैक्ट्रिज  को  क्रेडिट  देने  के  लिये  सरकार

 ने  बसों  को  कोई  खास  हिदायत  दी  हैं?

 SHRI  2.  SUBRAMANIAM:  Not  only
 Hindalco  but  all  the  aluminium  fac-
 tories  are  producing  much  below  their
 capacity,  This  hag  been  declining  from
 year  to  year.  This  igs  mainly  a  pro-
 biem  of  power  availability.  Because
 of  power  difficulty,  it  has  not  been
 possible  for  many  of  the  factories  to
 produce  according  to  their  capacity.
 ]  find,  in  97l-72,  the  utilisation  of
 capacity  was  08  per  cent;  in  ‘1972-73,
 it  was  97  per  cent;  in  1973-74,  it  was
 70  per  cent  and  in  ‘1974-75,  it  has  come
 down  to  52  per  cent.  Therefore,  we
 are  looking  into  it.  As  a  matter  of
 fact,  this  is  a  matter  which  will  have
 to  be  tackled  on  a  national  basis  be-
 cause  aluminium  is  a  very  important
 metal  not  only  for  the  cable  industry
 but  for  other  essential  industries  also.
 The  Government  are  taking  various
 steps  for  increasing  the  production.
 Till  it  improves,  we  have  to  neces-
 setily  depend,  to  a  certain  extent,  on
 import.  In  spite  of  high  cost  in  the
 international  market,  we  have  allow-
 €d  import  to  some  extent.

 With  regard  to  credit  for  small-
 scale  units,  the  banks  take  the  credit
 requirements  of  the  small  scale  also.
 The  only  thing  ig  that  it  should  relate
 to  preduction.  On  that  basis,  whe-
 ther  it  is  small  or  big  industry,  the
 banks  would  offer  credits  to  them.

 श्री  इसहाक  सम्भाली  स्पीकर  साहब

 ी
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 मैं  मालूम  करना  चाहता  था  --किया  यह

 सही  है  कि  हिंडाल्को  जो  हिन्दुस्तान
 में  एल्युमिनियम  पैदा  करने  वाली  रब  से  बड़ी

 फैक्ट्री  है  श्लोक  जो  बिरला  की  फैक्ट्री  है  उस

 ने  यह  एलान  बार  दिया  है  कि  वह  केबिल

 फैक्ट्रिज  को  एलूमिनम  नही  देगी  ?  हिंडाल्को

 के  इस  एनाउन्समेन्ट  की  वजह  से  हमारे

 मुल्क  को  दूसरे  मुल्कों  से  एलुमिनियम  इम्पोर्ट

 करना  पड़  रहा  है  और  हमार  मुल्क  का  पैसा

 दूसरे  मुल्कों  को  जा  रहा  है--इस  लिये

 मैं  सरेंडर  से  जानना  चाहता  हूं  —  क्या

 उन्होंने  ऐसा  एनाउंसमेंट  विश्व  है?

 दूसरा  सवाल  मैंने  यह  पूछा  था  क  छोटी

 फक्ट्रील  को  वर्मा  देने  cr  बेसिक  दया  है  ?

 राज  श्राप  के  ब  बड़  -बर्ड  फैक्ट्री  को

 नज्जो  देते  है,  छोटे  परगनों  को  नहीं  देते

 है,  इस  लिये  क्‍या  श्राप  ने  इत  केबिल  फैब्रिक

 को  कर्जा  देने  के  लिय  बको  को  कोई  हिं दावत

 दी  है

 SHRI  a.  SUBRAMANIAM:  As  far
 as  credit  is  converned,  I  have  already
 stressed  the  fact  that,  no  doubt,  there
 37५  a  credit  squeeze  but,  at  the  same
 time,  instructions  have  been  issued
 thet  we  should  not  put  a  constraint  on
 p  oduction,  whether  it  is  gmall  or
 medium  or  large  scale.  Therefore,
 whenever  there  is  a  constraint  on  pro-
 duction  for  want  of  credit,  they  can
 approach  the  banks  and  the  banks  do
 provide  credit  on  the  basis  of  produc-
 tion,  whether  it  is  small  or  large  scale
 industry.  As  far  as  Hindalco  is  con-

 cerned,  that  they  will  not  supply,  this
 is  being  dealt  with  by  the  Mines
 Ministry.  The  allocation  is  made  by
 the  Mines  Ministry  for  various  units.
 Sinee  the  hon.  Member  has  made  a
 specific  charge  that  they  have  made
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 श्री  इसहाक  सम्भाली  :  स्पीकर  साहव,

 में  आपकी  प्रोटेक्शन  चाहता  हुं,  मेरे  सवाल  का

 जवाब  नहीं  आया  |  मैंने  जो  बात  पूछी  थी,  उत

 को  उन्होंने  टाल  दिया,  दूसरी  मिनिस्ट्री  पर

 डाल  दिया  ।  केबिल  फैक्ट्रिज  को  इत  की  मिनी-

 ट्री  डील  करती  है,  इन् तन लिए  में  मालूम  करना

 चाहता  हूं--क्या  इन  को  इस  पब्ल  की  कोई

 शिकायत  मिली  है  कि  चिल्ला  की  हिण्डालको

 ने  केबिल  फैक्ट्रिज  को  एलूमिनम  सप्लाई  करना

 बन्द  ६८  दिया  है?  सगर  एसी  शिकायत

 मिती  है  तो  जाहिर  है  कि  इन  की  मिनिस्ट्री

 सफ़र  कर  ही  है,  तो  क्या  इन्होंने  दूसरी

 मिनिस्ट्री  से कोई  बातचीत  की  है  ?

 cba: &  सहृदय  :  यह  सवाल.  दूसरी

 मिनिस्ट्री  से  लुक  रुखता  है।  उन्होंने  कहा

 है  कि  मुझे  पता  नहीं  है,  लेकिन  में  उन  से  पूछ

 लूंगा--इस  अलवा  जाप  कौर  क्‍या  चाहते

 हैं  ?

 श्री  इसहाक  सम्भली  :  मैं  यह  जानना

 चाहता  हुं-अगर  यह  सई  हैं  कि

 जिला  की  हिंडाल्को  फैक्ट्री  ने

 स्वाल  किल  फैक्ट्री  को  एल्युमिनियम

 देने  मे.  डकार  कर  दिया  है  और

 बजह  से  इम्पोर्ट  wet  पड़  रद्दा है  तो  क्या

 सरकार  उन  को  जो  पते  दामों  पर  बिजली

 दे  रही  है,  दूसरी  फैसिलिटी  दे  रही  है

 इन  फैसिलिटी  के  बार  में  फिर  और

 करेगी  |  हमार  यहां  से  2  पैसे  से  चम  यूनिट

 में  बिजली  मिल  और  हालत  यह  हो  fa:

 एल्यूमिनियम  ने  पिन,  इम्पोर्ट  करनी  पड़े--

 यह  कहां  का  इन्साफ  है  ?
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 अध्यक्ष  महोदय  :  आप  तारीफ  रखें

 ओर  तहम्मुल  मिजाज  से  उनका  जवाब

 चुने

 SHRI  =  SUBRAMANIAM:  I  am
 glad  I  have  received  some  informa-
 tion.  Complaints  were  received  that
 Hindalco  was  saying  this  about  sup-
 plies  being  obtained  against  advance
 payment.  The  Department  of  Mines
 has  advised  Hindalco  to  resume  sup-
 plies  as  per  previous  terms,  on  the
 basis  of  letter  of  credit.

 श्री  मुहम्मद  जमील्रहमाम  क्या

 मिनिस्टर  साहब  मेहरबानी  करके  बतायेंगे

 ि  केबिल  पान्डक्टर्स  मैन्युफैक्चारिंग  इंडस्ट्री

 स्माल  स्केल  वेनिस  पर  वित्तन  हैं  और

 क्या  मिनिस्ट्री  ने  कोई  ऐसा  डायरेक्शन

 दिया  है  कि  स्माल  स्केल  इंडस्ट्रीज  को

 मैक्सिमस  सच  ऐंड  सच  'इतना  क्रैडिट  दिया

 जायेगा  और  दिया  जायगा  तो  aa  पक  ?

 शर  साल  में  दप्  पथिकुल्लर  इंडस्ट्री  को

 कितने  दिए  गए  हैं  ?

 SHRI  C.  SUBRAMANIAM:  I  would
 like  to  have  notice  to  give  figures  witb
 regard  to  credit  about  mall-scale  and
 lerge-scale.

 SHRI  DINEN  BHATTACHARYYA:
 There  is  a  cable  factory  in  Rupnarain-
 pur.  It  is  a  public  undertak-
 ing.  It  is  called  Hindustan  Cables.
 What  is  its  capacity?  How  much  they
 are  producing  in  that  cable  factory?

 My  next  question  is....

 MR.  SPEAKER:  It  is  of  a  general
 nature.

 SHRI  DINEN  BHATTACHARYYA:
 How  could  you  allow  Mr.  Ishaque
 Sambhali—because  he  igs  Chairman  and
 I  am  not?  He  put  the  question  and
 the  Minister  replied...
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 MR.  SPEAKER;  His  question  was
 quite  relevant.

 SHRI  DINEN  BHATTACHARYYA:
 Cable  factories  are  facing  difficulties.

 MR.  SPEAKER:  You  are  asking  a
 separate  question  for  which  notice
 must  be  given.

 SHRI  DINEN  BHATTACHARYYA:
 In  a  general  way  I  am  asking.  What
 is  the  total  capacity  of  the  Cable  Fac-
 tories  all  over  India?  Number  one.
 What  is  the  shortage  due  to  which  we
 import  from  outside?  There  js  one
 aluminium  factory  which  is  closed
 down  by  Jammu  and  Kashmir  Group
 of  industries.  Sometime  back  the
 Minister  assured  that  enquiries  will
 be  held  so  that  Jammu  and  Kashmir
 Aluminium  Factory  may  be  brought
 into  production,  either  by  taking  it
 over  or  by  some  other  process.  These
 are  the  two  questions....

 MR.  SPEAKER:  Don't  ask  two
 questions  at  one  time.

 SHRI  DINEN  BHATTACHARYYA:
 Put  it  (a)  and  (b)....

 SHRI  0.  SUBRAMANIAM:  I  have
 already  stated  that  the  aluminium
 industry  is  dealt  with  under  the  Mines
 Ministry.  Therefore,  with  reference
 to  the  Jammu  and  Kashmir  Aluminium
 fattory  the  question  should  be  put
 to  that  Ministry.

 SHRI  DINEN  BHATTACHARYYA:
 What  is  the  total  demand?  How
 much  they  are  producing?

 MR.  SPEAKER:  I  have  no  objection
 ig  the  Minister  is  prepared.

 SHRI  Cc  SUBRAMANIAM:  I  do  not
 have  the  figures  here.

 MR.  SPEAKER:  It  does  not  arise
 out  of  it,  but  he  is  connecting  it  some-
 how  or  ether.  He  should  give  a  sepa-
 rate  notice  for  thia

 थी  झ्र चल  सिंह  :  क्‍या  मन्त्री  जी  बताने
 की  कृपा  करेंगे  कि  कितनी  फैक्ट्रिज  जो
 कन्डक्टर्स  बनाती  हैं  उसको  एल्यूमिनियम
 नहीं  मिल  रहा  है  भर  वह  बन्द  हैं  ?
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 SHRI  C.  SUBRAMANIAM:  Just
 now  I  answered  that  there  is  a  great
 shortage  of  aluminium.  I  am  _  sure
 that  at  least  some  of  the  units  would
 have  been  closed  for  want  of  it  and
 we  are  trying  to  treat  the  production
 within  the  country.

 Meanwhile,  we  are  arranging  some
 imports  also.

 Jalkundi  Project  in  Upper  Reaches  of
 River  Kapti  in  Nepal

 *428.  SHRI  B.  R.  SHUKI.A:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  any  proposal  popularly
 known  ag  Jalkundi  Project  m_  the
 upper  reaches  of  river  Rapti  in  Nepal
 wag  investigated  by  the  Indian  team
 of  experts;

 (b)  whether  any  feasibility  report
 Wags  submitted  by  them;

 (c)  whether  any  follow-up  action
 has  been  taken;  and

 (d)  the  steps  proposed  to  be  taken
 by  Government  for  implementation  of
 the  project?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  2,  PANT):
 (४)  to  (d)  A  statement  ig  laid  on  the
 Table  of  the  House.

 Statement

 (a)  to  (d)  The  State  Government
 of  Uttar  Pradesh  carried  out  surveys
 from  1955-56  in  co-operation  with  His
 Majesty’s  Government  of  Nepal  for  a
 dam  on  the  Rapti  at  Jalkundi.  The
 site  of  the  dam  was  inspected  by  a
 Team  of  Officers  of  the  Central  Water
 and  Pawer  Commission,  Geological
 Survey  of  India  and  the  Government
 of  Uttar  Pradesh  in  1956,  Based  on
 these  investigations,  the  State  Gov-
 ernment  prepared  a  preliminary  re-
 port  for  a  multipurpose  project  for
 irrigation,  power  and  flood  control.

 It  is,  however,  considered  necessary
 to  investigate  other  possible  alterna-
 tive  sites  for  the  dam,  so  as  to  select
 the  best  location.  His  Majesty’s  Gov-
 ernment  of  Nepal  have  been  approa-
 ched  in  this  connection.
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 SHRI  B.  R.  SHUKLA:  May  I  ask
 the  hon.  Minister  whether,  according
 to  the  preliminary  reports  submitted
 by  the  State  Government  of  U.P.,  the
 project  in  question  hag  been  accepted
 as  technically  and  economically  viable
 and  if  so,  why  has  not  the  project  been
 taken  up  so  far  although  20  years
 have  passed  since  the  date  of  sub-
 mission  of  the  Report?

 SHRI  ह:  C.  PANT:  The  economic
 viability  of  the  project  has  not  been
 established  as  far  as  I  can  see.  But
 the  central  point  was  that  this  parti-
 cular  site  meant  the  submergence  of
 a  large  number  of  villages—about  60
 villages—-in  Napal.  In  fact  when  the
 King  was  here  this  matter  was  also
 discussed  with  him.  This  was  a  mat-
 ter  of  concern  to  Nepal,  Later  on,
 the  possibility  of  finding  other  sites
 was  explored  and  was  taken  up.  The
 U.P.  Government  itself  suggested  that
 we  might  approach  the  Nepal  Govern.
 ment  in  this  connection.

 So  far  as  the  alternative  site  ig  con-
 cerned,  one  site  has  been  proposed  on
 the  basig  of  a  paper  study.  But  the
 Nepal  Government  has  to  agree  to  the
 initiation.  This  has  been  a  joint  pro-
 ject.  In  any  case  much  depends  on
 the  Nepal  Government’s  agreeing  to
 the  project,

 SHRI  B.  R.  SHUKLA:  There  is  con-
 sideration  of  the  first  report  which  it-
 self  has  taken  20  years.  May  I  know
 since  the  consideration  of  the  alter-
 native  site  has  been  started,  if  there
 is  a  possibility  of  coming  to  any  fruit-
 ful  conclusion?  Or  would  it  take  at
 least  half  a  century  more?

 SHRI  K,  0,  PANT:  I  feel  that  the
 hon.  Member  does  not  appreciate  fully
 that  when  we  are  taking  up  any  dam
 in  any  country,  this  is  not  a  dam  in
 India,  we  have  to  see  whether  it  can
 be  implemented  and  we  have  to  carry the  other  country  also  with  us.  In
 fact,  it  has  to  be  obviously  to  this  ad-
 Vantage  also,  before  they  would  agree to  such  a  dam.  Thig  also  has  to  be
 kept  in  mind,

 SHRI  B.  R.  SHUKLA:  One  more
 Question,
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 MR,  SPEAKER:  You  have  already
 asked  two.

 श्री  नरसिंह  नारायण  पांडे  :  क्‍या  मन्त्री

 महोदय  बतायेंगे  कि  दूसरा  प्रोजेक्ट  जो
 सिकटिया  प्रोजेक्ट  है  जिसको  आपने  दूसरा
 झ्राल्टोटिव  प्रोजेक्ट  माना  है  उसके  बारे  में
 गवर्न॑मेंट  श्राफ  इंडिया  ने  कौर  इरीगेशन
 डिपार्टमेंट  ने  कोई  मैप  तैयार  किया  है  शौर
 उसके  सम्बन्ध  से  नेपाल  के  इरीगेशन  ऐंड
 पावर  मिस्टर  से  भारत  के  भूतपूर्व  मिनिस्टर
 श्री  के०  एल०  राव  की  बात  हो  चुकी  है  वहां
 पर  60  गांव  नहीं  3  छोट  छोटे  गांव  ही  पड़ते
 हैं  प्रौढ़  नेपाल  गवन  मेंट  इस  प्रोजेक्ट  को  एक्सेप्ट
 करने  के  लिए  तैयार  है  तो  कया  श्राप  इस  पर
 कोई  स्पीडी  एक्शन  से  रहे  हैं  जिससे  यह  प्रोजेक्ट

 पूरा  हो  शौर  उत्तर  प्रदेश  के  पूर्वी  जिलों  को

 हर  साल  फ्लड  से  बचाया  जा  सके  ?

 श्री  कृष्ण  चना  पन्‍त  :  :  नेपाल  गवर्नमेंट
 की  प्रतिक्रिया  क्‍या  है  वह  कभी  ठीक  ठीक

 कहना  मुश्किल  है  |  वे  इस  पर  विचार  तो
 कर  रहे  हैं  उन्होंने  न  महीं  कहा  है,  कहा  है  वे
 इस  समस्या  को  समझते हैं  लेकिन वे  प्रभी  इसपर
 विचार  कर  रहे  हैं  |  इस  सम्बन्ध  में  जितनी

 सूचना  उत्तर  प्रदेश  के  पास  थी  उसके  आधार
 पर  और  जो  हमारे  पास  थी  उसके  आधार
 पर  डा०  राव  ने  इस  चीज  को  देखा  था  कौर

 इसीलिए  मेने  कहा  कि  पेपर  स्टडी  के  आधार
 पर  यह  सुझाव  दिया  था  कि  इस  साइट  पर
 नहीं  दूसरी  साइट  पर  ह्म  बस  सकता  है  जिसमें
 उतने  गांव  सवमजे  नहीं  होंगे  ।  जैसा  मेंने
 कहा  इस  पर  बातचीत  हुई  है,  हम  ने  जो
 नेपाल  के  एम्बेसेडर  हिन्दुस्तान  में  हैं  उनसे
 बात  की  है  भौर  भपने  देश  के  जो  एम्बेसेडर
 नेपाल  में  हैं  उठते  पास  भी  इसकी  सूचना  भेजी

 है  ।  इसके  अलावा  कभी  पिछले  हफते  उनके
 सेक्रेटरी  पावर  ऐड  इमिग्रेशन  जाये  थे  उनसे

 हमारे  सेक्रेटरी  ने  बातचीत  की  है  लेकिन  जैसा
 मने  कहा  अभी  हम  किसी  फैसले  पर  नहीं

 पहुंचे  हैं  ।

 क्रि  भोगना  ना  प्रत्यक्ष  महोदय,  भें
 जानना  चाहूंगा  कि  राप्ती  के  विषय  में  जो
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 ont  err  है  तौर  इस  पृष्ठभूमि  में  कि  प्र पने
 देश  में  क्च  की  सकट,  है  भोर  जो  बाई
 कराती  है  वे  सभी  हिमालय  की  "दियों  से  जाती
 है  और  नेता  को  भी  विद्युत  की  भ्राभश्यकता
 है  ऐसी  स्थिति  में  क्या  राप्ती  के  जनाना
 कोशी,  ब्रागमती  शोर  कमला  कवियों  ५र  उन
 के  उद्गम  के  स्थित  पर  ऐसी  बहुत  धी  योजना
 के  सवाल  पर  भारत  सरकार  बिचार  कर

 रही  है  जिस  से  बाढ़  पर  निरंतर  हो  सनौर
 सिचाई  और  विद्युत  का  भी  काम  हो  सके
 कौर  इस  कोशी  से  भारत  में  जितना  उत्पादन

 हो  रहा  है  उस  का  भ्राधार  ऊत्यादन  काशी  ज॑  ।

 विद्युल  दफ्ोजता  से  हो  सकता  है  इस  के  लिए
 भी  क्या  प्रयास  किया  जा  रहा  है  ?

 भरी  कृष्ण  चन्दर  वस्त ,  प्रत्यक्ष  जी  गंगा
 को  जितनी  शाखाएं  है  इर  से  जो  आती  हे
 उप  हे  से  बहुत  सारी  नेपाल  से  ar  कर  दाती
 है  और  दत्त  में  प  बेहतर  पर  बाध  जोर  करता ले
 पर  भी  जबीर  उस  के  प्रभावी  महक  कमला
 शौर  बागमती  न  सब  योजनाओं'  धर  परि  लि-
 मिसरी  ब्रा  हुई  है  कौर  होती  है  बीच  बीच
 में  नेपाल  सरकार  ने  कली  बोजा  पर  जैसे
 ज्यादा  दिलचस्पी  दिखाई  उस  पर  बाते  आगे
 बढी  आर  जैसे  जैसे  उस  का  शार  हमारा  मतभेद
 हो  माता  है  तो  उत  योजना  पर  बागे  काम
 कसने  के  लिए  आसामी  हो  जाती  है  ।  1.14
 चर्चा  तो  हम  ध... क  पर  करते  हैं  लेकि।  किसी
 एक  वक्‍त  एक  वॉज सा  पर  ज्यादा  जार  दे  कर
 वह  चीज  शाने  कर  पाए  है  सौर  जैसा  कि  में से
 कहा  कि  दोना  के  फरस्पर्िक  लाभ  की  यहीं
 योजना  है  4%  तो  सभी  लाभ  की  योजना
 है  जैकिट  कम थार  एक  पोज तां  की  ले  कर
 हम  चलते  है  ।

 श्री  चण्डिका  प्रसाद  :  मापनीय  प्रत्यक्ष
 महोदय,  रास्ती  की  बाढ़  से  हमारे  उतर  प्रदेश
 के  पूर्वी  जिले  बहुत  प्रभावित  होने  है  और  यह
 जो  जन कंडी  योजना  है  यहँ  बहुत  महत्वपूर्ण
 योजना है  लेकिन  28  वर्षो  के  भ्रमर  कभी  तक
 भारत  सरकार  नेपाल  सरकार  से  ध  तथ  नहीं
 कर  पाई  है  तो  क्‍या  मागगीप  मी  जो  पह
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 बतीपेंगे-नेपील  सं सकारे  से  बातें  करने  में
 सफलता  तो  हें  मिलेगी  लेकिन  कही  दूसरे
 2840  ने  लगे  जान-  कि  हमारे  धकक्‍्सबर्ट
 शरीर  दूसरे  लोग  कया  कोई  दूसरा  ऐसा  शय
 मही  निकाल  सकते  जिस  में  ने+ल  सरकार  को
 कोई  एतराज  न  ही  ?

 श्री  कृष्ण  चन्द्र  पन्त  जैसा  मेने  कहाँ,
 यह  तो  नेपाल  और  भारत  के  सहयोग  का  एक
 क्षेत्र  है  जिस  में  कि  नेपाल  शौर  भारत  दोनों
 को  लाभ  होगा  ।  नेशनल  को  सिचाई  का
 लाभ  होगा  और  विद्युत  या  बिजली  शी  det
 होगी  और  कुछ  भारत  को  भी  मिठाई  5
 मामले  गे  लाभ  होंगा  और  इस  में  से  बाढ
 नियंत्रण  में  अवश्य  ही  सहयोग  मिलेगा  t  तो

 यह  दोनों  णो  के  बीच  सहयोग  का  एक  महत्व-

 पूर्ण  क्षेत्र  है  और  इस  थे  स्वाभाविक  तरीके
 मे  हमारी  यही  को  क्षीण  होंगी  कि  तैपाल  सर  का  र

 इस  में  हम  से  जितना  भा  सहयोग  चाहे  ओर
 विशेषकर  तकनीकी  सहयोग  चाहे  तो  बह  हम
 उक्त  दे  और  दत्त  7  हम  इस  बात  को  ध्यान  थे
 रखे  कि  कस  से  कम  नुक्सान  नेपाल  सरकार
 का  हा  और  दोना  देशी  को  ५रस्परिक  लाभ
 हा ।

 Thein  Dam  Project

 *429,  SHRI  8  5  BHAURA-:  Will
 the  Minster  of  IRRIGATION  AND
 POWER  be  pleuscd  to  state

 (a)  whether  Government  have  since
 approved  the  Then  Dam  Project  of
 the  Punjab  Government,

 (9)  #  so,  the  mam  features  thereof,

 (c)  when  the  construction  work  !s
 expected  to  be  started;  and

 (d)  whether  the  workers  employed
 at  present  at  the  Beas-Sutlaj  Propect
 in  Himachal  Pradesh  are  proposed  to
 be  absorbed  at  the  Thein  Dam  Pro-
 ject?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  छू,  6  PANT):
 (a)  No,  Sir.

 (b)  to  (d),  Do  not  arise,
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 eft  सान  सिह  भौरा  मुझे  बहुत|
 अफ़सोस  है  कि  हे  इग।  इम्पो डेस्ट  प्रिन्ट
 ह  शरर  इतनी  देर  हो  गई  है  ले।कन  इस  को

 शुरू  नहीं  किया  गया  हे  |  पाकिस्तान
 ते  हमार।  जा  एटीकेट  है,  वह  भी

 खत्म  हो  ग।  है  शरीर  हमारा  पानी  बहू  कर
 पाकिस्तान  को  जा  रहा  है  जिसको  पजाब
 सरकार  जपनी  फसलों  के  लिए  शौर  बिजली
 ३  लिए  इस्तेमाल  कर  सकती  है।  यह  हम  को
 पता  है  कि  जानबूझ  कर  चले  जो  मिनिस्टर
 साहब  थे  वे  इस  प्रोजेक्ट  को  पूरा  यहीं  होने
 देते  थे  शौर  कभी  हरियाणा  को  पार्टी  बता
 लिया  कौर  कभी  किसी  श्र  को  '"हर्ट  बा
 लिया  |  यह  क्यों  शाप  इतनी  देर  लगा  रहे
 है  जब  कि  चीफ  मिनिट्स  जजों  काग्रेस

 हुई  थी  उसमे  उन्होंने  कह  दिया  कि  सेन्ट्रल
 गवर्नर  मेट  सका  बना  ले  ?  ऐसी  कौन  सी
 दिक्कत  है  जिसके  TIN  बह  प्रोजेक्ट  शुरू
 नहीं  विया  गया,  टसको  झान  बनाए  ?

 श्री  कृष्ण  चला  पत्त  श्रव्य  जो,  यह
 बडी  नाठ सकी  की  बात  मालवीय  संदीप
 a  कही  कि  पिछले  मंत्री  जानबूझ  कर  इस
 योग्य।  को  चलने  नहीं  दे  रहें  थे।
 इस  में  कुछ  अन्नर्याज्य  ल  इंटर-टेट
 मंटो  उठत  है  और  वे  कोई  कन्द  के  उठाए

 हु  नहीं  है  1  स्थिति  यह  है  f  जम्मू-काश्मीर
 शरीर  पंजाब  दोनो  में  ही  बावे  बनेगा  थाना
 दोनों  क।  जमीनों  मं  बाब  बिना  और  दोनों
 का  जीने  सबमर्ज  होगी  ओर  बे  पानी  के  नीचे
 एगी.  झर  फिर  प्रश्न  यह  है  कि  उस  में  जो
 बिज  पैदा  होरी,  उस  का  बटवारा  #7
 हो  कौर  उस  मे  मतभेद  है।  जो  मुख्य  मणियों
 की  मीटर्स  हुई  थी  उस  के  बाद  केन्द्र  में  भी
 इस  पर  शहरग-प्रलय  मज़ाल थो  से  सलाह
 होने  के  बाद  कुछ  सुझाव  केन्द्र  से  भेजे  गये  थे
 अर उन  सेयही  भी  सुझाव  था  क  (कस  तरह
 बिकनी  का  बटवारा  हो,  लेकिन  इस  मामन
 मैं  अरब  भें  काफ़ी  मतभेद  है।  इसलिए
 यह  कहता  कि  महा  पर  केन्द्र  के  जो  पहने
 मंत्री  थे  शौर  झझब  भी  हम  इस  थे  कुछ  तहा
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 करता  नहों  यह  बात  गलत  है।  इस  में
 जा  महेंद  हैं,  उत  में  से  एफ  पद  मी  है  हि

 जम्मू  कश्मीर  सरकार  यह  कहती  है  फि

 बहू  जो  लैंड  एक्वायर  करेगी  वहू  केंद्र  के  लिए
 तो  एक्वायर  कर  सकी  है  लेना  इल्यास-

 स्टेट्स  की  अगर  काई प्रोजेक्ट  हा,  वो उठ

 के  लिए  जमीन  देने  में  मारुति  अड़चनें  महसूस
 होगी  है  i  इव  तरह  की  बजे  है  जा  का

 देवता  पड़ता  है  I  इवा लत  किसी  पर  लागत

 लगान  हीक  नदी  1

 श्री  मान  सिह  दौरा  जब  चीक  पति-

 स्टेम  ने  फैसला  कर  दिया  है  क  कैद  इत  का

 बने  ले,  ता  उस  के  बाद  कान  सी  दीपिका।

 है,  यह  मैं  जेनेवा  चाहत!  है।  54स  पोज!

 शमी  कम्पनी गेट  हो  रहा  हैमर  उस  के  बाद

 वहां  में  हजारों  बकम  निकाले  eT
 wa  तक  यहँ  प्रोजेक्ट  गुर  तड़ी  होगा,  दै: 32

 का  लगाया  नहों  जा  सकता  |  यह  सब

 देखते  हुए  पजाब  गवर्मेट  ने  यह  कहा  है

 हने इजाज दे  दो,  हम  बता  ल  और  बिजली

 बटवारे  की  4।  दूसरें  बटवारे  की  जो  ८

 उस  को  बाद  में  देव  ले,  पहले  गोज

 बनने  दो।  पत्रों  इसमे  भाव  का  कोल  सी

 डिकक्‍क्त  है  ।  पंजाब  सरकार  इस  को  बालें

 को  तैयार  है  वह  रूपया  खर्चे  करते  को  मै बार

 है।  बिजली  का  डिवीजन  जे  आस  में  कर

 लेंगे  ।  तो  ईस  से  आप  को  कोई  सी  दिक्कत

 है  ?

 शी  कृष्ण  बन्दर पन्त  :  एक  दिक्कत

 ता  यहं  है  कि  जम्मू-कश्मीर  सरकार  इसको

 नहीं  मानती।  क्योकि  उन  ची  जमी।  इस  मे

 जनवरी  हो  आएगी,  उनकी  जीत  पानी  के

 नीचे  शा  जाएगी  ।  इम  लिए  उत  को  एरज

 है  ओर  उस  पर  दिवार  करते

 दूसरी  बात  यह  है  fe  पाप  ने  हों  कि

 पंकज  सरकार  इस  के  लिए  बहुत  इच्छा  #  है
 शौर  मे  इस  बात  को  समझता  है  ि  बे:  इस
 के  लिए  इच्छा  है,  हम  भी  इच्छा  हैं,  लक
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 पंजाब  सरकार  के  पास  राज  साधन  इस  के

 लिए  हैं,  इस  के  बारे  में  मुझे  यकीन  नही  होता
 क्योंकि.  जैसा  कि  श्राप  जानते  है  कि
 व्यास-प्रोजेक्ट  सभी  स्टेट्स  का  मिला-जुला
 प्रोजेक्ट  है  और  उस  का  साढ़े  चार  करोड़
 रुपया  कभी  पंजाब  सरकार  को  देना  है  1

 श्री  दरबारा  सिह  मैं  मिनिस्टर  साहब
 से  यह  पूछना  चाहता  हु  कि  अगर  प  जाब  सरकार
 के  पास  साधन  नहीं  है  तो  सेन्ट्रल  गवर्नमेंट
 को  इस  को  लेने  में  क्या  दिक्कत  है  जबकि  वें
 सब  कहते  है  कि  इस  को  ले  लिया  जाए  और
 उस  के  बाद  पानी  को  तकसीम  कर  दिया  जाए

 कौर  जो  शेयर  जब  का  कराता  है,  वह  उसको
 दे  दिया  जाए  ?

 शी  कृष्ण  चल  पंत  हस  वक्‍त  जो  सब
 से  बडी  दिक्कत  है,  वह  पैसे  की  है,  साधनों  की
 है  और  जब  मैने  हाल  में  मिनिस्ट्री  श्राफ  फाइनल
 ओर  प्लानिंग  कमीशन  के  अफसरों  से  इस  के
 बारे  में  काफी  लम्बी  बातचीत  की  कि
 कोई  रास्ता  निकल  सकता  है  था  नहीं  जिस
 से  केन्द्रीय  बजट  से  इस  के  लिए  पैसा  निजी
 जा  सके,  तो  उन्होने  इस  पर  दस  वर्ष  के  लिए
 ग्र पनी  लाचारी  जाहिर  की  ओर  कहा  कि  इस

 वर्ष  में  तो  केन्द्रीय  बजट  से  इस  के  लिए  पैसा

 नहीं  निकाला  जा  सकाता।  जो  सुझाव  आपने
 दिया  है,  पहले  भी  यह  सुझाव  लंदन  में  दिया
 गया  था  और  उसी  के  बाद  मैं  ने  इस  विषय
 पर  चर्चा  की  थी  और  पता  लगाने  की  बालिग
 की  थी  1८.1  इस  वर्ष  इस  के  लिए  पैसा  मिल
 सकता  है  या  नहीं  ।

 SHRI  BUTA  SINGH:  In  view  of  the
 statement  made  by  the  hon.  Minister
 that  for  want  of  funds  the  Thein  Dam
 Project  can  neither  be  taken  up  by

 nor  by  the
 Government  of  Punjab  may  I  know
 im  stich  a  situation  if  the  Central  Gov-
 ernment  can  make  a  special  loan  ar-
 rangement  with  the  Reserve  Bank  of

 agency  which
 would  come  to  the  rescue  of  the  na-
 tion  because  this  is  an  important  pro-

 the  Central  Government

 India  ०७  any  other

 ject  for  the  people  of  Punjab.
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 SHRI  K.  fon  PANT:  There  is  no  doubt
 that  Thein  Dam  is  an  important  pro-
 ject  and  I  would  not  be  revealing  a
 secret  if  I  say  I  would  be  happy  in
 this  Ministry  if  more  funds  could  be
 made  available  in  my  Ministry.  But
 the  fact  of  the  matter  is  the  total  re-
 sources  have  to  be  taken  into  account
 by  the  Planning  Commission  and  the
 Finance  Ministry.  I  have  discussed
 this  matter  with  those  Ministries.  I
 sympathise  with  my  friends  that  it  is
 an  important  project  but  overall  diffi-
 culties  of  finance  will  have  to  be  taken
 into  consideration

 भी  हुकम  चरर  कछवाय  मंत्री  महोदय
 ने  इस  बात  को  स्वीकार  किया  है  कि  यह  बाघ
 प्रति  महत्व  का  है  परन्तु  उन्होंने  यह  भी  कहा
 कि  पंजाब  सरकार  के  पास  साधन  नहीं  है
 और  केन्द्र  के  पास  भी  साधन  नहीं  है  दोना
 सरकारे  दिवालिया  हो  चुकी  है  उन  के  कहने
 के  अनुसार

 अध्यक्ष  महोदय  :  वह  रहे  या  न  कहे
 ग्रुप  के  दिमाग  में  यह  जरूर  है  |

 शी  हुकम  व  कलुवा-  मैं  यह  जानना
 चाहता  हू  अभी  मती  महोदय  ने  बताया  कि

 जम्मू-काश्मीर  की  सरकार  वी  भूमि  काफी
 इस  में  दूब  जायगी  तो  मिलती  जमीन  इस  के
 अदर  डूबेंगी  और  पाकिस्तान  को  जो  पानी
 जाता  है  उस  पानी  से  उन  को  कितना  लाभ  है,
 यदि  उस  पानी  को  रोक  लिया  गया  तो
 हमें  कितना  लाभ  होगा  ?

 अध्यक्ष  महोदय  :  वह  एक  अलग  सवाल

 है  ।  पाकिस्तान  को  पानी  जानता  ना,  वह
 पानी  का  जो  मनु  लिया  वह  तो  और  पानी
 है,  यह  तो  किसी  और  तरफ  जाता  है,  भाप  ने
 या  तो  निशा  नहीं  देखा  या  ऐसे  ही  कह  दिया

 ही  कृष्ण  जन  पन्त  प्रध्यक्ष  महोदय,
 पहला  प्रश्न  जो  है  इटर  स्टेट  की  वात  जो  मैंने
 बताई  उस  में  एक  यह  भी  है  कि  हिमाचल
 प्रदेश  कहता  है  कि  हम  इस  डैम  की  अपनी
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 टैरीटारी  में  बताएँगे,  यहां  नही  बनता  चाहिए
 तो  ऐसे  कई  इंटर  स्टेट  मैक्स  है।  केवल  साधनों
 की  बात  नही  हे  ।  मैंने  आप  से  पहले  ही  बहा
 कि  बिजली  का  बटवारा  है  दंटरस्टेट  मैट्स  है,
 थ्रेस्नारी  चीज  हैं  ।

 दूसरा  जहां  तक  जम्मू  एंड  काश्मीर  की  जमीन
 का  सवाल  है  रानी  बहती  है  तो  एक  तरफ

 जम्मू  अमीर  की  जमीन  है,  दूसरी  तरफ  पंजाब
 की  जमीन  है  1  कब  ठीक  ठीक  कितनी  है
 मैं  नहीं  कह  सकता  t  हो  सकता  है  कि  आधी
 अराधी  हो  ।  प्रार्थी  पंजाब  की  हो,  अराधी  जम्प
 कश्मीर  की  हो  ।

 जहां  तक  तमेर  प्रश्न  है  मैं  सिरे  गलत-
 फहमी  दूर  करने  के  लिए  एक  चीज  यह  कहता

 हू  के  33  मिलियन  एकड़  फीट  का  पानी
 स्टन  श्वास  में  था  नीनो  में  जिस  के  लिए
 पैसा  दिया  गया  पाकिस्तान  को,  उस  में  व्यास
 का  पहला  शोर  दूसरा  प्रोजक्ट  जब  समाप्त
 हो  जायगा  तो  उस  के  बाद  केवल  एक  मिलियन

 एकड  फीट  बचता  है  जो  कि  टाउन  म  रोकेगा
 और  बह  भी  जाता  है  केवल  मानसून  के  महीनों
 में,  बरसात  में,  इस  बाल  को  समझना  है  ।

 Supply  of  Power  to  Coal  Belt  of
 West  Bengal  and  Bihar

 *430.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  due  to  shortage  of
 power  supply  from  the  D.V.C.  the  pro-
 duction  of  coal  hag  reduced  in  the
 coal  belt  of  West  Bengal  and  Bihar;
 and

 (b)  if  so,  the  steps  taken  to  restore
 the  power  supply  to  normal  position?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (8)  and  (9),  A  statement  ig  laid  on
 the  Table  of  the  House.

 SRAVANA  30,  896  (SAKA)  Oral  Answers  1

 Statement

 (a)  and  (b)  The  production  of  coal
 in  the  West  Bengal  and  Bihar  fields
 was  almost  the  same  during  the  years
 1972-73  and  ‘1973-74.  During  April—
 June,  974  production  has  marginally
 gone  up  compared  to  the  same  period
 in  ‘1973-74.  The  production  of  coal
 requires  several  inputs  like  transport,
 labour,  power,  equipment,  etc.  The
 possibility  of  u  more  rapid  increase  im
 production  has  been  affected  by  diffi-
 culties  on  account  of  each  of  these
 factors.  The  D.V.C.  gives  the  highest
 Priority  to  the  allocation  of  power  to
 coal  mines,  along  with  railway  trac-
 tion,  washerieg  and  stecl  plants,  and
 generally  the  allocated  quantities  of
 power  have  been  made  available  in
 recent  months.

 2,  Power  gencration  in  the  thermal
 ftations  of  the  D.V  C.  system  hag  been
 considerably  below  installed  cayacity,
 becuse  of  the  9007  and  variable  qua-
 lity  of  coal,  the  inadequacy  of  proper
 maintenance  over  a  period  of  time  as
 a  result  of  which  several  of  the  coal
 mills,  iD.  Fangs  and  ash  handling  sys-
 tem.  cic.  have  become  unreliable,  and
 some  inherent  design  defects  in  a  few
 ¢f  the  units.  A  planned  programme
 ot  rehubilitating  and  renovating  the
 worn  out  plant  and  machinery  has
 been  taken  up  since  last  year,  and  is
 expceied  to  be  substantially  complet-
 ed  by  the  end  of  this  year.  Efforis
 are  being  made  to  provide  coal  of  the
 quality  for  which  the  boilers  have
 been  designed  and  to  improve  the
 standards  of  maintenance  and  opetra-
 tion.

 et  भोगेन्द्र  झा:  अध्यक्ष  महोदय,
 यह  जो  काव्य  दिया  गया  है  इस  के  मुताबिक
 दोप  दिया  गया  है  कोयले  के  ऊपर  ।  कोयला
 मंत्री  का  वक्त ठग  हुआ  था  कि  चूंकि
 उनको  विद्या  नहीं  मिल  रही  है  इस  लिये
 ह... थ  वहां  के  कोयल  के  लिय  मौप्टिय  धर्मल
 पावर  स्टेशन  बसाने  की  आवश्यकता  पड
 गई  है  और  कोयले  के  पैदावार  में  कमी
 हो  रही  है  1  जो  वक्तव्य  मंत्री  जी  ने  दिया  हे
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 उन  में  की  भी  इस  बात  का  जिक्र  नहीं
 है  कि  विद्युत  की  कमी  के  बेरिया  कोयले  के
 उत्पादन  में  कमी  आई  और  दोष  यह  दिग
 गयी  है  कि  घटिया  किस्म  का  किया  मिलता
 है,  बंदइ्ेतजामी'  है,  वगैरह  तो  मैं  मरी  जी
 जानना  चाहता  हु  कि  क्या  ऐसा
 भी  कोई  मामला  उन  को  ज्ञात  हे  कि
 जब  कि  कोयला'  एव  सीड  डी०  सी  से
 विया  गया  था  पहल,  उसको  डी०  बी०  सी०
 ने  इंतजार  कर  दियां  घंटियाँ  कह  कर  और
 वहीं  कोयला  नीलाम  हो  १२  जेब  ठेकेदारों
 के  जरिए  से  दिया  गया  तो  वह  कोयला
 डी०  apo  सी०  ने  मान  लिया  कि  अच्छे
 किस्म  का  कोयला  बत  गया,  इसकी  हम
 लोगों  ने  जाच  की  है  तो  एसी  स्थिति  में
 क्या  सरकार  इस  बात  की  जाच  करेगी  कि

 चू  कि  शराब  इस  कोयले  मे  उसे  को  रिश्वत
 नहीं  सिलती  इसलिये  बे  इस  कोसल  को

 हैं  मंदी  किस्म  का  कहते  है  क्‍यों  कि  पब्लिक
 सैक्टर  में  रिश्वत  नहीं  मिलती  है  और
 ब्रवधन्तजाँमी  2  इस  के  चलत  गडबडी  हा
 रही  है  तो  उसके  लिए  जिम्मेदारी  किस
 पर  थोपी  गई  है  शौर  कोई  कार्यवाही  की
 गई  है  या  की  जा  रही  है  साकी  रिश्वत  ह. 28
 उत्पादन  लगातार  चालू  रहें  और  बोला
 खानों  के  लिए  अलग  कॉप्टिव  श्रम ले  पावर
 स्टेशन  की  भ्रावज्यकता  ते  रहे,  क्या  यह  संभव है
 डी०  वी०  सी०  के  जरिए  *

 जी  कृष्ण  शना  पत्त  |  भ्रध्यक्ष  महोदय,
 यहै  दो  मागों  का  हर  नही  है  |  जो  वक्तव्य

 यहा  मालवीय  जी  ने  दिया  था  उस  का  भी
 मैने  देखा  है  और  उन्होने  जो  कहा  है  मैं
 उस  में  से  कोट  करता  हु  ।

 “Power  supply,  of  late,  has  shown
 some  improvement  Among  the
 major  factors  which  have  contribut-
 ed  to  this  lower  level  of  production
 are  shortage  of  power  im  the  Bengal-
 Bihar  coalfields,  non-availability
 and  delay  in  the  delivery  of  certain
 essential  items  of  machinery,  dis-
 turbeg  Jaw  and  order  and  industrial
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 relations  in  the  eastern  region,  and
 inadequacy  of  rail  transport,”

 यही  चीज़  मेने  भ्र पन  वक्तव्य  में  दी  है  जो
 कुछ  उन्होने  कहा  है  ।  विद्युत  हमने  उन
 को  दी  है  |  यह  एक  ही  सरकार  है  ।  सब  मिल
 कर  काम  करते  है  |  इसलिए  जो  मंत्रालयों
 के  बीच  की  बात  है  वह  तो  सहयोग  से  करते
 है  और  जो  भी  बिक  होती  है  वह  मिल  कर

 सुलझाते  है  |  तो  पहली  बात  तो  यह  है  ि
 दो  मंत्रालयों  के  ब्रीच  की  बात  न'  उठाए  ।
 आप  सरकार  की  बात  पूछे  ।

 दूसरी  बात  यह  है  कि  जहा  कोयला
 श्रज्छी  किस्म  का  मही  पाया  उस  में  यह  बोई
 डी०  बीफ  सी०  की  मैनेजमेंट  हम  से  कहे
 उमी पर  हम  जा  गहे है  ऐसी  बात  नहीं  है  ।
 हमारे  विशेषज्ञ  जाते  हैं  बहा  पर  जो  एक्विपमट
 है  उस  का  देखते  हे  ज़ोर  बहा  जो  आज
 दग्बील्सी०  में  सुधार  करता  पड  रहा  है
 उस  के  धारणा  की  ब्याख्या  करते  हे।
 इसलिए  यह  जो  वहा  गया  यह  केवल
 डी.  वी  ०सी०  के  मैनेजमेंट  के  कहने  के  ाधघार
 पर  नहीं  हे  ।  फिर  सेक्रटरी  इरीगेशन
 एंड  पावर  भी  वहा  गए  थ।  वें  खुद  देख
 श्राए हैं  ष्  यूनिट  को।  जो  कोयले  की
 खराब  क्रम  वहां  झाई है  महतो  माइकल

 मिनिस्ट्री  वाले  भी  मानते  है  प्रौढ़  उसके

 लिए  हम  लॉग  मिल  कार  यह  प्रयास  कर
 रहे  है.  कि  क्वालिटी  कंट्रोल  दोनों  जगह  लाग
 हो  n  हमारी  उनकी  मिल  कर  बात  हुई
 है,  वे  उस  को  लागू  करते  की  कोशिश  करेगे
 कि  seer  कोयला हम  को  मिले  झालर  हमारी
 कोशिश  है  कि  पावर  ने  को  जाये  d
 पिछले  दिनो  के  प्राक् डे  मंगा  कर  मैं  ने  देखे
 तो  मैं  देखता  हु  कि  डी०बी  ०सी  ०  का  प्रोडक्शन
 पिछले  दिनों  soo  बनावट  के  ऊपर  ही
 है श्राम  तौर  पर  1  दो दिन है  सिफ
 अगस्त  के  महीने  मे  जहा  तक  में  देख  पाया

 ह्  जिस में  किशोर  बार  सौ  मेगावाट  से
 कम  जपनरेशभ  हुई  है  और  साढ़े  खार सौ
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 मेगावाट  गला  कवॉर्टिटी  है  गबर  की
 जो  उस  को  दी  जाती  है

 7

 tt  भोगेन्द्र  झा  प्रत्यक्ष  मराठी  इस
 का  जो  महत्वपूर्ण  हिस्सा  हैं  स्त्री  भी  के
 वक्तव्य  हे  वह  यह  है

 “Inadequacy  of  proper  mainte-
 nance  over  a  period  of  time”.

 तो  इस  के  लिये  कोई  जिम्मेदारी  किसी  पर
 जाली  गई  है  और  कोर्ट  आप  वाही  वी  गई  है
 या  की  जा  रही  है  या  मही  ?

 श्री  कृष्ण चन्द्र  पन्त  :  सारे  वहा  के
 अप्रैल  बंद  ।  गये

 पुराने  आदमी  तो  सब  बेड  ही  रहत  1
 मैटिनी  की  प्राइम  वहां  पुराना  अली
 प्पा  रही  हेमराज  बहा रे.  चोसेशनल  का  काम
 चन  रहा  है।  कई  बीस  ता  दुर्गापुर  मे
 रिबेट  कर  रहे  है।  बूधरपुरा  पर  आई  डी
 फैन्स  के  रनों  |  की  बात  ह.  रही  हे  ।
 बोकारों  में  मंच  यूपीएस  का  क्या  हा  कैसे
 हा  ज्यादा  ध्यान  इम परदे  रह  है  कि  ज्यादा
 मे  ज्यादा  इस  को  ठोक  करे।

 क्रि  भोग  झा  :  अध्यन  जी  बिहार
 दे;  उत्तर  कौर  दक्षिण  थे  बिद्या  के  आने-
 जाने  ये अब  लगाई  हो  गया  है।  एसी
 स्थिति  :  अगर  |  पे  बजह  से  gto  बी०  मी०
 में  काई  गड़बड़ी  भी  हो  तो  विश्व  दक्षिण
 से  लर  |  जा  सकती  हें  तथा  कोयला
 उत्पादन  पर  उस  के  प्रभाव  को  रोका  जा
 सकता  है-ऐसा  समव  है  और  होता  भी
 रहा  है।  ऐसी  स्थिति  +  कया  मन्नी  जी
 को  पता  है  कि  बिहार  सरकार  ने  वहा
 की  प्राइवेट  कंपनियों  के  राष्ट्रीयकरण
 को  पिन  करे  लिया  था  तथा  इस  का
 आऑडिसेंस  शॉप  के  यहाँ  पडा  है।  ऐसी  घरवाले
 है!  कि  हर  कम्पनियों  के  मालिकी  ते  केन्द्रीय
 सरकार  पर  दवात  डाचा  है  सकी  वजह
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 से  राष्ट्रपति  जी  की  स्थिति ति  रूकी  हुई  है
 जिस  का  परिणाम  यह  हां  रहा  है  कि  म  तो

 पुराने  मालिक  उस  क्म्।तियों  की  देख-
 भाल  क?  रहे  हैं  और  बही  सरकार  ह  की
 देखभाल  कर  रही  है--क्या  यह  अफवाह

 महीं  है  ?

 श्री  कृष्ण  चन्द  पन्‍त  :  किसी  अडिनेन्स
 के  सम्बन्ध  में  कोई  दबाव  ५७  हो  इसकी
 जानकारी  मुझे  नही  है

 श्री  भोगल  झा  :  प्रत्यक्ष  महोदय  377
 के अन्तत  यह  सवाल  उठाया  गया  था  और
 उस  समय  कहा  गया  था  कि  भेजे  दिया  जायेगा
 लेकिन  प्र4  ये  कहते  है  किस  को  मातम
 तही  है  ।

 श्री  कृष्ण  चन्द्र  बनते  :  .ने  दबाव  के
 बारे  1  करा  हैं।  जहा  तक  लाइसेसीज  का
 संभाल  है  यह  ठीक  है  कि  जद्दुक  द्वारा
 भो  बिजली  जाती  है।  हमारी  कोशिश
 यह  है  कि  सीधी  बिजली  कोयला  खानों
 को  दे  दे  ताकि  लाइसेंस  कें  द्वारा  7  जाना
 पड़े  1

 को  भोगत  का:  द्र डिनन्स  कै  बार  में
 शाप  क्या  कहना  चाहते  है  1

 श्री  कृष्ण  चन्  पन्त  :  यट  सवाल  यहा
 मही  ह  q

 SHRI  NAWAL  KISHORE  SINHA.
 In  View  of  the  fact  that  coal  produc-
 tion  was  the  same  tn  1972-73,  and  ‘1973-
 74,  how  much  power  was  supphed  to
 the  coal  belt  m  Buhar  in  ‘1972-78  and
 i973-747  Also  in  view  of  para  2  of
 lug  statement,  is  there  a  permanent
 built-in  arrangement  in  the  D.VC.
 Project  for  any  renovation  and  rehabi-
 litation  of  plant  and  machinery  at
 Hiven  periods?

 SHRI  K.  C.  PANT:  I  am  afraid  I  do
 not  have  Agures  of  the  total  supply  of
 power  in  1972-73  and  ‘1973-74.  with
 me  now.  As  fo  the  second  questiun,
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 ordinarily  there  should  be  a  planned
 programme  of  rehabilitation  which  is
 taken  up  from  time  to  time  according
 tu  the  needs  of  the  situation.  But
 here  we  find  that  some  of  the  equip-
 ment  hag  been  worn  out  of  such  en
 extent  that  it  may  require  tota]  re-
 placement  in  some  cases.  Now  us  I
 said  eatlier,  we  are  concentrating  not
 so  Much  on  finding  out  the  reasons
 why  it  has  happened  as  on  trying  to
 correct  it  I  may  assure  my  hon.  friend
 that  this  process  of  renovating  plante
 and  putting  DVC  back  on  its  fect
 I5  going  space,  and  we  have  had  im-
 provement  in  the  last  few  days,  which
 IT  have  mentioned  earlicr,  of  gonera-
 tion  of  over  500  MW.  Of  course,  I
 must  say  that  this  is  also  due  to  the
 contuibuuon  of  hydel  power  during
 that  period  of  trme

 श्री  शंकर  दयाल  सिंह  :  मान्यवर,  डी०
 बी०  सी०  के  पावर  स्टेशन  से  मेरा  सीधा
 सम्बन्ध  इस  नाते  पत्ता  है  वि  मीनार  1
 तलैया--मगेर  1-1 ह  मे  पड़ते  है।  उस  प्रश्न
 के  दो  पहल  है--हल  विद्युत्‌  उत्पादन  शार

 दुख रा  कोयल।  उत्पादन  f  गर्भ  मलनी  जी
 ने चलाया  वि  500  मेंगा बांट  विद्या  बा
 उत्पादन  Zio  ची०  स०.  द्वारा  हो  रहा  है  ।
 मैं  जानना  चाहता  P-T  के  श्रीसंत
 यह  बाल  सामने  आई  है  कि  कोयले  की  भाई
 में  कमी  के  नफरत  कोयले  के  उत्पादन  में  कमी
 ही  रही  है  तथा  बिद्या  की  सिलाई  में  बनी
 टोने  के  कारण  शायरी  के  उत्पादन  में  कमी  हो
 रही  है--टसलियें  मै  जानना  चाहता  ह--कि
 क्या  कोयला  मंत्री  तथा  विद्युत  मन्नी  दोना
 डी०  बी०  सी०  साइट  वा  स्वय  निरीक्षण
 कर  उसमे  जो  कमाया  है  उनको  पुरा  करने
 की  ओर  कदम  बढायेग  7

 श्री  कृष्ण  ष्वन्दर  पन्‍त  :  अगर  भ्रावश्यकता
 पड़ी  तो  दानों  साथ  भी  जा  सकते  है,  वैसे  हम
 दोना  में  सम्पर्क  है,  हमने  इस  पर  चर्चा  की  है
 और  जैसा  मैंने  पहले  बलाया  है  कि  कुछ
 पास्ता  भी  निकला  है  कि  किस  तरह  से  कोयले
 की  क्वालिटी  को  ढीला  रखा  जाय।  हम
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 दोनो  चाहते  है  कि  वहां  काफी  स्टाक  रह
 ताकि  कम  स्टाक  होने  से  जो  दिखाते  पैदा  होती
 है,  वह  न  रहे  ।  हालिये  इस  पर  हमने  कुछ
 कदम  उठाये  है  ।

 श्री  शंकर  ख़्याल  सिंह  :  भ्रध्यक्ष  महोदय,
 मैं  पुत  निवेदन  कर्ता  हू  कि  डी०  ची  सी०
 में  दोनों  मन्त्रियों  को  जाना  चाहिये  कौर  वहा
 जाकर  स्थिति  का  भ्रध्ययन  करना  चाहिये  1
 कोयला  मची  जी  तो  वहा  गये  है,  लेकिन  मैं
 आपने  एश्योरेंस  चाहता  हू  कि  श्राप  भी  वहा
 जा  बार  देखे  |

 क्रि  कृष्ण  चल  प्त  प्रखर  मै  डी०  बी०
 सी०  जा  कर  देख  पाया  तो  मुझे  प्रसन्नता
 होगी  ।

 श्री  मघ  लिये  :  क्‍या  यह  बात  सही
 नहीं  है  कि  हिन्दुस्तान  का  90  प्रतिशत  से
 ऑलिव  कोयला  पश्चिमी  बंगाल  शौर  बिहार
 में  पाया  जाता  है।  ऐसी  हालत  मे
 बिजली  की  कमी  का  अहसास  बिहार
 और  पश्चिमी  बंगाल  में  होना  सरकार
 की  योग्यता  की  निशानी  हे  ।  मैं  मत्री
 महोदय  से  जानना  चाहता  ह--चकी  रेल
 में  कोयला  ढोना  ज्यादा  खर्चीला  है,  इसलिये
 क्या  स्त्री  महोदय  बिहार  और  पश्चिमी
 बंगाल  में  ज्यादा  ताप-विद्युतू-यत्र  लगा  फर
 इसके  इलाकों  में  बिजली  पहुचाने  बा  बाम
 बेग ”

 श्री  कृष्ण  प्व्स्दर  परत  :  अध्यक्ष  जी,
 माननीय  सदस्य  को  यह  जान  कर  खुशी  होगी
 कि  पिछले  दिनों  पश्चिमी  बंगाल  में  बिजली
 की  स्थिति  ज्यादा  सुधरी  है।  झ्र भी  कल
 रात  ही  मेरी  बगल  के  मुख्य  मन्नी  जी  से  बात

 हुई  थी  t  उन्होंने  बतलाया  हे  कि  स्थिति  में
 क्पफी  सुधार  हुआ  है  7  जहा  तक  बिहार  का
 प्रश्न  है--वहा  भी  बिजली  का  उत्पादन
 क्षमता  से  बहुत  कम  है,  लेकिन  भ्रम  तौर  पर
 उनके  जरूरत  लायक  बिजली  व  पैदा  कर  लेते

 है।  जहा  तक  प्रायोरिटी  रियाज़  यानी
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 कोयला  क्षेत्र  का  सम्बन्ध  है,  इनको  डी०  ची
 सी०  सप्लाई  करती  है  ।

 को  ह क  लिमये  :  .  प्रत्यक्ष  महोदय,
 क्या  मेरे  प्रश्न  का  उत्तर  शा  गया  है?
 मैंने  पुछा  था  कि  रेल  से  कोबला  ढोना  बहुत
 मुश्किल  है--मस  सरकार  के  लिये,  ऐसी  स्थिति
 में  भविष्य  में  जहा  प्रधिकरण  कोयला  खाने
 है,  क्या  वही  थम ले  प्लाट  लगाकर  अन्य  राज्यों
 में  डिजनी  पहुचाने  का  काम  करेगे  ?  क्‍या
 इस  के  बारे  में  आपने  सोचा  है  ?

 क्रि  कृष्ण  द... ह  पन्‍त  :  आमतोर  पर  जहा
 कोयला  है,  वही  पर  अधिक  थर्मल  प्लाट्स
 स्थापित  किनारे  जाते  है।  लेकिन  जैसे  गुजरात
 है  या  पश्चिम  में  पहल  कुछ  गैस  पर  आधारित
 या  तेल  पर  भ्राधारित  थर्मल  प्लाट्स  थे,  श्र
 कोने  पर  आधारित  होंगे,  इसलिये

 बहा  भी  कोयला  भेजना  होगा,  देश  में  और  भी

 एम  क्षेत्र  है  जहा  कोयला  भेजना  जरूरी
 हैँ

 Sub-Plang  for  Tribal  Areas

 *432.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  HOME  AF-

 FAIRS
 be  pleased  to  state:

 (8)  the  names  of  States  which  have
 so  far  submitted  the  sub-Plans  for
 tribal  areas;  and

 (b)  when  the  sub-Plans  are  likely
 to  be  cleared  by  the  Planning  Com-
 mission  and  Central  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON.
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  Sub-plang  have  been  received  from
 the  States  of  Assam,  Bihar,  Gujarat,
 Himachal  Pradesh,  Kerala,  Manipur,
 Orissa,  Tripura,  Rajasthan,  Uttar  Pra-
 desh  and  West  Bengal.  While  the
 Sub-Plans  of  Assam  and  Bihar  are
 incomplete,  that  of  Orissa  needs  revi-
 sion,
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 (b)  According  to  the  present  sche-
 dule,  all  sub-plans  are  to  be  cleared
 within  the  current  financial  year.

 SHRI  GIRIDHAR  GOMANGO:  Sir,
 from  the  reply,  it  is  clear  that  the
 Sub-Plang  of  Assam  and  Bihar  gie
 incomplete  and  the  Sub-Plan  of  Orissa
 heeds  revision.  It  is  also  clear  that
 Nagaland,  Mizoram  and  Meghalaya
 have  not  submitted  their  Sub-Plans.
 ™  this  context,  I  would  like  to  know
 whether  the  Government  of  India  have
 issued  any  directives  to  these  States
 for  the  preparation  of  the  Sub-Plans.
 I  would  also  like  to  know  what  is  the
 Teason  for  the  delay  and  when  the
 discussions  will  be  held  for  the  finali-
 sation  of  the  Sub-Plans

 SHRI  RAM  NIWAS  MIRDHA:  Sir,
 Government  of  India  has  sent  very
 detailed  guidelines  to  the  State  Gov-
 ernments  for  the  picparation  of  the
 Sub-Plans.  The  State  Governments
 have  posed  ceitain  difficulties  before
 us.  We  have  alsy  tried  to  clarify  them
 and  to  pive  them  an  idea  as  to  what
 is  going  to  be  the  basig  for  these  Sub-
 Plans.  While  it  is  true  that  there  has
 been  some  delay,  we  are  pursuing  with
 the  State  Governments  that  they
 should  send  the  sub-Plang  at  the  ear-
 heat.  But,  even  jin  the  current  year,
 We  have  provided  some  money  for
 advance  action  in  these  areas  so  that
 sume  preliminary  work  in  these  areas
 of  tribal  concentration,  where  inte-
 arated  tribal  area  development  pro-
 jects  are  going  to  come,  may  be  un-
 dertaken  in  advance.  I  would  assure
 the  hon.  Member  that  we  are  in  touch
 with  the  State  Governments  and  we
 are  pursuing  with  them  We  will  see
 that  the  plang  are  ieceived  in  time
 and  are  cleared  during  this  financial
 year,

 SHRI  GIRIDHAR  GOMANGO:  The
 sub-plan  will  receive  resources  from
 the  State  sector.  The  sectoral  alloca-
 tions  will  receive  resources  from  the
 different  industries  of  the  Centre  and
 the  special  allocations  for  the  tribal
 development  will  receive  resources
 from  institutional  finance.  It  ig  found
 that  in  the  previous  plan,  due  to  lack
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 ot  watch-progress  in  the  Ministry  of
 Home  Affairs,  the  progress  was  not  up
 to  the  mark.  I  would  like  to  know
 whether  Government  propose  not  to
 divert  the  allocations  and  also  ensure
 that  allocations  do  not  lapse  and  have
 a  separate  account  cell  for  the  expen-
 diture  in  these  areas?

 SHRI  RAM  NIWAS  MIRDHA:  It  is
 not  correct  that  in  the  past  amounts
 have  not  been  properly  utilised  be-
 cause  of  any-  default  on  the  part  of
 the  Home  Ministry.  The  plan  alloca-
 tions  have  been  utilised  very  properly
 and  the  results  are  also  before  us,
 whether  it  is  tribal  development
 blocks  or  schemes  for  development  of
 the  tribal  areas.  The  number  has
 raised  a  pertinent  point  as  to  how  the
 flow  of  funds  in  this  particular  sector
 would  be  ensured.  This  problem  is
 very  much  before  us  and  we  are  try-
 ing  to  evolve  ways  by  which  the  whole
 flow  of  funds  is  monitored  at  every
 stage.  The  Planning  Commission  is
 very  much  corscious  of  this  and  we
 will  see  that  funds  which  are  ear-
 marked  for  development  of  tribal
 areas  are  not  diverted  to  qther  heads,
 as  can  sometimes  happen.  This  is
 very  much  before  us  and  we  will  see
 that  administrative  arrangements  are
 made  fer  this  purpose.

 AN  HON.  MEMBER:  What  are  the
 criteria?

 SHRI  RAM  NIWAS'  MIRDHA:
 There  are  a  number  of  criteria,  a
 whole  list  of  them,  which  we  have
 supplied  to  the  State  Governments.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  would  like  to  Know  what  is
 the  total  allocation  for  the  sub-plans
 from  the  Central  Government  and
 what  is  the  State-wise  break  up.

 MR.  SPEAKER:  When
 such  figures,  separate  notice
 be  given.

 you  want
 should

 श्री  हुकम  चन्द  कछवाय  That  महोदय,
 अमी  मंत्री  जी।  ने  उत्तर  लेते  बताया  कि

 हमने  राव  CLT  को  कुछ  पैसा  दिया  है,
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 मैं  जानना  चाहता  हूं  आपने  जो  राज्य

 सरकारों  को  पैसा  दिया  है  वह  Feaat-fawat

 fart-faia’  राज्यों  को  दिया  है  और  यह  खण्डों

 की  योजना  जो  राज्यों  में  से  आई  है  कितने

 ऐसे  राज्य  हैं  जिनसे  किसी  प्रवर  की  कोई
 योजना  नहीं  कराई  है  ?  आप  जो  आदिव  रियो

 के  खण्डों  ay  विकास  करने  वाले  हैं  उसमें

 आप  किस  प्रकार  का  विकास  aia:

 स्तर  पर  विकास  करेंगें,  शैक्षणिक  स्तर  पर

 विकास  करेंगे,  मकान  बनाने  या  सड़कें  बनाने

 में  विकास  करेंगे--विस  प्रचार  की  योजनाओं

 पर  आप  खर्चा  करना  चाहते  हैं  ?

 अध्यक्ष  महोदय  :  अगर  डिटेल  में  पुछना
 चाहते  हैं  तो  सेप्रेट  नोटिस  दीजिए  ।  जनरल

 नेचर  की  जो  ant  है  उस  पर  मिनिस्टर

 qarag  चाहें  तो  au  दें

 श्री  रास  निवास  मिर्ज़ा  :  माननीय  सदस्य

 ने  जानना  चाहा  है  कि  क्विन-किन  राज्यों  को

 किएना-णजिएफना  पैसा  सब-प्लान  में  दिया  है  ।

 जैसा  मैंने  बताया  अभी  सारे  राज्यों  से  संद

 प्लान  हमारे  पास  पहुंचे  नहीं  हैं।  जिन

 राज्यों  से  आये  हैं  उन  पर,  जैसा  मैंने  उत्तर

 में  गया,  प्लानिंग  कमीशन  विचार  कर

 रहा  है  और  एसी  आशा  की  जाती  है  कि  इस

 वर्ष  के  अन्त  तक  Va  योजभाश्रों  को  Cw  fot
 कमीशन  स्वीकृत  दे  देगा  और  sv  पर  बागे

 कार्यवाही  हो  सकेगी  t  गर्मी  जो  दर  इबन
 डवलपमेंट  ब्लॉक्स  चलते  हैं  उनमें  8  करोड़
 रुपया  खर्च  होता  है  लेकिन  बह  द्रइबल
 ब्लक्सिं  या  इनके  आस  पास  के  इलके  जो

 आगे  चल  कर  नयी  योजनाओं  में  जायेंगे

 उनके  लिये  5  करोड़  तात्कालिक  कुछ  बम

 मारने  के  लिये  दिये  हैं  पर-तु  पुरी  योजना  तो

 राज्य  सरकारों  से  बाने  पर  ही  शास्त्रीय  हो
 सकेंगी  कि  किस  राज्य  में  कितना  पैसा  सब-

 प्लान  में  आयेगा  और  रिसना  हम  दे

 सकेंगे  |

 SHRI  CHINTAMANI  PANIGRAHI:
 May  I  know  the  circumstances  in
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 which  the  sub-Plan  of  Orissa  had  to
 be  modified?  Have  any  guidelines
 been  given  to  the  Orissa  Government?
 Why  did  the  Central  Government  ask
 the  Orissa  Government  to  revise  its
 own  original  programme,  the  sub-Plan
 which  was  submitted  by  the  Orissa
 Government?

 SHRI  RAM  NIWAS  MIRDHA:  I
 cannot  give  all  the  details  of  the  short-
 cuming  in  the  Orissa  sub-Plan.  We
 80  give  certain  guidelines.  The  main
 guideline  was  that  the  State  Govern-
 ment  should  first  tell  us  how  much
 money  from  the  general  plan  alloca-
 tion  they  are  prepared  to  give  for  the
 development  of  the  tribal  areas.  This
 is  the  basis  of  our  new  strategy.  Till
 now  We  were  giving  some  Centrally
 sponsored  assistance  for  certain
 schemes  which  were  supplemental  to
 the  State  effort.  But  we  found  that
 the  State  Governments  were  waiting
 only  for  the  Centrally  sponsored
 schemes  and  Central  allocation  which,
 in  the  ultimate  analysis.  amounted  to
 avery  small  sum  Now  the  new  stri-
 tepy  is,  looking  to  the  area,  the  popu-
 jution,  the  backwardness  of  the  tribes
 etc  the  State  should  tell  us  how  much
 from  their  own  resources  they  are
 piepared  to  give  to  these  blocks.  In
 addition  to  that,  we  have  reserved
 about  Rs.  200  ciores  for  the  devclop-
 ment  of  trikal  and  hilly  areas,  which
 will  go  to  the  State  Governments  in
 the  light  of  their  requirements.

 SHRI  KARTIK  ORAON:  Under  the
 provisions  of  the  Constitution  these
 estimates  or  sub-plans  have  to  be
 Submitted  by  the  State  Government
 light  from  the  operation  of  the  Con-
 stitution  in  1950.  We  have  had  four
 five  year  plans  but  no  such  plan  has
 come  from  the  State  Governments.
 The  fact  remains  that  these  plans  have
 been  asked  for  at  the  instance  ef  the
 Central  Government  or,  if  I  May  say
 8७,  the  Prime  Minister.  These  plans
 ought  to  have  .been  submitted  every
 year  regardless  of  the  five  year  plans. T  would  like  to  know  from  the  hon
 Muister  as  to  whether  any  deailinc
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 wan  fixed’for  the  submission  of  these
 plens,  with  suitable  guidelines,  for  the
 annua]  plan  for  ‘1974-75,  and,  if  so,  the
 Lota]  allocation  of  funds  for  the  finan-
 cial  year  1974-75  and  for  the  Fifth
 Plan  974—79  for  this  purpose.

 SHRI  RAM  NIWAS  MIRDHA:  As  I
 said  earlier,  we  have  sent  very  detail-
 ed  guidelines  to  the  State  Govern-
 ments  on  the  lines  of  which  they
 should  prepare  their  sub-Plans.  As
 regards  the  allocation  this  year,  the
 p'a),  has  not  been  received  and  ap-
 proved  80,  we  have  not  been  ४00  to
 allocate  anything  this  year.  But,  as

 हक  said,  we  have  not  waited  for  that.
 We  have  allocated  an  ad  hoe  provision
 of  Rs  5  eroves,  in  addition  to  the  Rs.  8
 crores  that  are  at  present  allocated
 {or  the  tribal  development  blocks,  so
 that  some  sort  ef  advance  action  can
 be  taken  in  the  areas  which  will  come
 under  this  programme

 SHRI  BUTA  SINGH:  As  the  hon.
 liome  Minister  has  stated,  quite  truly
 il  is  not  the  fault  of  the  Home  Minis-
 (ry  that  these  plang  are  not  imple-
 mented  But  the  fact  remaing  that
 the  Shilo  Ao  Committee  and  the  Par-
 lamentary  Committee  for  Scheduled
 Castes  and  Scheduled  Tribes  have  re-
 peatedly  stated  that  it  is  the  State
 Governments’  fault  that  matching
 giants  could  not  be  made  available,
 hecause  the  State  funds  that  were
 allocated  were  diverted  for  some  other
 purpose.  May  I  know  if  the  Govern-
 mint  of  India  is  seriously  thinking  of
 having  some  Central  machinery  for
 the  implementation  and  for  detailed
 working  of  these  sub-Plans  for  the
 tribals?

 SHRI  RAM  NIWAS  MIRDHA:  We
 are  conscious  of  the  possibility  of
 diversion  of  these  funds  for  other
 development  work  by  the  State  Gov-
 ernments  So,  in  consultation  with
 the  Planning  Commision,  we  are  de-
 vising  a  machinery  which  will  haye
 a  check  on  that  expendjture  We  will
 see  what  other  checks  and  bai:nees
 enuld  be  devised  for  monitoring  the
 flow  to  the  right  direction.  We  are
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 very  much  conscious  of  the  fact  that  .  water  ig  impounded  in  the  Pong  Dam;
 the  funds  ear-marked  for  the  develop-
 ment  of  tribal  areas  should  be  used
 only  for  this  purpose  and  are  not
 allowed  to  be  diverted.

 —_—

 WRITTEN  ANSWERS  TO
 QUESTIONS

 मध्य  प्रवेश  सरकार  द्वारा  सिंचाई  प्रयोजनों
 के  लिए  वित्तीय  सहायता  की  मांग

 7427.  श्री  भारत  सिह  चौहान
 कपा  सिचाई  कौर  विद्युत  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  सरकार  ने

 आगामी  वर्ष  के  लिये  सिचाई  प्रयोजनों  के
 लिये  केन्द्रीय  सरकार  से  कोर्ट  वित्तीय  सहायता
 मार्गी  है  ,  और

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 बाते  क्‍या  हैं  ?

 सिचाई  और  विद्युत  मंत्री  (श्री  कृष्ण
 खस पस्त)  (क)  मध्य  प्रदेश  सरकार  ने

 बेहद  और  मध्यम  सिलाई  स्कीमों  के  लिए
 पींजना  से  बाहर  ,  कोई  सहायता  नहीं  मार्गी
 है।

 (ख)  प्रश्न  नहीं  उठता  ।

 Rehabllitation  of  Families  Displaced
 by  Pong  Dam

 431  SHRI  VIKRAM  MAHAJAN:

 Will  the  Minister  vf  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  the  total  number  of  families
 displaced  by  the  Pong  Dam  which
 have  been  rehabilitated  during  the  last
 six  months  ending  July,  ‘1974;

 (b)  how  many  of  them  have  been
 allotted  land  and  how  many  have  been
 actually  given  possession  of  land;

 (c)  whether  all  the  affected  famil-
 jeg  will  be  rehabilitated  before  the

 and

 (d)  if  not,  the  programme  for  re-
 habilitating  these,  families  ang  the
 time  by  which  the  rehabilitation  is
 likely  to  be  completed?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  0,  PANT):
 (u)  to  (d).  Besides  compensation  for
 land  and  property,  all  families  to  be
 displaced  by  the  Pong  Dam  are  being
 Given  rehabilitation  grants  according
 to  the  norms  already  decided  upon
 and  their  rehabilitation  is  progressing
 accordingly.  Those  found  eligible  are
 ulso  being  allotted  land  in  the  Rajas-
 than  Canal  Project  urea  and  given
 other  facilities  for  movement  and
 settlement.  During  the  last  six
 months  1,558  echgible  families  were
 allotted  lund  and  1,288  families  took
 possession  in  the  Rajasthan  Canal
 area

 Water  in  the  Beas  Dam  will  be
 impounded  this  year  upto  EL  365
 und  most  of  the  eligible  families
 desiuous  of  settling  in  Rajasthan  are
 being  provided  land  within  the  arca
 agreed  to  be  made  available  in  the
 first  stage  at  the  Rajasthan  Canal
 project.  The  remaining  affected
 families  have,  with  the  co-operation  of
 the  Himachal  Pradesh  Government,
 made  their  own  arrangements  and
 have  shifted  to  safer  areas.  The  eli-
 gible  famihes  who  cannot  imme-
 diately  be  accommodated  in  Rajasthan
 are  being  given  additional  grants  for
 making  temporary  shelter  arrange-
 ments.

 Expansion  of  Foreign  Electronics
 Companies  in  India

 *433.  SHRI  ANADI  CHARAN  DAS:
 SHRI  D.  D,  DESAI:

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  allow  foreign  electronics  companies
 in  India  to  expand;

 (b)  if  so,  the  reasons  therefor;
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 (c)  whether  any  final  decision  has
 been  taken  in  this  regard;  and

 (d)  its  impact  on  the
 companies?

 indigenous

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENEGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  to  (d).  The  policy  of
 Government  in  regard  to  the  ¢ex-
 pansion  of  companies  in  the  electro-
 mies  sector  with  substantial  or
 majority  foreign  equity  is  governed
 hy  the  Foreign  Exchange  Regulations
 Act,  ‘1973.  Broadly,  Government
 would  have  no  objection  to  such  ex-
 pansion  if  there  is  a  significant  gain
 cf  foreign  exchange  through  exports
 or  where  there  is  an  introduction  of
 sophisticated  technology  that  cannot
 otherwise  be  obtained  except  at
 higher  costs  with  greater  time  dalys.
 Euch  application  is  examined  indi-
 vidually  on  its  merits  and  a  decision
 taken  In  dong  so  Government  also
 bears  in  mind  the  likely  impact  of
 such  expansion  on  indigenous  com-
 panies  both  in  the  organised  and  in
 the  small  scale  sector.

 Centre  for  Study  of  Science,
 Technology  and  Development

 *434  SHRI  0.  P.  JADEJA:

 Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY
 be  pleased  to  state:

 fu)  whether  C.SILR.  proposes  to  set
 up  a  Centre  for  the  study  of  science,
 technology  and  development;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  estimated  expenditure  there-
 on?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE

 (SHRI  C,  SUBRAMANIAM);  (a)  A
 small  group  is  functioning  at  the
 CSIR.  Weadquarters  for  the  study

 at  anes
 Technology  and  Develop-

 ent.
 780  LS—2
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 (b)  A  Statement  is  laid  on  the
 Table  of  the  House.

 (c)  No  separate  funds  have  been
 allotted  for  the  purpuse  at  present.

 Statement

 Major  8६१५  which  hive  been  de-
 lnated  at  present  tor  study  are:

 l,  Alternative  Technologies:

 Studties  directed  to  the  development
 of  technologies  to  suit  social,  cul-
 tural  and  economic  ,conditions  of
 developing  countries  and  aiming  to
 avoid  the  deleterious  effects  of  exist-
 ing  technologies.

 2.  Planning  of  Scicnce  and  Tech-
 logy:
 Studies  aimed  at  developing  philoso-

 phical  concepts,  defining  social  frame-
 work,  develuping  techniques  and  tools
 for  planning,  monitoring  and  evalua-
 tion  of  research.

 3.  Dynamics  of  Science,
 and  Society:

 Technology

 Studies  directed  to  throw  light  on
 social,  cultural  and  human  implica-
 tions  of  scientific  ang  technological
 advance.  technology  assessment,  poli-
 tical  and  econumic  factors  affecting
 the  relationship  between  socience  and
 technology  of  the  advanced  countries
 with  those  of  the  developing  countries
 and  other  related  problems.

 4  Scientific  and  Technical  Manpower:

 Studies  on  the  relevance  of  educa-
 tion  to  the  needs  of  society,  problems
 of  unemployment,  mal-employment
 and  brain  drain,  role  of  scientific  com-
 munity  in  society,  creativity  and
 research  productivity  and  other  re-
 lated  problems.

 5.  In  addition  too  the  above  four
 Major  areas  of  work,  scme  studies  on
 the  historical  development  of  science
 ang  its  social  role  in  different  societal,
 cultural  and  national  contexts  may
 also  be  taken  up.
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 fet  संमाणरंपत्रों  को  Gantt  करंज

 *435  ओ  मूल  श्व  डालो  गया

 सुभ  चौर  प्रसारण  अली  यह  बताने  की  कपों
 करेंग  कि  उन  हिन्दी  समाचार-पत्तों  को

 जिन्हें  भखबारी  कौगिजें  पर्याप्त  मात्रा  में

 नही  मिल  रहा  है,  अखबारी  कागज  की  पर्याप्त

 मात्ना  में  सप्लाई  सुनिश्चित  बनने  के  लिये

 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 सूचना  कौर  प्रसारण मंत्री  शी  धाई०  के
 ०

 समाचारपत्रों  को  भ्रखबारी

 कागज  के  ाषटन  के  लिये  भाषा  मापदण्ड

 नहीं  है।  हिन्दी  के  समाचार  पत्रों  को  वास्तव
 में  न्य  भाजाओ्रों  के  पन्नों  कै  समान,  अखबारी

 कागज  की  नीति,  जिसमे  पात्रता  तथा  हकदारी
 के  मापदण्ड  स्पष्ट  रूप  से  निर्धारित  हैं,  के

 अनुमति  उनकी  समुचित  हकदारी  दी  गई

 है  4

 अध्यक्ष  के  मेट्रो  सिनेमा  की  कं णा रियों  की
 शौर  से  ज्ञापन

 *  436.  डा०  लक्ष्मी  नारायण  पाडेय  :

 क्यों  लुच नी  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेगा  कि

 (क)  क्‍या  सरकार  को  “मेट्रो”  सिनेमा

 बरई  &  कैम  बारियों  की  ओर  से  कोई  शासन

 प्राप्त  हुआ  है  ;  भोर

 ख)  यदि  हा,  ती  सरकार  की  उस  बारे

 में  क्या  प्रतिक्रिया  है  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  झाई०
 &  चुचिरांल) :  (#)  जी,  हां  i

 (@)  सरकार  ने  ज्ञापन  के  विषय  को

 नोट  कर  लिया  है  ।

 Air  Polluifon

 *437  SHRIMATI  PARVATHI
 KRISHNAN:

 ‘Wil  the  Minister  of  SCIENCE  AND
 TECHNOLOGY
 be  pleased  to  state:
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 (a)  whether  no  survey  Wag  made
 about  the  effect  of  air  pollution  in
 India;

 (9)  if  so,  the  reasons  therefor;  and

 (९)  the  assessment  about  tha  quan-
 tum  of  pollution  in  the  atmosp

 pore, specially  in  cities  like  Madras,  Bom-
 bay,  Kanpur,  Delhi,  Calcutta,  Cochin,
 Bangalore  and  Hyderabad?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C  SUBRAMANIAM)  (a)  The
 effect  of  air  pollution  has  not  yet
 been  assessed  However,  pilot  studies
 are  in  progress  to  formulate  suitable
 programme  of  work

 (b)  Studies  on  the  effect  of  ait
 pollution  could  not  be  carried  out  for
 want  of  basic  data  on  air  pollution

 (९)  The  National  Environmental
 Engineering  Research  Tnstatute
 (NEERI)  Nagpur  has  undertaken  air
 pollution  survey  in  Bombay  and  Cal-
 cutta  as  sponsored  programme  and
 the  work  3s  still  in  progress  A
 Sample  Survey  has  been  conducted
 in  Delhi  and  Kanpur  also  No  de-
 taled  survey  has  been  done  in
 Madras,  Kanpur,  Delm,  Coachin,
 Bangalore  and  Hyderabad

 Directory  of  Freedoth  Fighters

 "438  SHRI  NAGESHWAR
 DWIVEDI.

 Will  the  Mynister  of  HOME  AF-
 FAIRS

 be  pleased  to  state:

 (a)  whether  Government  have  com-

 soo
 a  complete  Darectory  of  all  the
 om  Fighters  who  participated  in

 the  various  freedom  struggleg  begin-
 ining  trorh  the  Liberation  War  of  857
 ahd  prdpese  fo  publish  it;

 (b)  the  total  number  of  such  Free-
 dom  Fighters,  State-wise,  and

 (c)  how  many  of  them  are  still  alive
 and  how  many  are  dead?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a),  No,  Sir.

 (b)  and  (c).  The  information  is  not
 available,

 Floods  ip  Madhya  Pradesh
 *439.  SHRI  NARENDRA  SINGH:

 Will  the  Mmister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  the  assessment  made  about  the
 damzge  caused  due  to  recent  floods  in
 Madhya  Pradesh;  and

 (b)  the  steps  taken  by  Government
 in  consultation  with  the  State  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C  PANT):
 (a)  and  (b).  No  assessment  of  damage

 due  to  floods  in  the  State,  during  the
 current  monsoon,  has  so  far  been
 received  from  the  Government  of
 Madhya  Pradesh.

 Lay  Of  hy  Mapagement  of  Bengal
 Paper  Mill,  Raniganj  (West  Bengal)

 440  SHRI  ROBIN  SEN:

 Will  the  लि...  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ‘ernment  has  been  drawn  to  the  lay-off
 declare}i  by  the  management  of  Bengal
 Paper  Mill  at  Reniganj  in  West  Bengal
 cesuiting  nm  hundreds  of  workers  be-

 ~coming  unemployed;  end

 Ub)  the  reasons  for  not  taking
 ‘Prompt  ¢teps  against  the  management
 for  not  taking  back  the  workers  im
 their  employment?

 ‘THE  है 10.५ 1७.५:  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
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 TECHNOLOGY  AND  AGRICULTURE (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Government's  attention  has  been
 drawn  to  the  labour  unrest  and  the
 consequent  under-utilisation  of  capa-
 city  in  the  Bengal  Paper  Mill  at  Rini-
 ganj.  The  lay-off  is  reported  to  have
 been  recently  withdrawn  and  efforts
 are  being  made  by  the  State  Govern-
 ment  to  restore  normalcy.

 Brahmputra-Ganga  Link

 441,  SHRI  S.  N.  SINGH  DEO:

 Will  the  Minister  af  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  Dr,  Kapil  Bhattacharya
 submitted  any  blue  prmt  for  Brahm-
 putra-Ganga  link;

 {b)  whether  Shri  Debesh  Mukherji
 made  any  feasibility  study  of  Brahm-
 putra-Ganga  link;  and

 (९)  if  so,  what  are  the  main  fea-
 tures  thereof?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANTH):
 (a)  to  fe).  No  specific  schemes  or
 blue  prints  for  the  Brahamaputra-
 Ganga  Link  have  been  submitted  to
 the  Government  by  Dr.  Kapil  Bhatta-
 charya  or  Shri  Debesh  Mukherii.

 However,  the  attention  of  the  Gov-
 ernment  has  been  drawn  to  an  article
 written  by  Dr.  Kapil  Bhattacharrya  in
 95  suggesting  a  Brahmaputra  Ganga
 navigable  canal  link.

 Similarly,  attention  of  the  Govern-
 ment  has  been  drawn  to  some  studies
 stated  to  have  been  made  in  the  fifties
 by  Shri  Debesh  Mukherji  on  the
 Brahmaputra-Ganga  link  as  also  to  an
 article  written  by  him  in  972  suggest~-
 ing  the  linking  of  the  Brahmaputra,
 the  Tista  ang  the  Ganga.  The  main
 idea  contained  in  this  suggestion  is
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 that  by  suitably  linking  the  Brahma-
 putra  with  the  Ganga  by  a  canal,  a
 large  areu  can  receive  irrigation
 benefits.

 Steps  Taken  to  Restrict  Industrial
 Activities  of  Large  Industrial  Houses

 9449,  SHRI  9.  8.  CHANDRA
 GOWDA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  io  state
 whut  steps  are  being  taken  or
 have  been  taken  by  Government
 to  restrict  industrial  activities  of  large
 industrial  houses  to  protect  the  inter-
 ests  of  small  ang  medium  scale  indus-
 tries  already  in  the  line?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  It  3s
 Govei  nment’s  declared  puhcy  to
 Channel  the  industrial  activities  छा
 laize  industrial  houses  and  foreign
 conipanies  to  priority  areas  as  stipu-
 luted  in  Appendix  I  to  the  Industrial
 Policy  Statement  of  February,
 copies  of  which  were  placed  on  the
 Table  of  the  House  in  reply  to  Lok
 Sabha  Unstarred  Question  No.  28]
 answered  on  2Ist  February.  1973.
 They  are  ordinamly  excluded  trom
 other  areas  except  where  production
 is  predominantly  for  the  exports.  They
 are  also  not  eligible  for  industries
 reserved  for  production  in  the  public
 setcor  or  in  the  small  scale  sector.  At
 the  same  time,  it  is  Government's
 policy  to  encourage  competent  smal!
 and  medium  entrepreneurs  in  all
 industries,  including  those  open  to  the
 larger  houses  and  foreign  companies,

 over  which  such  entrepreneurs  will
 be  preferred  in  the  setting  up  of  new
 capacities.  A  number  of  steps  have
 been  taken  by  Government  to  actively
 promote  the  setting  up  of  smal)  and

 1973,
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 medium  scale  industries,  including  re-
 servation  of  a  large  number  of  indus-
 tries  exclusively  for  development  in
 the  small  scale  sector  and  exemption
 of  medium  sized  undertakings  from
 licensing  provisions  in  respect  of
 substantial  expansion|new  undertak-
 ings!new  articles  involving  fixed
 assets  of  up  to  Rs.  I  crore,  subject  to:
 certain  exceptions.  A  number  of  de-
 cisions  have  been  recently  announced
 in  this  econnection  on  the  basis  of
 recommendations  made  by  a  Commit-
 tee  appointed  under  the  chairmanship
 of  Shri  R.  S.  Bhatt,  former  Chairman
 of  the  Unit  Trust  of  India,  to  advise
 on  the  development  of  small  and:
 medium  =ntrepreneurs.

 Medium  Irrigation  Projects  ip  Krishng,
 Basin  in  Maharashtra

 "443,  SHRI  ANNASAHEB
 GOTKHINDE;

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  358  on  the
 9th  March,  4974  regarding  clearance
 of  medium  irrigation  projects  in
 Krishna  basin  in  Maharashtra  and
 state:

 (a)  the  main  features  of  schemes  of
 the  modified  projects  and  up-to-date
 estimates  forwarded  by  the  State
 Government;

 (b)  whether  he  had  assured  the  ex-
 peditious  clearance  of  those  projects,
 especially  of  Yeralwadi  and  Sidde-
 wadi  projects  as  soon  as  the  Krishna
 Water  Dispute  Tribunal’s  award  waa.
 available;  and

 (c)  the  probable  time  requireg  to:
 clear  the  schemes?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  to  (c).  The  following  है  merium-
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 irrigation  projects  for  which  modified  proposals  were  received  from  the  Gov-

 vernment  of  Maharashtra  have  since  been  approved.

 2  cites

 -S.N.  Name  uf  p  ject  District  Benefits  Estimated
 in  ha.  ९  stRa.

 bes
 I.  Khandala  .  Osmanabad  1496  7३3  ७9

 Be  Pangaon  Hingni  3  Sholapur  6750  Aqy2"  68

 3.  Nazare  वि  नि  Poona  3396  १29  60

 4.  Bhandardi  +  नि  नि  Osmanabad  I362  5I°06

 5.  Yeralwadi  हा  डे  न  Satara  3450  263  24
 6.  Sina  (at  Namgaon)  Ahmednagart  7390  372.63
 oe  Siddewadi  +  +  .  Sangli  #26  76  हा
 a.  Ulup  .  +  Osmanabad  663  54°  64

 Modified  proposalsin  respect  Hatz  Hingni  and  Guday le  irrigation  schemes  are  awa.ted
 from  the  State  Government.

 Unauthorised  Production  by  Foreign
 Firmg

 *  444,  SHRI  K.  S.  CHAVDA:

 Wil}  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  propose  to
 check  unauthorised  production  of
 foreign  firms  with  more  than  26  per
 scent  equity  in  our  country;  and

 (b)  if  so,  whether  Government  pro-
 pose  tq  use  the  Foreign  Exchange
 Hegulation  Act  and  curtail  equity

 tapital  of  the  foreign  firms  with  more
 {han  26  per  cent  equity?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 \SHRI  C,  SUBRAMANIAM):  (a)
 Cases  of  unauthorised  production  over
 licensed  capacity  both  by  foreign  us
 well  as  Indian  firms  have  come  to
 Government's  notice  from  time  to
 time.  Earlier,  45  cases  of  unautho-
 rised  production  over  the  licensed
 capacity  were  reported  by  the  Indus-
 trial  Licensing  Poliev  Inquiry  Commit-

 tee  and  referred  to  the  Commission  of

 Inquiry  on  Large  Industrial  Houses
 for  investigation.  In  order  to  prevent
 unauthorised  expansion  of  industry,
 the  Government  has  issued  general
 instructions  that  raw  material  and
 other  assistance  should  not  be  given
 for  production  in  excess  of  authorised
 capacity.

 (b)  Under  the  Foreign  Exchange
 Regulation  Act,  1973,  all  compamies
 having  a  foreign  equity  holding  of
 above  40  per  cent  wre  required  to  seek
 Government's  approval  tor  continuance
 of  their  activities.  The  last  date  for
 filling  applications  with  the  hKeserve
 Bank  of  India  has  been  extended  upto
 (31-8-74_  Orders  to  regulate  the
 future  activities  of  these  companies
 will  be  made  taking  into  account  the
 contribution  that  individual  companies
 have  made  to  the  economy.
 Torture  or  Degrading  Treatment  to

 Detenues

 445,  SHRI  RK.  K.  SINHA:  Wil:  the
 Ministe:  of  HOME  AFFAIRS  be
 pleaseg  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  invited  to  the  news
 item  which  appeared  in  the  local  Presg
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 dated  30th  July,  974  to  the  effect  that
 the  Amnesty  International,  the  young
 movement  for  the  protection  of  human
 rights,  has  called  upon  the  Govern-
 ment  of  India  and  upon  all  member
 States  of  the  United  Nations  to  root
 out  torture  or  degrading  treatment  to
 detenues  in  their  countries,  and

 (b)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR
 DIKSHIT)  (a)  Yes,  Sir

 (b)  The  Government  of  India  are  in
 full  sympathy  with  the  efforts  aimed
 at  prevention  of  ill-treatment  of
 prisoners  and  demgned  to  arouse  world
 public  opinion  against  the  inhuman
 practice  of  torture  mn  any  form,
 wherever  it  may  be  practised

 विद्युत  उत्पादन  को  प्राथमिकता  देना

 . +  AA.  श्री  कमला  मिश्र  'सघुकर
 क्रेग क्या  योजना  पत्नी  यह  बताने  की  कृपा  क

 कि:

 (कब)  क्‍या  सरकार  ने  रक्षा  योजनाओं

 के  पश्चात्‌  केवल  विद्युत्‌  उत्पादन  की  रोज-

 नामों  को  ही  प्राथमिक्ता  देने  का  निर्णय

 किया  है  ,

 (ख)  यदि  हा,  तो  उसके  क्या  कारण

 है  ,  शौर

 (ग)  चालू  वर्ष  मे  विद्युत  उत्पादन  पर

 किसना  व्यय  करने  वा  विचार  है  ?

 योजना  संचालक  में  राज्य  मंत्रो  (भी

 सोहन  मारिया)  ः  (क)  बिजली  विकास,

 कार्यक्रम,  मूल  क्षेत्र  कार्यक्रम  है  और  उसे  उच्च

 प्राथमिकता  प्रदान  की  गई  है।  बिजली

 परियोजना भो  के  क्रियान्वयन  के  लिये

 आवश्यक  इस्पात,  सीमेट,  प्रलुमिनियम,
 औद्योगिक  गैस,  विस्फोटक  पत्रादि  जैसी

 दुलर्भ  सामग्री  की  सप्लाई  को  केन्द्र
 ने

 उच्च

 ब्रावस्रिक्ता  दी  है  जो  कि  रना  के  बाद

 दूसरे  मैम्बर  पर  है  t
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 (ख)  देश  के  आधिक  विकास  के  लिये
 प्रेरित  बिजली  को,  भरत्यधिक  महत्वपूर्ण
 बुनियादी  आधार  माना  गया  है।  केन्द्र  ने
 पांचवी  योजना  भ्र वधि  के  दौरान  बिजली  के
 विकास  को  उच्च  प्राथमिकता  प्रदान  की  है
 ताकि  बेईमान  बिजली  की  कमी  पर  काबू
 पाया  जा  सके  और  पाचवी  योजना  अवधि  मैं
 बिजली  के  कार्यक्रम  के  कार्यान्वयन  को  समर्थन
 प्रदान  किया  जा  सके  ।  इस  प्रकार  पांचवी
 योजना  भ्र वधि  के  अन्त  मे  बिजली  की  स्थिति
 सन्तोषप्रद  पी  जायेगी  ।

 (ग)  बिजली  योजना  के  कुन  767  55
 करोड़  रुपये  के  प्रावधान  मे  से  बिजली  उत्पादन
 परियोजनाओं  के  लिये  1974-75,  की
 विधिक  योजना  %  437  7  करोड  रुपये
 का  योजना  प्रावधान  किया  गया  है  |

 Setting  up  of  a  Dieture  Tube  Glags
 Shell  Factory  in  Public  Sector

 2984  SHRI  ८  K,  CHANDRAPPAN

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state

 (a)  whether  the  panel  on  glass  shells
 for  picture  tubes  had  recommended
 for  setting  up  a  picture  tube  glass
 shell  factory  in  the  public  sector,

 (b)  whether  applications  for  set-
 ting  up  such  a  unit  are  pending  with
 the  Central  Government  from  seve-
 ral  State  Electronics  Corporations.

 (c)  whether  Government  propose
 fo  issue  Jicences  to  Philips  India
 Lumited  for  manufacture  of  glass
 shells  for  TV,  picture  tubes;  and

 (d)  uf  so,  the  reasons  therefor?

 THE  PRIME  MINISTER  MINISTER:
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINIS-
 TER  OF  SPACE  (SHRIMATI  INDIRA,
 GANDHI)  (a)  Yes  Sir.

 (b)  An  application  dated  l-8-74  from:
 Bharat  Electronics  Limited,  Banga
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 Jore  for  the  setting  up  of  such  a  unt‘
 ig  under  consideration.

 (c)  No  application  has  been  receiv-
 ed  from  M/s,  Philips  India  Limited
 for  this  item.

 (d)  Does  not  arise.

 Production  of  Tv.  seta  by  Televista
 Company

 2985.  SHRI  C.  K,  CHANDRAPPAN;

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a}  whether  M/s,  Televista,  a  T.V.
 manufacturing  company  manufactur-
 ed  50  Der  cent  more  sets  in  973  than
 is  licensed  capacity;  and

 (b)  if  so,  the  factors  which  led  to
 increase  in  production?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMAT]  INDIRA
 GANDHI):  (a  )and  (b)  M/s.  Televista
 iS  a  unit  in  the  Small  Scale  Sector
 with  an  approveg  capacity  of  10,000 TV  sets  per  annum  Its  production  in
 973  was  ‘15,483.  This  was  Ppogsible
 through  the  Use  of  replenishment  li-
 cences  available  to  the  party.  In  the
 Small  Scale  Sector,  there  is  no  res-

 Organised  Sector

 Small-scale  Sector

 Total.  ‘i  .  हि

 Production  figures  of  the  organised sector  are  based  on  returns  submitted to  the  Directorate  General  of  Techni- cal  Development;  in  the  small  scale
 sea

 these  are  essentially  estima- a

 (०)  In  the  production  of  radios,  the
 share  of  the  companies  .where  the  pro:
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 triction  on  producing  more  than  the
 approved  capacity.

 Share  cf  foreign-owneg  companies  in
 the  production  of  Radios  and  T.V.  sets

 2956,  SHRI  C.  K.  CHANDRAPFAN:

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  the  total  licensed  production
 capacity  of  radiog  and  T.V_  gets  in
 the  country;

 (b)  the  actual  production;  and
 (c)  the  share  of  foreign-owned  or

 incorporated  companies,  out  of  these?
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI).  (a)  The  licensed  capacity
 for  radios  in  the  organised  sector  is
 30  lakhs  per  year.  The  licensed  va-
 pacity  for  TV  sets  is  +1,05,000  in  the
 organised  sector  and  2,186,800  in  the
 small  scale  sector.  Since  radio  pro-
 duction  is  effectively  delicensed,  there
 is  no  exact  figure  regarding  approved
 capacity  in  the  small  scale  sector,

 (b)  The  production  of  radios  and
 T.V.  seta  during  972  and  4973  is  as
 follows:

 Radio  Television

 I972  973  \972  T973

 Lakhs  Lakhs
 99  36  46  14.072,  27,8I5
 I0*!  10°  54  15.893  46,687

 joo  26°50  29,965  745502

 portion  of  foreign  equity  is  more
 than  40  per  cent  is  as  follows: —

 4972  47.69  lakhe
 973  33.92  lakhs

 There  is  no  share  for  such  companies in  the  production  of  T.V.  receeivers
 since  no  foreign  equity  company  has
 been  licensed  for  the  production  of
 T.V,  gate.
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 Encouragement  to  foreign  companies
 in  expansion  programme  in  field  of

 Electronics

 2987.  SHRI  SHRI  C.  K.
 CHANDRAPPAN;

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 clared  that  it  would  not  encourage
 foreign  equity  companies  to  expand
 their  activities  in  the  field  of  Elec-
 tronics  in  India;

 (b)  whether  the  Philips  India  is
 being  granted  a  vast  expansion  pro-
 gramme;  and

 (c)  if  so,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER

 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  Government  policy  in
 regard  to  the  expansion  of  companies
 with  substantial  foreign  equity  is  re-
 gulateq  by  the  Foreign  Exchange
 Regulations  Act,  1973.  Broadly,  Gov-
 ernment  have  announced  that  such  an
 expansion  will  not  be  encouraged
 except  where  there  is  signaficant  gain
 through  exports  or  by  introduction  of
 sophisticated  technology  which  would
 be  difficult  to  obtain  otherwise  except
 at  a  higher  cost  and  greater  time
 delays.

 (b)  and  (०).  The  proposals  ‘ow
 being  made  by  the  Philips  (India)
 Ltd.  for  the  expansion  of  their  ex'st-
 ing  capacities  or  for  production  of
 new  items  are  being  considered  in  the
 light  of  the  above  Government  policy,

 Report  of  Committee  on  National
 Institute  of  Design

 2988.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state:

 (a)  whether  the  Review  Committee
 en  the  National  Institute  of  Design,
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 Ahmedabad  has  since  submitted  its
 report  to  Government;

 (b)  if  so,  the  recommendations
 made  by  the  Committee;  and

 (c)  the  decision  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  C.  SUBRA-
 MANIAM):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  -majol
 recommendations  of  the  Committee  is
 enclosed.  Copies  of  the  Review  Com-
 mittee  Report  have  already  been  ocnt
 to  the  Parliament  Library.

 (c)  The  recommendations  of  tlc
 Committee  are  under  active  considera-
 tion  of  the  Government.

 Statement

 Statement  giving  briefly  the  salient
 recommendations  emade  by  the
 Thapar  Committee:—

 J.  Finding  the  right  Director  and
 giving  him  the  beset  opportunity
 for  functioning  must  he  the  fir-t
 task  of  the  new  Governing  Council.

 2.  The  existing  nuclear  of  _  staff
 could  be  expanded  and  recognis2d
 to  fulfil  the  recommendations  of
 this  report.

 3.  The  Institute  must  prepare  the
 student  for  a  rewarding  profes-
 sional  career.  The  teacher—stu-
 dent  ratio  must  be  such  as  to  foster
 high  quality  standards.  The  net
 for  students  has  to  be  cast  for  more
 widely  than  at  present  and  the
 programmes  better  matched  to
 existing  career  opportunities.

 4.  A  suitable  student  habitation
 mut  be  given  top  priority.

 5.  Students  should  serve  a  period
 of  internship  either  at  an  extension
 centre  or  elsewhere.

 है,  It  has  been  proposed  that  the
 membership  of  the  Government
 Council  be  broad-based.
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 7.  A  number  of  committees,
 under  the  Governing  Council  have
 been  proposed  including  a  Standing
 Committee  and  Committees  for  per-
 sonnel  finance  and  budget,  build-
 ings  and  works  and  selectign.

 8.  A  frame  work  for  salaries  and
 staff  regulations  hag  been  recom-
 mended  by  the  manapement
 institutions.  The  Report  suggests
 that  the  Governing  Council  and  the
 Director  should  study  it  as  an
 illustrative  scheme  gnd  devise  thicr
 own  ‘3taff  regulations  to  suit  the
 NID's  character.

 9.  Plans  &  Programmes.

 Programme  would  include:
 (i)  Educational;
 (i)  training;

 (ui)  research;
 (iv)  service;
 (v)  consultancy;  and

 (vi)  extension.

 10.  The  report  recommends  the
 preparation  of  a  detailed  project
 report  by  the  institute  and  also  pro-
 vides  a  scheme  for  recurring  and
 capital  expenditure.

 ll.  The  NID  must  be  declared  by
 the  Government  an  institulion  of
 national  importance  to  enable  it  to
 award  degrees,  diplomas  etc.

 i2,  The  Institute  would  offer  a
 three  year  havie  course  with  various
 specialisations  thereafter.  These
 specialisations  would  cover  one  or
 two  years,  dependitgg  on  the  sub-
 ject.  Thus,  the  Institute  would  offer
 a  five  year  programme,  qualifying
 students  for  a  particular  specialixa-
 tion.  Graduates  in  technology  or
 architecture  would  take  the  three
 years  basic  course  and  qualify  for  a
 post—graduate  degree|diploma.

 13,  In  the  short-term  the  emphasis
 must  be  on  an  outward  movement
 of  personnel  based  on  the  needs  of
 external  institutions,  industries  and
 Government.
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 14,  Long-term,  selecteq  groups

 should  be  brought  to  NID  for  more
 intensive  and  specific  exposure.

 15,  The  NID  must  initiate  its  own
 research  and  undertake  assignments
 for  others  and  cover  both  funda-
 menial  and  applied  research.

 16.  Projects  and  assignmcnts
 should  huve  relevance  to  the  insti-
 tute’s  teaching  und  research  prug-
 rammes.  There  must  be  a  separate
 division  for  this  purpose.  Payments
 should  be  made  to  the  Institute  bui
 a  formal  system  evolved  for  distri-
 bution  of  a  portion  of  the  fees.  The
 Payments  should  mainly  help  fund
 NID  research  and  part  of  it  may  be
 spent  on  improving  amenities.  The
 division  must  te  self  supporting.

 l7.  The  benefits  of  designg  must
 be  quickly  demonstrated.  A  liaisun
 facility  needs  to  be  established
 within  the  NID  which  will  be  in-
 charge  of  external  Communication
 and  fee  back.

 18,  Extension  centres  should  be
 set  up  jin  metropolitan  cities  7
 association  with  State  Small  Scale
 Industry  establishments,

 Recruitment  of  more  staff  by  DESU
 to  reduce  payment  of  overtime

 to  slaff

 2989.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be
 pleased  to  state:

 (a)  whether  DESU  pays  annually
 Rs.  ]  crore  as  over-time  to  its  staff;

 (b)  whether  this  is  one  of  the
 reasons  for  the  poor  financial  posi-
 tion  of  the  undertaking;

 (c)  whether  Government  have  con-
 sidered  the  desirability  of  recruiting
 more  hands  against  the  financial  al-
 locations  for  over-time  and  reduce
 work  load  on  the  existing  staffi,;  and
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 (d)  if  so,  when  the  recruitment
 will  take  place?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Overtime  allowance
 paid  by  DESU  to  its  staff  during  i973-
 74  is  reported  to  have  exceeded  Ra  l
 crore

 (bp)  DESU  has  been  facing  financial
 difficulties  due  to  the  all-round  in-
 crease  in  the  costs  including  those  of
 coal,  fuel,  oil  and  other  materials  us
 well  as  the  establishment  costs

 (c)  No  such  proposal  is  under  the
 consideration  of  DESU.

 (d)  Does  not  arise.

 Alleged  cerryption  in  Delhi  Police

 2920.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  news  report
 cn  2ist  May,  974  that  the  Chief  Sec-
 retary  of  the  Delhi  Administration
 has  in  writing  brought  to  Govern-
 ment’s  notice  about  the  prevalence  of
 large  scale  corruption  in  high  posi-
 tions  in  Delhi  Police;

 (b)  whether  specific  names  have
 also  been  mentioned  m  the  letter  of
 complaint;  and

 (c)  if’so,  the  number  of  semior
 officers  involved,  their  ranks  and  the
 specific  complaint  and  whether  a
 C.B.I.  enquiry  is  being  ordered  into
 the  matter  and  if  not  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF  HOME  AFFAIRS
 (SHRI  प्  H.  MOHSIN):  (a)  to  (c).
 Gpvernment’s  attention  has  heen

 g@rawn  to  the  news-report  published
 an  2lgt  May,  ‘1974,  It  is  not  correct
 that  the  Chief  Secretary,  Delhi  Ad-
 ministratior  bas  broyght  to,  the  notice
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 of  the  Government  anything  shout
 corruption

 ent  ye
 Officers  in  high

 positions  in  Police.  Ap  anupy-
 moug  complaint  was,  however,  receiv-
 ed  in  which  allegations  of  corruption
 were  made  against  five  ty
 Superintendents  of  Police  ang  six

 offiects  of  the  rank  of  Superint of  Police  and  above  in  the  Delhi
 A  report  has  been  called  from  the
 Delhi  Administartion,  which  js  await-
 ed.  The  question  of  an  engpiry  by
 the  C.B.L,  at  thys  stage,  does  not  arise.

 974

 Study  regarding  augmentation  of
 Ganga  Waters  from  Eastern  Rivers

 2991,  SHRI  P.  GANGADEB:
 SHRI  0,  0,  DESAI:

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  his  Ministry  has  car-
 ried  out  any  study  regarding  aug-
 mentation  of  Ganga  waters  from  the
 Eastern  rivers;

 ot
 (b)  if  so,  the  main  features  there-

 (c)  whether  commissioning  of  Far-
 Takka  Barrage  will  have  to  await
 completion  of  works  intended  to  aug-
 ment  Ganga  waters  from  Eastern
 rivers;  and

 (d)  if  not,  the  reasons  for  holding
 up  the  Commissioning  of  barrage?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  IRRIGATION  AND
 POWER  SHRI  SIDDHESHWAK  PRA-
 SAD):  (a)  and  (b).  In  pursuance  of
 the  Joint  Declaration  of  the  Prime
 Ministers  of  India  and  Bangladesh  of
 i5th  May,  ‘1974  the  Indo-Bangladesh
 Joint  Rivers  Commission  has  made  a
 beginning  on  the  exchange  of  relevant
 data  for  a  study  regarding  augméntao
 tion  of  the  fair  weather  How  of  the
 Ganga  through  optimum  utilisation  of
 the  water  ‘  pe  of  the  region
 available  to  India  and  Bangladesh

 (९)  No,  Sir.

 (०)  Zhe  commigsioning  of  the  ह.
 rage  has  not  been  held  yp.
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 Spare  parts  crisis  i'n  DESU

 2992,  SHRI  P.  GANGADEB:
 SHRI  D.  ०,  DESAI:

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  D.E.S.U.  is  facirg
 crisis  for  want  of  vital  spare  parts;

 (b)  if  so,  whether  delay  in  getting
 vital  spare  parts  is  causing  serious
 defeciy  in  both  the  boilers  and  mills;

 (c)  whether  indigenously  manufac-
 tured  spares  were  used  for  some  of
 the  mills;  and

 (d)  if  so,  with  what  results?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (b).  As  reported  by
 DESU,  they  are  not  facing  any  crisis,
 though  some  spare  parts,  which  are
 being  imported,  are  yet  to  be
 received,

 (c)  Yes,  Sir.

 (d)  The  performance  or  life  of  some
 of  the  indigenous  spares  is  not  equal
 to  that  of  the  imported  spares.

 Setlmg  up  of  Power  Plants  year  coal
 Pits  in  Fifth  Plan

 2993.  SHRI  P,  GANGADEB;
 SHRI  D.  D.  DESAI:
 SHRI  SUKHDEO  PRASAD

 VERMA;

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  power  plants  near  the  coal
 Pits;

 (b)  whether  any  final  decision  has
 been  taken  in  this  regard;  and

 (९)  if  so,  the  number  of  power
 Plants  which  are  being  set  up  in  the
 Fifth  Five  Year  Plan  near  the  coal
 Pits?  ४

 THE  DEPUTY  MINISTER  IN  THE
 OF  IRRIGATION  AND

 POWER  (SHRI  ‘SIDDHESHWAR
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 PRASAD):  (a)  to  (c).  There  are  a
 number  of  power  gations  which  are
 located  near  the  coal  pits,  During  the
 Fifth  Plan,  it  is  proposed  to  augment
 these  power  stations  proposed  to  aug-
 ment  these  power  stations  gs  under:

 State/Project  Additional  }

 mw)

 Madhya  Pradesh  Korba  320
 Amarkantak  240
 Satpura  200

 Maharashtra  Koradi  3080

 Andhra  Pradesh  Kothagudem  220

 Orisa  Talcher  220

 Uttar  Pradesh  Obra  3200

 DV.C.Y
 ae  pais
 Chandrapura  360

 West  Bengal  Santaldih  |  360

 Bihar  ,  Pathratu  440

 Besides  the  extensions  to  the  exist-
 ing  stations  as  above,  a  new  thermal
 power  station  at  Tenughat  in  Bihar
 of  600  MW  capacity,  with  benefits  of
 only  200  MW  during  the  Fifth  Plan,
 has  also  beer,  sanctioned.

 There  are  also  proposals  to  set  up
 super-therma]  power  stations  near
 the  ९०४]  pits.  A  Committee  headed
 by  Member  (Thermal),  Central  Water
 and  Power  Commission,  has  been  set
 up  for  the  selection  of  sites  for  these
 thermal  power  stations  near  the  coal
 fields  in  different  regions  and  their
 report  is  awaited.

 Commissioning  of  Therinal  Plants  In
 Badarpur  aud  Bhatinda

 2994.  SHRI  ए,  GANGADEB:
 SHRI  D.  D.  DESAI:
 SHRI  SHRIKISHAN  MODI:

 Wili  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  Commission  Second  Unit  of  700
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 MW  at  Badarpur  Thermal  Plant  and
 one  unit  of  00  MW  at  Bhatinda  Ther-
 mal  Plant  in  Punjab;

 (b)  if  so,  by  what  time  these  units
 would  be  Commissioned;  and

 (c)  the  total  additional  power  gene-
 ration  to  be  commissioned  in_  the
 ‘Country  in  the  first  two  years  of  the
 Fifth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  Both  the  units
 are  l‘kely  to  be  commissioned  in  Aug-
 ust/September,  ‘1974.

 (c)  The  total  addition  capacity  ex-
 pecteg  to  be  commissioned  in  the  first
 two  years  of  the  Fifth  Plan  is  about
 five  million  EW.

 जबलपुर  के  एक  कालेज  में  सी  ०  झाई०  To  की
 गतिविधियां

 2995.  भरी  हुकम  चन्द  कछवाय  :  नया

 गह  मंत्री  यह  बताने  की  कृपा  करेंग  [क

 (क)  क्या  सरकार  का  हयात  28

 अप्रैल,  i974  के  हिन्दी  साप्ताहिक  पत्र  में
 प्रकाशित  इस  समाचार  की  ओर  दिलाया
 गया  है  कि  जबलपुर  थियोसोफिकल  सी०

 ई  ए०  एजस्टों  का  अड्डा  है  ;  और

 (ख)  याद  हा,  तो  तत्सम्बन्धी  तथ्य
 क्या  हैं  ओर  इस  सम्बन्ध में  सरकार  ने  क्या

 कार्यवाही  की  है  ?

 गृह  मंत्रालय  में  उप  मंत्री  in  (att  एफ०
 सच  मोहसिन)  :  (क)  शौर  (ख).
 सरकार  ने  तत्सम्बन्धी  समाचार  देखा  है।
 तथ्य  मालूम  किये  जा  रह  है  ।

 P.LL  Policies

 2996,  SHRI  N.  R,  VEKARIA:
 SHRI  D  F,  JADEJA:

 Will  the  Minister  of  COMMUNICA-
 TIONS
 be  pleased  to  state:

 (a)  how  many  proposals  relating  to
 postal  life  insurance  policies  were
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 receiveq  during  the  period  from
 January  to  June,  974  and  the  total
 amount  involved  therein;  and

 (b)  what  efforts  are  underway  to
 increase  this  intake  of  business?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF,  SHER  SINGH):  (a)  PLI  pro-
 Pusals  received  from  January  to  June,
 1974.

 No.  30,865
 Amount  Rs  4.99  crores.

 (These  figures  represent  the  total
 business  received  and  not  the  business
 which  actualy  became  effective  by
 payment  of  first  premium).

 (b)  The  figures  of  Postal  Life  In-
 surance  business  are  consolidated  for
 each  financial  year.  The  effective
 business  secured  during  the  financial
 year  ‘1973-74,  was  as  under:—

 (i)  No,  32638

 Amount  Rs.  4.63  crores,

 There  was  an  expansion  of  50  per
 cent  during  ‘1973-74,  as  compared  to
 the  intake  of  business  during  the  pre-
 vioug  financial  year  1972-73.  The
 efforts  being  made  to  further  expand
 PLI  business  or  as  follows:—

 Q)  Pubheity  material  like  pam-
 phlets  and  posters  have  been
 brought  out  and  are  being  used  dur-
 mg  publicity  drives.

 Gi)  Eeach  P&T  Circle  handling
 PLI  work  has  bee,’  given  a  target
 to  fulfil  dur.ng  the  current  year
 Publicity  compagns  have  been
 launched  by  the  Circles.

 (iii)  4]  aditional  Development
 Officers  were  sanctioned  last  year.

 (iv)  A  system  of  payment  of  ine
 centives  for  business  secured  by
 Development  Officers  and  Field
 Guides  is  in  operation  and  is  yield-
 ing  good  results,
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 Theft  of  Stores  In  P&T  Department

 2997.  SHRI  ARVIND  M.  PATEL;
 SHRI  D.  P.  JADEJA;

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  ten  cases  of  theft  of
 stores  Were  noticed  in  the  P  &  T
 department  between  97]  to  1973;

 (b)  if  so,  the  facts  about  stores
 lost  88  a  result  thereof  and  their
 value;  and

 (c)  what  steps  have  been  taken  by
 Government  to  further  tighten  the
 security  Measures?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  In  the
 P&T  Department  loss  of  Telegraph
 Stores  by  theft  was  reported  in  the
 period  |—4—7l  to  3l—3—73  in  a
 number  of  cases  which  1  much  larger
 than  ten.  The  number  of  thefts  of
 Copper  Wire  from  Telecom.  align-
 ments  during  the  periog  was  55309.
 The  number  of  cases  of  theft  of  stores
 from  Telegraph  Store  Depots  during
 the  period  was  212.  There  were  no
 cases  of  theft  of  value  above  Rs
 2000.  reported  from  Postal  Stock
 Depots  during  the  period.

 (b)  (i)  Theft  of  copper  Wire  from
 Telecom  Alignments:

 Year  No,  of  caves  Value  in  Re.

 ‘1971-72,  3I940  —-2,09.47,426

 I972-730  23369  7.42,60,8I5

 (ii)  Theft  of  materials  from:Telegraph  Store
 Depots:

 Year  No.  of  cases  Value  in  Rs,

 I97I-72  rII  2,05,378

 1972-73  नि  ॥  (  «।  ‘14,97,052
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 (c)  (i)  In  regard  to  prevention  of

 loss  of  copper  wire  by  theft  from  Te-
 legraph  aligr‘ment,  the  following  mea-
 sures  have  been  taken'—

 (l)  Replacement  of  Copper  wire
 by  ACSR  and  Copper-weld  Wire
 progressively,  with  pfiority  given to  the  theft-affecteq  areas,

 (2)  Gradual  extension  of  Coaxial
 Cable  and  Microwave  net-works  to
 replace  over-head  line  routes,

 (3)  Amendment  of  the  Telegraph
 Wires  (Unlawful  Possession)  Act
 950  to  provide  for  deterrent  pu-
 nishment  even  in  case  of  first  offen-
 ders.

 (4)  Co-ordination  with  State  Po-
 lice.
 (i)  To  prevent  thefts  from  Store

 Depots,  active  patrolling  and  more
 vigil  by  Security  staff  has  been  en-
 joined.  Structural  Security  of  gu-
 downs  have  also  been  improved.

 Production  in  Nationa]  Instruments
 Ltda.

 2998.  SHRI  ARVIND  M.  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  production  in  National
 Instruments  Limited  declined  during
 the  year  1972-73;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  step  up  pro-

 duction  during  the  coming  years?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  No,  Sir,  The  produc-
 tion  figures  for  the  last  five  years
 are  indicateg  below:

 (Rupees  in  lakhs’

 (rt)  1968-69  .  नि  39°73
 (2)  1969-70  साख  जा
 (3)  ‘1970-71  न  65°22
 (4)  I97I-72  -  07"  77
 (5)  उक्षम्तप३उ  द  LIL  Ss
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 (b)  Does  not  arise,
 (c)  Constant  efforts  are  being  made

 io  step  up  production.  The  pro-
 duction  in  the  year  1973-74  increa-
 880  to  Rs.  302.20  lakhs,

 -Completion  of  work  assigned  (०  Fact
 Finding  Committee  on  Newspaper

 Economics

 2999.  SHRI  ARVIND  M,  PATEL:
 SHRI  D.  P.  JADEJA:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Fact  Finding  Com-
 mittee  on  Newspaper  Economics  were
 to  complete  its  work  before  June,
 1974;

 (b)  if  not,  whether  the  life  of  the
 Committee  will  be  further  extended;

 -and

 (c)  whether  while  extending  the
 life,  Government  will  impress  upon
 the  Committee  the  desirability  of
 early  completion  of  its  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (c).  The  work  of
 the  Fact  Finding  Committee  on  News-
 paper  Economics  coulg  not  be  com-
 Pleted  by  June  974  because  some
 newspapers  faileq  to  furnish  the  data
 required  by  the  Committee  and  also
 a  writ  petition  was  filed  by  one  of
 them,  before  the  Caicutta  High  Court
 challenging  the  validity  of  the  con-
 stitution  of  the  Committee  and  con-
 ferment  of  powers  under  the  Com-
 missions  of  Inguiry  Act  on  the  Com-

 -mittee.  The  Court  in  its  judgment
 datéd  2258  April  1974,  however,  re-
 jected  the  main  contentions  of  the
 petitioners  but  at  the  same  time  held
 that  certain  powers  under  the  said
 Act,  including  the  power  to  require
 information,  had  not  been  validly
 conferreg  on  the  Committee,  Fo
 ing  the  Court  judgment  Government
 has  taken  the  necessary  steps  to  con-
 fer  the  necessary  powers  On  the  Com~-
 mittee  to  require  information  from
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 the  defaulting  newspapers.  Fresh  le-
 gal  notices  had  to  be  issued  seeking
 from  the  defaulting  papers  replies  to
 the  Conmmnittee’s  questionnaire.

 Under  the  circumstances  it  became
 necessary  for  Government  to  extend
 the  hfe  of  the  Committee  till  3lst
 December,  1974  by  which  date  the
 Conmittee  expects  to  submit  its  re-
 port.

 High  rate  og  Interest  charged  by
 Bank,  from  Small  Seale  Industries

 3000.  SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  small
 scale  industrial  units  and  ancillary
 units  in  the  small  scale  sector  are
 experiencing  a  lot  of  difficulties  be-
 cause  of  the  high  rates  of  interest
 charged  by  the  banks;

 (b)  whether  the  ancillary  units  are
 being  treated  by  the  Reserve  Bank
 and  Commercial  Banks  as  large  scale
 units  and  charged  75  per  cent  im-
 terest;  and

 (c)  whether  the  Ministry  of  Indus-
 trial  Development  has  taken  up  67
 wil)  take  up  with  the  Finance  Minis-
 try  the  general  question  of  securing
 a  reduction  of  the  rates  of  interest
 for  small  scale  units  and  especially
 the  discriminatory  rates  of  interest
 for  ancillary  unitg  in  the  sma!)  scale
 sector?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Small  scale  industrial
 units  enjoy  a  concessionary  rate  of
 interest  which  is  ]  per  cent  leas  than
 is  applicable  to  other  sectors  of  in-
 dustry.  Ancillary  units  in  the  small
 scale  sector  with  a  capita]  inveat-
 ment  ranging  between  Rs.  7.5  lakhs
 and  Rs.  0  lakhs  do  not,  however,
 enjoy  this  concessionary  rate  of  in-
 terest,  7
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 (b)'  Rates  of  interest  charged  vary
 from  bank  to  bank.  Ancillary  units
 with  capital  investment  ranging  bet-
 ween  Rs.  7.5  lakhs  and  Rs.  70  lakhs
 are  treated  like  other  units  in  the
 medium  and  large  scale  sectors.

 (c)  There  ig  already  a  concession
 of  ]  per  cent  in  the  rates  of  interest
 now  available  to  smal]  scale  indus-
 trial  units  except  to  ancillary  units
 whose  capital  investment  ranges  bet-
 ween  Rs.  7.5  lakhs  ang  Rs.  0  Jakhs.
 The  question  of  bringing  them  under
 the  Credit  Guarantee  Scheme  has
 been  accepted  in  principle  by  the
 Reserve  Bank  of  India.  The  details
 are  being  worked  out.

 Lim  on  Value  of  Plant  258  Mach!-
 nery  for  Small  Scale  Industrial  and

 Ancillary  Unit

 ‘3001.  SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  a  limit  of  Rs.  7.5  lakhs
 Was  imposed  on  the  value  of  plant
 and  machinery  for  smal]  scale  indus-
 trial  units;

 (b)  whether  a  limit  of  Rs.  0  lakhs
 was  imposed.on  the  value  of  plant
 and  machinery  for  small  scale  ancil-
 jJary  units;

 (c)  whether  there  has
 Phenomenal  rise  in  the
 Capital  goods  since.  and

 (१)  whether  the  Government  would
 Tevise  these  upper  limits  to  alleviate
 the  hardship  of  the  small  acale  manu-
 facturers?

 been  a
 prices  of
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  amd  (b).  Yes,  Sir.

 (c)  and  (d),  The  questio,  of  up-
 warg  revision  of  limits  on  the  value
 of  machinery  for  small  scale  indus-
 tries  was  discussed  in  the  last  mcet-
 ing  of  thie  Small  Scale  Industries
 Board  held  on  January  23,  974  in
 view  o*  the  rise  in  machinery  prices.
 The  consensus  at  the  meeting  was
 in  favour  of  retaining  the  existing
 limits.

 Blacklisting  of  Messrs  Hayat  ami
 Cétwpiny  of  Bhavragar  by  Govern-

 ment  of  Gujarat

 3002.  SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  ELECTRO-
 NICS  be  pleased  to  state:

 (a)  whether  the  Government  of
 Gujarat  has  black-listed  Messrg  Hayat
 and  Company  of  Bhavnagar;

 (b)  whether  it  is  a  fact  that  the
 State  Government  requested  the  Cen-
 tre  not  to  give  them  any  licence  for
 the  manufacture  of  TV  sets  or  other
 electronic  goods;

 (c)  whether  in  spite  of  this  request,
 the  Government  (Department  of
 Electronics)  has  given  this  firm  a
 licence  for  manufacturing  of  TV  seta;

 (d)  if  so,  whether  any  outside  pres-
 sure  or  influence  has  been  responsible
 for  this  decision;

 (e)  whether  this  decision  will  be
 reversed  and  the  black-listed  firm
 proceeded  against/boycotted  /dented
 import  and  other  licences;  and

 (f)  whether  action  will  be  taken
 against  the  officers  responsible  for  the
 unethical  decision?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER  OF
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 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  Government  of
 Gujarat  had  debarred  Mls.  Hayat  &
 Company  of  Bhavnagar  from  receiv-
 ing  any  Government  assistance  for  a
 period  of  two  years  between  April
 3963  to  March  ‘1965.

 (9)  and  (c).  The  application  of  this
 Company  for  manufacturing  of  T.V.
 sets  was  strongly  recommended  by
 the  State  Government  and  a  licence
 Was  issued  in  1972,

 (d)  to  (f),  Do  not  arise,

 Abuvlition  of  Bonded  Slave,  Practice
 in  Village  Kando,  Sirmur  District,

 Himachal  Pradesh

 3003.  SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  bond-
 ed  cleves  practice  has  been  stil  con-
 tinuing  in  village  Kando,  Sirmur  Dis-
 trict  in  Himachal  Pradesh;  and

 (b)  if  so,  whether  Government
 have  taken  any  steps  to  stop  this
 system?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्,  H.  MOHSIN):  (a)  No,  Sir.

 (b).  The  question  does  not  arise.

 Housing  Colonies  for  P  &  T
 Employees

 3004  PROF:  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  any  allocation  has
 been  made  for  housing  colonies  for
 P  &  T  employees  during  the  year
 ‘1974-75;  and

 (b)  if  80,  the  allocation,  Circle-wise
 for  the  country  and  State-wise  in  case
 of  Punjab  Circle?

 AUGUST  21,  974  Written  Answers  64

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF,  SHER  SINGH):  (a)  Yes  Sir.

 (b)  As  per  statement  enclosed,
 Statement

 CIRCLEWISE  ALLOCATION  IN  RES-
 PECT  OF  STAFF  QUARTERS

 Posts  and  Telegraphs  cicles  (Land  &
 Buildings)

 पक  ss,

 .  Andhra,  1794

 2.  Bihar  ‘1,60

 3.  Gujarat.  23.45

 ae  Jammu  &  Kashmir  5.26

 5.  Karnataka  11,08

 6  Kerala  I2,72

 7.  Madhya  Pradesh  7.20

 ह.  Maharashtra  3.8

 9.  North  Eastern  20,55

 iw.  Orissa  TO,8T

 tr,  Punjab.  ql

 2  Rajasthan  .  4:92,

 ma  ‘Tamilnadu  14,26

 14.  Uttar  Pradesh  21.29

 1h.  West  Bengal  8,56

 Telephone  Districts  :
 ‘

 16.  .\hmedabad  215

 17  Bangalore  *  .  642

 1B  Bombay  .  ;  37:79"

 rp.  Calcutta  .  roo  ats

 20.  Delhi  -  :  3933
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 ye
 and  Telegraph  (Land  &  Bui

 ings cles
 hata

 Ovether's
 pecs  it  Th  usonds)

 az.  Hyderabad  9,69
 22.  Kanpur  .  ‘  7I

 23.  Madras.  ‘16,93,

 24.  Nagpur  2

 25.  Poona  .  3
 Other  Units  :

 26.  Technical  &  Development
 Circle,  Jabalpur  1,36

 27
 San,  oe:

 Tele.

 28.  General  Manager,  Telecom.
 Factories,  Calcutta.  i

 Totar  (Excluding  Overheads;  244,03

 Add  Overheat's  22,97
 Gland  Toral  267,00

 Sratewise  Allocanion  in  Pwryab  Circle
 Pangib  4  2I

 Hatyana  i  9
 Himacha]  Pradesh  I0
 Chandigarh
 Union  Territory  I
 Ty  tal  4.

 Sports  ang  Athletics  for  P  &  T
 Employees

 3005,  PROF.  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  provisiong  made  in  the
 Fifth  Five  Year  Plan  for  the  propa- Bation  of  sports  and  athletics  among P&T  employees;  and

 (b)  the  allocation  for  this  purpose in  the  year  1974-987

 ‘ae
 MINISTER  OF  STATE  IN  THE

 NISTRY  OF  COMMUNICATIONS
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 (PROP.  SHER  SINGH):  (a)  On  speci-
 fic  provision  has  been  made  for  the
 sports  ang  atnletics  in  the  Fifth  Five
 Year  Plan.

 (b)  Rs.  3.5  lakhs.

 Ai,  Postal  Service  in  Kerala

 3006.  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  link  the  major  and  important  towns
 of  Kerala  with  Air  Postal  Service
 during  the  current  financial  year,  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  (a)  and  (b).
 Trivandrum  and  Cochin  are  the  only
 stations  of  Kerala  linked  by  Air.  The
 services  touching  these  stations  are
 already  being  used  for  the  conveyan-
 ce  of  mails  As  ang  when  other  sta-
 tions  get  connccterl  bv  air,  proposals
 will  be  take,  up  for  using  these  ser~
 vices  also  for  air  conveyance

 Request  for  Tvre  and  Tube  Manufac-
 turing  Prejest  iq  Kerala

 3007  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  requests  in  the  recent
 past  have  been  received  from  the
 Kerala  Government  for  sanctioning  a
 tyre  and  tube  manufacturing  project
 in  view  of  the  mounting  demand  for
 these  items  to  improve  the  transport
 system;  and

 (b)  if  so,  the  reaction  of
 Centre  to  this  demand?

 THF  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  No  request  has  been  receiveg  from

 the
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 the  Government  of  Keral,  for  setting
 up  a  Tyre  and  Tube  manufacturing
 Project  in  the  State.  However,  a
 proposal  was

 Kerala  State  Cooperative  Rubber
 Marketing  Federation  Ltd.  for  setting
 up  an  industrial  undertaking  for  the
 manufacture  of  automobile  tyres  and
 tubes  in  Kerala.  A  letter  of  intent
 has  been  issued  to  the  Federation  on
 26th  June,  ‘1974  for  a  capacity  of  3
 Jakhs  each  of  automobile  tyres  and
 tubes  and  2  lakhs  of  automobile  flaps
 per  annum.

 Irrigation  gnd  Power  Projects  in
 Kerala

 3008.  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  the  names  of  varioug  irmgation
 and  power  projectg  run  by  Central
 Government  in  Kerala  at  present;

 (b)  the  number  of  irrigation  and
 puwer  projects  for  Kerala  under  con-
 sideration  of  Centra]  Government  at
 present;

 (c)  the  total  amount  of  financial
 assistance  given  to  Kerala  State  Gov-
 ernment  during  the  last  two  yeara  as
 against  the  amount  sought  by  the
 State  Government;  and

 (d)  the  total  amount  of  assistance
 proposed  to  be  given  to  the  State
 Government  during  the  financial  year
 1974-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No  irrigation  or
 power  project  is  being  run  by  the
 Central  Government  in  Kerala.

 (b)  Proposals  for  0  new  irrigation
 and  5  new  power  generation  schemes
 in  the  State  sector  afte  under  consi-
 deration,

 (c)  and  (d).  Central  assistance  is
 given  in  the  form  of  block  loans  and

 AUGUST  21,  3874
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 grants  for  financing  the  State  Plans
 as  a  whole,  and  is  not  related  to  any
 individual  sector  of  development  or
 project.  The  assistance  provided  to
 Kerala  was  Rs,  36.70  crores  during
 i972-73,  Rs,  35.72  crores  during  19738—
 74,  ang  is  proposed  at  Rs.  35.72  crores
 for  1974-75.

 Rural  Engineering  Survey  in  Kerals-

 3009.  SHRIMATI  _BHARGAVI
 THANKAPPAN:

 Will  the  Minister  of  IRRIGATION.
 AND  POWER  be  pleased  to  state:

 (a)  whether  any  rural  engineering
 survey  has  been  undertaken  in  Kerala:
 during  the  last  three  years;

 (b)  if  so,  total  amount  sanctioned
 and  the  findings  of  this  rural  engineer-
 ing  survey  during  the  last  three  years;
 and

 (c)  names  of  the  villages  covered
 by  the  survey  up-to-date,  district-wise
 and  year-wise?

 THE  DEPUTY  MINISTER  IN  TIIE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Rural]  Engineer-
 ing  Survey  Scheme  was  sanctioned
 for  Kerala  in  October,  97l,  and  the
 field  survey  work  was  commenced  by
 the  State  Government  in  the  year
 1972-73,

 (b)  The  total  amount  of  grant-in-
 aid  released  to  the  State  Government
 for  this  work  during  the  last  3  years
 was  Rs  5.03  lakhs.  The  village-wise
 engineering  surveys  and  soil  surveys
 have  been  taken  up  in  Cannanore  dis-
 trict.  The  engineering  surveys  have
 been  completed  i,  9  villages  and  soil
 surveys  in  74  villages  in  this  district;
 Village-wise  reports  have  not  beem
 finalised  80  far  by  the  State  Govern-
 ment.
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 {ey  The  names  of  the  villages  cove-  req  year-wise  by  these  surveys  are

 given  below:—

 Name  ot  villages  where  engi-  Names  of  villages  where
 Year  necring  survey's  have  been  soil  surveys  have  been

 Completed  completed

 397I-72  .  Nil  Nil
 Puzh  th 1972-73  नि  .  he  Puzhalthy  I  y

 jaser)  2.  Pappinasers 2  Pappin  3.  Chirakkal
 4.  Valapttaman

 1973-74  नि  .  3  Chirakkal  §.  Azhikode

 4.  Azhilhde  6  Edakkad

 Edakkad  7  Muzhapplilangad
 हर.  Muzhappuilangad  है.  Makren
 7.  Makreri  co  Kalhassery

 ali 8.  Kasijirode  bi  a  bd Nalayi -  9.  Munderi  te  ae  ome

 33  Chembilode
 ‘14.  Cheruthazhani

 Permission  to  M/s  Philips  India  for

 30I0,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  prices  of  Hindustan
 Lever  products  have  gone  very  high
 in  Indian  market  and  the  reasons
 therefor;

 (bd)  whether  Hindustan  Levers  have
 hoarded  the  goods  manufactured  by
 them  in  order  to  create  scarcity  in  the
 market:  and

 (९)  if  so,  whether  Government  pro-
 Pose  to  conduct  an  inquiry  into  the
 matter?

 THE  MNISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNODLOGY  AND  AGRICUL-
 TURE  (SHRI  C.  SUBRAMANIAM):

 (a)  to  (०).  The  releant  information
 is  being  collected  and  will  be  laid
 °  the  Table  of  the  House.

 Frequent  deployment  of  B.S.F.  and
 CE.P.  in  States

 30ll.  SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  services  of  C.R-P.
 and  B.S.F.  are  utilised  frequently  in
 the  States/Union  Territories;

 (b)  if  so,  the  names  of  States/Union
 Territories  where  services  of  C.R.P.
 and  B.S.F.  have  been  utilised  during
 the  period  Ist  January,  973  to  30th
 June,  ‘1974;  and

 (ee)  the  reasons
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFAIRS  (SHRI
 F.  H.  MOHSIN):  (a)  Yes,  Sir,

 (b)  Statement  attached.
 (c).  The  C.RP..  and  BS.F.  units

 were  deployeg  for  assisting  the  State
 Governments|Administration  in  main-
 tenance  of  law  and  order.

 Statement

 for  their  derloy-

 STATES
 l.  Andhra  Pradesh.
 2.  Assam
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 a  Bihar
 ca  Gujarat
 5.  J&E
 6,  Karnataka
 7.  Kerala
 8,  Maharashtra
 9.  Madhya  Pradesh

 i0.  Manipur.
 lw  Meghalaya
 12,  Nagaland
 i3,  Orissa
 14,  Punjab
 15.  Rajasthan
 16,  Tamil  Nadu
 1?  Tripura
 18,  Uttar  Pradesh
 19.  West  Bengal

 UNION  TERRITORIES

 Andamay  and  Nicobar  Islands
 Arunachal  Pradesh
 Chandigarh
 Delhi
 Lakshdweep
 Mizoram
 Pondicherry
 Goa,  Daman  and  Diu. ्

 PONE

 Processes  developed  by  Centra)
 Mechanical  Engineering

 Research  Institute,
 ‘  Durgapur

 3012.  SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  processes  80  far
 evolved  at  the  Central  Mechanical
 Engineering  Research  Institute,  Durga-
 pur;

 (b)  how  many  of  them  have  so  far
 been  utilised  by  Government;  and

 (c)  whether  there  is  any  proposal
 to  undertake  a  comprehensive  exami-
 nation  of  the  functioning  and  research
 programmes  of  the  Institute  and  if
 80,  the  outlines  thereof?

 THE  MINISTER  OP  INDUSTRIAL
 DEELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  (a)  The
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 Institute  have  completed  28  indus-
 trial  research  and  development  pro-
 jects  till  March,  1974.

 (b)  Eleven  Projects  have  been  uti-
 lised  by  Public  Sector/Government
 manageg  Undertakings,

 (c)  No,  Sir.  Expert  Panels  repre-
 senting  Public  Sector  Undertaking]
 Leading  Industrial  Organisations  and
 Teaching  Institutions  have  already
 been  constituted  by  the  Executive
 Commitee  of  the  Institute  for  various
 Divisions  of  the  Institute  for  advising
 on  research  programmes.

 Conversion  of  News  Agencies  into
 Public  Corporation

 303  SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  converting  the  news  agencies
 into  Public  Corporation;

 (b)  if  so,  the  broad  outlines  of  the
 Proposal;  and

 (९)  the  time  by  which  the  proposal
 is  likely  to  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (e).  The  matter
 is  under  consideration,

 Rural  Electiification  Schemes  for
 Andhra  Pradesh  ip  Fifth  Plan

 30I4.  SHRI  ए,  NARASIMHA
 REDDY:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  schemes  of  rural  electrifica-
 tion  to  be  undertaken  in  Andhra  Pra-
 desh  during  the  Fifth  Five  Year  Plan;
 and
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 (b)  the  totgl  ‘zmount  allotted  for
 the  purpose  during  Fifth  Five  Year
 Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b),  The  size  and
 content  of  the  Fifth  Five  Year  Plan
 has  not  yet  been  determined,  How-
 ever,  it  is  proposed  to  electrify  ‘5,781
 villages  and  energise  97,070  pumpsets
 during  the  Plan  period  in  Andhra
 Pradesh.

 The  outlay  proposed  is  Rs.  56  cro-
 tres  (Rs.  57  crores  for  normal  State
 Plan  programme  and  Rs.  5  crores  for
 Minimum  Needs  Programme).  Addi-
 tional  assistance  will  also  be  available
 from  Rural  Electrification  Corpora-
 tio,  Limited,

 Assistance  for  Development  of  Hand
 Made  Paper  ang  Lime  Industry

 in  Orissa

 3015.  SHRI  BANAMALI  BABU;

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  Orissa  State  Gov-
 ernment  have  asked  for  Central  assist-
 ance  for  development  of  hand-made
 Paper  and  lime  industry  for  which
 the  State  is  eminently  suited  and  has
 the  potential  of  absorbing  large  idle
 manpower;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  facts  of  techni-
 cal  and  financial  assistance  proposed
 to  be  given  to  the  State?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  0.  SUBRAMANIAM):  (a)  and
 (b),  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the
 House.
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 Permission  to  M/s,  Philips  Indig  for
 expanding  the  Units  in  Maharashtra

 3016.  SHRI  8.  N.  MISRA:

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state;

 (a)  whether  permission  wag  granted
 to  M/s.  Philips  India  for  expanding
 their  units  in  Maharashtra  without
 any  export  obligation  which  was
 imposed  on  that  concern  for  expansion
 of  their  Calcutta  unit;  and

 (b)  if  so,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 QF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b)  The  applica-
 tion  by  Philips  (India)  Ltd,  for  ex-
 pansion  of  the  radio  receiver  capa-
 city  of  their  Plant  at  Maharashtra
 was  made  on  29th  October,  968  and
 was  approved  by  tie  Licensing  Com-
 mittee  on  3lst  March,  1969;  at  that
 time  no  export  obligation  was  being
 imposed  for  the  production  of  radios.
 A  letter  of  intent  was  issued  on  ‘14th
 May,  1989.

 A  similar  application  by  this  Com-
 pany  for  expansion  of  the  capacity  of
 their  Calcutta  Plan  was  made  on  3rd
 February,  969  and  was  considered  by
 the  Licencing  Commitee  on  8th  June,
 1970.  According  to  the  Industria]  Po-
 licy  Statement  issued  in  February,
 i970,  an  item  reserved  for  the  small
 scale  sector  could  not  be  allowed  to
 an  organiseq  unit  except  with  75  per
 cent  export  obligation.  Since  the
 item  ‘low  cost  radios’  was  under  con-
 sideration  for  reservation  (and  has
 since  been  notified),  the  application
 of  M's.  Philips  (India)  for  expansion
 of  the  Calcuttg  Plant  was  decided
 on  the  above  criterion,  with  an  ex-
 port  obligation  imposed.
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 over  of  Power  Generation
 Schemes  of  Fourth  Plan  in  Fifth  Piss

 3017.  SHRI  प्र,  K,  SANGHI:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  one  of  the  factors  res-
 ponsible  for  serious  gap  between
 power  production  and  its  demand  is
 that  42  power  generation  schemeg  to
 be  completed  during  Fourth  Plan
 period  had  spilled  over  to  the  Fifth
 Plan  period;  and

 (b)  if  so,  the  nameg  of  such  projects
 and  shortfall  in  each  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Yes,  Sir.  A
 statement  showing  the  shortfall,  pro~
 ject  wise,  is  Jaid  on  the  Table  of  the
 House.

 [Placed  in  Library.
 8244/74),

 Conversion  of  ALR,  into  ar
 Autonomous  Corporation

 3018,  SHRI  P,  VENKATASUB-
 BAIAH:

 See  No.  LT-

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  there  has  been  a  per-
 sistent  demand  to  make  the  All  India
 Radio  an  autonomous  Corporation;

 (b)  whether  the  demand  hag  been
 considered  afresh;  and

 (ce)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Demands  to  this
 effect  have  been  made  in  some  quar-
 terg  from  time  to  time,

 (b)  No.  Sir,

 {e).  Does  not  arise,
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 Construction  of  Multi-purpose  Dam

 over  River  Kosi
 3019,  SHRI  _BHOGENDRA  JHA:

 Will  the  Mini  ster  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  388  on  the  5th  March,  7974  re-
 garding  Indo-Nepal  talks  on  construc-
 tion  of  Multi-purpose  Dams  and  state:

 (a)  whether  it  is  proposed  to  initiate
 talks  with  the  Government  of  Nepal
 for  constructing  Multipurpose  Dam
 over  river  Kosi  near  Barakshetra  to
 end  for  ever  the  problem  of  silting
 in  Kosi  canals,  ensure  perennial  irriga-
 tion,  eradicate  floods  and  generate
 abundant  power;  and

 (b)  if  «0,  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  ang  (b).  The  Techni-
 cal  Committee  appointed  by  the  Gov-
 ernment  of  India  to  go  into  the  ques-
 tion  of  siltation  of  the  Eastern  Kosi
 Cana]  has,  in  its  report  given  in  De-
 cember,  1973,  suggesteq  that  a  high
 dam  for  silt  storage  in  the  upper
 reaches  of  the  Kosi  river  may  be  in-
 vestigated.  For  any  such  high  dam,
 the  life  of  the  dam,  the  regime  of  the
 river  between  the  dam  and  the  Kosi
 barage,  ang  between  the  flood  em-
 bankment  upstream  and  downstream
 of  the  barrage  woulg  have  to  be  care-
 fuly  considered.  This  suggestion  is
 under  consideration  of  the  State  Gov-
 ernment.  The  question  of  discussions
 with  His  Majesty’s  Government  of
 Nepal  shal  arise  after  the  State  Gov-
 ernment  has  taken  a  decision  i,  the
 matter.

 Production  im  Rameshwar  Nagar
 Paper  Mill

 3020,  SHRI  BHOGENDRA  JHA;
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased
 to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2078  on  the
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 6th  March,  974  regarding  installed
 capacity  of  paper  plant  of  Ramegh-
 ‘war  Nagar,  Bihar  and  state  the  time-
 schedule  for  gtarting  production  at
 Rameshwar  Nagar  and  the  causes  for
 delay?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  Accord-
 jng  to  the  original  time  schedule,  the
 unit  should  go  into  production  to-
 wards  the  end  of  this  year.  How-
 ever,  the  damage  caused  to  the  factory
 site,  approach  roads  and  railway  track
 by  the  recent  floods  may  result  in
 some  delay.  Action  is  being  taken
 to  assess  the  extent  of  damage.  The
 time  schedule  for  commencement  of
 productio,  by  this  plant  can  be  esti-
 mated  only  after  the  extent  of  flood
 damage  is  known  more  precisely.
 Pian  to  insta]  2  Coal  based  Petroleum

 Plant  in  West  Bengal
 3021.  SHRI  KRISHNA  CHANDRA

 HALDER:
 Will  the  Minister  of  PLANNING

 be  pleased  to  state:
 (a)  whether  Planning  Ministry  has

 received  a  plan  from  West  Bengal
 Government  for  installing  a  coal  based
 petroleum  plant  in  that  State;  and

 (b)  ff  so,  the  reaction  of  the  Central
 Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  A  paper
 suggesting  the  possibility  of  locating
 a  coal-based  synthetic  petroleum  plant
 in  the  Ranigan}  coal-fleld  area  has
 been  receiveg  from  the  West  Bengal
 Government.

 (b)  The  techno-economic  aspects  of
 the  production  of  synthetic  petroleum
 from  coal  are  being  studied.

 Canal  system  of  Nagarjunasagar
 Project

 3022,  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:
 (a)  whether  the  State  Government

 ‘of  Andhra  Pradesh  has  sought
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 Central  assistance  during  the  Fifth
 Five  Year  Plan  to  complete  the  canal
 system  of  the  Nagarjunagagar  Pro-
 ject;  and

 (b)  if  so,  Government's  response
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Government  of
 Andhra  Pradesh  have  requested  for
 an  additional  Centra]  assistance  of  Rs.
 0  crores  for  the  project  during  the
 year  ‘1974-75,

 (b)  A  team  was  recently  set-up  by
 the  Ministry  of  Irrigation  ang  Power
 comprising  representatives  of  Central
 Water  and  Power  Commission,  Minis~
 try  of  Finance,  Agriculture  and  Plan-
 ning  Commission  to  look  into  the
 Progress  ang  programme  of  works  on
 the  project  and  to  recommend  addi-
 tional]  assistance  required  to  accele-
 rate  works  on  the  Canal  system  of  the
 project.  The  team  has  since  submit-
 ted  its  report  which  is  under  consi-
 deratio,  of  the  Government.

 Opposition  by  All  India  Power
 Engineers  Federation  to  setting  up

 of  Power  Corporations  in  States

 3023.  SHRI  8,  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  the  All  India  Power
 Engineers  Federation  has  opposed  the
 Government's  proposal  to  set  up  Power
 Corporationg  in  the  States:  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  The  All
 India  Power  Engineers’  Federation,
 while  giving  a  number  of  suggestions
 regarding  re-structuring  of  the  elec-
 tricity  supply  industy  at  the  State,
 Refiional  and  Central  Levels,  operation
 of  Regional  Grids  and  Management
 of  Centrally  Sponsored  Projects,  have
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 not  favoured  the  separation  of  gener-
 ation  from  distribution.  Ip  the  re-
 structuring  scheme,  88  finalised,  the
 State  Governments  are  to  take  a  final
 decision  on  the  question  of  separating
 generation  from  distribution.

 Suggestions  from  NPC  to  cut  Fuel
 Costs  to  Industries

 3024.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  0
 state:

 (a)  whether  the  National  Produc-
 tivity  Council  has  suggested  techni-
 ques  to  cut  fuel  costs  of  industries;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  ९०.  SUBRAMAN-
 IAM):  (a)  and  (b)  National  Pro-
 ductivity  Council  is  rendering  fuel
 efficiency  consultancy  services  which
 help  industries  in  adopting  well  esta-
 blisheg  technological  principles  wher-
 by  fuel  consumption  can  be  reduced.
 It  has  not  developed  any  special  tuel
 efficiency  technique  to  reduce  fuel
 costs  of  industries.  It  had,  however,
 prepared  a  wroking  paper  giving  sug-
 gestions  to  generally  reduce  fue]  con-
 sumption  in  the  country  by  5  per  cent
 in  1974.  These  suggestions  are  under
 consideration  of  the  Government,

 Use  of  Fuel  Oil  in  Power  Plants

 3025,  SHRI  VISHWANATH
 PRATAP  SINGH:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  please  to  state:

 (a)  whether  Government  have
 decided  that  future  power  plants  shall
 not  use  fuel  oil;  and

 (b)  if  s0,  the  steps  being  taken  to

 implement  thig  decision  in  a  manner
 that  will  not  affect  power  generation?
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 PRASAD):  (a)  and  (b)  A  decision
 hes  been  taken  that  future  power
 plants  shall  be  coal  fired  ang
 not  be  use  oil  as  primary  fuel.  Ade-
 quate  quantity  of  coal  and  secondary,
 oi]  fuel  would  be  arranged  for  these-
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 Equipment  for  Guiding  and  Control-
 ling  Rockets  from  Groung  Stations

 3026.  SHRI  VISHWANATH  PRA-
 TAP  SINGH:

 Will  the  Minister  of
 be  pleased  to  state:

 SPACE-

 (a)  whether  equipment  for  guiding
 and  controlling  rockets  during  flight
 from  ground  stations  is  being  deve-
 loped:  and

 (b)  if  go,  the  progress  so  far  made?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b)  An  intertial
 guidance  technique  is  being  develop-
 ed  to  control  rockets  during  flight
 using  instruments  carried  by  the  vehi-
 ele  itself  Development  work  35  epro-
 gressing  in  respect  of  all  subsystems
 needed  nda  some  instruments  have
 already  been  successfully  flight  tested.

 Safe  Transit  of  spent  Fuel  from  Rajas-
 than  Atomic  Power  Project  to  Power
 Reactoy  Fuel  Re-processing  Plant  at

 Tarapur

 3027.  SHRI  VISHWANATH  PRA-
 TAP  SINGH;

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  studies  have  heen
 started  to  examine  the  security  aspects
 of  the  safe  transit  of  spent  fuel  from
 Rajasthan  Atomic  Power  Project  to
 Power  Reactor  Fuel  Re-Processing
 Plant  at  Tarapur;  ang
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 (b)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b)  Security
 aspects  relating  to  the  safe  transit  of
 nuclear  materials  are  kept  under  con-
 stant  study  by  the  Department  so  as
 to  take  into  account  the  needs  of  the
 changing  circumstances.  As  transfer
 of  spent  fuel  from  the  Rajasthan
 Atomic  Power  Station  to  the  reproces-
 sing  plant  is  not  envisaged  until  late
 975  or  early  1976,  such  specific  studies
 as  may  be  necessary  to  meet  the  re-
 quirements  of  the  occasion  will  be
 jaken  in  hand  around  that  time.

 Proposal  from  Bihar  Re:  setting  up  of
 a  Hydel  Power  Plant  in  Bihar  in

 ‘1974-75.

 3028.  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  of  Bihar
 have  forwarded  a  proposal  to  the
 Cenire  for  setting  up  8  hyde]  power
 plant  in  the  State  during  the  year
 1974-75;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  The  Bihar
 Government  have  sent  a  scheme  re-
 port  for  the  Koel-Karo  Hydro-electric
 Project,  ‘Stage-I,  of  a  total  capacity
 of  70  MW  for  execution  during  the
 Fifth  Plan.  The  total  estimated  cost
 of  the  scheme  is  Rs,  38.40  crores.  The
 scheme  has  been  examined  and  found
 technically  acceptable.  A  provision  of
 Rs.  8  crores  has  been  made  in  the

 oa
 5th  Five  Year  Plan  for  the  Pro-

 ect,
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 Clearanve  of  Irrigation  projects  from
 Orissa

 3029.  SHRI  BANAMAL]  PATNAIK:
 Will  the  Minister  of  IRRIGATION.

 AND  POWER  be  pleased  to  state-

 (a)  the  number  of  irrigation  projects
 from  Orissa  pending  clearance  by  the
 Ministry  ang  also  the  Planning  Com-
 mission;  and

 (b)  the  steps  being  taken  ०  clear
 the  same  and  the  time  oy  which
 they  are  likely  to  be  approved??

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  3  new
 major  and  20  new  medium  iriga-
 tion  projects  proposed  by  the  Govern-
 ment  of  Orissa  are  under  examination
 in  the  Centra]  Water  and  Power  Com-
 mission  No  project  is  pending  clear-
 ance  from  the  Planning  Commission.

 Of  the  medium  projects,  the  replie
 to  the  comments  sent  by  the  Central
 Water  and  Power  Commission  in  res-
 pect  of  6  projects  (Jero,  Baghua
 Stage-II,  Harbhangi,  Upper  Suktel,
 Kauria  and  Sunei)  are  awaited  from
 the  State  Government.  The  Baghalati
 Medium  Irrigation  Project  involves
 inter-State  aspects  and  will  be  pro-
 cessed  as  soon  as  these  aspects  are
 settled.  In  respect  of  the  remaining
 3  projects  namely  Ramaila,  Ramanadi
 Stage-I  and  Kemal,  notes  for  the
 Technical  Advisory  Committee  are
 being  prepared.

 With  regard  to  the  major  projects,
 replies  to  the  comments  of  the  Central
 Water  and  Power  Commission  on  the
 Bagh  Irrigation  Project  were  received
 in  July,  1974.  These  and  the  Report
 of  theother  two  major  projects  viz.,
 Bhimkund  and  Badanala  are  under
 scrutiny  in  the  Central  Water  and
 Power  Commission.
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 Spurioug  goods  im  big  cities

 3030,  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state.

 (a)  whether  markets  al]  cver  the
 country,  especially  in  big  cities,  are
 flooded  with  spurious  goods  like  popu-
 Jar  Lrands  of  battery  cells,  and  shav-
 ing  blades  according  to  a  survey  con-
 ducted  by  the  Consumers’  Council  of
 India;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (९)  the  steps  taken  or  propose  to
 be  taken  to  put  an  end  to  this  evil?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  ०  ०,  SUBRAMAN-
 IAM):  (a)  This  Ministry  has  not
 received  any  complaints  regarding
 large-scale  flooding  of  the  markets
 with  spurious  battery  cells  and  shav-
 ing  blades,

 (b)  and  (c)  Do  not  arise,

 Working  of  Pochampad,  Nizam  Sugar
 and  Nagarjunasagar  Projects

 3031.  SHRI  P.  VENKATASUB-
 BAIAH:  Wil)  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:  द

 (a)  whether  the  Pochampad,  Nizam
 Sagar  and  Nagarjunasagar  orojects
 have  bee,  going  according  to  sche-
 dule;  and

 (b)  if  so,  the  progress  made  by  each
 of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (9)  Phase  I  of
 the  Pochampad  Project,  which  is  now
 under  execution,  envisages  construc-
 tion  of  a  dam  to  a  partial  height  and
 a  right  bank  canal  for  a  length  of
 78  km.  About  97  per  cent  of  the
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 masonry  work  and  92  per  cent  of  the
 earth  work  on  the  dam  have  been
 done  and  the  canal  has  been  excava-
 ted  upto  68  km,  The  excavation

 i

 |

 March,  ‘1974.

 On  the  Nagarjunasagar  Project,  g

 4

 dam  hag  been  completed.  On  the
 right  bank  canal,  work  on  the  first
 9.2  km,  and  on  the  left  bank  canal,
 work  on  the  first  475  km,  has  been
 completed,  and  the  waters  let  out  for
 irrigation.  The  work  in  the  other
 reaches  is  in  progress.  Out  of  the
 total  potential  of  832  lakh  ha.,  an
 irrigation  potential  of  48  lakh

 has  so  far  been  created.

 The  work  on  the  existing  Nizam-
 sagar  Project  mainly  involves  instal-
 lation  of  gates  to  raise  its  height  in
 order  to  restore  the  lost  storage  capa-
 city  of  the  reservoir  which  has  been
 very  much  silteq  up.  The  gate  work
 has  just  been  completed  and  that  on
 improvements  to  main  canal  and  dis-
 tributories  is  in  progress.

 The  State  Government  have  repor-
 ted  that  the  work  on  Nagarjunasagar
 Project  has  been  delayed  for  want  of
 adequate  funds;  the  work  on  Pocham-
 pad  and  Nizamsagar  is  progressing
 according  to  schedule.

 Pay  fixation  of  staff  under  Regional,
 Manager,  Maintenance,  Eastern  region.

 Caleutta

 3032.  SHRI  RAMAVATAR
 SHASTRI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  staff  posted  under  Regional
 Manager  Maintenance,  Eastern  Re-
 gion,  Calcutta,  whose  pay  fixation  as
 per  revised  pay  scale  has  been  carried
 out  and  arreafs  paid  and  the  staff
 whose  pay  fixation  has  not  bee,  car-
 ried  out  so  far;
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 (b)  the  number  of  OTA  Bills,  TA
 Bills,  Medical  Bills  and  other  claims
 with  amount  pending  for  payment  in
 the  office  of  Accounts  Officer,  Eas-
 tern  Region,  under  RMM  Calcutta  on
 lst  June,  1974;  and

 (९)  the  reasons  for  delay  in  scttle-
 ment  of  staff  claims  in  the  Regional
 Office?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (PROF,  SHER  SINGH):

 (a)  No.  of  members  of  staff  whose
 pay  fixation  carried  out  .  ‘1566
 Arrears  paid  4859

 Pay  not  yet  fixed  1  47

 (b)  No.  of bills  Approx.
 Amount.

 Rs.

 OTA  Bills.  नि  बह.  2,04,264
 TA  Bills  2042  ©  (2,51,105
 Medical  Claim  497  29,835

 (c)  Delay  in  fixation  of  pay  in  47
 cases  is  due  to  non-availability  of
 service  books/records.  Bills  relating

 to  personal  claims  like  OTA,  TA  Bills
 etc.  as  mentioned  a  bove  have  been
 pending  in  his  office  for  a  period  not
 exceeding  two  months.

 Posts  in  various  cadres  in  Bihar  circle

 3033.  SHRI  RAMAVATAR
 SHASTRI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  posts  made  per-
 Manent  in  various  cadres  (cadre-wise
 and  unit-wise)  on  ist  March.  974  in
 Bihar  Circle  and  Patna  Telephone
 District  separately;  and

 (9)  the  number  of  employees  made
 permanent  in  various  cadres  (cadre-
 wise  and  urit-wise)  as  on  30th  June,
 9747
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA.
 TIONS  (PROF.  SHER  SINGH):  (a)
 and  (b)  The  required  information  is
 being  collected  and  will  be  placed  on
 the  table  of  the  House  shortly.

 Agreement  of  U.S,  Embassy  ip  India
 With  a  private  detective  agency

 3034,  SHRI  JYOTIRMOY  BOSU;

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  U.  S.  Embassy  in
 India  hag  entereg  into  a  contract  with
 a  private  detective  agency  for  secu-
 rity  and  Intelligence  work;

 (b)  if  80,  the  facts  thereof  and  Gov-
 ernment’s  reaction  thereto;

 (c)  whether  any  other  Embassy  has
 entered  mto  agreement  of  similar  na-
 ture  with  private  detective  agencies  in
 India;

 (d)  if  so,  facts  thereof;  and

 (e)  the  attitude  of  Government  to-
 wards  such  agreements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b)
 Government  are  aware  that  the  US
 Embassy  authorities  have  been  utili-
 sing  services  of  personnel  from  private
 agencies  for  providing  security  to  the
 USIS  premises  at  Bhawalpur  House,
 ther  warehouse  at  Mathura  Road,
 New  Delhi,  the  US  Consulate-General
 Bombay  and  the  USIS  at  Bombay.

 (c)  and  (d)  The  Government  have
 no  information  regarding  similar
 arrangements  by  other  Embassies.

 (e)  The  practice  of  utilising  the
 services  and  personnel  of  private
 agencies,  for  security  and  watch  and
 ward  duties  is  resorted  to  by  diploma-
 tic  missions  in  India  and  abroad.  The
 Government  is  examining  whether
 this  practice  needs  to  be  brought,
 under  some  kind  of  regulation.
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 ॥  जौर  निकोबार  हीफससूह  में  सेलुलर

 जेल  का  ज़िक्र  किया  जाना

 3035 थी  घूल  चन्द  बाया  :
 कया  गृह

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अण्ड मात  और  निकोबार

 द्वीप  समुह  में  स्थित  सेलुलर  जेल  का  जिम्मेदार

 किया  गया  है  ;

 (ख)  यदि  हां,  तो  उस  पर  कुल  कितनी

 धनराशि  खर्च  की  गई  ;  और

 (ग)  क्‍या  वहां  पर  उन  सभी  भारतीयों

 के  नाम  पत्थरों  पर  खुदवाये  गये  है  चिन्ह
 स्वाधीनता  संग्राम  में  भाग  लेने  के  कारण

 अग्नेस  ते  वहां  बन्दी  के  रूप  में  रखा  था  ?

 Tg  संजय  मे  उपमंत्री  (  श्ली एफण

 एश०  मोहसिन)  :  (क)  सेलुलर  जेल  का

 जीर्णोद्धार  कायें  क्या  जा  रहा  हे  ।

 (ख)  जीरणोंद्धा'  पर  4  लाख  रुपये  की

 धनराशि  खर्च  किय  जाने  के  भ्राता  है  1

 (ग)  सारे  स्वतन्त्रता  सेनानियों  की

 चिन्ह  सेलुलर  जेल  में  बन्दी  बताया  गया  था

 एक  सूची  तेयार  की  गई  है  1  मुख्य  भुभि  से

 संगमरमर  की  पट्टिका  के  लाने  का  काय

 हाथ  में  ले  लिया  गया  है।  अन्तरिम  प्रबन्ध

 के  रूप  में,  लकड़ी  की  पट्टिकाओशों  पर  नाम

 पलट  किये  गये  हैं  जिन्हे  जाद  में  संगमरमर

 की  पद्  हाथों  द्वारा  बदल  दिया  जायेगा  ।

 Scheme  for  flood  Control

 3036,  SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  JRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  any  comprehensive
 scheme  hag  been  drawn  for  flood  con-
 tro)  in  the  country;

 (b)  if  80,  the  salient  features  there-
 of;  and
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 (c)  the  long-terry,  messures  envi-
 eaged  in  this  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c)  Comprehensive
 plans  for  the  flood  prone  areas  in  the
 various  States  are  being  prepared  by
 the  concerned  State  Governments.  For
 the  more  flood  prone  river  basins,
 special  organisations  have  been  set  up
 for  the  preparation  of  these  plans.
 These  organisations  are  the  Brahma-
 putra  Flood  Control  Commission  set
 up  by  the  Government  of  Assam  and
 the  North  Benga!  Flood  Control  Com-
 mission  by  the  Government  of  West
 Bengal  The  Centre  has  set  up  the
 Ganga  Flood  Control  Commission  for
 preparing  the  comprehensive  plan  of
 flood  control  in  the  Ganga  basin  by
 integrating  the  plang  prepared  by  the
 various  State  Governments  in  the
 basin.  An  overall  plan  of  flood  con-
 trol  in  the  country  will  be  available
 when  the  comprehensive  plans  are
 finalised  by  the  States  and  the  spe-
 cial  organisations.

 The  long  term  measures  of  flood
 contro]  include  the  construction  of
 storage  reservoirs  in  the  upper  reaches
 of  ihe  rivers  and  embankment  in  the
 lower  reaches  to  contain  the  flood
 flows,  river  training  works,  soil  con-
 servation  measures  in  the  catchment
 of  the  rivers  to  reduce  the  sediment
 load,  drainage  improvement  and
 flood  plain  management.  The  nature
 of  the  measures,  or  combination  of
 measures,  to  be  adopted  in  a  compre-
 hensive  plan  of  a  basin  will  depend
 upon  the  characteristics  of  the  basin
 the  extent  of  the  flood  problem  and
 the  economics  of  protection  works.

 Supply  of  raw  material  to  small  scale
 industries

 3037.  SHRI  K.  LAKKAPPA:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  there  is  any  scheme
 under  consideration  of  Government  in
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 which  the  exports  frem  small  scale
 dndustries  are  linked  with  the  supply
 af  scarce  Taw  materials;  and

 tb)  if  not,  how  the  raw  material
 supplies  are  regulated  without  al-
 lowing  it  to  be  mnsutilsed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRAL  DE-
 VELOPMENT  (SHRI  ZIAUR
 RAHMAN  ANSARI):  (a)  Small  scale
 units  lke  others  are  entitled  to  re-
 plenishment  licences.  There  is  no
 specia)  scheme  under  consideration

 (b)  While  allocating  scarce  raw
 materials,  instructions  are  issued  to
 the  authorities  concerned  to  ensure
 that  there  is  no  muisutilisation

 Share  of  Central  Assistance  ip  State
 Plans

 3038  SHRI  K  LAKKAPPA
 Will  the  Miniter  of  PLANNING

 be  pleased  to  state.
 (a)  whether  the  Annual  Plana  of  all

 thc  States  have  been  finalised,
 (b)  if  so,  the  share  of  Central  is

 sistance  in  them,  and
 (९)  the  size  of  the  Annual]  Plan  of

 Karnataka?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  Annual
 Plans  for  ‘1974-75,  of  all  the  States
 except  that  of  Jammu  ang  Kashmir
 have  been  finalised  and  communicated
 to  the  respective  states,

 (b)  and  (c)  A  statement  is  laid  on
 ‘the  Table  of  the  House,

 Statement
 Plan  outlay  and  Central  assistance

 for  97475—States,
 se

 (Rs.  crores)
 States  Total  Of  which

 outlay  Central
 Assistance.

 2  3
 I.  Andhra  Pradesh  =  27  39  48  75
 2  Assam,  53°66  40°04
 a  Bihar  I68  98  68  68
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 I  2  a

 ro  Guparat  343  32  32  17

 5.  Haryana  8  60  45°99

 6.  Himachal  Pradesh  31  76  22  35

 bh  Jammu  and  Kashmir  Being  finalised

 8.  Karnataka  770  75  35  46

 oe  Kerala.  73  89  35  72

 to.  Madhya  Pradesh  ६.०  25  ह.  32

 ix.  Maharashtra  275  84  49  98

 12  Manipur  2  06  7  52

 73  Meghalaya  3  63  8  85

 १4«.  Nagaland  74  00  7  3

 1g.  00859  7  24  32  70

 16  Punjab  07  87  20  64

 17  Rayasthan  79  80  45  06

 x8.  Tamil  Nadu  TI2  00  4t  75

 ‘19.  Tripura  Ir  00  7  6t

 20.  Uttar  Pradesh  255  I9  706  89

 2k  West  Bengal  147  87  44  94

 All  States  2043  50  724  94

 Central  Assistance

 ‘Tribal  Areas १०५ to  be  allocated
 Statewsse  25  00  25  00

 Grand  Total  2068  50  749  94

 Freedom  fighters  pension

 3939  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  KRISHNA  CHANDRA
 PANDEY:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  various  categories
 of  political  sufferers  who  have  applied
 for  the  Freedom  Fighters  pension  but
 the  sanction  to  them  has  so  far  been
 withheld;  and
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 {b)  whether  they  include,  among
 others,  those  who  remained  in  jails
 for  more  than  six  months  for  having
 participated  in  reo)  Punnapra  Vayalar
 Freedom  Movement  (in  Kerala)  dur-
 ing  1946,  (2)  Arya  Samaj  Movement
 in  Hyderabad  during  1939,  (3)  Mopiah
 Rebellion  i,  Kerala  during  ‘1921,  (4)
 Mutiny  in  2l  Cavalry  Regiment  in
 Egypt  during  the  last  war,  (5)  Mutiny
 in  Hong  Kong  during  the  last  World
 War,  and  (6)  Army,  Navy  and  Air
 Force  members  who  rebelled  in  India
 and  outside  during  and  after  the  con-
 clusioy,  of  the  last  war?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (9)
 Each  application  of  the  freedom
 fighters  is  examined  on  merits  under
 the  Central  Freedom  Fighters’  Pension
 Scheme,  1972.  If  the  application  is  in
 order  and  satisfactory  evidence  about
 political  suffering  as  prescribed  in  the
 Scheme  is  furnished,  pension  is  ap-
 proved,  According  to  one  of  the
 conditions  of  eligibility,  pension  can
 be  approved  to  a  freedom  fighter  who
 lost  his  job,  civil  or  military,  in  the
 Freedom  Struggle.  Consequently,  a
 number  of  applications  were  received
 from  persons  who  had  belonged  to
 Armed  Forces.  Their  applications
 were  scrutinised  and  if  loss  of  job  was
 established  they  have  been  granted
 pension.  This  included  ex-members  of
 the  Garhwal  Rifles  involved  in  the
 incident  called  ‘Peshawar  Kand’,  ex-
 members  of  Royal  Indian  Navy  who
 participated  in  946  Rebellion  ang  ex-
 Army  personnel  who  joined  the  INA.

 Political  sufferers  belonging  to  the
 Arya  Samaj  Movement  and  the  Telen-
 gana  uprisings  of  the  Hyderabad  State,
 the  Punnapra  Vayalar  Incidents  of
 Travancore  State  and  Mopla  Rebellion
 of  Malabar  are  still  under  considera-
 tion  as  these  movements  have  yet  to
 be  considered  as  a  part  of  the  National
 Freedom  Struggle  for  the  purpose  of
 grant  of  pension.  Similarly,  the  cases
 of  persons  involved  in  Central  India
 Horse  Mutiny  of  1940,  Mutiny  of  M.T.
 Drivers  in  940  in  Egypt  and  the
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 Mutiny  of  20th  Construction  Battery
 in  Hongkong  of  94l  are  also  being
 examined,

 Provision  for  Irrigation  in  Fifth  Plan
 3040,  SHRI  ARJUN  SETHI:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  refer  to
 the  reply  given  in  Unstarred  Question
 No,  348  on  the  24th  July,  973
 regaTding  provision  for  irrigation
 during  Fifth  Plan  and  state  whether
 the  provision  has  since  been  made  for
 irrigation  and  total  acreage  estimated
 to  the  irrigated  during  the  Fifth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  The  Fifth  Plan  propo-
 sals  have  not  yet  been  finalised.  In
 the  Draft  Fifth  Five  Year  Plan  docu-
 ment  an  outlay  of  Rs.  240]  crores  is
 envisaged  for  major  and  medium  irri-
 gation  schemes  and  to  create  an  addi-
 tional  irrigation  potential  of  6.2
 million  ha.

 Heavy  Water  Plant  at  Talcher  (Orissa)

 3041,  SHRI  ARJUN  SETHI.

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  progress  of  Heavy  Water
 Plant  at  Talcher,  Orissa;  and

 (b)  whether  its  programmes  07  erec-
 tion  and  installation  by  October  and
 completion  by  the  end  of  this  year
 will  be  adhered  to?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  work  of  setting
 up  of  the  Heavy  Water  Plant  at
 Talchar  is  progressing  according  to
 schedule.

 (b)  the  civil  work  for  foundations
 of  the  equipment  and  main  plant
 would  be  completed  by  the  eng  of
 i974  and  the  mechanical  erection
 would  be  taken  up  early  in  ‘1975,  The
 plant  is  expected  to  be  commissioned
 in  1976.
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 Attack  on  Harijan  famille,  at  Ekchari
 Village,  Bhagalpur  (Bikar)

 3042.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 eg  to  state:

 (a)  whether  Harijan  families  were
 attackeq  and  their  houses  looteq  by
 some  armed  miscreants  at  Ekchari
 Village,  Bhagalpur  District,  Bihar  on
 the  ]2th  March,  1974;  and

 (b)  if  so,  the  facts  thereof  and  ‘the
 reaction  of  Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H,  MOHSIN):  (a)  and  (9)
 Facts  are  being  ascertained,

 Controversy  over  site  of  Anandpur
 Barrage  Project  in  Orissa

 3043.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state-

 (a)  whether  there  is  a  controversy
 ovey  the  site  selection  of  the  propos-
 ed  Anandpur  Barrage  Project,  Keon-
 jhar  District  (Orissa);  and  *

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  resolve  the  dispute?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  The  Central
 Water  and  Power  Commission  have
 examined  the  merits  and  demerits  of
 two  sites  for  the  Anandpur  Barrage
 Project  and  have  opineg  that  the  Bir-
 gobindpur  site,  which  is  about  l2km.
 upstream  of  the  proposed  Anandpur
 site,  is  definitely  superior.  The  Com-
 Mission  have  communicated  their  tech-
 nical  findings  to  the  Government  of
 Orissa  and  the  final  decision  in  the
 matter  would  have  to  be  taken  by  the
 State  Government,
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 North  Koel  irrigation  Project  in

 Bihar
 3045.  SHRI  M.  8,  PURTY:

 SHRI  N.  E.  HORO:
 Will  the  Minister  of  IRRIGATION

 AND  POWER
 be  pleased  to  state:

 {a)  the  progresg  made  on  the  North
 Koel  Irrigation  Project  in  Bihar  State;
 and

 (b)  if  80,  when  it  is  expected  to  be
 completed  and  the  expenditure  to  be
 incurred  on  it  and  districts  which  wll
 be  benefited  by  this  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  Preliminary
 works  like  construction  of  approach
 roads,  residential  and  non-residential
 buildings  are  nearing  completion.  Most
 of  the  construction  machinery  has
 been  procured.  The  work  on  the
 barrage  and  canals  is  being  taken  up.

 The  Government  of  Bihar  have  in-
 formed  that  the  completion  of  the
 North  Koel  Project  depends  on  the
 availability  of  funds  and  with  the
 present  allocation  of  funds,  the  project
 is  expected  to  be  completed  by  the
 end  of  the  Sixth  Plan.  As  per  esti-
 mates  framed  in  1968,  the  cost  of  the
 project  was  about  Rs.  3l  crores.  The
 reviseq  cost  is  expected  to  be  Rs,  57
 crores.  An  expenditure  of  Rs.  6.4
 crores  was  incurred  on  the  Project  by
 the  end  of  the  Fourth  Plan.  The  pro-
 ject,  on  completion,  will  benefit  areas
 in  Palamau,  Aurangabad  and  Gaya
 districts,

 New  Sone  Barrage  Canal

 3046.  SHRI  N.  E,  HERO:  will  the
 Minister  of  IRRIGATION  AND
 POWER

 be  pleased  to  state.
 (a)  the  time  by  which  the  work  on

 the  High  Level  Canal  taking  off  from
 New  Sone  Barrage  is  expected  to  he
 completed  and  how  much  land  will  be
 irrigated  through  this  canal  ang  what
 are  the  districts  to  be  benefited;
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 (b)  how  many  million  acre  feet  of
 wrter  is  needed  to  irrigate  the  Jana
 developed  for  this  purpose;  and

 (९)  whet  arrangements  have  been
 made  to  meet  the  shortage  of  water
 which  will  be  resulteq  by  the  com-
 pleticn  of  Bansagar  Dam?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  a)  ang  (b).  The  Sone  High
 Level  Canal  is  expected  to  be  com-
 pleteq  by  June,  977  On  completion
 it  will  irrigate  Lan is  hectares  of
 area  in  the  districts  of  Gaya  and
 Shahabad  (old)  utilising  one  million
 ocre  feet  of  water.

 (c)  The  Bansagar  dam  will  be  con-
 structed  in  pursuance  of  the  inter-
 State  agreement  regarding  sharing  of
 the  Sone  waters,  ang  arrangements  to
 ensure  supply  of  the  allotted  quan-
 tities  to  all  the  States  will  be  devised
 by  a  Committze  headed  by  the  Chair-
 man,  Central  Water  and  Power  Com-
 misison,

 Tribal)  families  affected  by  Dam  in
 Dumbar  Hyde)  Project  in  Tripura
 3047,  SHRIMATI  PARVATHI

 KRISHNAN:
 Will  the  Minister  of  IRRIGATION

 AND  POWER
 be  pleased  to  state:

 (a)  the  number  of  Triba]  families
 which  have  been  evicted  for  the
 continuation  of  the  Dam  in  Dumbar
 Hydel  Project  in  Tripura;  and

 (b)  the  number  of  families  which
 have  been  rehabilitated  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRA-
 SAD):  (a)  and  (b).  Information  is
 being  collecteg  and  will  be  laid  on  the
 Table  of  the  House.

 Energisation  of  pumping  sets

 3048.  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  IRRIGATION

 AND  POWER
 be  pleased  to  state:

 (a)  whether  Madhya  Pradesh  Gov-
 -ernment  have  submitted  any  scheme
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 to  the  Central  Government  for  the
 energisation  of  pumping  sets  for  irri-
 gation  purposes;

 (b)  if  so,  the  main  features  thcreo!;
 and

 (c'  the  aetion  taken  by  Governinent
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  to  (c).  The  programme  of
 rural  electrification  which  inter  .alia
 includes  energisation  of  pumpsets  is
 formulated  by  the  State  Governments
 and  ig  executed  thrcugh  their  State
 Electricity  Boards.  Additive  loan
 finance  js,  however,  provideq  by  the
 Rura]  Electrification  CorpoTatio,  Ltd.
 to  the  State  Electricity  Boards  for  im-
 plementation  of  their  rural  ¢lectrifica-
 tion  schemes  The  Corporation  has  so
 far  sanctioned  8]  schemes  of  Madhya
 Pradesh  S'  ite  Electricity  Board,  in-
 volving  loan  assistance  of  Rs,  30.27
 crores.  The  «hemes  envisage  electri-
 fication  of  384]  villages  ang  energisa-
 tion  of  9009]  pumpsets,

 5  more  schemes  involving  loan
 assistance  of  Rs.  918  crores  are  at
 present  under  consideration  of  the
 Corporation.  The  pending  schemes
 will  be  sanctioned  if  these  are  found
 technically  feasible  and  financially
 viable  in  accordance  with  the  guide-
 lines  prescribed  by  the  Corporation.

 Production  of  bu,  and  truck  tyres

 3046.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state
 the  total  production  of  tyres  for  trucks
 and  buses  during  the  last  six  months
 and  the  production  by  each  of  the
 manufacturing  concerns?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  0.  SUBRAMANIAM):  ‘The  total
 production  of  tyres  for  trucks  and
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 buses  during  the  six  months  (Janu-
 ary  74  to  June,  74)  and  the  produc-
 tion  of  individual  units  is  given
 below:—

 g-No.  Name  of  the  Unit  Production
 (Nos.)

 de  M/s.  Dunlop  India  Ltd.,
 Calcutta  +  2,26,362

 2.  Firestone  Tyre  &  Rubber
 Co.  ‘  .  न  .  166,272

 co  Ceat  Tyres  Limted.  15440319]

 4.  Goodyear  India  Limited  126,948

 5.  Premier  Tyres  Ltd.  I,2,204]
 oy  Inchek  Tyres  Ltd.  9I,605

 7-  Dunlop  India  Ltd, Ambattur.  a  465431
 3.  Madras  Rubber  Factory,

 Madras  7,65,838
 9  Madras  Rubber  Factory,

 Goa.  742378

 Total  »  13.54.357 |

 Licence  for  setting  up  leather  gar-
 ment,  factory  in  MP.

 3050.  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleaseg  to  state:

 (ul  whether  Government  have  re-
 cently  issued  an  industrial  licence  to
 set  up  a  factory  in  Madhya  Pradesh
 for  producing  leather  garmenta,  and

 (b)  if  so,  the  facts  thereof?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b)  A  licence  under  the  Industries
 (Development  and  Regulation)  Act,
 95]  has  been  granted  to  M/s.  Tata
 Export  Ltd,  on  3th  February,  974
 for  setting  up  a  new  undertaking  at
 Dewas  in  the  State  of  Madhya  Pradesh
 for  the  manufacture  of  3.59  million
 Sq.  ft.  of  finished  leather  and  .20
 lakhs  nos.  of  leather  garments  per
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 annum.  The  licence  has  been  granted
 subject  inter-alia,  to  the  condition
 that  the  Industrial  Undertaking  will
 give  a  guardftee  to  export  60  per  cent
 of  the  production  of  finished  leather
 and  75  per  cent  of  the  production  of
 leather  garments,

 पशिचम  बंगाल  में  राष्ट्रीय  स्वयं  लेवक  संज

 दूबारा  “क्ियाजो  संघ  की  स्थापना

 3051.  थी  रामावतार  श्ाल्यी  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (=)  क्‍या  पश्चिम  बंगाल  के  विधान
 जिलो  मे  राष्ट्रीय  स्वयं  सेवा  संघ  के  लोगों
 ते  “शिवाजी  सच"”  की  स्थापना  की  है  ;

 (ख)  यदि  हां, तो  उनके  कार्यो  का  नक्ता
 क्या  है  ;  कौर

 (ग)  उसके  बारे  में  सरकार  की  क्‍या

 प्रतिक्रिया  है  ?

 गृह  मंत्रालय  में  उप-मंत्री  (भी  एफ०
 {wo  मोहसिन)  :  (के)  से  (ग)-  तथ्य

 मालूम  किये  जा  रहें  है  ॥

 टेलीफोन  एक्सचेंजों  में  स्वचालित  सझीनें

 3052.  श्री  महा दीपक  सिह  शाक्य
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  कबा  टेलीफोन  एक्सचेंजों  में
 नेक  स्वचालित  मशीनों  की  व्यवस्था  की
 जा  चुकी  है  ,

 (ख)  क्‍या  उनके  संचालन  के  लिए
 प्रतिदिन  10 घटें  विद्युत  का  प्राप्त  होता
 जरूरी  है  कौर  विद्युत  के  प्रभाव  में  अनेक
 मशीने  बन्द  रहती  है  ;  और

 क
 ae

 (4)  यदि  हा,  तो  उनके  लगातार
 संचालन  के  लिये  सरकार  क्‍या  उपाय  कर

 रही है है



 Fa
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 संचार  मंत्रालय  में  राज्य  मंत्री  (प्रो०

 देर  सिंह)  :  (क)  से  (ग).  टेलीफोन  एक्स-
 चेंज  चलाने  के  लिये  बिजली।  की  शुरू  रद  होती
 है,  चाहे  वे  एक्सचेंज  मैनुअल  हों  या  प्रोटो-
 बेंटिक  ।  ये  'एक्सचेंज  बजरिया  से  चलते

 हैं  औैर  पटरियों  को  बिजली  की  मुख्य  कार  से
 चार्ज  किया  जाता  है।  सामान्यतया  टेलीफोन
 एक्सचेंजों  की  ये  बैट्री  24  घटों  के  काम  के
 लिये  परिप्त  होती  है।  डिस्चार्ज  हुई  बंटरी
 को  पुनः  चार्ज  करने  के  लिये  i0  az
 लगते  हैं  और  इसलिये  इस  अवधि  के  दौरान
 टेलीफोन  एक्सचेंज  को  लगातार  चालू  रखने
 के  लिए  बिजली  की  सप्लाई  री;  आवश्यकता
 पड़ती  है।  भ्रधिकाश  बड़े  टेलीफोन  एक्स-
 रेंजों  में  प्रत्याशी  इंजन  प्राल्टरनेटरों  की
 व्यवस्था  की  गई  है।  छोटे  टेलीफोन  एक्सचेंजों
 में  ये  ख्याति  इजन  प्राल्टरनेटर  एक्सचेंजों
 के  समूह  के  आधार  पर  दिये  जा  रहे  है  t

 Violation  of  licensing  procedure  by
 Hindustan  Lever

 3053.  SHRI  छू,  LAKKAPPA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleaseg  to  state:

 (a)  whether  any  violation  of  the
 licensing  procedure  has  been  done  by
 M\s  Hindustan  Lever  Limited  in  the
 last  two  years;

 (b)  if  so,  the  steps  take,  by
 Government  to  slop  this  violation  and
 action  taken;  and

 (c)  steps  taken  to  curb  the  huge
 profiteering  by  the  firm?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b):  No  case  of  violation  of  the  in-
 dustrial  licensing  procedure  by  M/s.
 Hindustan  Lever  Limited  during  the
 last  two  years  has  come  to  the  notice
 of  this  Ministry.  However,  it  has
 been  noticed  that  as  against  the  licens-
 ed  capacity  of  91,000  tonnes  per
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 annum,  their  production  of  soap  dur-
 ing  792  was  127,308  tonnes.  The
 Directorate  General  of  Technical  De-
 velopment  has  reported  the  matter  to
 the  Ministry  of  Petroleum  and  Che-
 micals,

 (c)  The  Foreign  Exchange  Regula-
 tion  Act  9738  envisages  that  al)  for-
 eign  companies  having  a  fcreign
 equity  holding  of  over  40  per  cent  will
 be  required  to  obtain  Government  per-
 mission  for  continuance  of  their  acti-
 vities.  This  will  give  Government  an
 opportumty  to  review  the  working  of
 these  companies  and  to  lay  down  suit-
 able  conditions  to  govern  their  activi-
 ties  in  future

 Revision  of  water  rateg  in  States

 3054.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:
 be  pleased  to  state;

 (a)  whether  the  estimates  of  the
 Irrigation  Commission  (1972)  to  raise
 the  average  water  rate  available  to
 State  Governments  hag  been  fulfilled
 by  Government;  and

 (b)  what  steps  are  being  taken  to
 stop  the  unauthoriseq  and  unlimited
 use  of  power  by  rich  farmers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER(  SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  As  recommended  by  the
 Irrigation  Commission  (1972)  the  State
 Governments  have  been  urged  to  en-
 hance  water  rates  so  88  to  meet  the
 comb:ned  working  expenses  ang  in-
 terest  charges  on  irrigation  schemes
 In  pursuance  of  the  Commission’s  re-
 commendations  a  draft  “Model  Canal
 Irrigation  and  Drainage  Bill’  which,
 among  other  things,  seeks  to  consoli-
 date  the  laws  relating  to  levy  of
 water  rate  and  betterment  contribu-
 tions  has  also  been  prepared.  An
 expert  Committee  hag  been  set  up  to
 examine  the  draft  Model  Bill  in  alt
 its  aspects  and  suggest  suitable  modi-
 fications,  before  commétiding  the  s3m™
 to  State  Governments  for  adoption:
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 (b)  A  programme  for  checking  theft
 of  power  by  consumers  is  being  im-
 plemented  by  various  State  Electri-
 city  Boards.  The  measures  being
 taken  include:—

 l.  setting  up  of  vigilance  squads
 comprising  Engineers  and
 police  Inspectors  to  detect
 cases  of  pilferage;

 2.  provison  of  tamper-proof  meter
 boxes,  zig-zag  geals  for  seal-
 Ing  of  meters  and  cut-outs
 after  the  meters;

 3  metering  of  feeders,  and

 4  comprising  of  power  consump-
 tion  of  doubtful  consumerg  of
 the  same  area.

 झंतररज्यीय  विवादों  के  कारण  सिचाई  परि-
 योजना  की  क्रियान्विति  न  होना

 3056.  श्री  जगप्लाथराव  जोशी  :

 क्रि  अटल  बिहारी  वाजपेयी  :

 क्या  सिंचाई  और  विद्युत  मंत्री  यह  बताते
 की  कपा  करेंगे  कि  :

 (क)  उन  सिंचाई  परियोजनाओं,  के
 नाम  क्या  हैं  जो  भ्रन्तर्राज्यीय  विवादों  के कारण
 कार्यान्वित  नहीं  की  जा  सकी  बौ  उनमे
 से  प्रत्येक  का  कार्य  कब  से  रुका  पडा  है  ;
 भ्र ौर

 (ख)  प्रत्येक  परियोजना  द्वारा  प्रस्ताव-
 बित  विद्युत  शक्ति  और  सिवाय  क्षमता
 किंतु-कीमती  है  ?

 लिखाई  कौर  विद्युत  मंत्रालय  में  उप-मंत्री

 श्री  सिदुघेइवर  प्रसाद)  :  (क)  और  (ख).
 भ्रन्तर्राज्यीय  पहुंचे  को  दृष्टि  में  रखा
 किस।  परियोजना  को  स्वीकृति  देने  से  यह
 तात्पयें  नहीं  है  कि  इसका  क्रियान्वयन  अवश्य
 ही  किया  जाएगा  ।  इसकी  तकनीकी  तथा
 प्राणिक  व्य वहा यंता  प्रमाणित  करने  के
 अतिरिक्त  इसके  कार्यान्वयन  के  लिये  प्रपे-
 क्षित  पूर्ण  संसाधनों  की  द. ल  घटित  १रना  भी
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 ग्राधध्यक  होगा  ।  इस  तथा  को  दृष्टि  में
 रख  कर  कि  चौथी  योजना  के  दौरान  सिंचाई
 क्षेत्र  के  आवंटित  संसाधनों  का  पूर्णतया
 उपयोग  कर  लिया  गया  था,  भशन्तराज्यीय
 विवाद  के  कारण  स्वीकृति  न  को  जा  सकी
 उन  परियोजनाओं,  यदि  कोई  ह्,  के  नाम
 बनाना  कठिन  है  जिन्हें  प्रारम्भ  करके  कार्य-
 कवित  किया  जा  सकता  था  ।  बहरहाल,
 गोदावरी,  निंदा,  कावेरी  तथा  कुछ  अन्य
 बुलेटिनों  मे  उन  पश्योजनाभ्ों  की  सूची
 जिन्हें  स्वीकृति  नहीं  दी  गई  है,  तथा  उनकी
 क्षमताएं  सभा  पटल  १५  रखे  गये  विवरण  में
 दो  गई  है  [पस्थालय  में  रखा  गया  देखिये
 संख्या  LT  8245/74]  ।

 Raid  on  Residence  of  a  businessman
 of  Bihar  in  connection  with  uranium

 smuggling
 3997  SHRI  JYOTIRMOY  BOSU:

 SHRI  DEVINDER  SINGH
 GARCHA:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  recently  a  team  of  the
 Certral  Bureau  of  Investigation  and
 Central  Excise  had  jointly  raided  the
 house  of  the  businessman  Sitaram
 Rajgharia  in  Champaran  district,  Bihar
 and  recovered  about  50  kg.  oi  gold
 and  gocuments  relating  to  Urarium
 smugeghng;  and

 ५०)  if  so,  the  facts  about  the  goods
 and  papers  recovered?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (b).  A  search  of  the  premises
 of  Rajgharia  brotherg  at  Bettiah  was
 carried  out  by  a  joint  team  of  the
 officers  of  Customs  and  Central  Excise
 and  the  Directorate  of  Revenue  Intel-
 ligence  on  l0th  June,  ‘1974.  Neither
 any  gold  nor  any  document  relating
 to  the  alleged  uranium  smuggling  wa’
 recovered.  However,  certain  other
 documents  were  seizeq  as  a  result  of
 the  search,  which  are  under  scrutiny;
 such  further  action  ag  may  be  neces-
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 sary  will  be  taken  in  accordance  with
 the  relevant  jaws  by  the  concerned
 Agencies  in  the  light  of  the  results  of
 the  scrutiny.

 Enquiry  into  working  of  Cement
 Corporation

 3038.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state:

 (a)  whether  Government  of  India
 have  inquired  into  the  working  of  the
 Cement  Corporation  of  India  during
 the  las,  three  years:

 (9)  if  so,  whether  any  irregularities
 have  been  found;  and  ,

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  for  its  better  Tunttionthg  and  fo
 remove  the  drawbacks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  ‘INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARD:  (a)  to  (०),  While  the
 Government  ‘of  India  have  not  ordered
 any  enquiry  into  the  working  of
 Cement  Corporation  of  India,  the
 Atidit  Board,  decided  to  review  the
 working’  of  the  Corporation  and  their
 report  is  awaited.

 Enquiry  into  working  of  Hindustan
 Paper  Corporation  ०  India

 3059.  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  since
 inquired  into  the  working  of  the
 Hindustan  Paper  Corporation  of  India
 during  the  last  two  years;

 (b)  whether  any  irregularities  have
 been  found;  and

 (०)  the  steps  taken  or  proposed  to
 be  taken  to  remove  the  drawbacks
 and  for  ite  better  functioning?

 न

 Saas  OF  INDUSTRIAL
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 (SHRI  C.  SUBRAMANIAM):  (a)  The
 Hindustan  Paper  Corporation  is  sub-
 ject  to  commercial  gudit  by  a  Char-
 tered  Accountant  approveg  by  De-
 partment  of  Company  Affairs,  ag  well
 as  to  statutory  audit  by  the  Comptrol-
 ler  and  Auditor  General  of  India.  The
 progress  of  the  projects  under  imple-
 mentation  by  the  Corporation  is  under
 constant  review  by  Government.

 (b)  No  irregularities  have  been
 brought  to  the  notice  of  the  Govern-
 ment.

 (c)  Does  not  arise.

 Priority  to  thermal  powe,  generation
 in  next  I0  years

 3060.  SHRI  RAGHUNANDANLAL
 BHATIA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be
 pleased  to  state:

 ta)  whether  Government  have  de-
 cided  to  give  all  priority  to  thermal
 power  generation  and  cut  out  new
 hydro  electric  achemeg  in  the  next  0
 years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  this  will  push  up  cost
 of  generation  of  electricity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER(  SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise

 Proposa)  to  switch  over  fuel  pil  fo coal
 in  Thermal  Stations

 306l.  SHRI  RAGHUNANDANLAL
 BHATIA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  switch  over  fuel
 oil  to  coal  in  thermal  stations  as  re-
 commended  by  a  Committee  of  Plan-
 ning  Commission;  and
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 (b)  if  so,  the  cost  of  such  conver-
 sion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER(  SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  ang  (b).  Yes,  Sir.  The
 estimated  coasts  of  conversion  of  the
 thermal  power  stations  recommended
 by  the  Committee  for  converting  from
 use  of  oil  as  primary  fuel  to  coal  as
 primary  fuel  are  given  below:—

 Name  of  thermal  Estimated  cost
 power  station  of  conversion

 i.  Ahmedabad  Rs.  85  lakhs
 2.  Baraum  .  Rs.  730  lakhs
 3.  Trombay  Rs.  380  lakhs

 4.  Dhuvaran  ¥  Nominal

 Proposal  to  produce  T.V.  feature
 films  from  Amritsar

 3062,  SHRI  RAGHUNANDANLAL
 BHATIA:

 Will  the  Minister  og  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  produce  T.V  feature  films  from
 Amritsar  by  the  end  of  this  year;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (ce)  the
 purpose?

 allocation  made  for  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,
 Visits  of  Prime  Minister  to  States  and

 Unio  Territories
 3063.  SHRI  MUHAMMED

 SHERIFF:
 Will  the  Minister  of  HOME

 AFFAIRS  be  pleased  to  state:
 (a)  the  number  of  visits  paid  by

 the  Prime  Minister  to  each  State  and
 Union  Territory  during  973  and  upto
 3lst  July,  1974;

 (b)  the  purposes  of  each  of  those
 visits;  and
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 (९)  how  many  of  the  visits  were
 official  and  how  many  non-official?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSIN):  (a)  and  (c).
 A  statement  is  attached.

 (b)  The  official  tours  were  part  of
 the  normal  process  of  the  Prime  Min-
 ister's  periodical  visits  to  various
 States  for  purposes  of  addressing  pub-
 lic  meetings;  attending  various  func-
 tions;  inauguration  of  conferences;
 visits  to  drought,  cyclone  ang  flood
 affected  areas  and  meeting  with  State
 Governments  and  representatives  of
 different  parties  ang  sections  of  the
 people  and  the  press,

 Statement

 Nameof  State/Union  Total  No. of  visits
 Territories

 Official  =  Non--

 Acdiora  Pradesh  .  I
 Assam.  2  I  I
 West  Bengal  .  5  I
 Chandigarh,  I

 Gujarat  «  i  2

 Goa,  Daman  and  Diu  I
 Himachal  Pradesh.  2

 Jammu  and  Kashmir  4
 Kerala.  *  3

 Mysore  .  6

 Maharashtra  +  5
 Madhya  Pradesh,  3
 Manipur  I

 Nagaland  I
 Onssa  ,  .  5  z

 Pondicherry  I

 Punjab  .  .  ‘  3
 Tamil  Nadu  .  ‘  3  I

 Tripura  .  I
 Uttar  Pradesh  .  20  aq

 67  38



 707  Written  Answers

 Savingg  Bank  facilities  in  Post  Offices
 in  Tamil  Nadu

 3064.  SHRI  MUHAMMED
 SHERIFF;

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  total  number  of  post  offices
 now  functioning  in  Tami  Nadu
 State;

 (b)  how  many  out  of  these  have
 facilities  to  operate  savings  bank  ac-
 counts;

 ce)  how  the  figures  cOmpare  with
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 West  Bengal  and  the  area  covered  by
 such  Postal  Savings  Banks  in  each  of
 these  States  and  also  those  in  Rajas-
 than;  and

 (d)  what  targets  have  been  fixed
 to  cover  more  rural  areas  in  all  these
 States  separately  to  increase  small

 savings  during  the  5th  Plan  period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (PROF,  SHER  SINGH):  (a)
 10945.

 the  Stateg  of  U.P.,  Mahurashtra  and  (b)  10942,

 a)  Total  No.  Total  No  Avaane  atca  covered of  P.  Os.  ६९  P.  Os
 funchon-  which  have

 ing  facilities
 there  tu  operate

 5.8
 accounts.

 Tam:!  Na‘u  10945,  royg2.  ot  95  SQ  Km.
 U.P.  14482-14422  20  2  Sq  Kn.

 Maharashua  9569  9477  32  5:  Sqg-K.m
 West  Bengal  6499  6499  76  3  $  q  Km

 Rajasthan  7554  755446  0  Sy  hm.

 (d)  For  the  Fifth  Plan  periog  no
 Statewise  target  has  yet  been  fixed  for
 opening  of  new  pust  offices.  But  the
 policy  is  to  yest  SB  powers  at  the  time
 of  opening  of  B.O.  At  present  about
 99  per  cent  of  BOs  in  India  are  vested
 with  SB  powers,

 Shortage  of  Raw  Material  in  Rubber
 Industries

 3065.  SHRI  SAMAR  GUHA:

 Will  the  Minister  of  INDUSTRAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Rubber  industries
 in  India  are  facing  the  problem  of
 shortage  of  raw  materials;

 (b)  whether  several  representations
 have  been  made  to  Government  by
 them  for  removing  their  difficulties;

 (९)  if  so,  facts  thereabout,  includ-
 ing  the  demands  made  by  them  in
 their  memoranda;

 (d)  whether  despite  shortage  of
 supplies  of  natural  and  synthetic  rub-
 ber,  natural  rubber  is  being  exported;

 (e)  if  so,  facts  about  production  of
 natural  and  synthetic  rubber  in
 India,  export  of  natural  and  synthe-
 tic  rubber  from  India,  import  of  na-
 tural  and  synthetic  rubber  from  out-
 side  and  annual  requirements  and
 consumptions  of  natural  and  synthe-
 tic  rubber  by  the  rubber  industries
 during  the  years  97l—74;  and

 (f)  steps  taken  or  proposed  to  be
 taken  by  Government  for  resolving
 the  problems  facing  the  Indian  rub-
 her  industry?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND



 209  Written  Answers

 TECHNOLOGY AND  AGRICULTURE
 (SHRI  Cc  SUBRAMANIAM):  (a)  to
 (c).  Representations  have  been  re-
 ceived  from  the  Automotive  Tyre  In-
 dustry  of  India  ang  the  All  India
 Rubber  Industries  Association  regard-
 ing  the  shortage  of  raw  rubber  and
 tyre  fabric  (rayon  ang  nylon).  They
 have  requested  that  the  import  of
 these  items  may  be  permitted  on  the
 basis  of  the  actual  users  licences  and
 also  against  replenishment  licences.

 (d)  As  there  was  a  large  accumu-
 lution  of  stocks  of  natural  rubber  with
 the  STC  and  with  the  increased  pro-
 duction  of  natural  rubber  in  the  coun-
 try  Government  decided  last  year  to
 allow  export  of  surplus  rubber  to  the
 extent  of  5,000  tonnes  through  the
 STC  with  a  view  to  clear  the  accumu-
 luted  stock  and  also  to  give  a  boost  to
 the  sagging  prices  of  rubber  in  the
 domestic  market.  The  actual  export
 during  1973-74  was  2.700  tonnes  of
 natural  rubber.

 (ec)  A  statement  is  laid  on  the
 Table  of  the  House,  [Placed  in
 Library.  See  No.  LT-8246/74].

 (f)  The  matter  is  recciving  the  cun-
 sideration  of  Government,

 Continuance  of  National  Emergency

 3066.  SHRI  SAMAR  GUHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  how  long National  Emergency  will  be  continued
 and  the  rationale  for  its  continuance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ा  H.  MOHSIN):  The  question of  continuance  of  Emergency  is  kept under  constant  review,  in  the  light  of
 relevant  security  considerations,  prog- 7९88  of  the  process  of  normalisation  of
 relations  with  Pakistan  and  the  over- all  economic  situation  in  the  country.
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 Report  of  Working  Group  on  prisons

 3067.  SHRI  DEVINDER  SINGH
 GARCHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Report  of  g  Work-
 ing  Group  has  revealed  that  the  pri-
 sons  and  their  administration  in  the
 country  are  in  a  mess;  and

 (b)  if  so,  the  steps  being  taken  to
 improve  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  4H.  MOHSIN):  (a)  The
 Working  Group  have  pointeq  out  the
 existing  deficiencies  in  the  conditions
 of  living  in  the  prisons  ang  in  the  Jail
 Administration  and  have  recommend-
 €d  measures  to  remove  them,

 (b)  Since  ‘Jail’  is  a  State  subject,
 the  State  Governments  have  been  re-
 quested  tn  examine  these  recommen-
 dations  for  implmentation  ag  wel]  as
 for  furnishing  their  comments  thereon.

 Telephones  in  Cities  and  Bustee,  in
 Durg  District

 3068  SHRI  CHANDU  LAL
 CHANDRAKAR;

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state;

 (a)  the  names  of  cities  and  Bustees
 in  Durg  District  where  telephone
 facilities  are  available;

 (b)  whether  Government  have  rece~
 ived  complaints  to  the  effect  that  at
 most  of  the  places  telephones  remain
 out  of  order;  if  so,  the  steps  taken  to
 remove  the  defects;

 (c)  whether  there  is  a  separate  tele-
 phone  exchange  at  a  distance  of  five
 miles  at  Khurshipar  and  a  trunk  call
 has  therefore  to  be  booked  for  that
 place  and  the  line  for  the  same,  is
 not  available  throughout  the  day;
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 (a)  whether  in  some  Bustces,  tele-
 phone  connections  have  been  sanc-
 tioned  but  not  provided  so  fat;  and

 (९)  the  names  of  these  Bustees  and
 when  the  telephones  would  be  installed
 there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (PROF.  SHER  SINGH):  (a)
 to  (e).  The  information  is  being  col-
 lected  ang  will  be  placeq  on  the  Table
 of  Lok  Sabha  when  received.

 Grant  of  pension  to  freedom  fighters
 3069.  SHRI  KRISHNA  CHANDRA

 PANDEY:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  freedom  fighters
 whose  applications  have  either  been
 rejecteq  or  filed  on  the  ground  that
 they  have  not  submitted  the  pres-
 cribed  evidence,  including  a  certificate
 of  imprisonment,  from  the  Jail  autho-
 rities  or  from  a  Co-prisoner  M_P.,
 Ex-M.P.,  M.L.A.  or  Ex-M.L.A,;

 (b)  whether  any  of  them  have  re-
 presented  their  inability  to  furnish
 the  prescribed  evidence,  owing  to  the
 long  lapse  of  time  and  non-availabi-
 lity  of  records;  and

 (c)  whether  Government  have  con-
 sidered  any  other  suitable  measures
 to  decide  the  eligibility  of  such  free-
 dom  fighters  for  the  grant  of  pension?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  है  H.  MOHSIN):  (a)  Upto  3rd
 August,  ‘1947,  37047  applications  have
 been  rejected  as  the  applicants  were
 not  eligible  under  the  Centra]  Pension
 Scheme,  2,255  applications  have  been
 filed  for  want  of  corroborative  evi-
 dence  regarding  political  suffering
 ineluding  imprisonment.

 (bh)  and  (c).  Representations  from
 applicants  whose  applications  have
 been  rejected

 a,
 we  on  merits.

 Ab  regards  applicants  who  have  not
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 been  able  to  furnish  corroborative  evi-
 dence,  State  Governments  have  been
 requesteq  to  scrutinise  these  applica-
 tions  and  send  their  recommendations
 after  consulting  the  State/District  Ad-
 visory  Committee,  if  necessary.  Such
 applications  will  be  re-considered
 whenever  reports  from  the  State  Gov-
 ernments  are  received  oF  the  appli-
 cants  are  able  to  furnish  the  required
 evidence.

 Use  of  foreign  money  by  Churches  in
 India

 3070,  SHRI  SAMAR  GUHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  foreign  aids,  either  from
 individual  or  ogranisations  received
 in  cash  and  kind  by  the  Christian
 Churches  in  India  from  97l  to  1973;

 (b)  whether  audited  accounts  of  re-
 ceipts  and  expenditures  of  such  foreign
 funds  received  by  such  Churches  are
 submitted  to  approptiate  authority;
 and  ‘eo

 (०)  if  so,  facts  thereabout?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOSHIN):  (a)  to  (c).
 Apart  from  the  requirements  of  the
 law  relating  to  the  foreign  oxchange
 regulation,  there  are  no  legal  restric-
 tions  at  present  on  inward  remittances.
 The  statements  maintained  by  the
 Reserve  Bank  of  Indig  cover  remit-
 tances  in  cash  of  rupees  ten  thousand
 and  above  only.  No  record  is  kept  of
 foreign  assistance  sent  in  kind.  It
 would  not,  therefore,  be  possible  to
 furnish  precise  information  about  the
 total  amount  of  foreign  financial  as-
 sistance  in  cash  and  king  received  by
 Christian  Churches  in  India  during  the
 relevant  period.

 There  is,  at  present,  no  law  requir-
 ing  Churches  to  maintain  accounts
 ang  submit  the  same  for  scrutiny  by
 any  specified  authority.  To  regulate
 the  acceptance  and  utilisation  of  for-
 eign  contribution,  etc,  the  Foreign
 Contribution  (Regulation)  Bill,  973
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 was  introduced  in  the  Rajya  Sabha  in
 December,  ‘1973.  The  Bill  is  now
 before  a  Joint  Committee  of  both
 Houses  of  Parliament.

 Listing  of  persons  as  V.LPs.

 ‘3071.  SHRI  SAMAR  GUHA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  facts  about  the  categories
 of  persons  included  in  the  official  list
 as  V.LPs.  and  their  gradation;

 (b)  whether  criticisms  have  been
 voiced  against  such  listing  of  persons
 as  V.LPs.;

 (९)  whether  nomenclature  of  V.I.Ps.
 will  be  changed  to  avoid  discrimina-
 tion  between  citizens  of  the  same
 country;  and

 (d)  whether  new  categories  will  be
 enlisted  for  especial  requirements  to
 treat  persons  on  duty  to  avoid  public
 criticism;  and  if  so,  facts  thereabout?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (d).
 There  is  no  list  ag  such  of  VIPs.
 However,  there  is  a  Table  of  Prece-
 dence  which  ig  mainly  confineg  to
 functionaries  of  different  organs  of
 the  State  such  as  Heads  of  States,
 Central  and  State  Ministers,  Presiding
 Officers  of  Parliament  and  of  State
 Legislatures,  Judges  of  the  Supreme
 Court  and  High  Courts,  Members  of
 Parliament  and  senior  civil  ang  mili-
 tary  officers.  The  Table  is  meant  for
 State  and  ceremonial  occasions  and
 has  no  application  in  day-to-day  busi-
 ness  of  the  Government.  No  discrimi-
 nation  between  citizens  of  the  country
 is  intended  as  persons  not  included  in
 the  Table  of  Precedence  are  also  invit-
 ed  to  State  functions  and  assigned
 appropriate  positions.  The  Table  of
 Precedence  fs  amended  from  time  to
 time  to  meet  the  changing  needs.
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 Tribal  anrest

 3072,  SHRI  MARTAND  SINGH:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Tribal  unrest  in
 the  country  ig  on  the  increase;

 (0)  ig  so,  the  names  of  the  areas,
 State-wise  where  Tribals  have  sq  far
 launched  agitations:  and

 (९)  the  reasons  therefor  and  the
 reaction  of  Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPATRMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  to  (c).  There  is  no  such  informa-
 tion  in  respect  of  any  State  or  Union
 Territory  except  Bihar.  According  to
 information  received  from  the  Gov-
 ernment  of  Bihar,  there  is  unrest
 among  the  tribals  in  Chotanagpur  and
 Santhal  Parganas  which  is  attribut-
 able  to  grievances  about  land  aliena-
 tion,  fey;  employment  opportunities
 in  industries  location  in  ‘the  tribal
 region,  less  attention  to  the  develop-
 ment  needs  of  the  tribal  areas  etc.
 Efforts  are  being  made  to  solve  the
 socio-economic  problems  faced  by  the
 tribal  people  in  Bihar,

 Upper  Sikri  Reservoir  ang  Mohana
 Reservior  scheme,  for  Gaya  and

 Nawadah  Districts  of  Bihar

 3073  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Upper  Sikri  reservoir
 and  Mohang  reservoir  schemes  for
 Gaya  and  Nawadah  District  of  Bihar
 as  approved  earlier  are  not  likely  to
 be  taken  up  during  the  lst  year  of
 the  Fifth  Five  Year  Plan;  and

 (b)  if  so,  the  reasons  for  the  delay
 in  implementing  the  schemes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AV
 POWER  (SHRI  SIDDHESHV/

 fous
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 PRASAD):  (a)  ang  (०).  The  investi-
 gations  for  Mohana  Rescti  voir  Schem2
 and  Upper  Sikri  Reservoir  Scheme  are
 in  progress  and  are  experted  to  be
 completeg  by  November,  974  and
 February,  975  respectively.  The  ques-
 tion  of  executing  these  sehemes  will
 arise  after  the  project  reports  have
 been  prepared,  technically  scrutinised
 and  accepted  by  the  Technical  Advi-
 sory  Conrmittee  of  the  Plamming  Com-
 mission  and  subject  to  availability  of
 funds.

 Unsettled  demands;  of  Vikram
 Sarabhai  Space  Centr:  Employ-

 ees  Unien

 n0i4,  SHRI  VAYALAR  RA  Ty

 Wil  the  Minister  of  SPACE
 be  pleared  to  state:

 (a)  the  outstanding  unsettled  de-
 mands  of  the  Vikram  Sarabhai  Space
 Centre  Employees’  Union;

 (b)  the  reasons  for  delay  in  settling
 them;  and

 (c)  the  steps  taken  by  Goveri.ment
 tu  57066  up  action  in  this  regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  only  point  which
 remains  to  be  settled  is  regarding  pro-
 cedure  relating  to  departmental  pro-
 motions.

 (b)  and  (c).  A  committee  is  study-
 ing  this  problem  and  guidelines  are
 expected  to  be  evolved  early

 Proper  utilisation  of  by-products  of
 rice  mills

 35.  SHRI  RAJDEO  SINGH-
 Will  the  Minister  of  SCIENCE  ANL

 TECHNOLOGY  be  pleased  to  state:
 (a)  whether  edible  oil,  Sodium

 Silicate  and  Potash  worth  over  Rs.  300
 crore  can  be  extracted  or  recovered  by
 Proper  utilisation  of  the  by-products
 of  rice-mills  like  husk,  and  bran  most
 of  whieh  go  waste;  and
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 (in)  7  80,  6  steps  Governmeat  pro-
 Pose  to  take  to  prevent  this
 colcsgal  loss  and  to  utilise  theze  by-
 products?

 THE  MINISTER  OF  INDSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Preliminary  laboratory  investi-
 gations  have  shown  the  possibility  of
 recycling  and  utilisation  of  by-pro-
 ducts  of  rice-mills  like  rice  husk  and
 rice  bran  for  the  recovery  of  edible
 oils,  sodium  silicate  and  potash.  The
 tentative  estimates  indicate  that  over
 Rs.  300  crore  worth  of  sodium  _  sili-
 cate  and  potash  can  be  recovered  from
 the  by-products  of  rice-mills.

 Research,  design,  development  and
 engineering  of  suitable  technologies
 for  converting  wastes  into  useful  pro-
 ducts  which  iter  alia  include  utili-
 sation  of  wastes  of  rice  mills  vez,  rice
 bran  and  rice  husk,  their  use  and  pre-
 sent  position  and  work  being  done
 and  proposed  to  be  done;  are  contain-
 eq  in  the  draft  5  &  T  Plan,  974—79
 which  was  laid  on  the  Table  of  the
 House  on  28th  March,  1974.

 However,  there  is  need  for  process
 engineering  work  on  pilot  plant  and
 Oy,  commercial  scale  considering  the
 quality,  quantity  and  geographical
 location  of  by-products  like  rice  bran
 ang  rice  husk.  Techno-economic  fea-
 sibility  studies  after  the  development
 phase  on  the  plants  for  conversion  of
 wastes,  form  a  base  for  making  invest-
 ment  decisions.

 Computer  developeg  by  Electronics
 Corporation  of  India

 3076.  SHRI  RAJDEO  SINGH:
 Will  the  Minister  of  ATOMIC

 ENERGY  be  pleased  to  state:

 (a)  whether  a  new  computer  capa-
 ble  of  making  4  lakh  additiong  and
 substractions  per  second  hag  been
 developed  by  the  Electronics  Corpora-
 tion  of  India;  and

 fo)  whether  this  computer  has  been
 developed  ang  fabricated  entirely  by
 Indian  Scientists  and  Engineers?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Yes,  Sir.

 Metbed  of  water  proofing  of  mud
 wa'lg  worked  out  by  Central  Bullding

 Research  Institute,  Roorkee

 3077.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  Central  Building
 P-sca'ch  Institute,  Roorkee  lag  work-
 ed  out  en  effective  and  cheap  method
 vo  water  proofing  mud  walls;

 (७)  i  so,  whether  this  method  can
 be  used  for  water-proofing  even  the
 existing  Kachcha  houses:  and

 (c}  whether  Government  propose  tu
 froLagete  these  findings  in  fooi  prout
 way  fo  that  millions  of  Kachcha
 huuse  dwelers  may  he  bencfited?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C,  SUBRAMANIAM);  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  The  method  has  bee,  offered  to
 the  Rural  Housing  Department  of
 U.P.  and  to  P.W.D.  Research  Insti-
 tute,  Lucknow  for  large  scale  adop-
 tion  in  villages.  The  method  has  also
 been  given  publicity  through  news
 papers  and  it  is  now  for  Rural  Hous-
 ing  Departments  of  various  States  to
 utilise  the  know-how  which  is  avail-
 able  from  Central  Building  Research
 Institute,  Roorkee  free  of  cost,

 Production  of  Cement  and  Tyreg
 3078.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TE-
 CHNOLOGY  be  pleased  to  state:

 (a)  how  does  the  actual  production
 of  Coment  and  Tyres  in  th:  years
 1973-72  and  973  compare  with  their
 respective  productive  capacity,
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 (b)  whether  the  producers  are  deli-
 beratcly  keeping  the  production  at
 low  level  for  acquiring  more  profit;
 and

 fc)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  ANp  AGRICULTURE
 (SHRI  ०,  SUBRAMANIAM):  (a)  The
 production  of  cement  in  97l,  972  and
 973  was  ‘14.93,  5.80  and  5.02  million
 tonnes  respectively.  The  capacity  uti-
 lisation  of  the  industry  during  these
 three  years  wus  77  per  cent,  §]  per
 cent  and  76  per  cent  respectively.

 The  production  of  automobile  tyres
 and  tubes  during  the  years  l97l,  972
 and  973  wus  46,59,127,  49,78,218  and
 50,42,756  Nos.  respectively,  as  against
 the  installed  capacity  of  58,80,000  Nos.

 (b)  and  (c).  The  shortfall  in  pro-
 duction  was  due  to  wagon  shortage,
 strikes  and  power  shortage  in  respect
 of  cement  industry  and  due  to  strikes
 ang  lockout  in  the  case  of  automobile,
 tyres  and  tubes  indusry.  Every  effort
 is  being  made  to  remove  these  con-
 straints.

 Co-axial  cable  system  via  different
 routes  between  Bombay  and  Calcutta

 4075  SHRI  VASANT  SATHE:
 Wilt  the  Minister  of  COMMUNICA-

 TIONS
 be  fucased  to  state  whether  Govern-
 ment  propose  to  add  some  mor?
 Ca-axia'  cable  systems  via  different
 routes  from  Bombay  to  Calcutta  so
 that  failure  of  the  Bombav-Calcutta
 telephore  demand  line  will  not  occur
 frequently?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF.  SHER  SINGH):  Yes,  Sir.  Tne
 demand  lines  betwecn  Bombay-Cal-
 entta  are  presently  routed  on  the
 coaxial  system  linking  Bombay  with
 Ahmedabad,  Jaipur,  Agra,  Allahabad,
 Asansol  ang  Asansol-Calcutta  micro-
 wave  system.  A  direct  coaxial  system
 Bombay-Nagpur  ig  in  operation.  A
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 microwave  lnk  from  Nagpur-Cal-
 eutta  is  under  installation,  These  two
 systems  will  provide  an  alternative
 and  shorter  route  between  Bombay-
 Calcutta.

 lri\gstion  projects  in  Rajasthan

 $060.  SHRI  BISHWANATH
 JHUNJHUNWALA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  plersed  to  state:

 (a)  the  nameg  of  différent  irriga-
 tien  projects  that  have  been  forward-
 ed  by  the  Government  of  Rajasthan
 for  clusion  ip  the  Fifth  Pian  ;eriod
 to  be  executed  with  Centr:  assis-
 tance;  and

 tb)  the  names  of  those  which  have
 been  sanctioned,  money  alloruted  and
 schedule  of  construction  for  each?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Government  of
 Rajasthan  have  proposed  three  new
 major  irrigation  schemes  viz,  Rajas-
 thay  Canal  Stage  I,  Chambal  Drain-
 age  and  Okhla  Barrage  for  inclusion
 in  their  ्  Plan,  Central  assistance  to
 State  Plans  ig  provideg  in  the  form
 of  block  loang  and  grants  and  is  not
 related  to  any  individual  scheme,
 group  of  schemes  or  head  of  develop-
 ment,

 (b)  Rajasthan  Canal  Stage-II  has
 since  been  approved  for  inclusion  in
 the  State’s  Plan.  An  outlay  of
 Rs.  40,30  crores  is  likely  to  be  pro-
 vided  for  it  in  the  Fifth  Plan.  The
 scheme  will  spill  into  the  Sixth  Plan.

 Cases  of  robbery  ang  loot  in
 Chitisranjan  Park,  New  Delhi

 3081,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (४)  whether  the  Chittarnjan  Park
 vesidertial  colony  New  Delhi  has  no
 police  post  and  taking  advantage  of
 thig  elivation,  cases  of  कणफ्निनाड,  loot
 and  snatchings  are  increasing;
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 (h)  whether  culprits  have  not  been
 apprehended  even  in  a  single  case  of
 robbery  committed  during  the  last
 four  months;  and

 (c)  the  time  by  which  a  Police  post
 will  0७  set  up  in  the  area”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  प्,  प्र.  MOHSIN):  (a)  There
 is  no  police  post  in  Chittaranjan
 Park.  However,  no  case  of  robbery,
 loot  ang  snatching  has  been  reported
 from  this  area  in  the  year  974  (till
 now).

 ~

 (b)  Question  does  not  arise.

 (c)  A  proposal  to  set  up  a  police
 post  in  this  areg  is  unde;  considera-
 tion.  This  area,  at  present,  ig  covered
 by  police  station  Kalkaji  and  night
 patrolling  has  been  intensified  and
 mounteg  police  and  foot  patrol]  par-
 ties  are  gent  out  in  the  night  in  this
 area.

 Shortage  of  cement  in  West  Benegal
 and  Eastern  Region

 3082  SHRI  A.  K.  M.  ISHAQUE:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 étate:

 (a)  whether  cement  has  been  8
 scarce  article  in  Eastern  Region
 generally  and  in  West  Bengal  parti-
 cularly;

 (b)  whether  the  people  have  been
 thrown  out  of  employment  or  are
 suffering  from  under-employment
 because  of  non-availability  of  cement
 in  West  Bengal;  and

 (c)  whether  some  important  deve-
 lopmental  projects  in  West  Bengal
 are  going  to  be  hit  by  the  scafcity  of
 cement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI);  (a)  to  (c),  The  eastern
 Zone  of  the  country  which  comprises
 ‘fhe  States  of  West  Bengal,  Asssm
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 ang  other  for  eastern  areas  is  deficit
 im  the  production  of  cement.  Ssup-
 plies  to  this  zone  from  outside  the
 zone-also  get  frequent’y  interrupted
 due  to  rail  movement  restrictions
 etc,  The  shortage  of  cement  in  the
 State  of  West  Bengal  is  part  of  the
 country-wide  shortage  of  cement  due
 to  joss  of  production  ag  a  result  of
 power  cuts,  inadequacy  of  wagons  and
 Goal  supplies  ete.  In  such  circums-
 tances,  it  is  nét  unlikely  that  some
 people  engaged  in  construction”  works
 and  some  developmental  prdjects
 may  have  been  adveFsely  affected.

 Electrification  of  Villages  in  Rajas-

 3083.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No,  8768  on  the  30th  April,  974
 regarding  electrification  of  villages
 in  Rajasthan  during  ‘1973-74  and

 ‘1974-75,  and  state:
 (a)  the  number  of  villages  which

 have  been  electrified  in  Rajasthan,
 District-wise,  as  on  30th  June  ‘1974;
 and

 (b)  the  reasons  88  to  why  Rajasthan
 is  lagging  behind  the  neighbouring
 States  of  Punjab  ang  Haryana  in  the
 matter  of  rural  electrification?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDIESHWAR
 PRASAD):  (a)  5800  villages,  out  of
 total  of  3224]  villages  in  Rajasthan
 have  been  electrifieg  ag  on  30th  June,
 ‘1974,  A  statement  giving  district-
 wise  detail  is  enclosed.

 (b)  The  main  reasons  of  slow  pro- gress  in  the  matter  of  rural  electri-
 fication  in  Rajasthan  as  compared  to
 the  State  of  Punjab  and  Haryana are;-

 l  The  State  is  very  large  in
 Size,

 2  The  villages  are  scattered  in
 Temote  afeas,
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 3.  Difficulties  in  respect  of  cons
 truction  of  very  long  transmission
 and  distribution  system.

 Statement
 District-wise  details  of  villages  electrified in  Rajasthan  as  on  30-6-1974,

 2
 Name  of  Dutrict

 we electrified

 I  Ajmer.  ‘  I94
 2.  Alwar  44
 3.  Banswara  *  340
 4.  Barmer  _  न  45
 oo  Bharatpur  as  330
 6.  Bhilwara  .  34t
 va  Bikaner  67
 8  Bund.  .  .  83
 9.  Chittorgarh  340

 io,  Chum  .  ‘  ‘  r28
 tr,  Dungarpur  703
 Ia.  Jaipur.  782
 bs  Jaisalmer  7  I
 14.  Jalore  ‘107
 1g.  Jhunjhunu  244
 16.  Jhalawar  22
 17  Jodhpur  768
 i,  Kota.  नि  264
 i9.  Nagaur  PI  278
 20.  Pali  १98
 2r.  8.  Madhopur  2mn
 22.  शापा..  .  773
 23.  ‘Siroht  .  st

 24.  Sriganganagar  .  320
 25.  Tonk  7  347

 26.  Udaipur  450

 Tota!  5800
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 Damage  caused  by  Earthquake  Shocks

 3085.  SHRI  B,  R.SHKULA;  Will  the
 Minister  of  HOME  AFFAIRS  he
 pleased  to  state  the  extent  of  damage
 caused  by  earthquake  shocks  in
 various  parts  of  the  country  during
 the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ¥F.  H,  MOHSIN);  The  informa-
 tion  ds,  being  collected  and  wil]  be  laid
 on  the  Table  of  the  House.

 Employment  Guarantee  Scheme  in
 Maharashtra  and  Other  States.

 3086.  SHRI  DHAMANKAR;:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  PLANNING  be
 Pleased  to  state:

 (a)  whether  the  Government  of
 Maharashtra  have  approached’  the
 Planning  Commission  for  incorporating
 the  Employment  Guarantee  Scheme,
 piloted  by  the  State  as  IDL-l  for
 Providing  job  outlets  to  the  poorest
 people  in  rural  areas  of  Maharashtia:

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto;

 (c)  the  action  taken  in  the  matter;
 and

 (d)  whether  there  is  a  proposal  to
 make  the  scheme  applicable  on  4  more
 comprehensive  basis  in  other  States  as
 well  and  if  50,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  to  (e),  An
 Employment  Guarantee  Scheme  has
 been  included  in  the  Annual  Plan
 i974-75  of  the  Government  of  Maha-
 rashira.  Withing  the  overall  ceiling
 of  Rs.  274.85  crores,  approved  by  the
 Planning  Commission  for  the  Maha-
 rashtTa  State's  Annual  Plan  1974-75,
 an  outlay  of  Rs.  0.00  crores  has  been
 included  for  the  Employment
 Guarantee  Scheme  proposed  by  the
 State  Government.

 (a)  The  matter  is  under  considera-
 tion.
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 Number  of  Ex-servicemen  appointed
 in  Security:  Stag  of  All  India  Radio

 3087.  SHRI  PRAVINSINH  SOLAN-
 KI.  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  _  be
 pleased  to  state:

 (a)  the  number  of  exlservicemen  a3
 per  the  letter  of  Ministry  of  Informa-
 tion  and  Broadcasting  No,  0|8|73-B.A.
 dated  the  7th  March,  973  which  have
 peen  appointed  in  the  Security  Staff
 of  AIR;  and

 (b)  how  many  ex-Servicemen  of
 Class  ITI  in  AIR  have  been  given  pro-
 motion  to  the  Security  Staff?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  and  (b)  This  mat-
 ter  ig  linked  with  the  revision  of  the
 security  staff  structure  for  All  Onda
 Radio  which  has  not  yet  been  final-
 ised.

 Shortage  of  Trained  T.V.  Staff

 3088.  SHRI  DHAMANKAR:
 SHRI  NAWAL  KISOHRE

 SHARMA:
 SHRI  VASANT  SATHE;

 Wil)  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  a  shortage  of
 trained  personnel  to  man  the  expan-
 sion  of  T.V.  programme  in  the  country
 during  the  Fifth  Plan;  and

 (bh)  if  so.  whether  Government  have
 taken  apprupriate  steps  to  train  per~
 sonnel  at  various  Jevelg  to  man  the
 level  activities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b)  In  ordet
 to  meet  the  demand  of  trained  per-
 sonnel  for  the  expanding  TV  network
 a  TV  Training  Wing  hag  been  set  up
 in  the  Film  and  TV  Training  Institute,
 Poona.  In  addition,  training  facilities
 made  available  under  varioug  fellow-
 ship  schemes  of  foreign  organisations



 पड  Written  Answers

 ang  Governments  are  also  being
 availed  of  to  provide  specialised
 training  to  TV  personel.  No  shortage
 of  trained  personnel  is  therefore  ex-
 pected  to  occur,

 Grant  of  Pemsion  to  Indian  Freedom
 Fighters  Abroad

 3089  SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whethcr  Government  have
 lately  decided  to  sanction  pension  to
 such  Indian  Fiecedom  Fighters  who  are
 now  hving  abroad  provided  they  draw
 their  pension  in  India,  and

 (be)  if  so  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  प्,  H.  MOHSIN):  (a)
 and  (b).  The  Scheme  has  _  been
 extended  to  the  Indian  citizens  at
 present  living  abroad  provided  they
 fulfil,  other  conditions  of  eligibility
 and  “igree  to  draw  pension  in  India.
 Each  case  is  examined  on  merits.

 Shortage  of  Coal  on  Cement  Industry
 in  Orissa

 3090.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 State:

 (a)  whether  the  production  of
 cement  in  Orissa  is  badly  affected  due
 to  shortage  of  coal,  and

 (b)  if  so,  steps  taken  by  Govern-
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  The  production  of
 cement  at  the  only  two  cement  fac-
 tories  at  Rajgangpur  and  Bargarh  in
 Orissa  suffered  during  January  to
 May,  974  on  account  of  chortage  of
 coal,
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 (b)  The  ‘matter  was  considered  by
 the  Standing  Linkage  Committee  of
 Department  of  Mines  and  steps  were
 taken  to  rush  more  supplies  of  coal
 to  these  factories.  As  a  result,  the
 production  of  cement  at  these  fac-
 tories  has  improved  to  normal  level
 in  the  months  of  June  and  July,  1974.
 The  coal  stock  position  with  these
 factories  is  also  now  comfortable

 Pending  Applications  from  Orissa  for
 Licences

 3091.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  the  total  number  cf  licence
 applications  recommended  by  Orissa
 Government  and  pending  with  Gov-
 ernment  of  India  as  on  3lst  July,
 1974;  and

 (b)  whether  some  of  them  were
 recommended  during  the  years  from
 970—72?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  _  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  C.  SUBRAMANI-
 AM):  (a)  and  (b)  As  on  3ist  July,
 ‘1974,  8  IL  applications  relating  to
 Orissa  were  pending.  Of  these  7
 relate  to  97i,  to  ‘1972,  3  to  973  and
 the  remaining  to  1974.

 Survey  regarding  Kuliana  Reservoir
 on  Upper  Reaches  of  Budabalanga

 3092  SHRI  SHYAM  SUNDER
 MOHAPATRA;  Wail)  the  Minister  of
 IRRIGATION  AND  POWER  he
 pleased  to  state:

 (a)  whether  any  survey  in  regard
 to  Kuliana  reservoir  on  the  upper
 reache;  of  river  Budabalanga  has  been
 made;

 (b)  if  so,  the  main  findings  thereof;
 and

 (c)  when  the  work  on  flood  protec-
 tion  measures  to  save  the  lower
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 reaches  from  heavy  floods  ig  expected
 to  be  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  to  (c)  The  State  Gov-
 ernment  of  Orissa  have  reported  that
 surveys  and  investigations  for  the
 Kuliana  dam  across  the  river  Buda-
 balanga  have  been  taken  up.  The
 contour  survey  of  the  reservoir  area
 and  the  investigations  at  the  dam
 site  have  ben  carried  out.  A  portion
 of  the  Ayacut  survey  has  also  been
 completed.  The  feasibility  of  the
 project  can  be  determined  only  after
 the  investigations  have  been  comple-
 ted.

 The  project  has  not  been  included
 in  the  draft  Fifth’  Plan  ‘proposals  of
 the  State,

 Employment  Target  for  Educated  and
 Unedueated  in  Fifth  Plan

 3093.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  any  target  for  employ-
 ment  has  been  fixed  by  the  Planning
 Commission  during  the  Fifth  Plan
 period;

 (b)  if  so,  the  break-up  between
 educateg  and  uneducated;  and

 (c)  the  gcheme  for  Orissa?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b)  The
 question  of  fixing  a  _  target  for
 employment  for  the  Fifth  Five  Year
 Plan  period  was  examined  by  the
 Planning  Commission  and  it  was  felt
 that,  considering  the  divergence  of
 expert  opinion  regarding  methodolgy
 for  estimating  employment,  unemploy-
 ment  and  under-employment  in  the
 characteristic  conditions  of  the  Indian
 economy,  targets  of  aggregate  employ-
 ment  may  not  be  fixed.  The  strategy,
 howéver,-of  the  Draft  Plan  has  Been
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 designed  in  a  manner  80  gs  to  maxi~
 mise  creation  of  employment  oppor-
 tunities  both  for  educated  and  un-
 educated  persons,  even  if  no  specific
 target  figure  or  its  break-up  between
 educateq  and  uneducate  persong  has
 been  included  in  the  Draft  Plan.  It
 75  expected  that  during  the  Fifth  Plan
 period  considerable  job  opportunities
 will  be  created  through  the  imple-
 mentation  of  sectoral  programmes  in
 the  fields  of  agriculture,  soijl-conser-
 vation,  major,  médium  and  minor
 irrigation,  agro-service  centres,  com-
 mand  urea  development,  large,  me-
 dium  ‘and  «mall  scale  industries,
 power  generation  education,  and
 ptiblic  health  etc.  In  this  context,  It
 has  to  be  noted  that  Drought  Prone
 Area  Programme  and  the  Program-
 Meg  for  Small  ang  marginal  farmers,
 command  area  development  of  major
 and  medium  irrigation  projects  are
 likely  to  cover  nearly  26  millién  of
 the  poorest  rural  households.  In
 addition,  benefits  from  schemes  réla-
 ting  to  traditional  industries  like
 handloom,  sericulture,  coir,  khadi
 and  village  industries  would  accrue
 to  aproximately  32.50  lakh  to  33.50
 lakh  persons  by  way  of  additional  job
 opportunities  and  another  33  lakh  to
 34  lakh  persons  through  fuller  em-
 ployment  The  implementation  of
 the  Plan  would  also  naturally  resuit
 in  expansion  of  employment  oppor-
 tunities  in  the  private  sector,  specially
 the  small  and  unorganized  sectors,
 trade,  ancillary  services  and  com-
 merce  and  80  on.

 (९)  The  Fifth  Five  Year  Plan
 Document  of  Orissa  lists  several
 schemes  whose  imlementation  is  ex-
 pected  to  generate  substantial  job
 oportunities  both  in  rural]  and  urban
 areas  for  educated  as  well  ag  unedu-
 cated  persons.  These  arc  schemes
 relating  to  agriculture,  minor  irviga-
 tion  soil  conservation,  dairying  and
 animal  husbandry,  forestry  fisheries,
 elementary  education,  public  health,
 rural  water  supply,  rural  roads  and
 rural  electrification  ete  The  State's
 Plan  estimates  that  about  3.87  lakh
 additiona]  jobs  are  likely  to  be  created
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 in  the  State  during
 through  the
 these  schemes.

 the  Fifth  Plan
 implementation  of

 Besides  the  sectoral  programmes
 mentioned  above,  an  Employment
 Promotion  Programme,  with  thrust
 on  self-employment  has  been  taken
 up  in  1974-75  by  the  Planning  Com-
 mission.  Under  this  prograrmme  a
 ceiling  amount  of  Rs.  .00  crore  has
 been  allocated  to  the  Government  of
 Orissa  for  1974-75.

 Issue  of  Licences  for  manufacture  of
 T.V.  gets  for  Export

 3004,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 ELECTRONICS  be  pleased  to  state:

 (a)  whether  Government  have
 issued  licences  to  some  of  the  units  in
 the  country  for  manufacturing  T.V.
 sets  for  export;

 (b)  if  so,  the  names  of  those  units
 and  their  locations;

 (e)  the  names  of  the  foreign  coun-
 tries  to  which  these  sets  would  be
 exporteqd  and  their  annual  export
 value;  and

 (d)  whether  there  will  be  reduction
 in  prices  of  TV  sets  in  the  country  as
 a  result  of  production  of  TV  sets  by
 these  units?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b)  Two  parties
 have  been  licensed  for  production  of
 T.V.  Receivers  entirely  for  export  in
 the  Export  Processing  Zone  being  set
 up  at  Santa  Cruz  (near  Bombay)
 These  are  M/s.  Bush  India  Private
 Ltd.  and  M/s.  Trimourti  Electronics
 (P)  Ltd.  with  an  annual  capacity  of
 20,000  and  1,11,000  respectively

 (९)  According  to  the  indications
 fiven  by  the  parties,  the  export  will
 be  mainly  to  the  European  market
 780  L.S.—5,
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 while  a  small  quantity  will  glso  be
 sent  to  the  Middle  East  countries  and
 Africa;  the  annual  export  values  aré
 expected  to  be  of  the  ofder  of  25
 lakhs  by  Bush  and  1168  lakhs  by
 Trimourti.

 (d)  Since  the  entire  production  is
 for  export,  there  will  not  be  any
 direct  ympact  on  the  indigenous  prices
 of  T.V.  sets.

 Setting  up  of  Power  Generating  Plant
 in  Orissa

 3095.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have
 any  proposal  to  set  up  power  gene-
 rating  plant  in  Orissa  with  full  Central
 assistance  to  supply  power  for  indus-
 trial  plants  established  or  to  be  estab-
 fished  by  the  Centre;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PASAD):  (a)  There  is  no  such  pro-
 posal,

 (b)  Does  not  arise.

 Plastic  Factories  in  Trinagar,  Delhi

 3096.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  plastic  factories
 which  have  been  get  up  in  Tri  Nagar,
 Delhi;

 (b)  whether  these  plastic  factories
 have  been  running  without  obtaining
 any  licence  from  Government;  and

 (c)  whether  Government  have
 received  any  complaint  against  these
 plastic  factory  ownerg  who  do  not  pay
 any  Income  tax  and  Sales  tax
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 Government  and  do  not  show  =  sales
 arid  purehase  i,  the  account  books
 amd  if  so,  whether  Government  pro-
 pese  to  refer  this  matter  io  C.B.I.  for
 investigation?

 ‘HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,  H.  MOHSIN):  (a)  Accord-
 ing  to  the  survey  conducted  by  the
 Municipal  Corporation  of  Delhi  during
 the  year  +1973,  the  number  of  units
 engaged  in  the  manufacturing  of
 plastic  goods  is  I75  (12  licensed  and

 383  un-bicensed).

 (b)  As  Tri  Nagar  is  a  non-confirm-
 ing  area  no  license  has  been  issued
 by  the  Director  of  Industries,  Delhi
 Administration,  The  Municipa]  Cor-
 poration  of  Delhi  hag  informed  that
 according  to  their  iecord  2  units
 have  been  granted  licence’  s  for  manu-
 facturing  of  plastic  goodg  and  63
 were  detected  to  be  running  without
 licence.  Prosecution  wag  launched
 against  them  under  section  416/417
 of  the  Delhi  Municipal  Corporation
 Act,  ‘1957.

 (c)  (i)  Government  have  received
 3  complaints  during  the  current
 financial  year  regarding  evasion
 44  Sales  Tax  against  plastic  factories
 in  Tri  Nagar  area  Enquiries  con-
 ducted  revealed  that  one  of  them  wa?
 already  registered  with  the  Saleg  Tax
 Department  No  evidence  of  evasion
 of  tax  was  found.  Enquiries  in
 the  second  case  indicated  that
 the  owner  was  doing  Ishour  work
 only  and  was  not,  prima-facie,  lishle
 to  pay  sales  tax  Enquiries  in  the
 third  case  have  not  yet  been  comp-
 Ieted.  If  any  specific  information  is
 teceived  action  is  taken  according  to
 jaw  in  respect  of  both  registered  and
 unregistered  dealers,

 (ii)  Government  have  not  received
 apy  complaint  regarding  evasion  of
 Inteme  Tax.  A  survey  was  conduct-
 ed  by  the  Commissioner  of  Income
 Tax,  Delhi  in  Tri  Nagar  Area  in
 respect  of  plastic  factories  located  in
 that  area  According  to  their  records
 8  Fist  of  22  units  have  been  prepared.
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 out  of The  enquiries  reveal  that
 their these  22  units  3  have  filed

 Income-tax  returns  and  5  are  mot
 assessed  to  tax  and  regerting  the
 remaining  4  the  information  is  not
 readily  available,  The  Commissioner
 of  Income  Tax,  Delhi  is,  however,
 taking  action  to  bring  on  its  registers
 those  plastic  factories  in  the  Tri

 Nagar  area  which  are  not  assessed  to
 tax  so  far.

 Setting  up  of  Industries  in  West
 Bengal  in  Comparison  to  other

 States

 3097.  SHRI  PRIYA  RANJAN  DAS
 MUNSI.  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  state-

 (a)  whethe:  any  comparative  study
 has  yet  heen  made  by  his  Ministry  to
 determine  and  analyse  the  Industrial
 Growth  and  new  installation  of  indus-
 trial  units  in  West  Bengal  in  com-
 parison  to  Maharashtra,  Punjab,  Har-
 vana  and  Tamil  Nadu:

 (b)  if  so,  the  facts  thereof;
 {c)  whether  his  Ministry  are  aware

 of  the  slow  expansion  and  installation
 of  industrial  units  in  West  Bengal;  and

 (d)  if  so,  the  steps  taken  to  improve
 it?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  to  (d)  The  index  of
 industrial  production  is  not  compu- ted  separately  for  each  State  and  ar-
 cordingly  it  is  not  posatble  to  esti-
 mate  the  industrial  growth  yate  for
 different  States,  The  past  pattern  of
 development  of  industri  in  the
 Eastern  Region,  including  West
 Bengal,  has  heen  governed  by  a
 number  of  historical  and  other  fac-
 tors;  and  the  instalation  of  new  in-
 dustrial  undertakings  in  West  Bengal has  heen  slower  than  in  some  other
 States  owing  to  a  combination  of
 these  factors  Various  steps  are  he-
 ing  taken  by  the  Central  ang  State
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 Gevernments  to  premote  and  to
 diversify  the  structure  of  industries
 in  the  Eastern  Region,  including  West
 Bengal.  A  total  of  267  letters  of  in-
 tent  have  been  issued  in  favour  of
 parties  desiring  to  set  up  industrial
 undertakings  in  West  Bengal  during
 1971,  972  and  i973.  The  promotional
 work  that  is  necessary  to  stimulate
 investment  interest,  to  help  entre-
 preneurs  to  identify  investment  op-
 portunities  and  to  formulate  propo-
 sals  for  setting  up  industrial  under-
 takings  is  being  stepped  up  by  the
 Government  of  West  Bengal.  The
 West  Bengal  State  Industrial  Deve-
 lopment  Corporation  Is  aleo  playing  a
 part  in  this  process,  At  the  Centre,
 every  effort  is  being  made  to  speed  up
 the  consideration  and  disposal  of  appli-
 cations  from  pafties  for  setting  up
 industrial  undertakings  in  desirable

 directions,  in  terms  of  the  Guidelines
 fur  Industries  issued  from  time  to
 time,  two  such  Guidelines  having
 heen  issued  for  the  years  ‘1973-74,  and
 I974-75,

 Dehra  Head  Post  Office

 3098.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  the  building  of  the
 Dehra  Head  Post  Office  (H.P.)  is  very
 old  and  it  leaks  during  rains;

 (b)  whether  some  years  back,  esti-
 nates  were  prepared  for  its  renova-
 on  and  extension;  and

 (९)  if  so,  by  what  time  the  neces-
 “ary  Tenovation  and  extension  will
 luke  place?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (PROF,  SHER  SINGH);  (a)  Yes,  Sir.
 Achon  is  being  taken  to  carry  out  the
 repairg,

 (b)  No,  Sir.  The  case  for  extension/
 Tenovation  is  however,  under  consi-
 dation,

 {c)  Case  is  held  up  due  to  ban  on
 -onstruetion/extension/renovation  of

 334

 non-functional  buildings  on  gecount  of
 financial  stringency.  Needful  will  be
 done  after  the  ban  is  lifted.

 Home  for  Freedom  Fighters  in  West
 Benga]

 3099  SHRI  8.  N.  SINGH  DEO:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  there  i#  any  proposal
 under  Government's  cdmsideration  for
 setting  up  a  Home  in  West  Bengal  for
 the  old  ang  ailing  freedom  fighters  of
 the  Eastern  Region;

 (b)  if  so,  the  facts  thereof;  and
 (c)  when  it  is  hkely  to  be  set  up?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  H.  MOHSIN):  (a)  to  (०).
 No,  Sir.  However,  Government  have
 decided  to  set  up  two  such  homes
 One  in  the  South  and  the  other  im  the
 North.  Pending  establishment  of
 permanent  homes,  the  Government
 Propose  to  start  a  temporary  Home
 in  the  Union  Teritary  of  Delhi  from
 2nd  October,  1974.

 While  Government  of  West  Bengal
 are  already  running  a  Home  for  the
 freedom  fighters,  the  State  Govern-
 ments  and  Union  Territory  Adminis-
 trations  have  also  been  requested  to
 examine  the  possibility  of  setting  up
 one  Home  in  each  State/Union  Ter-
 ritory  for  such  freedom  fighters  who
 Tequire  shelter.

 Applications  of  Tv,  manufacturing
 Units  of  West  Bengal  pending  with

 Central  Governmen;

 3100.  SHRI  A  K.  M  ISHAQUE:
 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  «tate:

 (a)  the  number  of  applications  of
 T.V.  manufacturing  units  from  West
 Bengal  pending  with  the  Central  Gov-
 ernment;  and

 (b)  by  when  these  applications  are
 likely  to  be  digposeg  of?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS  AND  MINISTER
 OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  No  application  from
 West  Bengal  for  the  production  of
 T.V.  Receivers  is  pending  with  the
 Government  of  India.

 (b)  Does  not  arise

 Declaration  of  Darjeeling  (W.B.)  as
 Industrially  Backward

 30l.  SHRI  A.  छू,  M,  ISHAQUE:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:  ,

 (a)  whether  the  hill  district  of
 Darjeeling  in  West  Bengal  has  not
 yet  been  declared  as  industrially  back-
 ward;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Darjceling  District  in
 West  Bengal  has  been  declared  as
 backward  and  is  eligible  for  conccs-
 sion]  finance  for  the  purpose  of
 developing  industries  in  the  area.

 (b)  Question  does  not  arisc.

 State  Plans  for  1974-15,

 302  SHRI  A.  K.  M.  ISHAQUE:
 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  Planning  Boards  of
 various  States  have  submitted  their
 Plans  for  the  year  ‘974-75;

 (b)  whether  due  to  price  rise,
 States’  plans  have  been  scuttled;  and

 (c)  if  so,  the  fields  which  will  be
 badly  affected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  In  accordance
 with  the  procedures  for  finalising  the
 draft  Annual  Plan  proposals  in  yoguc
 {n  different  States.  the  draft  Plans
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 before  being  submitted  to  the  Plan-
 ning  Commission  are  considered  by
 the  State  Planning  Boards.  The  draft
 Annual  Plan  proposals  are,  however,
 finalised  and  submitted  by  the  Plan-
 ning  Department  of  respective  State
 Governments  to  the  Planning  Com-
 mission.  The  Annual  Plans  for  ‘1974-
 75  have  since  been  received,  consi-
 dered  and  finalised  in  consultation
 with  the  State  Governments  and
 Centra]  Ministries.

 (b)  and  (c)  No  reductions  in  the
 ‘approved  plan  allocations,  already
 communicated  to  the  State  Govern-
 ments  for  their  respective  Annual
 Plans,  have  been  made.

 Freedom  Fighters  Pension

 3103.  SHRI  R  P.  YADAV:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  number,  State-wise,  of
 individual  freedom  fighters,  who  are
 at  present  receiving  the  pension  of
 Rs  200/-  per  month;

 (b)  the  tota]  number,  State-wise,  of
 the  widows  of  Freedom  Fighters,  who
 are  receiving  the  monthly  pension  of
 Rs.  150/=;

 (c)  the  total  number,  State-wise,  of
 the  widows  of  the  Freedom  Fighters
 who  are  at  present  receiving  the
 monthly  pension  of  Rs,  I00/.  per
 month;  and

 (d)  the  total  number,  State-wise,  of
 the  minor  children  of  the  Freedom
 Fighters,  who  are  receiving  monthly
 Pension  of  Rs  50/-?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  ञ  MOHSIN):  (a)  to  (d).
 Pensions  have  been  sanctioned  in
 85  240  cases,  The  Accountants  Gene-
 ral  issue  pension  payment  orders  to
 freedom  fighters  on  receipt  of  ganc-
 tion  orders  from  Home  Ministry.  Tt
 ic  difficult  to  say  how  many  freedom
 fighters  or  their  dependents  are  re-
 ceivine  pension  at  present.
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 The  Freedom  Fighters’  Pension
 Scheme  provides  for  two  types  of

 pensions  t.e,  (i)  pension  to  the  hving
 freedom  fighters  and  (ii)  family  pen-
 sion  to  the  dependents  of  freedom
 fighters  who  are  no  longer  alive.
 Family  includes  mother,  father,  wid-
 ower,  widow  if  he/she  has  not  since
 remarried,  unmarried  daughters  and
 song  in  exceptional  circumstances.
 The  minimum  pension  for  the  hving
 freedom  fighters  is  Rs.  200/-  per
 month  and  to  a  member  of  the  family
 Rs  100/-  per  month  tf  the  freedom
 fighter  is  not  alive.  In  the  case  of
 family  pension  Rs  50|-  per  month  is
 sanctioned  for  each  unmarried  daugh-
 ter  subject  to  a  total  pension  of  Rs
 200/-  per  month.

 In  view  of  the  large  number  of  ap-
 plications  received  and  disposed  of
 so  far  It  in  not  possible  to  give  the
 number  of  such  freedom  fighters  and
 dependents  who  have  been  sanctioned
 pension  at  different  rates.

 Law  and  Order  Situation  in  Gujarat

 3104,  SHRI  P,  M.  MEHTA:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Law  and  Order  situa-
 tion  m  the  State  of  Gujarat  has  not
 been  normal  for  the  last  two  months;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (e)  the  steps  being  taken  to  im-
 prove  the  law  and  order  in  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR  F.  H.  MOSHIN):  (a)  Except
 for  a  few  sporadic  incidents,  the  law
 and  order  gituation  in  the  State  of
 Gujarat  has  been  normal  in  the  last
 two  months,

 (b)  and  (e)  Do  not  arise.
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 Setting  up  of  pumped  storage
 schemes  in  A.P.,  Gujarat  and  Tamil

 Kada
 3108,  SHRI  P.  M.  MEHTA:  Will  the

 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  final  decision  regarding setling  up  of  pumped  ६  torage  schemes
 in  Andhra  Pradesh,  Gujarat  and
 Tanul  Nadu;

 (b)  af  not,  the  main  reasons  for
 delay;  and

 (c)  the  expenditure  involved?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (०),  The  following pumped  storage  schemes  have  been
 Sanctioned  in  Tami]  Nadu,  Andhra
 Pradesh  and  Gujarat:

 Project  Capacity  Sanctioned
 Gn  MW)  estumated

 cost

 (Rs.  in  crores)
 Kadamparai  (Tamil

 Nadu)  4  405  35°5 Nagarjunasagar
 (Andhra  Pradesh)  2  50  9  39
 Kadana  (Gujarat),  4  60  24°58

 The  State  Governments  are  under-
 stood  to  be  reviewing  the  feasibility
 and  technical  features  of  the  projects
 4n  view  of  the  recent  steep  rise  in
 their  estimated  costs.

 Salaries  and  Allowances  of  Central
 Ministers

 3106.  SHRI  AMBESH:  Will  the
 Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  oxpenditure
 incurred  on  Central  Ministers  in  res-
 pect  of  their  salaries,  allowances  and
 under  other  heads,  separately,  during
 the  last  two  years,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOSHIN):  A  statement
 is  attached.
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 Statement

 The  expenditure  incurred  on  salaries,  sumptuary  allowance  and
 tour  expenses  of  the  Ministers  during  the  years  ‘1972-73  and  1973-74  is  in-
 dicated  below:

 Year

 ‘1972-73

 ‘1973-74
 (As  booked  by  the  ‘Accountant  General,  Central  Reven-

 ues,  up  to  March,  ’74)

 Tour
 expenses Salaries  Sumpt-

 (Rupees  in  Lakhs)
 .  32°38  0-98  28°37

 Iq  42  7  38°90,

 2.  The  perquisites  to  which  a  Mini-
 ster  is  entitled  are  free  furnished  re-
 sidence  and  free  supply  of  water  and
 electricity.  In  respect  of  the  latter,
 since  Ist  April,  ‘1963,  the  Ministers
 have  imposed  a  voluntary  ceiling  of
 Rs.  200  per  mensem.  The  details  of
 the  total  amount  of  expenditure  in-
 eurred  on  maintenance  of  the  resi-
 dences  and  furnishings  as  also  sup-
 ply  of  water  and  electTicity  during
 the  years  1972-73  and  ‘1973-74  are
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Atrocities  om  Scheduled  Castes  and
 Seheduled  rines  during  974

 3i07.  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  atrocities  committed  on  the
 Scheduled  Castes  and  Scheduled
 Tribes  from  Ist  January,  974  to
 25th  July,  974  in  various  parts  of
 the  country;

 (b)  the  total  number  of  persons
 injured  or  killed  (separately)  and  the
 damage  caused  to  the  property;

 (c)  the  relief  given  by  the  State
 Governments  or  the  Central  Govern-
 ment  im  each  case;  and

 (d)  concrete  steps  the  State  Gov-
 ernments  and  the  Central  Govern-

 ment  have  taken  to  put  an  end  in
 such  atrocities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (d).
 Information  is  being  collecteq  and  will
 be  laid  on  the  Table  of  the  House.

 Scholarships  to  S.C.  ang  S.T.  Students
 3108.  SHRI  8,  M.  SIDDAYYA:  Will

 the  Minister  of  HOME  AFFAIRS
 be  pleasec  to  state:

 (a)  what  is  the  tolal  amount  of
 Ppost-matric  Scholarships  awarded  to
 the  students  of  the  Scheduled  Castes
 and  Scheduled  Tribes  during  the
 years  ‘1972-73  and  1973-74,  in  each
 State  and  Union  Territory;  and

 (b)  of  the  total  amount,  how  much
 has  been  paid  towards  the  tuition
 fees,  examination  fees  and  other  fees
 and  how  much  has  been  paid  to  the
 students  for  their  maintenance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H.  MOHSIN):  (a)  A  state-
 ment  showing  the  total  amount  spent
 on  the  award  of  post-matric  scholar-
 shipg  to  Scheduleq  Caste  and  Sche-
 duleq  Tribe  students  during  the  years
 1972-73,  and  1973-74  is  laid  on  the

 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-8247/74].

 (b)  The  information  is  being  col-
 lected  from  the  State  Governments.
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 Sub-Plan  for  welfare  of  Scheduled
 Cagtey  and  Scheduleq  Tribes

 3108.  SHRI  S,  M,  SIDDAYYA:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 fa)  whether  a  Sub-Plan  for  the
 welfare  of  Scheduled  Custes  and
 Scheduled  Tribes  has  been  prepared
 for  each  State  and  Union  Territory  for
 the  years  ]974—979;

 (b)  if  so,  the  special  features  of
 the  same;

 (c)  the  total  amount  allocated,
 and

 (d)  whether  a  specified  percentage
 from  the  general  development
 schemes  has  been  reserved  for  the
 welfare  of  Scheduled  Caste,  and
 Scheduled  Tribes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNIN
 (SHRI  MOHAN  DIIARIA):  (ay)  The
 sub-plang  are  being  prepared  for  only
 those  States/Union  Territories  which
 have  large  concentratiuns  of  tribal
 population.  S.nce  the  sub-plans  ure
 area  based  programmes  it  will  net  be
 Possible  to  draw  sub-plans  for  sche-
 culed  casies,  However,  scheduled
 caste  population  :esiding  in  sub-plan
 areas  would  also  he  beneficiarics  under
 this  programme  of  development.

 (b)  The  special  features  of  the  sub-
 plan  are  eliminatiun  o*  exploitation  of
 the  tribal]  people,  speeding  up  their
 sorla!  and  economic  developmert,
 building  up  their  inner  strength  and
 improving  their  organisational  capa-
 bilities,  The  programmes  drawn  up
 will  aim  at  providing  the  basic  infra-
 stracture  necessary  for  development
 of  each  area.  These  would  relate  to
 credit,  marketing  and  ware-housing;
 completion  of  land  records  and  records
 of  mghts  in  foresis;  debt  redemption;
 development  of  medium  and  minor
 irrigation:  provision  of  improved  prac-
 tices  in  agriculture  ang  horticulture:
 tackling  the  problem  of  shifting  cul-
 tivation;  establishment  of  agro  and
 fores,  based  precessing  industries:  pro-
 visio,  of  arterial  roads  Jinking  tribal
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 hats  and  forests,  transport  and  com-
 munication  facilities;  strengthening  of
 administrative  structure;  etc.

 (९)  and  (d).  The  financial  require-
 ments  are  being  worked  out  in  consul-
 tation  with  the  State  Governments.
 No  specific  percentage  hag  been  indi-
 cated  to  the  State  Governments.  How-
 cver,  it  us  envisaged  that  adequate
 resources  would  flew  from  various  sec-
 tors  of  development  to  the  sub-plan
 areas  from  the  State  Plans.  The
 Centre  would  supplement  the  resources
 of  the  State  Plan  to  the  extent  pos-
 sible  for  the  development  cf  tribal
 regions.

 Power  Projecis  sponsoreg  by  Central
 Government

 3110.  SHRI  N.  K.  P.  SALVE:

 Wil]  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  names  of  Power  Frojects
 sponsored  by  the  Central  Government,
 the  execution,  completion  and  com-
 missioning  of  which  has  heen  delayed;
 and

 (b)  the  names  of  Power  Prajects
 which  have  not  been  able  to  produce
 the  targetted  amount  of  elevtricity
 during  ‘1973-74  due  tc  depletion  of  re-
 servoirs  attached  {to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHFSHWAR
 PRASAD):  (a)  The  names  of  the
 pewer  projects  in  the  Central  Sector
 which  have  been  delayed  are  as  fol-
 lows:

 A  Badarpur  Thermal  Project
 2.  Baira  Siul  HE  Project

 3.  Lokiak  HE  Project
 4,  RAPP  (2nd  Unit)

 5,  Kalapakkam  (Ist  Unit).

 (b)  The  names  of  major  Hydro
 Power  Projects  which  have  produced
 energy  less  than  the  design  potential
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 during  the  year  1973-74,  are  as  fol-
 lows:
 NORTHERN  REGION:

 Uttar  Pradesh
 Rihand

 SOUTHERN  REGION

 Andhra  Pradesh:
 Machkund

 Kerala
 Pallivassal
 Sengulam
 Panniar

 Tamil  Nadu
 Periyar
 Kundah

 Karnataka:
 Sivasamudram  and  Shimsa
 Jog  and  Sharavathi

 EASTERN  REGION

 Orissa:
 Hirakud

 WESTERN  REGION
 Bhira,  Bhivpuri  ang  Khopoli  of

 Tata  Electric  Company.

 Review  of  Power  Generation  and
 Transmission  Schemes

 3l],  SHRI  पर,  K.  P.  SALVE:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  the  specific  power  generation
 and  transmission  shemes  the  progress
 of  which  was  reviewed  by  the  Plan-
 ning  Commission  during  1973-74;  and

 (b)  the  particulars  of  assistance
 rendered  for  such  schemes  in  remov-
 ing  the  bottle-necks  in  their  imple-
 mentation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b),  The  Planning  Commission  reviews
 each  year  the  progress  of  all  the
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 power  generation  schemes  and  major
 transmission  lines  included  in  the
 Plan,  Detailed  reviews  are  also  made
 of  important  projects  which  are  in  ad-
 vanced  stages  of  construction.  During
 the  year  1973-74  additional  Central
 Assistance  was  provided  over  and
 above  the  allocations  made  for  them
 in  the  approved  Annual  Plan,  to  the
 following  projects  for  expediting  their
 commissioning:—

 (Rs.  crores)

 Andhra  Pradesh  :  Lower  Wileru
 Hydro,  .  5°62

 i  gudem tage
 Thermal  245,

 Bihar  :  Subernrekha  Hydro,  4

 Gujarat  :  Sabarmati  Thermal  26

 Haryana  :  Faridabad  Thermal  ,  2°8

 Kerala  :  Idikki  hydro  .-  .  28

 West  Bengal  :  Santaldih  Thermal  63
 Karnataka  :  Kalinadi  न  49

 J&  K:  Investigations  o-77
 Himachal  Pradesh  :Investigations  T09
 Hissar  Ballabgarh  line  :

 Punjab  O52
 Haryana  O35
 Rajasthan  0  22

 rg  T-09
 Total  :  42°02

 Recommendations  of  Inter-Ministerial
 Group  on  Bhagwati  Committee  on

 unemployment

 3112,  SHRI  N,  K,  P.  SALVE:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state  the  main  recom-
 mendations  made  by  the  Inter-Minis-
 terial  Working  Group  set  up  for  exa-
 mining  the  recommendations  of  the
 Bhagwati  Committee  on  Unemploy-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  The  main
 recommendations  of  the  Committee  on
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 Unemployment  and  the  views/sugges-
 tions  of  the  Inter-Ministerial  Working
 Group  as  summarised  are
 laid  on  the  Table  of  the  House  [Plac-
 ed  in  Library,  See  No.  LT-8§248/74].

 Power  Generation  in  Punjab

 3113,  SHRI  RAGHUNANDAN  LAI.
 BHATIA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  the  total  installed  capacity  of
 power  generation  in  Punjab  State  at
 present;

 (b)  the  total  power  generated  from
 the  various  sources  in  Punjab  at  pre-
 sent;  and

 (c)  how  the  shortage  is  proposed
 to  be  met?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  ang  (b):  The  total
 installed  power  generation  capacity  in
 Punjab  State  at  present  and  the
 power  generated  from  various  sources
 is  as  under:

 Name  of  the  Capacity  Genera-
 Project  in  (MW)  tion  in

 Gwh/day
 Share  in  Bhakra  63  3.69

 Shanan  48  0.85

 UBDC  45  0.65
 Small  thermal  and  57  0.46

 diesel

 tc)  Punjab  is  getting  relief  to  the
 extent  of  0.55  Gwh/day  from  Bassi
 Hydro  project  in  Himachal  Pradesh.
 Further,  the  lst  unit  of  70  MW  at
 Gurunanak  Thermal  Station  at  Bha-
 tinda  is  expected  to  be  commissioned
 during  September,  974  ang  the  2nd
 unit  in  April,  1975.  With  the  com-
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 expected  that  the  power  position  would
 missioning  of  these  two  units,  it  is
 considerably  improve.

 Directiv,  to  Ministries  to  sponser
 names  of  Scheduled  Caste  /Scheduled Tribe  Class  I  Officers  for  appointment
 to  posts  of  Under  Secretaries  and

 above

 3ll4.  SHRI  A.  S.  KASTURE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  the  Department  of
 Personnel  and  Administrative  Re-
 forms  has  issued  a  Directive  to  other
 Ministries  asking  them  to  sponsor  the
 names  of  eligible  Scheduled  Caste/
 Scheduled  Tribes  class  I  officers
 for  appointment  at  the  Centre  in
 posts  of  Under  Secretary  and  above
 upto  Joint  Secretary  level;  and

 (b)  if  so,  the  steps  being  taken  to
 ensure  that  this  Directive  is  followed
 by  the  Mhnistries  and  that  the  cases
 of  Scheduled  Castes|Scheduled  Tribes
 eligible  officers  are  definitely  spon-
 sored  so  that  this  opportunity  is  not
 denied  to  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  ang  (b):  For  staffing
 tenure  posts  under  the  Centre,  the
 cadre  authorities  of  various  Central
 Services  are  approached  every  year
 to  sponsor  names  of  suitable  officers
 for  appointment  to  these  posts.  In  the
 letter  sent  to  them,  they  are  requested
 to  consider  the  claimg  of  Scheduled
 Caste/Scheduled  Tribe  eligible  officers
 also  while  suggesting  names  of  suitable
 officers  for  deputation.  It  is  for  the
 Cadre  authority  concerned  to  consider
 whether,  looking  to  their  own  require-
 ments  and  the  willingnesg  of  the  offi-
 cers,  they  can  spare  eligible  officers
 who  are  suitable  to  hold  Secretariat
 appointments,



 हम  i”  Written  Answers

 हरिजनों  को  इस्लाम  शय  स्वीकार  करने
 को  सलाह  शरीक  से  बातचीत  समाचार

 3i5.  शी  धन  शाह  प्रधान  :  क्‍या  गृह
 मची  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  क्‍या  उनका  ध्यान  2  अगस्त,
 974  के  समाचार  पत्न  में  प्रकाशित  “हरि-

 जनों  को  इस्लाम  धर्म  स्वीक।र  करने  की

 सलाह”  शीर्षक  से  प्रकाशित  समाचार  को  जोर
 बिलाड़ा  गया  हैं  ;  शौ

 (ख)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 गह  मंत्रालय  तथा  कामिक  विभाग  में

 राज्य  मंत्री  (शो राम  लिबास  जिर्था) :
 (क  सरकार  ने  दिनांक  2  अगस्त,  974

 के  “हिन्दुस्तान  टाइम्स”  में  प्रकाशित  एक
 एस  समाचार  देखा  है  ।

 (ख)  शमी  तक  ऐसी  कोई  कार्यवाही
 ध्यान  में नड़ी  दायी  है  ।

 अनुसूचित  जातियो  के  सामाजिक
 बहिष्कार,  उत्पीड़न  तथा  दमन  क॑  प्रश्न  पर
 सरकार  की  प्रतिक्रया  संगठित  है।  इस
 सम्बन्ध  में  4  समस्त,  974  को  सदन  में
 ष्ट्यि  ये  तारांकित  बरम  संध्या  352  के
 उत्तर  की  और  ध्यान  दिलाया  जाता  है  1

 Arrears  due  to  Bharat  Heavy  Electcsi-
 caly  Limiteg  from  State  Electricity

 Boardy

 3116.  SHRI  s.  R.  DAMANT:  Will  the
 Mister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  State  Electricity
 Boards  owe  a  huge  amount  of  maney
 to  the  Bharat  Heavy  Electricals  Ltd;

 (b)  if  sa,  the  particulars  thereof
 and  how  much  amount  has  fallen  into
 arrears;
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 (ey  whether  BHEL  has  refused  to
 aecept  further  ordets  without  pay-
 ment  of  advance;  and

 (d)  if  so,  what  steps  are  propused
 to  be  taken  to  sort  out  this  matter
 so  that  programmes  in  the  Fifth  Plan
 are  not  held  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  As  at  the  end  cf  July,  974  the
 arrears  due  to  BHEL  from  the  various
 State  Electricity  Boards  are  reported
 to  be  of  the  order  of  Rs.  58.20  crores,
 The  details  are  indicated  below:

 Name  of  Elec.  Boar’.  Amcunt  due
 (Rs.  in  crores’

 7.  Uttar  Pradesh  State  Electricity
 Board.  32°05

 2.  Maharashtra  Stite  Electrivity
 Board  .  +  5°30

 3.  Gujarat  State  Elestricity  Board  4  70

 4.  Andhra  Pradesh  State  Electricity
 Board  >  मन  20

 §.  Bihar  State  Electricity  Board.  3°30
 6,  Punjab  State  Electricity  Board  260

 7.  Tamil  Nadu  State  Electricity
 Board  ,  7  :  190

 a  West  Bengal  State  Flectricity
 Board.  :  १९००9

 9.  Delhi  Electrical  Supply  Under-
 taking.  नि  0599

 i0.  Haryana  State  Electricity
 Board.  .  o  70

 mm  Orissa  State  Electricity  Board  969

 Iz  Assam  State  Electricity  Board.  oF  20

 13.  Hireschal  Pradesh  State
 Electricity  Board  .  O20

 i4.  Madhya  Pradesh  State
 Electricity  Board.  20

 IS.  Karnataka  State  Riectriciry
 Board.  .  .  ee  O18

 16,  Rajasthan  State  Electricity  ord
 Board  a  ‘  .  a
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 (c)  According  to  the  general  terms
 and  conditions  governing  the  supply
 of  generating  plant  by  M/s.  BHEL,
 38  per  cent  of  the  F.O.R.  value  of  the
 equipment  is  to  be  paid  in  advance  at
 the  time  of  placing  orders.

 (d)  The  Government  of  India  are
 seizeq  of  this  problem  and  are  exa-
 mining  how  best  BHEL  could  be  en-
 abled  ta  continue  production  and  the
 State  Electricity  Boards  to  receive
 tmely  supplies  of  equipment  in  ac-
 coidance  with  the  programmes  in  the
 Fifth  Plan.

 Use  of  poor  quality  eoal  for  generation
 of  Power  at  Therma]  Power  Station

 B1i7  SHRI  S.  R.  DAMANI:
 the  Minister  of  IRRIGATION
 TOWER  be  pleased  to  state:

 Will
 AND

 (a)  whether  the  low  generation  at
 thermal  power  stations  is  largely  due
 to  the  poor  quality  coal  supplies;

 (b)  what  machinery  the  Ministry
 has  to  supervise  the  supplies  and
 also  to  coordinate  with  concerned
 agencies;

 (०)  whether  low  grade  coal  will
 cause  Camuge  to  the  equipments;  and

 (d)  if  so,  the  steps  taken  to  en-
 sure  right  type  of  coal  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (d).  Poor  quality  of
 coal  igs  one  of  the  major  factors  res-
 ponsible  for  low  generation  from  some
 of  the  thermal  stations,  The  poor
 quality  of  coal  causes  damage  to  equip-
 ment  such  as  coal  mills,  ID.  Fans,
 dust  collectors,  etc.

 Efforts  are  being  made  to  provide
 supplies  of  adequate  quantity  and  pro-
 per  quality  of  coal  to  the  various
 power  stations  through  the  following
 measures:—

 (i)  A  Standing  Linkage  Commit-
 tee  hag  been  set  up  in  the
 Department  of  Mines  to  re-
 view  linkages  and  monthly
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 allocation  of  correct  specifica-
 tion  of  coal  to  power  stations.

 (i)  A  Control  Room  has  been  set
 up  ip  the  Ministry  of  Railways
 to  review  the  daily  supply
 and  stocks  of  coal  at  the
 power  stations.

 (iii)  A  Joint  Cell  hag  been  created
 at  Calcutta  to  review  the
 loading  and  allotment  of
 wagons  for  movement  of  coal
 to  the  thermal  power  stations.

 (iv)  The  State  Electricity  Boards
 have  been  instructed  to  post
 their  officials  at  the  lading
 and  unloading  points  in  order
 to  check  that  proper  type  of
 coal  is  supplieq  to  the  power
 stations,

 (v)  It  has  been  decided  that  mid-
 dlings  from  3  stage  washeries
 only  should  be  used  for
 power  generation.  Action  is
 also  being  taken  to  convert  2
 stage  washeries  into  3  stage
 washeries.

 (vi)  The  Council  for.  Scientific  and
 Industrial  Research  and  the
 Centra]  Fuel  Research  Insti-
 tute  have  been  requesteq  to

 t  help  in  devising  a  scheme  for
 the  control  of  the  quality  of
 coal  supplied  to  the  power
 stations.  It  is  also  propsed  te
 introduce  appropriate  penalty/
 bonus  clauses  in  the  con-
 tracts  for  supply  of  coal.

 Dispute  between  Haryana  and  U.P.
 on  construction  of  a  bund  across

 Jamuna

 3118.  SHRI  8.  N.  MISRA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  there  is  a  dispute  bet-
 ween  the  State  of  Haryana  and  Uttar
 Pradesh  on  the  construction  of  a  bund
 across  the  Jamuna  near  Chheinse
 village  in  Gurgaon  district;  a

 ae
 |

 %
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 (b)  whether  both  the  State  Govern-
 ments  have  approached  the  Centra!
 Government  ip  this  regard;  and

 (९)  if  so,  the  Central  Government's
 reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (c):  The  Govern-
 ment  of  Uttar  Pradesh  had  objected
 to  the  construction  of  a  bund  across
 the  Yamuna  river  opposite  village
 Chhamsa  by  the  Haryana  Government,
 as  they  apprehend  that  it  might  divert
 the  main  current  towards  the  Uttar
 Pradesh  side,  and  had  written  to  the
 Manistry  of  Irrigation  and  Power  to
 advise  the  Haryana  Government  to
 stop  the  construction.  The  matter  had
 been  discussed  at  a  meeting  held  in
 the  Ministry  of  Irrigation  and  Power
 in  January,  974  which  was  attended
 by  officerg  of  the  Haryana  and  Uttar
 Pradesh  Governments.  It  hag  then
 been  agreed  that  the  bund  would  be
 of  a  temporary  nature,  mainly  to
 serve  38  an  access  road  to  some  of  the
 villages  of  Haryana  for  the  cartage  of
 material  for  floog  control  works,  and
 that  a  gap  would  be  left  jn  the  bund
 to  pass  the  winter  flows.  The  bund
 would  be  such  as  would  be  washed
 off  during  the  monsoon,  and  it  had
 also  been  agreed  that  any  obstruction
 would  be  removed  by  the  Haryana
 Government  to  the  extent  possible,  if
 so  desired  by  the  Uttar  Pradesh  Gov-
 ernment.  The  bund  breached  in  the
 freshets  in  the  first  week  of  July.
 The  Haryana  Government  have  been
 requested  to  remove  obstructions,  if
 any,  still  remaining  as  decideg  at  the
 meeting  held  in  January  last.

 Shifting  of  Offices  of  Hindustan  Paper
 Corporation

 8119,  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2700  on  the  6th  March,  ‘1974,
 segarding  shifting  of  office  of  Hindus~
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 tan  Paper  Corporation  of  India  and
 otate:

 (a)  whether  any  final  decizion  has
 since  been  taken  by  Government;  and

 (०)  if  so,  the  time  by  which  offices
 of  this  corporation  will  be  shifted?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  0.  SUBRAMANIAM):  (a)  No,
 Sir,

 (9)  Does  not  arise.

 CBI  Inquiry  against  Ex-DIG  of
 Burdwan

 3120.  SHRI  ROBIN  SEN:
 Will  the  Minister  of  WOME

 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  CBI  completed  its
 emquiry  on  corruption  charges  against
 ex-DIG  of  Burdwan,  nuw  Chief  Se-
 curity  Officer,  West  Benga]  jails;  and

 (b)  if  so,  what  are  the  findings  of
 the  enquiry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  ang  (b):
 As  stated  in  the  answer  to  Question
 No.  03l  on  27th  February,  ‘1974,  a
 criminal  case  in  which  this  officer  was
 also  alleged  to  be  involved,  wag  being
 investigated  by  the  CB.J.  The  inves-
 tigations  in  that  case  have  now  been
 completeg  and  the  report  of  the  C.B.L
 is  awaited.

 Number  of  persons  arrested  under
 M.LS.A,  in  Burdway  District

 32l.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  HOME  AFFAIRS  be  ple-
 ased  to  state:

 (a)  the  number  of  persong  arrested
 under  M.LS.A.  i,  Burdwan  District
 Sub-division-wise  between  April,  494
 to  June,  ‘1974;  and

 (9)  the  break-up  of  the  political
 affiliation  of  the  persons  arrested
 under  M.LS.A.?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F,  H.  MOHSIN):  (a)  and  (b):
 Information  is  being  collected  from
 the  State  Government  ang  will  be  laid
 on  the  Table  of  the  House.

 Move  to  impose  collective  Punitive
 fines  Op  the  caste  Hindus  of

 Ranmagipura  Village,  Gujarat

 $i22.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  move  to  impose  collective
 punitive  fineg  on  the  caste  Hindus  of
 Ranmalpura  village  ag  a  measure  of
 punishment  for  their  atrocitiez  per-
 petrated  against  the  Harijans;

 (b)  if  so,  the  main  features  of  its
 enforcement;

 (c)  whether  there  is  any  proposal
 under  active  consideration  of  Govern-
 ment  for  enforcement  of  such  mea-
 sures  throughout  India  in  the  event
 of  similar  ghastly  incidents  80  as  to
 TestOre  some  confidence  ,among  the
 Harijans;  and

 (d)  if  so,  its  particulars  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (9):  Yes,  Sir,  Ac-
 cording  to  information  received  from
 the  Government  of  Gujarat,  a  decision
 has  been  taken  to  recover  from  the
 Kanbi  Patel  Community  of  village
 Ranmalpur  the  cost  of  the  Special
 Reserve  Police  posted  in  the  village
 for  a  period  of  three  months  from
 July  1,  ‘1974.  The  cost  of  the  Special
 Reserve  Police  is  to  be  recovered  by
 the  District  Magistrate,  Surendranagar
 by  a  tax  as  if  it  were  arrears  of  land
 revenue  due  from  the  persons  liable
 therefor.

 (c)  and  (d):  A  proposal  to  incor-
 porate  a  suitable  provision  in  this  be-
 half  in  the  Untouchability  (Offences)
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 Amendment  and  Miscellaneous  Provi-
 sion  Bill,  974  as  reported  upon  by  the
 Joint  Committee  is  under  considera-
 tion.

 Proposals  for  rehabilitation  of
 Harijans  of  Ramanapalli  Village

 in  Cuddapati  District,  Andhra
 Pradesh

 3i23.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Starreg  Question  No,  54  on  the
 3lst  July,  794  regarding  harassment
 of  Harijans  by  landlords  and  state:

 (a)  whether  Government  are  aware
 that  540  Harijans  of  Ramanapalli,
 Cuddapati  District,  Andhra  Pradesh
 including  ladies  and  ¢hildren  are  com-
 pletely  without  shelters  and  are  ex-
 posed  helplessly  to  frequent  pouring
 of  rains  and  without  work  since  the
 landlords  burnt  their  huts  on  the  4th
 July,  1974;  and

 (b)  if  so,  whether  Government  have
 any  proposala  for  their  rehabilitation
 and  how  far  they  have  been  imple-
 mented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b)  According  to
 information  received  from  the  Gov-
 ernment  of  Andhra  Pradesh,  ninety-
 eight  Harijan  families  of  village  Rama-
 napalli  were  rendered  homeless  in
 the  incident  of  arson  in  the  village  on
 July  4,  ‘1974,  Each  of  the  affected
 families  was  given  Ex  gratia  relief  of
 Rs  one  hundred  along  with  one  sari
 and  one  dhoti.  Besides,  fifty  bags  of
 jowar,  six  bags  of  rice  and  forty  tins
 of  oil  were  distributed  among  them.
 The  affected  families  were  given  per-
 mission  to  take  timber  free  of  charges
 for  re-construction  of  their  houses.
 Twenty  temporary  siructures  have
 been  raised  by  the  Harijang  on  the same  site  ang  five  houses,  which  have
 not  been  damaged,  have  also  been
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 utilised  88  shelters.  The  local  school
 किड  placed  at  the  disposal  of  the  Hari-
 jans,  but  they  did  not  make  use  of  it.
 According  to  the  State  Government,
 several  of  the  affected  families  have
 been  engaged  as  labourers  on  daily
 Wages  ip  transplantations  of  paddy  and
 other  agricultural  opertions  which
 have  since  started  in  the  adjoining  vil-
 lages.  Some  of  them  secured  work
 at  Cuddapah  town  also.

 The  question  of  providing  relief  to
 the  affected  families  such  gs  construc-
 tion  of  houses  with  fire-proof  maic-
 rial,  purchase  of  milch  animals,  bulls
 and  bullock-carts,  etc.  ig  under  consi-
 deration  of  the  State  Government.

 Release  of  funds  from  Idikk]  Power
 Project

 3124,  SHRI  M.  M,  JOSEPH:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:

 (a)  whether  in  order  tu  complete
 the  Idikki  Power  Project  by  1975-76,
 an  outlay  of  Rs.  5  crore:  dur.ng  19T4-
 75  ang  Rs.  4  crores  during  l975-76  is
 required;

 (b)  whether  in  spite  of  the  promise
 made  by  the  working  group  of  the
 Planning  Commission  full  sanctioned
 amount  has  not  been  re'easeg  so  far;
 and

 (c)  if  80,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Kerala
 State  Government  has  reported  the
 revised  cost  of  the  Idikki  Project  (3X
 30  MW)  as  Re.  97.5  crores.  About

 Rs.  20  crores  will  be  required  in  the
 Fifth  Plan  to  complete  the  project.
 However,  the  first  power  unit  is  sche-
 duleq  for  commissioning  during  ‘1975-
 wH  and  the  project  ag  8  whole  during
 1976-77,

 (b)  Idikki  ig  g  State  Plan  scheme
 and  financed  from  State  Plan  re-
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 sources.  In  a  total  Plan  of  Bs.  I0I.5
 crores  proposed  by  the  State  Govern-
 ment  for  the  Annual  Plan  ‘1974-75,
 Rs.  ]  crores  had  been  proposed  for
 the  Idikki  Project.  Considering  the
 resources  position,  the  Planning  Com-
 Miss  On  recommended  a  jotal  Plan  of
 Rs,  73.89  crores  in  which  Rs,  2.25
 crores  808  earmarked  for  this  project.
 The  Working  Group  is  a  body  which
 assesses  the  outlays  requireq  on  the
 scheme  ang  the  question  of  promising
 outlays  to  the  State  by  the  Working
 Group  does  not  arise

 (c)  The  State  Government  has
 been  requested  to  raise  additional  re-
 sources  and  also  reallocate  outlays

 utter  se  their  State  programmes  giving
 top  priority  to  Idikki  project.

 Electrification  of  tribal  areas  of  Bastar
 in  Madhya  Pradesh

 2125.  SHRI  BHAGIRATH
 BHANWAR:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  main  features  of  the  rural
 electrification  programme  in  Madhya
 Pradesh  producing  benefits  for  the
 tribal  areas  of  Bastar  in  the  Sta'e;

 (b)  the
 thereon;  and

 estimated  expenditure

 (c)  the  number  of  villages  to  be
 electrified?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  to  (c):  There  are  3240
 villages  in  Bastar  District  of  Madhya
 Pradesh.  Out  of  these  49  villages
 had  been  electrified  upto  35  March,
 ‘1974,  In  addition  644  tubewells/pum
 sets  had  also  been  energised.  The
 programme  of  rural  electrification  is
 formulated  by  the  State  Government
 and  is  executed  through  their  State
 Electricity  Boards.  Additive  loan  fin-
 ance  is  provideg  by  the  Rural  Elec-
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 trification  Corporation  Ltd.  for  imple-
 mentation  of  the  Scheme  sponsered  by
 the  State  Electricity  Board.  द
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 The  Corporation  has  so  far  sanction-
 e@  two  schemes  for  Bastar  District.
 The  details  of  the  schemes  are:—

 Name of  the  scheme  Cost  of  Amount  of  Coverage
 the  foan

 scheme  senction  Vilrges  Pumpiets
 by
 REC

 Rs.  in  Lakhs

 rR.  छ्  in  Taberdi ty  tl
 t  Barbar,  Badawan

 Bakiwan  Jagdalpur  in  Distt.  79°50  5  .77  Lots  750
 z.  Konta  and  Dantewada  Taluks  in  Bastar

 Distt.  §.°77  26"  50  39  450
 4

 Total  ;  13127  78*27  554  I200

 These  schemes  are  phased  for  completion  over  2  period  of  5  Years.

 Attack  सच  harijans  in  village
 Keshepar,  Tilak  Nagar,

 New  Dethi

 3126,  SHRI  SARJOO  PANDEY:
 Will  the  Mimister  of  HOME

 AFFAIRS  be  pleased  to  state:

 (a)  whether  ip  Tilak  Nagar,  New
 Delh,  Police  Station  a  report  (No,

 va  | 2)  ef  village  Keshopur  Tilak  Nagar.
 was  recorded  ip  the  case  of  attack  re-
 sulting  m  serious  mjary  to  a  Hrrijan
 worker:

 (b)  whether  nothing  has  been  done
 so  far  in  the  matter  except  arresting
 the  persons  who  were  released  on
 bail  later;

 (९)  whether  these  Harijais  are  be-
 ing  threateneg  by  the  pecple  who  are
 on  bail;  and

 (d)  if  so,  the  steps  being  taken  to
 give  protection  to  Harijan  family
 there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MT"EPARTMENT  OF
 PERSONNEL  (Snu,  tAM  NIWAS
 MIRDHA):  (a)  to  (d):  According  to
 information  received  from  the  Delhi
 Administration,  there  was  a  quarrel
 between  two  parties  of  Harijans  of

 village  Keshopur  on  July  4,  974  over
 a  piece  of  land  belonging  to  the  Delhi
 Development  Authority.  The  police
 reacheg  the  spot  immediately  on
 receipt  of  information  about  the  quar-
 rel,  on  the  statement  of  one  Shri  Jage
 Ram,  a  case  U|S  307/34  LP.C.  was
 registered  against  four  accused  per-
 sons  on  the  same  day  at  Tilak  Nagar
 Police  Station.  Shri  Jage  Ram,  who
 had  sustaineqg  injuries  was  sent  for
 medical  examination  to  the  Willing-
 don  Hospital.  All  the  four  accused
 persons  were  arrested,  but  they  were
 later  enlargeg  on  bail  by  the  Court.
 The  case  is  under  investigation.  No
 complaint  of  any  threat  from  the
 accused  persons  has  been  received  by
 the  police.  Preventive  proceedings
 UiS  107/151  Cr.  P.C.  have,  however,
 heen  initiated  against  both  the  parties
 in  the  interest  of  peace  and  order.

 Arrests  of  Merchants  in  Ratlam  under
 DLE

 3127.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  sovne  me-chanigs  were
 arrested  for  hoarding  under  D.LR.
 in  Ratlam  (M.P.);

 (b)  if  so,  the  facts  thercof;  and
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 (c)  the  action  taken  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c):
 Facts  are  being  ascertained  from  the
 State  Government  and  will  be  laid
 on  the  Table  of  the  House,

 Seizure  of  hoardcg  paper  in  Ratlam
 (MLP,)

 3128.  SHRI  JHARKHANDg  RAI:
 Will  the  Minister  of  HOME

 AFFAIRS  be  pleased  to  state:

 (a)  whether  under  Defence  of  India
 Rule  hoarded  paper  worth  Rs.  3  lakhs
 wag  seized  from  three  firms  in  Ratlam
 (Madhya  Pradesh);  and

 (b)  if  so,  the  facts  and  action  being
 taken  against  the  proprietors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 Information  is  being  collected  from
 the  State  Government  and  will  be
 laid  on  the  Table  of  the  House.

 Power  Plants  in  Delhi

 3129.  SHRI  M  5  SANJIVZERAO;

 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  whether  (jovernr  ent  propose
 to  take  over  Capital's  Power  Plants;
 and

 (b)  if  so,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No  such  proposal  is
 under  consideration.

 (b)  Does  not  arise.
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 QUESTION  OF  PRIVILEGE

 ALLEGED  FAILURE  oF  GOVERNMENT  To
 LAY  ON  THE  TABLE  BHARGAVA  COMMIS-~

 SION  REPORT

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Mr.  Speaker,  Sir,  yester-
 day  I  sought  your  permission  to  raise
 a  privilege  issue  against  the  Minister
 of  Agriculture,  Shri  Subramaniam,
 for  his  failure  to  lay  on  the  Table  of
 this  House  the  report  on  nationalisa-
 tion  of  sugar  industry,  though  this  re-
 port  was  submitteg  to  the  Government
 as  early  as  5th  May,  1973,

 It  is  absolutely  clear  that  under
 section  3(4)  of  the  Commission  of  In-
 quiry  Act,  1952,  it  is  an  obligation  on
 the  Government  to  lay  op,  the  Table
 such  reports,  not  only  the  report  but
 even  the  memorandum  on  the  action
 taken,  within  six  months,

 Yesterday,  whe,  I  raised  this  issue
 there  was  a  little  controversy  raised
 by  Shri  Maurya  regarding  the  exact
 date  of  presentatio,  of  the  Report.  I
 shal]  just  place  for  the  consideration
 of  the  House  three  important  aspects.
 One  is  the  ruling  given  by  you  in  the
 course  of  soMeg  discussion,  which  is
 relateg  to  the  matter  under  discussion.
 Here  I  am  quoting  from  the  proceed-
 ings  of  the  Lok  Sabha  of  i6th  May,
 1978,

 “The  Minister  of  Agriculture
 (Shn.  ्,  A.  Ahmed):  Sir,  yester-
 day  the  hon,  Member,  Shri  Laxmi
 Narain  Pandeya  raised  the  question
 of  the  report  of  the  Sugar  In-
 quiry  Committee.  I  have  great
 pleasure  to  inform  the  House  that
 the  report  of  the  Committee  was
 submitted  to  me  yesterday  and  it
 is  under  examination.”

 This  was  the  reply  given  on  the  l6th
 of  May,  by  Shri  F,  A,  Ahmed,  the
 then  Minister  of  Agriculure,  now  the
 President  of  India.  That  means  that
 this  report  was  presented  to  the  Gov-
 ernment  on  the  I5th  of  May.  Again,
 from  the  Lok  Sabha  debates  of  26th
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 November,  79४8  you  will  fing  that
 when  the  same  matter  wag  raised  un-
 der  rule  377  by  Shri  Narasingh  Na-
 rayan  Pandey,  he  said:

 “It  is  seven  months  since  the
 Bhargave  Commission  on  sugar  na-
 tionalisation  hag  submitted  its  re-
 port  to  the  Government  but  the
 Government  was  not  in  a  position
 to  inform,  the  House  regarding  the
 various  action  taken  in  this  regard
 ....The  Minister  should  come  with
 a  statement  on  sugar  policy.”

 ‘The  reply  to  this  was:

 “The  Minister  of  State  in  the  Mi-
 nistry  of  Agriculture  (Prof.  Sher
 Singh):  The  final  report  of  the
 Tariff  Commission  has  been  receiv-
 ed  only  recently  and  it  is  under  con-
 sidera‘ion,  Ag  for  the  Bhargava
 Commission,  an  interim  report  on
 nationalisation  ang  other  issues  988
 received.  We  asked  for  certain  cla-
 rification  from  the  Commission.  We
 have  recently  received  some  clari-
 fications,  Government  is  consider-
 ing  that  report.  The  final  report  is
 yet  to  be  submitted.  It  is  likely  to
 be  submitted  by  the  end  of  Decem-
 ber.
 MR.  SPSAKER:  I  think  we  should

 jhave  some  discussion.  By  what  time
 will  you  bring  it?

 PROF.  SHER  SINGH;  Government
 ig  cons‘dering  the  interim  report.
 After  Government  has  considereq  it,
 it  will  be  laid  op  the  Table,  Then
 there  can  be  a  discussion,

 MR,  SEAKER:  We  need  not  wait
 Yor  that.  We  can  confine  it  earlier
 also.”

 Then,  I  would  like  to  point  out  one
 important  observation  made  by  you
 J,  the  700  May  when  Shri  Madhu
 Limaye  sought  the  permission  of  the
 House  to  raise  the  issue.  There  the
 question  wags  whether  it  was  the  in-
 terim  report  or  fina]  report.

 On  I6th  May,  Shri  Madhu  Limaye
 raiseg  a  question  of  privilege  against
 three  Ministers  and  at  that  time  his
 27380  LS—6.
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 contention  was  that  the  Tariff  Com-
 mission's  report  was  not  presented
 and,  therefore,  it  became  the  contempt
 of  the  House  and,  therefore,  g  breach
 of  privilege  of  the  House.  05  that
 occasion,  the  Minister  of  Commerce,
 Prof.  D,  ए,  Chattopadhyaya  gave  his
 unqualified  apologies  to  the  House  and
 be  said  that  the  distortions  in  the
 prices  that  were  createg  as  a  result  of
 this  delay  would  be  rectified.  This
 Was  the  assurance  given.  But  in  spite
 of  the  unqualified  apology  that  was
 given  by  the  Minister,  you  made  cer-
 tain  observations  which  were  very
 important.  You  actually  passed  stric-
 tures.  Whe,  an  unqualified  apology
 wag  given  by  the  Commerce  Minister,
 you  said  that  the  matter  could  end
 there.  But  the  discussion  proceeded
 Mr.  Madhu  Limaye  insisteg  that  the
 matter  should  be  taken  up  as  a  pri-
 vilege  issue,  At  that  stage  Shri
 Shyamnandan  Mishra  interveneg  and
 this  was  what  he  said:

 763

 “May  I  submit  that  this  deserves,
 strictures  from  the  Chair  because
 lack  of  presentation  of  this  particu-
 lar  report  hag  affected  vitally  the
 economy  of  this  country.”

 At  that  time  you  made  a  very  im-
 portant  observation  and,  I  think,  it
 will  guide  all  the  discussions  coming
 fourth  on  such  subjects.  This  was
 what  you  told  Mr.  Shyamnandan
 Mishra:

 “If  you  want  strictures,  I  strong-
 ly  disapprove  of  it.  'The  Minister
 has  now  expresed  his  regret.  I  ac-
 cept  it.  But  I  am  not  going  to  tole-
 rate  it  in  future.”

 You  made  it  very  clear,  Sir,  even  when
 unqualified  apologies  were  offered  by
 the  Minister  concerned,  that  even
 though  you  were  willing  to  accept  the
 apologies  and  drop  that  particular  pri-
 vilege  iasue,  you  woulg  not  tolerate
 it  in  future,  You  gave  this  warning
 to  the  Ministers  that  hence  ferward,  in
 future,  you  were  not  going  to  tolerate
 it,  Shri  ट्,  A.  Ahmed  has  made  it
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 clear  that  the  report  wag  submitted
 he  has  accepted  it;  he  is  a  man  of
 great  integrity....

 MR.  SPEAKER:  When  so  many
 things  happen  oy  this  side,  there  also
 I  have  said  that  I  would  not  tolerate
 it.

 RROF,  MADHU  DANDAVATE:  I
 will  conclude  by  refering  to  what
 Mr.  Maurya  saig  yesterday.  He  said
 that  if  waz  only  an  interim  report.
 The  same  thing  wag  ssid  by  Prof.
 Sher  Singh  ang  m  spite  of  that,  from
 what  I  see  from  the  Lok  Sabha  debate,
 you  made  it  clear  that  though  it  might
 be  ay,  interim  report,  we  might  con-
 fine  ourselves  to  it,  there  might  be  a
 discussion,  and  you  wanted  it  to  be
 lnid  on  the  Table  of  the  House,

 MR.  SPEAKER:  There  are  no  ob-
 servations  from  me  about  the  interim
 report.

 PROF.  MADHY  DANDAVATE:
 There  is  one  mofe  point  about  this.
 Shri  Atal  Bihari  Vajpayee  rightly
 pointed  out  yesterday  that,  ag  far  as
 the  Third  Pay  Commission’s  report
 wag  concerned,  though  the  Govern-
 ment  fad  not  applied  its  mind,  thou-
 gh  they  bad  not  considereg  the  re-
 commendations,  though  the  line  of
 action  was  not  at  al]  finalised,  even
 then  as  required  by  this  House  the
 Thirg  Pay  Commission’s  report  was
 laid  on  the  Table  of  the  House.

 As  I  submitted,  you  rightly  pointed
 out  last  time  when  Prof,  Sher  Singh
 wanted  sume  time  for  considering:
 “We  need  not  wait  for  that;  let  it
 come  for  discussion  earlier  and  let  us
 confine  ourselves  to  it.”  ‘Earlier
 meang  ‘earlier  report’...

 MR,  SPEAKER:  I  meant  to  say
 discussion  earlier  than  that.  Do  not
 ad@  your  own  words  to  ‘it.

 PROF.  MADHU  DANDAVATE:
 Therefore,  Sir,  whatever  has  been
 placed  before  you  is:  sufficient  to  bring
 outa’  clear  case  of  privilege.  I  have
 tefed'  to  reply  to  every  point  that  Mr.
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 about  all  these  rulings  from  the  past
 debates,  There  ig  thus  a  clear  case
 of  breach  of  privilege  and  I  may  be
 permitted  to  raise  this  issue.

 On  one  occasion  you  haq  said  that
 at  was  an  impropriety.  Let  us  evolve
 a  Mathematical  formula  ag  to  how

 constitute  one
 cage  of  breach  of  privilege.  If  there
 are  improprieties  three  times,  let  us
 have  a  formula,  that  three  improprie-
 ties  would  meay  a  breach  of  privilege.
 (Interruptions)

 MR.  SPEAKER:  Only  the  Minister.
 I  am  not  allowing  any  one  The
 Minister  may  give  us  the  information
 about  the  date  of  presentation  of  the
 report.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  ron  SUBRAMANIAM):  There
 seemg  to  be  some  confusion  here  about
 the  year,  I  am  reading  out  from  the
 hon.  Members  notice:

 1  had  raiseg  a  privilege  issue
 against  Shri  C.  Subramaniam  on
 August  20,  1974,  for  his  failure  to
 place  the  Bhargava  Commission  Re-
 port  concerning  nationalisation  of
 sugar  industry  before  the  Parlia-
 mient  though  the  report  was  submit-
 ted  to  the  Government  as  early  4s
 May  15,  1974.”

 PROF.
 That  is  your  typist's  mistake,
 copy,  it  is  1973,

 SHRI  C.  SUBRAMANIAM:  I  thou-
 ght  only  the  Min.sters  committed  mis-

 MADHU  DANDAVATE:
 In  my

 takes,  But  here  even  hon.  members
 do  commit  mistakes  with  regard  to
 year.

 PROF,  MADHU  DANDAVATE:  In
 the  original  copy  there  is  no  mistake.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Mr  Speaker,  Sir,  do  you
 allow  the  debate  to  be  belittlead  it
 this  manner?  His  deputy  probably
 did  not  report  to  him  properly,  That
 ्  hig  department's  fault.  Why  should :  L  an
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 he  be  alloweg  to  belittle  the  signi-
 ficance  of  the  discussion  in  the  House
 in  this  manner?  Is  it  a  matter  of
 great  intelligence  to  cash  in  on  that?
 Our  time  is  being  wasted  in  such
 petty  matters,  (Interruptions)

 MR.  SPEAKER:  I  want  to  know
 from  the  Minister  the  dates.

 SHRI  c.  SUBRAMANIAM:  When
 the  final  report  was  submitted  is  the
 first  question.

 The  final  report  was  submitteg  on
 27th  February  1974,  The  interim
 report  was  submitted  in  May  1973.
 He  said  about  some  breach  having
 bee,  committed  under  the  Commis-
 sions  of  Enquiry  Act,  1952.  Now,  I  sub-
 mit  that  it  relates  to  the  final  report
 and  not  to  any  interim  report  whatso-
 ever.  Therefore,  I  have  not  committed
 any  breach  of  privilege  with  refe-
 rence  to  the  provisions  of  the  Com-
 misisons  of  Enquiry  Act,  because  the
 final  report  was  submitted  only  in
 February  1974,  He  raised  the  other
 point  about  ruling  by  you,  that  the
 ruling  is  disobeyeg  etc.  I  have  gone
 through  the  proceedings  and  I  do  not
 find  any  such  ruling,  as  far  as  I  could
 understand  it.  If  you  feel  that  there
 was  a  ruling  by  you.  directing  the
 Government  to  have  a  discussion  what
 ever  the  thing,  I  am  very  sorry  for
 it,  but  that  is  not  g  question  of  privi-
 lege.

 MR.  SPEAKER:  That  was  about
 whether  we  can  have  discussion  even
 eartier  than  the  submission  of  the  in-
 terim  report.  Dont  put  it  Hke  that,
 as  Mr.  Dandavate  has  put  it.

 SHRI  C.  SUBRAMANIAM:  If  it  is
 a  question  of  your  direction  being  dis-
 obeyed,  that  is  not  the  case,  we  have
 submitted  our  position  and  we  have
 also  to  take  this  aspect  into  account
 that  since  the  final  report  has  already
 been  submitted  ang  it  is  in  the  hands
 of  the  Government  and  Government
 are  considering  it,  is  it  necessary  that
 we  should  merely  bring  the  interim
 Teport  for  consideration,  even  though
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 we  have  got  the  final  report,  which
 we  are  still  considering,  It  would
 have  been  premature  after  having
 receiveg  the  final  repcrt  to  bring
 only  the  interim  report  and  have  a
 discussion  on  that  here.  So  far  as
 the  final  report  is  concern,  we  are
 considering  it  and  I  wish  to  assure
 you,  before  27th  August  we  will  try
 to  place  the  Report  on  the  Table  of
 the  House.
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 SHRI  S.  M.  BANERJEE  (Kanpur):
 My  point  of  order  ig  this.  He  said
 about  interim  report  ang  final  report.
 He  can  possibly  and  legit.mately  sub-
 mit  a  report  on  the  floor  of  the  House
 before  six  months  are  completed  that
 is,  upto  27th  of  this  month.  I  concede
 that  point.  But  what  I  wish  to  sub-
 mit  is  that  thig  so-calleq  intern
 report  is  not  an  interim  report  at  all.
 This  Bhargava  Commission  was  aDp-
 pointeg  and  they  had  these  special
 terms  of  reference  whether  nationa-
 lisation  should  be  there  or  not.  It  is
 the  only  report  regarding  the  nationa-
 lisation  of  the  sugar  factories  ang  !
 request  that  that  report  must  be  plac-
 ed  on  the  Table  of  the  House.  My  hon.
 friend  Mr.  N.  N,  Pandey  from  the  rul-
 ing  party  will  bear  me  out  when  I  say
 this,  although  he  belongs  to  the  rul-
 ing  party,  he  would  agree  with  me,
 this  report  is  not  an  interim  report
 at  all,  but  is  the  only  report  regard-
 ing  nationalisation.  So,  this  is  my
 submission,  Sir,  and  I  request  that
 this  report  shoulg  be  laid  on  the
 Table  of  the  House.

 ो  सूरतह मार  एम  पांडे:  (गोरखपुर)
 में  समझता  हूं  कि  यह  इसम्प्रोप्राइटी
 का  सवाल  है  प्रिसले  का  सवाल  महीं

 है  |  फैक्ट  यह  है  कि  प्रो  शेर  सिह
 ने  एक  पश्न  भार्गव  कमीशन  को  लिखा  था  और

 इस  बारे  में  लिखा  था  कि  वह  शूगर  इंडस्ट्री  के

 वैशलाइजेशम  के  ऊर  पनी  रिपोर्ट  तत्काल

 A  पैश  करें  ।  उस  बसिस  पर  भार्गव  कमिशन

 ने  एक  रिपोर्ट  पेश  की  -  इस  को  भी  फल  रहित

 |  मली  भ्र हमद  ने  5  मई  को  स्वीकार  थी  किया
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 था।  राज  यह  कहना  कि  वह  घंटे  रिम  रिपोर्ट
 है  ठीक  नहीं  है।  रिपोर्ट  के  दो  पहलू  हैं  1
 एक  तो  शूगर  इंडस्ट्री  के  नेशलाइजेशन  का  इस
 है  जिस  पर  गाने  मेंट  ने  सदन  के  दबाव  मे  हराकर
 कौर  प्र पने  पत्र  के  तहत  रिपोर्ट  मानी  गई  कौर
 बह  पेश  हुई  ।  उक्त  रिपोर्ट  पर  फौरन  विचार
 होगा  चाहिये  उसको  फौरन  पेश  किया  जाना
 चाहिये  ताकि  यह  सद+  उस  पर  विवार  कर
 सके  शोर  ग्रुप  भी  किसो  निश्चय  पर  पहुच  सके
 कौर  सदन  भी  किसी  निश्चय  पर  पहुच  सके  |

 दूसरा  भाग  जो  है  वह  कन  डिवेलपमेंट
 प्रौर  एलाइड  सजदा  से  ताल्लुक  रखता  है।
 जिस  को  आज  से  मुकम्मिल  रिपोर्ट  कहते  है
 उसमे  पहने  भी  एक  रिपोर्ट  भ्रक्‍्टूबर  में  सचमुच
 झा चुका  है  7  वह  इटेरिमरिपोर्ट  थी।
 ऐचुप्रलो  राज  यह  कहता  कि  यह  रिपोर्ट
 इट रिम  रिपोर्ट  ह ैसरासर  गलत  है।

 रिपोर्ट  को  इनको  यहा  पेश  करणा  चाहिये
 उस  पर  यहा  बहस  होनी  चाहिये  ।  मै मोर डम
 भी  आपको  ये  श  करता  चाहिये  |  गवर्नर  मेट  ने  क्या
 ऐक्शन  लिया  है  इसका  पता  चलना  चाहिये।
 हमारी  कमिटमेंट  है  सदन  की  कमिटमेंट  है
 काग्रेस  पार्टी  को  कमिटमेंट  है  शौर  यह  पूरी
 होनी  चाहिये।  है  प्रवेश  ओशन  का  विरोध
 करता  हू  लेकिन  यह  कहता  हु  कि  तनी  महोदय
 को  जल्दी  से  जल्दी  मौका  सदन  को  देता  चाहिये
 उस  पर  विचार  करने  का  शौर  सरकार  को  उस
 पर  जो  उसका  मेमो  पंचम  है  वह  पेश  करना
 चाहिये  |

 शो  मुस्लिमे  (बाका)  ग्र कसर  यह  होता
 है  कि  टैरिफ  क  रेशम  हो  या  कमिशन  आफ
 इपक्वाय  G  dae  के  तहत  कमीशन  हो  उन  को  दो
 a  तन  विषय  दिये  जाते है  ।  जसे  टैरिफ
 कर्म  शन  का  रेयान है  सटे  पल  है,  भाइयों फिल  -
 मेंट  चाहे  बौर  बहू  सेब  पर  अलग  अलग

 रिपोर्ट  देता  है।  उत्तरी  यह  मतलब  नही  है
 कि  नह  इंद्रिय  रिपोर्ट  &  वह  अपने मे

 से  फ  कटे  रिपोर्ट  होतो  है।  इसलिए  मेरा
 यह  कहता  है  कि  झपना  निर्णय  देने  से  पहले
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 बाप  रिपोर्ट  को  पेश  देख  ले  घौर  देखने  के  बाद
 यदि  बाप  की  यह  राय  होगी  कि  यह  gz  fa
 रिपोर्ट  है  शोर  सैल्फ  कंटेड  लही  है  तो  श्राप
 उसकी  मारिये  ।  लेकिल  अगर  भाप  इस  नतीजे
 पर  पहुंचे  कि  वह  भ्र पने  मे  सेल्फ  कटेड  रिपोर्ट

 है  तो  ग्रुप  उसके  मुताबिक  निर्णय  दें।  इृटेरिम
 का  मतलब  यह  होता  है  कि  वह  तात्कालिक  है
 कौर  बाद  मे  भ्रतिम  सुझाव,  फाइनल  सुझाव
 इसके  बारे  मे  शा  रहे है  प्रखर यह  सैल्फ
 कटे  रिपोर्ट है  तो  आपको  विशेषाधिकार  भग
 के  बारे  मे  फैसला  करना  चाहिये।  लेकिन  यह
 केवल  अनौचित्य  का  सवाल  नही  है  पाडे  जी
 से  में  बिलकुल  अलग  राय  रखता  हू  ।  मंत्री
 महोदय  को  एक  पसे  से  माफी  मानने  फी  आदत

 है।  यह  कोई  नई  बात  नही  है।  काफी  मानने
 से  सवाल  हल  होने  वाला  नही  है।  बारबार

 सदन  का  अपमान  करता  यह  विशेषाधिकार
 का  तथा  सदन  की  मानहानि  का  सवाल  बस
 जाता  है  ।  इसलिये  श्राप  इन  दोनो  रिपोर्टो
 को  दख  ले  कौर  स्वय  नतीजे  पर  पहुचे  ।

 शी  गंवा  सिंह  (दरोगा  )रिपार्ट  को  भर
 ठोक  से  देखा  जाए  तो  उससे  देश  के  एक  बहुत
 बडे  हिस्से  का  भाग्य  बदलने  वाला  है।  यह
 मसला  जो  प्रभी  पेश  हुमा  है शौर  प्रिवी  ज  की
 शक्ल  में  ग्रा पके  सामने  शाया  है  उसको  ले  कर
 में  दो  दलो  को  विभक्त  मही  करना  चाहता  हु  |
 में  जानता  हु  कि  उस  तरफ  तथा  इस  तरफ
 बैठने  वालो में  से  बहुत  भारी  बहुमत  होगा  जो

 शुगर  इडस्ट्री  की  राज  को  उत्तर  प्रदेश  मे  भौर
 बिहार  में  सही  हुई  हालत  है  उसर  धातुघट
 होगा  भोर  कहता  होगा  कि  उसका  नेशनल-
 जेशन  किया  जाए,  उसको  पब्लिक  सेक्टर  मे
 लाया  जाय।  हमे  चाहिये कि  हम  इस प्रश्न  पर
 अपनी  बुद्धिमता  तथा  प्रपनी  कल  को

 लगाए  और  देक्ष  कि  कितनी  इस  क्षेत्र  मे  हम

 मदद  कर  सकते  हैं।  में  मधु  बताते  जी,
 लिमये  जी  और  मिश्र  ज॑  सबसे  प्रतीत
 करता  हू  कि  वे  कोशिश  करे  कि  शुगर
 नैशनलाइजेशन  पर  मुल्क  में  एक  फैसला  हो  जाए
 यह  बहुत  आसानी  से  हो  सकता  है।  हमने  तो
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 बम्बई  में  ही  i969  में  बहुत  भारी  बहुमत  के
 साथ  फैसला  किया  था  अपनी  पार्टी  में  भ्र ौर  ए  क
 प्रस्ताव  भी  पास  किया  था  जिस  को  रखने
 वाले  थे  श्री  कमला  पति  जी  त्रिपाठी  कौर  राज  के

 मुल्य  मंत्री  श्री  बहुगुणा  जी।  में  समझता  हूं
 कि  यही  एक  सब  से  बड़ा  प्रश्न  है  ग्लैमरस  प्रश्न
 पर  हम  बैठ  करके  अपनी  बुद्धि  लगाए  1  श्री

 सुब्रमण्यम  ने  शुगर  मिल  एसोशियसन  की  बैठक
 में  जो  भाषण  किया  उससे  मुझे  बड़ी  खुशी  हुई
 कौर  में  समझता  हू  कि  श्री  मधु  दंडवते  को  भी

 खुशी  हुई  होगी  मगर  ह: अ  बने  उस  भाषाण  को
 पढ़ा  होगा।  में  समझता  हूं  कि  श्री  दंडवते  इस
 देरी  वाली  वात  को  भुला  देगे  ।  देर  हुई  है  इस
 गम  कोई  शक  नहीं  है।  1969  में  यह  प्रस्ताव
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 हो  गए  हैं।  अगर  राज  भी  किसानों  का  उद्धार
 करने  का  मौका  मिल  जाए  तो  यह  देर  वाली
 छोटी  बात  होगी।  रिपोर्ट  श्री  चुकी  है।  बं

 हमें  बैठ  कर  इस  पर  फैसला  करमा  है।  ये  जो

 शुगर  फ़िल्म  खराब  हालत  म  है  पुरानी  पड़
 गई  है  शौर  जिस  हाथों  में  ये  है  ३  तको  उन  हाथो
 में  रख  कर  में  समझता  हु  कि  उप  लोगों  ने  मुल्क
 से  भीख  मंगवाई  है  मुल्क  के  किसानों  से  भीख
 मंगवाई  है।  इन्होंने  सिने  का  सदा  शोषण
 किया  है।  उत्तर  प्रदेश  और  बिहार  में  इतनी
 बड़ी  ग्रा बदी  होते  हुए  भी  दोनों  सूबे  आज  भी

 पिछड़े  हैं  वहां  के  किसानों  की  हालत  शोचनीय
 ।  थे  जस्ते  इस  महत्वपूर्ण  मसले  पर  हम

 सब  को  विचार  करन।  है।  श्री  लिमये
 और  श्रीमती  दंडबतें  हमारे  नेता  रहे  हैं

 भ्रध्यव्षा  भवदेव  :  अब  भी  हैं  1

 श्री  गेदों  सिंह  :  प्री  तो  इंदिरा जी  हैं
 हम  राजनीतिक  क्षत्र  में  सब  हैं  शौर  हमारी
 नेता  श्रीमती  इंदिरा  गांधी  हैं  और  उन  से  ही
 हम  सबक  लेते  हैं।  श्री  मिश्र  भी  हमार  साथ

 रहे  हैं।  होने  भी  यही  कहा  धा।  भाग्य
 कैसे  बदलें  झाँक  सकते  हैं  ।  इन्होने  हमार

 साथ  बैठ  कर  महा  था  कि  शूगर  मिल्स  को  निजी
 इसे  बहार  करो  औैर  पब्लिक  सैक्टर  में  इन

 Privilege
 को  ल  प्राणों  -  ड्राप  इस  बात का  फैसला  करिए
 दंडवत  भाप  हमारी  बात  थोड़ी  देर  के  लिए
 मान  जाएं  झ्रापकी  बड़ी  कृपा  होगी।  पिछली  की
 बात  छोड़  कर  ड्राप  भ्र पनी  सारो  शक्ति,  बुद्धि
 शौर  ताकत  इस  बात  में  लगा  देंकि  शुगर
 फैक्टरी'  पब्लिक  सेक्टर  में  हों  1

 SHRI  SHYAMNANDAN  MISHRA:
 I  quite  agree  that  the  issue  of  nationa-
 lisation  of  sugar  industry  should  not
 be  lost  in  any  controversy  that  is  rag-
 ing  over  the  issue  of  privilege.  But,
 to  my  ming  the  two  things  stand  out
 clearly  and  they  are  sought  to  be
 smudged  by  the  other  side.  The  first
 issue  is  this:  this  House  hag  persistent-
 ly  asked  a  question  whether  the  report
 On  sugar  nationalisation  had  been  sub-
 mitted  and  if  it  had  been,  whether  it
 was  going  to  be  presented  to  the  House
 and  discussed.  That  was  the  question
 persistently  asked  in  this  House,  Then
 at  one  stage  the  then  Agriculture
 Minister  had  told  the  House  that  the
 report  had  been  submitted.  It  was
 very  clear  and  categorical  statement
 and,  I  think,  it  was  a  true  statement
 that  the  report  on  sugar  nationalisa-
 tion  had  been  submitted  on  the  I5th
 May,  1973,

 Later  there  were  prevaricatiens  and
 misrepresentations  60  that  some  kind
 of  a  difference  could  be  made  between
 the  report  on  sugar  industry  as  such
 and  the  report  on  sugar  nationalisa-
 tion.  But  this  House  had  never  asked
 for  the  report  on  sugar  industry  as
 such.  It  had  asked  a  specific  question
 whether  the  report  on  sugar  nation-
 alisation  had  been  submitted,  and  the
 reply  given  was  it  had  been  submitted
 on  the  l5th  May,  ‘1973,

 So,  the  issue  of  privilege  relates  to
 the  specific  issue  of  the  submission  of
 the  report  on  sugar  nationalisation.
 And  it  has  now  been  clearly  establish-
 ed  that  there  is  only  one  report  on
 sugar  nationalisation.  If  that  ig  the
 only  report,  then  why  since  May,  1978,
 there  have  been  prevaricationg  and
 misrepresentationgs  amounting  to  a
 breach  of  privilege.  Since  you  have
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 given  a  clear  ruling  that  you  wanted
 a  discussion  to  take  place  on  this
 without  further  delay  and  procrasti-
 nation  and  since  delay  and  procrasti-
 nation  has  occurred,  there  is  another
 issue  of  the  flouting  of  the  decision  of
 the  Chair.

 MR.  SPEAKER:  Let  not  the  hon,
 Member  quote  me  just  as  it  suits  him
 or  somebody  else.

 SHRI  SHYAMNANDAN  MISHRA:
 It  we  are  quoting  you  wrongly,  then
 you  can  object....

 MR.  SPEAKER:  He  said  that  they
 were  considering  it  and  we  could
 have  a  discussion.  I  said  that  we
 need  not  wait  for  that  but  we  could
 have  it  earlier  than  that  also.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  still  better.  But  the  issue  is
 this.  Considering  the  importance
 and  urgency  of  the  subject  which
 everyone  in  this  House  shares  inclu-
 ding  the  other  side  of  the  House,  the
 question  was  asked  whether  the  re-
 port  on  sugar  nationalisation  had  been
 presented.  The  then  Agriculture  Min-
 ister  did  say  that  it  had  been  presen-
 ted,  but  we  have  been  denicd  of  the
 submission  of  that  report  during  all
 these  months,  nearly  a  year  or  even
 more,  and  the  discussion  has  not  taken
 place.

 So,  there  has  been  a  clear  breach
 of  privilege  and  the  only  candid  thing
 that  the  Government  can  do  is  to  con-
 fess  that  there  has  been  a  breach  of
 privilege  and  express  regret  about  it.

 PROF.  MADHU  DANDAVATE:
 May  I  make  just  a  submission  before
 you  give  your  ruling  so  that  you  can
 clear  that  point  also?  Ultimately,  the
 whole  controversy  boils  down  to  this
 whether  what  was  submitted  on  the
 25th  May,  973  was  an  interim  report
 or  not.  Tg  you  look  at  the  terms  of
 reference,  they  prepared  specifically
 a  report  on  one  specific  issue  on  sugar
 nutionaligation,  and  if  they  were  to
 submit  it  in  two  perts  and  tell  the
 Government  that  85  far  as  the  issue
 of  nationalisation  of  the  sugar  indus-
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 try  was  concerned  they  were  giving
 the  first  report  in  which  they  were
 giving  the  findings  on  the  basig  of
 certain  eVidence  that  they  had  gather-
 ed  and  still  they  had  not  come  to  any
 final  conclusion,  they  would  have  said
 so.  Unofficially,  this  report  has  al-
 ready  seen  the  light  of  the  press,  and
 if  you  go  through  the  press  reports
 you  will  find  that  ‘even  the  conclusions
 have  been  given,  and  I  had  quoted
 them  yesterday,  and  in  fact,  even  the
 break-up  has  been  given,  Some  mem.
 bers  say  that  a  sugar  authority  should
 be  created;  others  say  that  there  should
 be  total  nationalisation.  But  as  far  as
 the  structure  to  be  built  up  is  con-
 cerned,  it  should  be  taken  away  from
 the  private  sector;  that  has  been  made
 explicitly  clear.

 Since  the  final  conclusions  were
 arrived  at,  there  is  n>  question  of  this
 report  being  an  interim  report.  It  is
 ४  self-contained  find]  report  on
 nattonalisation  and,  therefore,  it  ought
 to  have  ‘ome  before  us

 in  conclusion,  I  would  draw  your
 aitentiut  to  the  phrase  ‘report,  if  any’
 in  s@clion  3  of  the  Act.  It  does  not
 tirk  aheut  irteram  and  final  reports
 li  enly  refers  to  ‘r2pori,  if  any’.  That
 means,  {hat  my  report  that  has  been
 pres  ‘nted  hes  to  come  hefore  the
 Tlouse,

 MR.  EPTAKFR:  It  did  come  out.
 But  kt  the  hon.  Members  not  make
 everything  a  matter  of  debate  here
 every  day

 SHI  P.  छू,  DEO  (Kalahandi);  The
 whole  controversy  boils  down  to  this,
 whether  the  earlier  report  is  an  in-
 ‘erim  report  or  not.  The  Ministers
 take  shelter  behind  this  plea  that  it
 78  an  mterim  report  and  therefore,  he
 wes  not  bound  to  place  if  on  the  Table
 of  the  House.  Thig  matter  cannot  be
 discussed  here  in  a  fispassionate
 rasnner.  So,  it  should  better  be  refar-
 red  to  the  Privileges  Committee  where
 all  aspects  could  be  discussed  and
 light  threwn  on  the  matter.



 जा
 Question  of
 Privilege

 थी  गलता  राब  जोशी  (शाजापुर)
 मुन्नी  महोदय  ने  जो  खुलाशा  दिया  उस  के  बार
 में  पाइप  ज॑।  ने  जो  बाप  रही  है  उस  को  देख
 कर  इस  मामन  की  जाच  होता  बहुत  'प्रा वश्य

 हो  जाता  है  क्‍यों  कि  बार  बार  इस  लंदन  में  इस
 बात  की  मांग  हो  चुकी  कि  चेनी  उद्योग  के

 राष्ट्र7 रण  के  बार  में  जो  भी  प्रतिबंध  दब  जाए
 हैं  उन  को  सदन  की  बल  पर  क्‍यों  नही  रखा
 जाता  ?  उस  के  बारे  में  जो  पत्नी  महोदय
 ने  पहले  वक्तव्य  दिया  च्  में  i5  मई  की
 बात  कही  गई  बी,  दत्त  को  रहो  रखा  गया  ,  oH
 के  बाद  सुब्रमण्यम  साहब  शब  खडे  हो  कर  रहे  थे
 कि  बहू  पोट  27  फरवरी  को  बाई  है  और
 अम  6  महीने  नहीं  हुए  कि  तु  जिस  बात  ता

 बहू  हवाला  देते  है  के  अर  तरिम  रिपोर्ट  है  क्‍या

 यट  बात  सदा  है  कि  राष्ट्रीय  करण  के  बारे
 मे जिविय  7  थे  जिस  ets  it  गया  था  अति वद गा
 देने  के जिए  क्‍या  व  वर्ह!  है  लग  कोर्ट  प्रति  है
 जब  तव  इसका  खुलासा  नहीं  होता  तब  तक  यह
 कोन  जाच  ऊर गा  ?  इस नए  विशेषाधिकार
 समिति  इस  को  पुरे  जाद  कर  सकता  है  और
 इस  मामले  को  परमाधिकार  समिति  को
 भज  दिया  जाग  ।
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 SHRI  G  SUBRAMANIAM:  There
 is  one  clarification  to  be  made.  This
 is  what  the  Bhargava  Commission
 have  gaid  while  dorwarding  the  Report:

 od  have  great  pleasure  in  present-
 ing  the  Report  of  the  Sugar  Inquiry
 Commission.  It  includes  the  two

 Interim  Reports  of  the  Commission
 _a8  Farts  I  and  II  of  the  Report....”

 So  the  Commission  themselves  have
 taken  those  two  Reports  ag  Interim
 Reports  as  Parts  IJ  and  [I  and  they
 are  submitting  their  report  along  with
 that,

 Therefore,  the  Report  as  in  the  Act
 refers  only  to  this  final  report  which
 hag  been  submitted  on  February  27,
 ‘1974,  This  is  in  the  letter  of  the
 Commission  itself.

 MR.  SPEAKER:  I  would  tell  Prof.
 -Dandavate  thet  as  I  understand  it,  the
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 Report  of  the  Commission  is  in  three
 parts.  You  quoted  me,  but  I  do  not
 think  you  properly  interpreted  it.
 When  Prof,'Sher  Singh  sdid  ‘we  are
 examining  the  Interim  Report’,  I  said
 we  can  have  g  discussion  even  earlier
 than  that.  I  did  not  say  interim  re-
 port.  I  gave  the  ruling:  you  keep  on
 considering  it;  we  can  have  a  discus-
 sion  earlier  than  that

 The  whole  position  boils  down  to
 this.  The  report  is  presented  trice—
 once,  twice,  thrice.  J]  have  to  judge
 when  ig  the  final  act  of  presentation
 to  be  counted,  from  the  first  one,  the
 second  one  or  the  third  one.  Or  have
 I  to  divide  the  privilege  into  one-third,
 one-third,  one-third?

 I  think  in  the  cage  of  interim  re-
 ports  when  they  are  part  of  the  final
 report,  the  final  presentation  counts.
 The  Report  should  be  counted  from
 the  date  of  its  fina]  presentation,  The
 Minister  has  qubdted  the  Commission
 itself  to  say  that  these  two  were  two
 interim  reports  and  included  in  the
 fina)  report  It  is  very  clear.  ६.  ade
 not  divide  the  privilege  into  one-third,
 one-third  and  one-third.  I  hay.  to
 take  it  from  the  last  date  when  it  was
 finally  presented.

 PROF.  MADHU  DANDAVATE
 Before  you  conclude  your  ruling,  L
 want  only  to  make  one  submission.
 This  ruling  will  ultimately  guide  all
 the  future  decisions.  Even  after  w'sat
 Shri  Subramaniam  has  quoted  saying
 that  they  have  sent  Parts  I  and  IT  and
 in  that  sense  these  are  interim  reports,
 even  then  Parts  I  and  II  are  self-con-
 tained  reports  on  specific  issues  sub-
 mitted.  So,  though  technically  he
 may  describe  them  as  interim  reports,
 it  is  a  self-contained  report  ang  the
 issue  is  closed  wifh  it.  They  are  not
 going  to  touch  on  this  question  of
 nationalisation  in  any  further  report.
 Su  as  far  as  that  is  concerned,  the
 issue  is  closed
 “MR.  SPEAKER:  Which  is  the  final
 report  and  when  was  it  presented?

 SHRI  MADHU  .LIMA¥YE  (Banka):
 The  so-called  Interim  report  is  self-
 contained!
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 MR,  SPEAKER:  From  which  date
 us  the  presentation  to  be  counted?  I
 am  not  going  to  count  the  date  of
 presentation  from  the  first  interim
 report,  Do  we  count  the  presentation
 under  three  heads?  We  have  to  take
 the  presentation  from  the  last  date.

 I  am  gorry  I  cannot  admit  the  privi-
 lege  motion.

 PROF.  MADHU  DANDAVATE;:  Be-
 fore  you  give  the  ruling,  kindly  go
 into  the  Report.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  The  issue  is  not  decided
 in  the  final  report.  Every  issue  can-
 not  be  decided  in  the  final  report....

 MR,  SPEAKER:  I  am  a  little  sur-
 prised.  This  implies  that  the  privilege
 should  be  divisible.  I  cannot  divide
 the  privilege.  The  report  is  the  report
 which  ig  finally  presented.

 SHRI  DINEN  BHATTACHARYYA:
 What  is  final?

 MR.  SPEAKER:  |  cannot  go  into
 that.

 SHRI  SHYAMNANDAN  MISHRA:
 Do  you  disbelieve  the  statement  of
 Shri  FE  A.  Ahmed,  the  then  Agricul-
 ture  Minister?

 MR.  SPEAKER:  No,  I  do  not  dis-
 believe  any  party  or  anybody.  I  do
 not  disbelieve  anybody,  inside  or  out-
 side  the  House.  My  point  is,  from
 where  do  I  count  the  date  of  presen-
 tation.  You  say,  it  is  a  privilege.  But,
 he  says  it  is  the  final  act  of  presen-
 tation  which  should  be  taken  into
 account.  He  has  quoted  to  this  effect.
 The  report  igs  final  including  the  two
 interim  reports.  I  cannot  agree  with
 you.

 PROF.  MADHU  DANDAVATE:  Sir,
 kindly  go  through  the  report  and  see
 whether  it  ig  a  self-contained  report.
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 MR.  SPEAKER;  The  report  comer
 in  three  parts.  How  can  I  say  this
 constitutes  a  privilege  issue?  If  they
 had  said,  there  were  two  taflier  re-
 ports,  it  ig  all  right.  But,  they  did
 not  say  like  that.

 SHRI  8,  M.  BANERJEE:  Sir,  on  #
 point  of  order,

 MR.  SPEAKER:  No  point  of  order
 now  please,

 PROF.  MADHU  DANDAVATE:  Sir,
 kindly  go  through  the  report.  You
 decide  whether  it  is  gelf-contained  or
 not.  This  is  my  request.  Let  us  not
 hustle  through  the  matter.

 श्री  रघु  लिये  :  कानून  मंत्री  श्री  गोखले

 केबारे  में  मैंने  जो  विशेषाधिकार  का  संतान

 दिया  है  मैंने  दोनों  बयान  मापकों  दिये  है  उस

 का  कया  हुआ  ?

 MR.  SPEAKER:  I  am  waiting  for
 that.  I  will  let  you  know.  “Yester-
 day,  you  kept  me  quite  busy.  I  had
 hardly  any  time  for  lunch  and  I  had
 to  come  back  for  two  meetings  here.
 I  left  after  all  of  you  had  gone.  I
 frankly  admit,  I  could  not  find  any-
 time  for  it.  Give  me  some  time  ta
 find  it  out.

 sit  wy  लिये  झष्यक्ष  महोदय,
 ब्रिटेन  के  प्रधान  मन्नी  श्री  स्टान्ले  वाल्डबिन  ने

 अपने  एक  नये  मन्नी  को  सलाह  दी  थी  कि  हाउस
 आफ  कॉमन्स  कभी  इसे  बात  को  बरदाश्त

 नही'  करेगा  कि  मंत्री  उस  को  गुमराह  कराया

 सत्य  बोले  गोखले  साहब  को  भी  भ्राप  को

 यही  सलाह  देनी  चाहिये  1

 अध्यक्ष  महिला  :  मैं  ड्राप  से  कह  चुका

 हूं  कि  मैं  देख  कर  बतलाऊँगा  i
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 PAPERS  LAID  ON  THE  TABLE-
 Drarr  SCIENCE  AND  TECHNOLOGY  PLAN

 074—79—Votuma  I

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  C.  SUBRAMA-
 NIAM):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Draft  Science  and
 Technology  Plan  974—79—Volume  L
 (Hindi  version),  [Placed  in  Library

 see  No,  LT—8235/74].
 NOTIFICATION  UNDER  ALL  INDIA
 Services  Act,  95]  anp  Arms

 (fon  jt.)  ~Awere}  Ruues,  1974,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  I  beg  to  lay  on  the
 Table,

 qa)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  1951:--

 (i)  GS.R.  802  publisheq  in
 Gazette  of  India  dated  the  3rd
 August,  4974  containing  corrigen-

 dum  to  Notification  No.  G.S.R
 300  (E)  published  in  Gazette  of
 India  dated  the  5th  July,  ‘1974,
 {Placed  in  Library  Sec.  No,  LT—
 8236/74].

 (ii)  The  All  India  Services  (Con-
 duct)  Amendment  Rules,  1974,  pub-
 lished  in  Notification  No,  G.S.R
 834  in  Gazette  of  Indig  dated  the
 i#th  August,  974  [Placed  in  Li-
 brary  Sec,  No,  8237/74].

 (2)  A  copy  of  the  Arms  (Amend-
 ment)  Rules,  974  (Hindi  and
 English  versions)  published  in  No-
 tification  No.  G.S.R.  733  in  Gazette
 of  India  gated  the  i8th  July,,  1974,
 under  sub-section  (3)  of  section

 44  of  the  Arm;  Act,  959  [Placed
 in  Library  See.  No,  LT—8236/74).

 ANNUAL  REPORT  OF  PERMANENT  INDUS
 COMMISSION  FOR  THE  YEAR  ENDED  3]sT
 Marcu,  974
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 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  0,  PANT):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Report  (Hindi  and  English
 versions)  of  the  Permanent  Indus
 Commission  for  the  year  endeg  the
 Sist  March,  1974  [Placed  in  Library
 See,  No,  LT—8239/74].
 ANNUAL  RE/ornTS  OF  INDIAN  TELEPHONE
 Inpustarzg  Lip.  BANGALORE  ann  Hi-
 DUSTAN  ‘'TELEPRINTERS  Lip.,  MADRAS
 FoR  ‘1972-73,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Reports  (Hindi  and
 English:  versions)  under  sub-section
 qa)  of  section  69A  of  the  Companies
 Act,  ‘1956;

 qd)  Annual  Report  of  the  Indian
 Telephone  Industries  Limited,
 Bangalore,  for  the  year  1972-73
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 ler  and  Auditor  General  thereon.
 [Placed  in  Libary  See  No,  LT—
 8240/74)

 (2)  Annual  Report  of  the  Hin-
 dustan  Teleprinters  Limited,  Mad-

 ras,  for  the  year  ‘1972-73,  along  with
 the  Auditeg  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,  (Placed
 in  Library  See  No,  LT—824l/74]
 ANNUAL  FINANcIAL  STATEMENT  oF

 Gusarar  ELectricaL  BoAsp  FOR
 1974-75  unper  Execrriciry  (Supriy)
 Act.  948  AND  A  STATEMENT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  I  beg  to  lay  on  the
 Table: —

 (l)  A  copy  of  the  Annual  Finan-
 cial  Statement  of  the  Gujarat  Elec-
 tricity  Board  for  the  year  1974-75
 under  sub-section  (3)  of  section  6l
 of  the  Electricity  (Supply)  Act,  948
 read  with  clause  (c)  (ili)  of  the
 Proclamation  dated  the  9th  Febru-
 ary,  974  issued  by  the  President  in-
 relation  to  the  State  of  Gujarat.
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 (2  At  statement  (Hindi  and  Eng-
 lish  versions}  showing  (i)  reasons
 for  laying  the  above  document:  and
 (ii)  reasons  for  not  laying  the  Hindj
 version  thereof.  [Placed  in  library
 See  No.  LT—8242  /74]
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  FAILURE  OF  sCHEMES  UNDER
 THE  CRASH  PROGRAMME  FOR  EMPLOY-

 MENT

 279  AUGUST

 sure  aera  cts.  (राजनंदग  ह 1...
 अध्यक्ष  महोदय,  मैं  निम्नलिखित  समाचार  की
 और  माननीय  योजना  मंत्री  जी  का  ध्यान
 कथित  करता  हूं  तथा  उनसे  अनुरोध  करता

 हुं  कि  व  रस  के  सबब-ध  में  अपना  वकाव्यदें

 “रोजगार  के  फौरी  कार्य  क्रम  के  प्रस्तुत
 योजना  की  कथित  विफलता  शौर

 उस  ये,  परिणानस्व  रूप  70  करोड़
 रुपय  की  राशि  व्यय  चले  जाने  के
 रामा चार  rua

 2.45  brs.

 (Sum  Vasant  Satue  in  the  Chair)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  Mr.  Speaker,  Sir,
 in  the  fourth  Plun  the  importance  of
 providing  adequate  employment
 opportunilics  was  recognised.  How-
 ever,  in  the  course  of  the  Plan  period,
 it  was  found  that  the  growth  of
 employment  opportunities  was  not  up
 to  the  auticipated  level,  Therefore
 four  special]  programmes  were  taken
 up  for  being  implemented,  These
 programmes  were—

 (i)  Crash  Scheme  for  Rural  Em-
 pluyment;

 (ii)  The  Programme  for  educated
 unemployed;

 (iii)  Special  Employment  Pro-
 gramme;  and

 21,  974  under  Crash  Pro-  180
 Employment  (CA)

 (iv)  Half-e-Million  Jobs  Pro.
 gramme,

 The  first  Programme,  namely  Crash
 Scheme  for  Rural  Employment  was
 initiated  in  the  year  97l-72  and  was
 continued  during  the  years  1972-73
 and  973-7¢.  It  aimed  at  creating
 employment  for  at  least  000  persons
 in  each  of  the  districts  in  the  country
 with  an  average  annual  allocation  of
 Rs.  2.5  lakhs  per  district,  During  the
 three  years  of  the  operation  of  the
 Scheme,  the  expenditur  incurred  has
 been  of  the  order  of  Rs.  24.8  crores.
 It  resulted  in  employment  generation
 of  over  3000  lakh  ‘mandays  which  is
 equivalent  to  providing  employment
 to  about  4  Jakh  persons  annually  for
 about  250  working  days  a  year.

 The  second  Special]  Programme,
 namely,  the  Programme  for  Fducated
 Unemployed  including  engineerg  and
 scientists  was  in  operation  during  the
 years  1971-72,  ‘1972-73  and  1973-74.
 The  Programme  provided,  inter  alia,
 for  assistance  to  smal]  cntrepreneurs,
 setting  up  of  agro-service  centres  and
 surveys  and  investigations  of  different
 Projects,  The  total  expenditure  during
 these  three  years  amounted  to  Rs.  93,09
 crofeg  and  provideq  rrolnvment  to
 40,000  educated  persons  during  971-72
 and  7.000  educateq  persons  during
 the  year  1972-73,  In  the  vear  1973-74,
 the  level  of  employmert  generated
 during  the  previous  year,  Wags  more
 or  less  maintained.

 The  third  programme  ramely,  the
 Special  Employment  Progtamme,  was
 taken  up  in  the  vear  1972-79  and  was
 continued  in  the  subsequent  year.
 The  total  expenditure  during  the  two
 years  under  this  programme  amounted
 to  Rs,  48.62  crores,  The  scheme  pro-
 vided  empleyment  on  a  full-time  basis
 to  nearly  3,8  lakh  persons,  7  addi-
 tion.  it  created  pmployment  amounting
 to  over  380  jakh  ‘mandays,

 The  Fourth  special  programme,
 namely  Half  a  Million  Johs  Program
 me,  was  initiated  during  ‘1973-74,  The
 objective  of  the  programme  was  te
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 provide  employment  to  five  lakh  edu-
 cated  persons,  with  an  outlay  of  Re.  300
 crores,  The  actual  expenditure,  was
 nearly  Rs.  54  crores  and  it  resulted  in
 creating  3.34  lakh  job  opportunities
 Emphasis  was  laid  in  ercating  self
 gentrating  employment  under  this
 scheme,

 In  the  Calling  Attention  Notice,
 there  is  a  reference  to  an  expenditure
 of  Rs.  70  crores.  Jt  may  be  clarified
 that  during  ‘1973-74,  the  actual  expen-
 diture  on  the  four  programmes,  men-
 tioned  above,  incurred  by  the  Govern-
 ment  of  India  was  in  fact  Rs,  57.38
 crores  with  the  following  as  the  break-
 up:—

 (Rs.  crores)
 Crash  Scheme  for  Rural  Employ-

 ment  ry  2  4i  78

 Trogramme  for  Educated  Un-
 employed  :  39°I7

 Special  Employment  Programme  22-44
 Half  a  Million  Job  Programme  3  99

 ‘Total  .  157-38 38

 These  ‘Progvammes  are  estimated  to
 have  generaleq  during  973774  em-
 ployment  of  the  following  order:—

 7)  Crash  Scheme  for
 Rural  Employment  924  lakhs  mandays

 (  ii)  Programme  for
 educated  unemploy-

 ed,  ‘  71,000  persons
 (approx.)

 (iii)  Special  Employ-
 ment  Programme  98,807  8  and

 I42  mandays

 vy  Helf-a-Million
 johs  Programme.  3334784  persons.
 In  addition  to  generating  significant

 order  of  employment,  these  program-
 mes  have  also  created  productive
 aspets  relating  te  sectors  such  a8
 minor  irrigation,  land  retlamation,
 afforestation,  rura]  roads,  industrial
 infrastructure  ¢tc.

 Before  concluding,  I  would  like  to
 stress  that  al]  the  four  programmes

 under:  Crash  Pro-  s§2
 Employment  (CA)

 were  newly  conceived  and  were  exgcu-
 ted  all  over  the  country.  It  would  be
 appreciated  that  the  organisational
 effort  required  for  these  programmes
 was  massive  involving,  as  it  did,
 various  agencies  at  different  levels,  Ln
 this  context  the  possibility  of  deficieny
 cies  in  implementation  was  obvious
 However,  in  the‘light  of  what  I  have
 stated  earlier,  the  results  of  the  variot.
 programmes  have  been  by  and  large
 commensurate  with  the  expenditure
 incurred  on  them.  I  may  also  add
 that  in  the  Fifth  Plan  from  the  current
 year  onwards  the  vafious  employment
 programmes  havo  been  rationalised
 and  suitably  integrated  with  sectoral
 development  programmes.  The  only
 gvecial  employment  scheme  now  in
 operation  is  called  as  the  Employment
 Promotion  Programme  for  the
 educated  with  a  thrus,  on  self  employ-
 ment.

 राज  सहाय  पांडे  :  सभापति  जी,  योजना

 मंत्री  जी  ने  जो  वक्‍तव्य  दिया  है  उससे  ऐसा

 लगता  है  शि  ह्म  बहुत  काम  कर  सके  हैं  Y  चौथी

 योजना  में  पर्याप्त  रोजगार  के  भ्र वसर  सुलह
 करने  के  लिए  इस  मत  की  स्वीकार  किया

 गया  था  फि  संभावित  छोटी  छोटी  योजनाकारों

 केदारा  हम  कम  से  कम  5  लाख  नौजवानों  को

 काम  दे.  सकेंगे  :  इस  प्रकार  की  योजना

 जिसका  उत्पादन  से  सम्बन्ध  था,  जिसका

 रोजगार  देने  ते  सम्बन्ध  था,  खाली  हाथों  को

 काम  देने  रे  सम्बन्ध  था,  योजना  का  इस  प्रकार

 का  उद्देश्य  था  लेकिन  ऐसा  अनुभव  होता  है
 कि  हमारी  योजनायें  योजना  भवन  में  बनती

 हैं,  वहां  वह  जन्‍म  लेती  हैं  ओर  वही  उनकी

 मृत्य  हो  जाती  है  केवल  कंब  "गाने  के  लिए

 मंत्रियों  को  बुलाया/  जाता  है  ।  आश्वासन

 खोजता  शौर  फल्पलामों  को  कोई  कमी  नहीं

 है  ।  जाप  बीसी  भी  योजना  के  प्राप्त  को

 पढ़िये  तो  ऐसा  लगता  है  कि  एक  स्वर्णिम  युग
 का  उदय  हो  गया  है  लेकिन  जब  कार्यान्वित

 होने  की  स्थिति  भ्राता  है  ता  हमारी  एका उल् डे-
 अबिलिटी  कौर  जो  लाभ  मिलना  चाहिए  उसकी

 कमी  से  ग्रसित  हो  जाते  हैं  nl  इसको  एका उल्टे-
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 अबिलिटी  फिक्स  करनी  चाहिए।  आपके  विचार
 अच्छे  हैं,  श्राप  कल्पना  लेकर  चलते  हैं  शर

 एक  योजना  बनाते  हैं  लेकिन  उसको  कार्यान्वित
 करने  क।  क्षेत्र  झपके  हाथ  में  नहीं  है  उसके

 लिए  ब्यरोकंट्स  है  ।  आपको  देखना  होगा
 कि  आपको  योजनायें  जहां  बनती  है  वहाँ  सर
 जाती  हैं  या  जो  बाहर  भी  गई  बहे  मैदान  में  मर
 गई  उसकी  वजह  क्या  है।  भागने  अपने  वक्‍तव्य
 में  स्वयं  इस  बात  को  स्वीकार  किया  है  कि  काफी
 मात्रा  में  रोजगार  सहित  करने  के  भ्र लावा,
 इन  कार्यक्रमों  ने  छोटी  सिंचाई,  भूमि  उद्धार,
 बत  संवर्धन,  ग्रामीण  सड़कें,  और  औद्योगिक

 बुनियादी  आधार  इरादी  क्षेत्रों  मे  उत्पादक
 परिसम्पत्तियों  का  भी  निर्माण  किया  1

 यह  प्रा पने  स्वीकार  किया  है  लेकिन
 70  करोड़  का  जो  ब्योरा  शापने  दिया  है,
 जहां  आपने  उसको  योजना  से  बाघ  दिया  और
 यह  कल्पना  का  कि  उससे  उत्पादन  भी  होगा
 लेकिन  उत्पादन  नहीं  हुआ  ।  हम  इसको
 रचनात्मक  दृष्टि  से  देखते  है  t  प्रा पने  971-72
 में  40  हजार  लोगो  को  काम  दिया  और  973

 74  में  7  हजार  लोगों  को  काम  दिया  ।  हम
 स्वीकार  करते  है  प्रा पने  काम  दिया  लेकिन  बाप
 यह  बताये  कि  सड़के  जो  बनी  वहू  कच्ची  सड़के
 ही  बनकर  रह  गई,  छोटी  छोटी  सिचाई  की  जो
 योजनायें  थी  वह  पूरी  नहीं  हुई,  उनका  कोई
 लाभ  नहीं  हुआ,  जो  सडकों  बनीं  वह  सिर्फ
 कागज  में  बन  कर  गर्द  गई  कौर  उनका  पेमेंट

 हो  गया  ।  कोई  रजिस्टर  नहीं  रखे  गए  ।
 रजिस्टर  भी  रखे  गए  ता  गलत  पेमेट  किया
 गया  |  इस  प्रकार  70  करोड़  दिए  की  जो
 हमारी  योजना  चली  उसकी  भ्रूण-हत्या  हो
 भई  y  बाप  एक  बात  समझ  लोजिए  कि  जो
 नौजवान  बेकार  हैं,  चाहे  ग्रामीण  क्षेत्र  के  या
 शहरी  क्षेत्र  के,  वे  बहुत  दिनों  तक  आपकी
 आश्वासनों  को  स्वीकार  नहीं  कर  सकते  हैं  ।
 आपने  बड़े  आश्वासन  दिए  हैं  कौर  प्रा श्वा संत
 देने  के  ताथ  साथ  जो  कार्यक्रम  बनाये  कह
 कार्यक्रम  चलते  नही  है.  कचका  कोई  परिणाम

 AUGUST  22,  2४4  हम  Crash  Pro»  =  18g:
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 wrest  नहों  होता  है  ।  बोगस  रजिस्टर  कौर

 बोगस  एनरोलमेंट  करके  सड़कें  कागज  पर

 बना  दी  गई,  वह  कागज  में  हीं  बनी  रह  गई
 कौर  उनका  पेमेंट  भी  हो  गया  |

 सभापति  महोदय  सवाल  पर  भी  प्रा

 जाइये  |

 शनी  राम  समय  पांडे:  इन  तारों  की  सारी

 परिस्थितियों  के  संदर्भ  में  मैं  जानना  चाहता

 हूं  कि  उत्तर  प्रदेश,  बिहार,  केरल,  महाराष्ट्र,
 राजस्थान,  उड़ीसा,  मध्य  प्रदेश,  कर्नाटक  ौर
 हिमाचल  प्रदेश  में  जो  काम  हुआ--यह  मं
 डिटेल  मे  देख  रहा  हुं  कि  कहा  कही  आपने  पैसा
 दिया  और  कहा  कहा  काम  हुआ,  यानी  सोनाली
 वर्क  हुआ,  वहा  काम  बहुत  धीमी  गति  से  चला
 जिसका  कारण  यहां  बताया  गया  कि  सड़के
 बनाने  के  लिए  जो  उपकरण  थे  बह  हमको
 प्राप्त  नही  हुए,  डे  भी  नही  निजी,  गारा  शोर

 सीमेट  भी  नहीं  मिला,  लोहा  भो  नहीं  मिला

 (व्यवधान)  तो  जसा  दरबारा  भी  जी  कह

 रहे  है  फिर  मिला  कण  ?  जो  पैसा  मिला  वह

 कहा  गया  ?  पैसा  खाये  तो  क्यों  खा  गये  ?

 यह  कैसी  काउन्टेबिलिठा  है--यह  प्रश्न  है  ?

 मैं  जानना  चाहता  हूं  योजना  के  माध्यम  से

 अपने  कार्यक्रम  के  द्वारा  जो  आप  नौजवानों  की

 काम  देना  चाहते  हैं  क्‍या  उसकी  देख-भाल  के

 लिए  कोई  मर्शानरी  या  सेल  है  जो  इस  बात

 को  देख  सके  कि  जिन  कार्यक्रम  के  अन्तर्गत

 छापने  रुपया  दिया  विभिन्न  राज्यों  को

 उत  कार्यक्रमों  का  काम  पूरा  हुआ  यां  नही  ?

 सभापति  जी,  सभी  लोग  जानते  हैं  देश

 म  शिक्षित  बेकारों  की  संख्या  बढ़ती  जा  रही

 है  t  देश  के नौजवान बहुत  दिनों  तक  इन्तजार

 महीं  कर  सकते  हैं  तो  इस  बेकारी  की  समस्या

 को  हल  करने  के  लिए  झपकी  क्‍या  कल्पना  है

 इसका  बाप  उत्तर  दें।  जन  को  प्राय  कैसे  संतुष्ट
 करेंगे  कैसे  काम  देंगे  झा श्वा सभ'  के  प्रति रिक्त

 कंक्रीट  शक्ल  मेकाप  उनके  लिए  क्‍या  व्यवस्था

 करेंगे  जिससे  कि  वे  प्र हू तास  कर  सके  कि  चलो
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 कभी  तक  काम  महीं  मिल  सका  लेकिल  झझब
 काम  मिलेगा  q  तो  इस  सम्बन्ध  में  श्राप  अपनों
 कल्पना  जो  हो  वह  बतायें  |

 इसके  साथ  हो  बेकारी  की  समस्या  की
 जब  हम  कल्पना  करते  हैं  तो  उसमें  केवल  वहीं

 बेकार  नहीं है  जो  पढ़  हैं  या  राधे  पढ़े  हैं  बल्कि
 जो  शिक्षित  बेकार  है  जैसे  इजीभतियर्स  सर

 टेको के टस  उनकों  वह  वर्गों  मे  बाटने  के

 बाद  में  जानता  चाहता  हूं  कि  जो  wd  शिक्षित
 झोर शिक्षित  बेकार  इजोभियसे  झौरटेकनो  केस
 लाखों  की  तादाद  में  हैं  जो  इस  देश  से  बाहर
 चले  जाते  है  लौट  कर  नही  भाते  हैं  जो  यहां

 रह  जाते  हैं  बह  बाहर  की  तरफ  देखते  रहते

 हैं  क्योंकि  यहां  उसकी  कोई  गुंजायश  नहीं  रहती
 उनके  सम्बन्ध  में  आपको  क्‍या  व्यवस्था  है
 जिससे  उनको  काम  मिल  सके  ?

 १9.88  Hrs,
 [Mr  Spzaxza  in  the  Chair]

 एक  किसान  प्र पने  बेटे  को  इस  तराशा  से

 पढ़ाता  है  कि  वह  इंजीनियर  या  डाक्टर

 बनेगा  टेक्नोक्रेट  बनेगा  लेकिन  जब  उसको

 काम  नहीं  मिलता  है  तो  उसके  बा  को  बड़ी
 निराशा  होती  है  1  तो  इस  सम्बन्ध  में  प्रा पकी

 क्या  व्यवस्था  है  ?

 एक  बात  में  और  जानता  चाहता  हूं
 पक  माननीय  मंत्री  जी  जिस  प्रदेश  से  दाते  हैं

 वहां  महाराष्ट्र  की  सरकार  ने  योजना  बनाई

 है  जिसके  झत्तगेत  रोजगार  की  गारन्टी  दी

 गई  है  महाराष्ट्र  सरकार  ने  बे  रोज़गार  लोगों

 को  गारन्टी  दी  कि  हम  तुम  को  अमुक  समय  में

 काम  अवश्य  दे  देंगे  तो  महाराष्ट्र  सरकार  ने

 जो  पैठने  एडाप्ट  किया  है  उसको  योजना

 आयोग  ने  इस कार  कर  विया  इसका  कारण

 क्‍या  है  वह  बतायें  ?  इसके  प्रति रिक्त  में  यह
 भी  जानता  चाहता  हूं  कि  जितनी  एजेन्टों
 आपने  क्रिएट  को  है  बतर  तालमेल  लाने  के

 लिए  मा  क्‍या  प्रावधन  करने  जा  रहे  हैं  जिससे
 लोगों  को  बाप  काम  भी  दे  सक  और  उत्पादन

 के  क्षेत्र  में  जो विफलता  मिलता  जा  रही  है  वह
 विफलता  भी  दूर  हो  ?  यह  मेरे  कुछ  बोधे  सादे

 प्रश्न  हैं  जिनके  ग्रुप  स्पष्ट  उत्तर  देने  की  कया

 करें  !

 Employment  (CA)
 13.00  hire.

 SHRI  MOHAN  DHARIA:  The  hon.
 Member  hag  raised  several  important
 issues.  At  the  outset  J  would  like  to~-
 say  that,  whatever  are  the  deficiencies,
 and  particularly  as  they  are  pointed
 out  in  the  Supplementary  Report  of
 the  Comportoller  and  Auditor  General
 of  India,  we  take  a  very  serious  view
 of  the  matter.  These  schemes  were
 taken  up  under  special  cirmustances
 and  itwas  very  necessary  to  provide
 employment  in  both  rural  and  urban
 areas,  However,  the  Central  Govern-
 ment  had  given  proper  guidelines;
 they  had  told  the  State  Governments
 that  productive  and  permanent  88585
 should  be  created  while  implementing
 the  schemes,  and  at  the  same  time  in
 every  district  jobs  should  be  made
 available  to  1,000  persons  in  one  year.
 All  these  suggestions  and  guidelines
 were  given.  But  in  some  States,  as
 wag  pointed  out  by  the  hon.  Member,
 it  is  true,  they  were  not  implemented.
 As  I  have  said  in  my  earlier  state-
 ment,  we  have  already  taken  a  decision
 to  integrate  such  programmes  in  the
 economic  development  of  the  country
 and  in  order  to  have  them  properly
 implemented,  we  have  emphasized  the
 need  of  having  planning  machinery  at
 the  State  level  and  also  of  having
 district  plans  so  that  the  plans  are
 properly  formulated  and  by  involving
 the  people  they  would  be  efficiently
 and  effectively  implemented.  Not  only
 that,  we  have  also  offered  two-third
 of  the  expenditure  to  the  State  Gov-
 ernment  who  will  strengthen  their
 planning  machinery  at  the  State  level.
 We  are  well  aware  that  it  is  no  use
 only  creating  plans  in  Yojana  Bhavan
 and  not  getting  them  implemented.
 Therefore.  we  have  taken  all  the
 steps.  Particularly  in  the  Fifth  Plan
 we  have  laid  emphasis  so  that  these
 programmes  become  a  part  of  the
 sectoral  development  in  the  country.

 As  I  have  said  earlier,  several  assets
 were  generated.  It  would  be  argued.
 whether  these  figures  are  correct  or
 not.  I  am  prepared  to  stand  for
 correction  because  these  schemes  are
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 Girectly  under  the  Ministry  of  Food
 and  Agriculture.  As  per  my  informa-
 mation,  the  permanent  assets  that  were
 generated  in  two  years,  ‘1971-72,  and
 1972-73  were  as  follows;  minor  irriga-
 tion  131,000  hectarea;  permanent  im-
 provement  works...

 AN  HON.  MEMBER;  Which  State?
 SHRI  MOHAN  DHARIA:  All  over

 the  country.  Land  reclamation  16,600
 hectares;  soil  conservation  24,350  hec-
 tares;  water  conservation  and  ground
 water  recharging  ‘1,450  hectares,  affore-
 station  27,734  hectares  drainage  and
 anli-waterlogging  104,000,  hectares;
 flood  protection  1,72,000  hectares:
 consiruciion  of  community  assets,
 community  orchards  442  hectares;
 Panchayat  land  development  568  hec-
 tares;  pisciculture  tanks  2.433  hec-
 tares  roads  and  culverts,  roads
 constructed  59,527  kms,  and  culverts
 constructed  7,338  numbers.  So,  these
 are  the  permanent  assets  that  were
 ereated,  (Interruptions)  It  is  no  doubt

 a  complicated  problem.  Ag  said,  we
 take  a  very  serious  view.  It  is  very
 necessary  that  the  State  Governments
 properly  cooperate  in  implementing
 the  programm:s  otherwise,  it  may  not
 be  pocsible  for  us  to  man  the  Pro-
 grammes  sitting  in  Delhi.

 Coming  to  the  problem  of  educated
 unemployed,  I  would  like  to  say  in
 this  House  that  it  is  not  possible  to
 eolve  the  problem  unless  and  until  the
 economic  growth  rate  is  properly
 achieved.  However,  because  of  the
 eéveral  schemes  that  were  taken  up
 by  the  Central  Government,  this
 House  will  be  happy  to  know,  the
 number  of  engineers  unemployed  as
 was  on  3]  December  972  was  22,,060
 afd  that  was  the  number  also  as  on
 3i  December  1973;  therefore,  it  ‘was
 poséible  to  absorb  ‘the  number  of  en-
 giveers  thot  hail  come  up  in  the
 edontry  during  that  periog  and  further
 uwhemplovmént  was  contained.  ‘We  liad,
 last  vear,  taken  up  a  massive  prog-
 ramme  for  the  educated  unemployed
 evieifeers.  main'y  those  who  ‘were
 vieniolnved  pa  on  |  December  ‘1972.
 The  Romer  of  22000  engineers  un-
 @firnlowed  an  ‘91-19-72  hin  coms  dow

 ae  PORN  १४  8  हुक  '  की:  “fr
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 to  about  2,000  to  2,500.  It  is  because  of
 the  major  and  positive  steps  taken  by
 Government,  The  hon.  Member  made
 mention  about  Maharashtra  employ-
 ment  programme.  It  is  known  as
 Guarantee  employment  programme
 and-  in  the  current  year  on  amount.of
 Rs.  0  crores  is  provided  for  in  Maha-
 rashtra  Budget  and  it  is  approved  by
 the  Planning  Commission  and  we  are
 thinking  how  this  programme  could
 be  extended,  and  how  more  assistance
 could  be  given.  But  there  are  various
 constraints  of  resources  which  have
 created  several  handicaps  in  out
 way.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  J  have  read  the  atate-
 ment  and  I  have  heard  what  the  hon
 Minister  said  with  such  rapt  attention
 ag  I  have  at  my  disposal,  I  have  here
 this  automatic  document  with  me  and
 it  is  very  clearly  etated  here:

 ‘Tt  was  envisaged  that  as  far  as
 possible  only  those  labourers  should
 be  employed  on  the  projects  who
 belong  to  families  where  no  adult
 member  is  employed.  If  it  was
 not  always  possible  to  adhere  to
 this  principle  persons  should  be
 selected  for  employment  in  such  a
 number  as  to  give  preference  to
 those  not  likely  to  find  any  employ-
 ment  elsewhere.  In  some  States
 including  Jammu  and  Kashmir,
 Maharashtra,  Punjab,  Haryana  and
 Himachal  Pradesh  as  also  in  many
 areas  of  other  States  like  Uttar
 Pradesh  and  Madhya  Pradesh,  those
 who  sought  employment  were

 ployed.

 Then  it  says:

 “Employment  generated  as  re-
 ported  by  a  number  of  State  Govern.
 ment  to  Government  of  India  was
 found  to  be  in  accurate.  A  few  ine
 tances  are  mentioned  below,  Er-
 rors  ranging  from  7  per  cent  to  50
 per  cent  were  noticed  in  the  caicul-
 ation  -of  employment  gendrated
 against  20.62  lakh  mandays  of  emp-
 loyment  said  to  have  been  generated

 the  actual  number  of  mandsve:
 sa
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 genersted  the  actual  number  of
 mandays  generated  was  found  to  be
 45.76  lakhs.”

 The  empolyment  generated  ip  ‘1g7l-
 72  as  per  monthly  return  in  March
 972  is  07.69  lakhs.  The  employe-

 ment  generated  in  ‘1971-72  as  reported
 in  half-yearly  report  by  ang  of  March
 2973  is  104.35.  The  employment  gene-
 rated  for  1972-73  ag  reported  in
 monthly  return  of  March  1973,  was
 62.55  lakhs.  But  the’  employment
 generated  in  1972-73  ि  per  half-yearly
 report  by  end  of  March  978  is  56.23
 jakhs.  The  employment  generated  aa
 collected  by  Audit  from  local  record
 for  97I-72  is  28.0  lakhs.  In  1972-73
 this  is  26.71.  Please  see  this  report
 regarding  employment  generated,  the
 figures  given  by  State  Governments  to
 the  Government  of  India.  Againat
 35.0  the  figure  is  32.7l.  Against
 26.7l  It  is  something  elee.  Then  the
 Teport  says:

 ‘The  figures  of  mandays  of  em-
 ployment  reported  to  have  been
 generated  in  all  distracts  out  of  3
 districts  test  checked  in  UP  includdd
 ‘14.46  lakhs  unreal  mandays  because
 the  cost  of  materials  purchased
 through  contractors  and  transportat-
 ion  charges  thereof  were  converted
 into  mandays  662  lakhs  after  divid-
 ing  the  expenditure  by  the  wage
 ratea  prevailing.’

 So,  in  this  context  what  you  have  been
 saying  is  not  correct.  This  is  the
 position.

 In  reply  to  Mr.  Jegannathrao  Joshi’s
 question  it  has  been  stated  that  half-
 a-million  jobs  programme  for  edu-
 eated  unemployed  was  undertaken  by
 Government  during  ‘1973-74,  What  are
 the  figures?  In  Assam,  percentage  of

 ployment  generated  as  rélateq  to
 employment  potential  is  46.85  per  cent.
 In  Gujarat,  it  is  36.89.  You  deserve
 -epecial’  award  Mr:  Dharia  and  -your
 sons  or  colleague.  In  Himachal  Pradesh
 it  is  1395,  In  Karnatake-it  is.  462,
 In  Madhya  Pradesh  it  is  43.0)  and  én
 West  Benga)’  it  is  only  20.6]  per  cent,

 li
 anemployment-  iz  in  its  acutest

 te  adda

 under  Crash  Pro-  t90-
 Employment  (CA)

 In  U.P.,  prior  to  the  last  election
 during  pre-eletion—may  I  use  the  word
 ‘block’,  a  crash  programme  for
 employment  was  there.  It  has  been
 given  a  very  decent  funeral  now.
 That  has  been  forgotten  now  since
 they  have  fought  the  election  by
 getting  32  per  cent  of  the  votes.  They
 forgot  all  about  that  programme.  What
 is  the  position  now?  And  what  is  it
 due  to?  It  is  due  to  certain  man-made
 things  done  by  Government  ang  their
 own  party  people  ruling  the  State
 Ail  State  Government,  save,  West
 Bengal,  Punjab,  Madhya  Praticsh  and
 Maharashtra,  have  utilised  the  ear-
 marked  funds.  Less  than  55  per  cent
 of  it  was  utilised  for  construction  of
 roads  The  highest  percentage  of  the
 utilised  monéy  was  in  Bihar,  namely,
 99.9  per  cent.  20.9  per  cent  of  the  total
 expenditure  for  the  whole  programme
 of  the  State  was  Re.  8.18  crores  in  two
 years  I  want  to  know  what  was  the
 Central  Government  doing?  99.9  per
 cent  of  the  crash  programme  in  Bihar
 was  for  building  of  roads.

 MR.  SPEAKER:  May  I  invite  your
 attention  to  ask  only  questions?

 SHRI  JYOTIRMOY  BOSU:  |  shall
 ask  questions  whether  these  Ministers
 can  be  given  Bharat  Ratna!  This  is  a
 very  vital  issue.  I  am  only  trying  to
 highlight  certain  points.  Sir,  next  in
 descending  order  in  percentages
 comes  Maghalaya,  H.P.,  Maharashtra
 where  it  comes  to  85  to  88  per  cent  on
 road  construction.  West  Bengal  spent
 38  per  cent  on  roads  and  I8  per  cert
 on  soil  conservation,  75  per  cent  on
 flood  protection  and  1z  per  cent  on
 afforestation.  It  spent  only  6  per  cent
 on  minor  irrigation  which  could  gene-
 rate  employment  in  rural  areas.  In
 the  abserice  of  definite  instructions
 about  the  road  construction  scheme
 for  different  States,  why  different
 Standards  are  adopted  in  the  matter  of
 construction  of  roads?  A  Tot  of  money
 fa  going  into  the  pockets  of  thé  people
 in  power  and  who  are  webring  pert!
 cular  caps  on  their  headé.

 MR.  SPEAKER:  Mr.  Bosu,  this  is
 not’  debating  hour,

 7  Gt
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 SHRI  JYOTIRMOY  BOSU:  I  am
 trying  to  highlight  it  and  then  I  shall
 ask  questions.  I  have  your  indulgence.
 In  fact  you  were  kind  enough  to
 allow  me.  I  thought  that  your  amile
 wWaS  an  approval  to  that.  I  shall  take
 two  to  three  minuteg  more.

 Igt

 Sir,  in  five  districts  of  Gujarat,  220
 roads  were  taken  up.  They  were
 mainly  improvements  of  and  comple-
 tion  of  the  existing  roads.  There  are
 full  of  malpractices  in  the  matter
 ef  construction  of  roads  have
 been  constructed  at  a  cost  of
 Rs,  38.5  lakhs  in  two  districts  in
 Bihar.  Thig  is  an  example  of  increas-
 ing  number  of  roads  due  to  the  inten-
 sity  of  traffic.  My  question  now  is
 this.  The  Centre  hag  already  discon-
 tinued  its  assistance  for  the  special
 employment  programmes—  the  crash
 Programme  for  rural  employment  in
 some  States—at  least  J  know  about
 West  Bengal  and  nothing  has  been
 done  in  West  Bengal.

 This  is  due  to  the  inefficiency  and
 incapability  on  the  part  of  Govern-
 ment.  This  is  one  chapter.  None  can
 surpass  this  Government.  When  it
 comes  to  people’s  money,  for  a  vital
 project  like  this  which  means  the
 survival  of  the  younger  generation  of
 the  country.  The  whole  thing  is  full
 of  corruption.  The  Auditer  General’s
 report  was  laid  on  the  table  of  the
 House  sometime  back  which  revealed
 many  interesting  things.  This  Min-
 ister  comes  before  the  Hoi.e  and
 tells  cock  and  bull  story.  All  this  is
 8  most  disgusting  thing.  We  only
 request  the  hon.  Minister  to  please
 tell  us  whether  a  parliamentary
 probe  will  be  instituted  in  this  matter
 to  tell  the  truth  to  the  House  ard  to
 the  country  as  to  what  they  are  doing
 with  the  people’s  money  and  _  the
 future  life  of  the  people.  Also  we  want
 to  know  whether  they  will  agree  to  a
 superior  Parliamentary  probe  in  this
 project  of  plunder  by  the  ruling  party.
 They  are  running  the  future  of  the
 youth.  So  many  of  th  are  com-
 mitting  suicide.  The  whole  problem
 ds  increaving  every  dey  and  aggravat-

 AUGUST  2I,  974  under  Crash  Pro-  092
 Employment  (CA)

 ing  every  day.  And  here  is  a  piece
 ft  document  which  would  show  that
 this  Government  is  not  only  throughly
 tuining  incompetent  but  dishonest  to
 the  core.  That  is  how  they  are  run-
 ing  the  whole  country.

 SHRI  MOHAN  DHARIA:  I  do  not
 know  whether  the  hon.  Member
 heard  me  or  not,  but  I  have  already
 said  that  we  have  taken  a  very  seri-
 oug  note  of  this  whole  report.  Un-
 fortunately,  thig  report  is  not  the
 whole  of  the  assessment  of  the  pro-
 gramme  and  that  is  the  tragedy.
 Wherever  there  are  draw  backs  they
 have  been  pointed  out.  But  I  can
 quote  instance  after  instance  wherein
 m  many  States  the  poor  farmers
 have  offered  their  own  land  with-
 out  compensation  for  getting  roads
 constructed  in  the  rural  areas
 where  there  are  no  roads  and
 there  is  no  transport;  people  have
 come  forward  and  taken  advantage
 of  the  scheme.  Unfortunately,  no
 good  aspect  has  been  mentioned  in
 this  report  and  this  is  a  report  which
 is  only  an  one-sided  report  which  we
 eannot  forget.  We  have  taken  note
 of  the  report  and  the  criticism  as  has
 appeared  in  the  press  also.  I  do  feel
 that  whatever  are  the  drawbacks
 chall  have  to  be  removed  But  that
 does  not  mean  that  we  should  stop
 the  whole  development  itself.  It
 cannot  be  done,  Iy  order  to  remove
 these  drawbacks  in  the  country  we
 have  to  go  ahead.  Ag  I  have  gaid,
 we  have,  therefore,  insisted  on  all
 State  Governments  to  create  effective
 machinery  to  have  proper  coordi-
 nation  for  the  implementation  of
 these  programmes,  and  therefore
 instead  of  having  euch  programmes
 we  have  said  that  let  them  be  the
 part  of  a  sectoral  programme  of  the
 plan  activity  in  the  respective  States.

 Coming  to  the  half  a  million  jobs
 programme  with  an  outlay  of  Rs.  i0f
 etores,  it  was  then  assured  by  Gov-
 ernment  that  we  would  create  five
 lakhs  jobs  for  the  edutated  un-
 employed.  I  was  myself  in  charge  of
 this  scheme.  Iwas  very  mitch
 worried  that  this  money  should  not
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 be  squandered,  and  therefore,  I
 undertook  a  tour  of  the  whole  coun-
 try  along  with  the  officers,  and  I  took
 the  State  Governments  into  confi-
 dence  and  explained  to  them  the
 various  schemes,  how  they  should  be
 productive  schemes,  how  we  should
 emphasise  on  self-generating  em-
 ployment  programmes.  With  an  ex-
 penditure  of  Rs.  54  crores,  we  have
 generated  jobs  for  3.40  lakhs  people.
 t  am  happy  that  out  of  this,  more
 than  one  lakh  jobs  are  self-generat-
 ing  employment  jobs,  and  these
 youngsters  who  have  accepted  self-
 generating  employment  have  not  only
 stood  on  their  own  but  they  will  be
 providing  jobs  to  about  4  to  5  lakhs
 more  in  this  country  themselves.
 Through  this  scheme,  Government
 have  assured  the  youngsters  of  one
 thing.  It  is  true  that  we  cannot  pro-
 vide  jobs.  But  if  they  are  prepared
 {a  stand  on  their  own,  let  not  pove-
 rty  come  in  their  way  and  let  them
 not  suffer  because  they  are  poor.  We
 have  come  forward  with  our  sche-
 mes  to  help  them  with  infrastructu-
 ral  facilities  required  by  the  young-
 sters;  we  shall  sec  that  the  entrepren-
 eurship  78  properly  cultured,  nourish-
 @q  and  nurtured  and  all  possible  help
 is  given  That  is  how  this  scheme
 has  generated  new  confidence  in,  the
 minds  of  the  youngsters  so  that  they
 can  stand  on  their  own.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  The  hon.  Minister
 has  added  insult  to  injury.  The  re-
 port  clearly  says  that  according  to  the
 guidelines  issued  by  the  Govern-
 ment  of  India,  the  works  were  not
 to  be  executed  through  the  agency  of
 private  contractors,  but  in  a  number

 -of  States  it  was  noticed  that  contrac-
 tors  had  been  employed.  Also,  ac-
 ‘cording  to  the  Punjab  .Government,
 the  off-season  rate  of  wages  for
 agricultural  was  Rs.  6  in  that  State,
 but  the  daily  wages  for  most  of  the
 rural  workers  under  the  programme
 averaged  around  Rs,  3.87  only  in
 ‘1971-72,  and  little  over  Rs.  4  in
 “1972573,  So,  let  him  not  tell  ug  sto-

 scies.  es

 Employment  (CA)
 SHRI  MOHAN  DHARIA:  The

 hon.  Member  should  try  to  understand
 One  thing.  I  was  referring  to  he
 half  a  million  jobs  programme.  He
 is  referring  to  the  crash  programme
 for  rural  employment.  He  should
 distinguish  between  the  two,

 Now,  I  come  to  the  last  point  re-
 garding  all  the  political  allegations
 made  by  the  hon.  Member.  We
 cannot  forget  the  younger  generation in  the  country  in  both  the  rural
 and  urban  areas,  and  in  order  to
 satisfy  their  aspirations,  there  is  no
 other  alternative  except  that  the  Gov-
 ernment  should  offer  with  plan  pro-
 jects  or  without  plan  projects  produc-
 tion  employment  programmes  and  see
 that  these  youngsters  go  not  get  frus-
 trated.  It  is  from  that  point  of  view
 that  Government  have  taken  up  these
 schemes

 SHRI  P.  K.  DEO  (Kalahandi):  At
 the  outset,  I  congratulate  the  Auditor
 General  and  The  Hindustan  Times
 on  their  patriotic  job  for  having
 exposed  this  culpable  failure  on  the
 part  of  the  Government  so  far  as  the
 crash  programme  is  concerned.  This
 programme  cost  us  Rs.  57.38  crores
 in  ‘1973-74,

 Even  though  the  call  attention  was
 very  specific,  the  Minister  hag  com-
 pletely  sidetracked  the  whole  issue
 and  has  brought  in  various  program-
 mes,  the  crash  programme,  the  pro-
 gramme  for  the  educated  unemploy-
 ed,  the  special  employment  program-
 me  and  the  half  a  million  jobs  pro-
 gramme,  Instead  of  replying  directly
 to  the  call  attention,  he  has  brought
 all  sorts  of  things  into  it.

 Even  though  art.  4i  of  the  Constl-
 tution  is  specific  with  a  mandatory
 provision  that  the  State  shall  secure
 the  right  to  work  to  its  citizens,  no-
 thing  has  been  done.  In  this  regard,
 Tather  it  is  an  sdmission  of  failure
 on  the  part  of  the  Planning  Commis-
 sion  that  the  crash  programme  has
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 (Shri  P.  K.  Deo)
 crashed  on  the  boulderg  of  the  bluff
 and  bluster  of  the  Congress  party  and
 the  entire  Rs.  57.38  crores  spent  in
 the  crash  programme  has  gone  down
 the  gutters  of  the  Congress  party.

 Regarding  the  operation  part  of  it,
 I  would  like  to  point  out  that  there
 wag  absence  of  any  definite  instruc-
 tions,  there  were  no  specifications,
 mostly  earthwork  was  done,  it  was
 taken  up  in  a  most  haphazard  manner,
 specially  for  construction  of  village
 roads  and  minor  irrigation  embank-
 ments  which  were  all  washed  way  in
 the  first  rain.

 So  far  as~  my  constituency  is
 concerned,  |  can  specifically  point  out
 that  last  year  when  the  administra-
 tion  wag  in  the  hands  of  the  friends
 on  the  Congress  benches,  all  the
 money  spent  there  was  spent  in  a  most
 westeful  manner,  It  had  hardly  any
 impact.  This  has  been  stated  also
 by  the  Auditor  General.  Of  the
 three  States  where  the  money  had
 been  hadly  spent,  Orissa  is  one.
 Orissa  is  the  main  culprit  because
 there  was  no  supervision,  no  co-ordi-
 nation,  no  specification.  An  innumer-
 able  number  of  Congress  workers
 were  recruited  as  contractors  to  ful-
 fil  these  job  works.

 Lastly,  fhere  was  the  preparation
 of  bogus  muster  rolls  with  many
 ghost  labourers  having  been  shown
 as  emploved  Ag  has  been  pointed  out,
 in  Saharsa,  the  district  of  Shri  L  N,
 Mishra,  the  left-hand  thumb  im--
 pressions  were  taken  just  to  fil]  the
 muster  roll.  That  is  the  way  the
 floodgate  of  corruption  was  opened
 and  unnecessary  payment  of  the  poor
 taxpayers’  money  was  made  to  the
 Congress  people  who  were  the  main
 beneficiaries  of  this  programme.

 What  is  the  impact  of  all  this  «x-
 penditure?  There  is  the  inflationary
 impact  of  the  additional  expenditure
 of  Rs.  275  crores  without  compensa-
 ting  increase  in  the  supply  of  goods.
 This  hag  further  eroded  the  purchas-
 ing  power  of  the  rupee.  So  there
 should  be  an  end  to  this  empty  ri-

 AUGUST  2I,  974  under  Crash  Pro-
 Employment  (CA)

 tual  which  is  being  repeated  year
 after  year.  Crores  of  the  poor  tax-
 payers’  money  have  been  wasted  to
 ill  the  pockets  of  Congressmen.

 Se  I  would  like  to  ask  these  ques-
 tions.  How  many  employment  oppor-
 tunities  were  generated?  How  many
 were  actually  employed?  For  all  this
 wasteful  expenditure,  on  whose
 shoulders  will  the  responsibility  lie  for
 the  realisation  of  these  funds?  How
 long  will  the  Indian  taxpayer  be  a
 silent  spectator  to  this  drama  of
 wasteful  expenditure  taking  the  coun-
 try  to  the  abyss  of  economic  ruin?
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 Lastly,  I  reiterate  the  demand  for  a
 parliamentary  probe  by  «  committee
 of  members  from  all  parties.  The
 Minister  should  accede  to  this  request
 at  least  for  which  we  would  be
 grateful.

 SHRI  MOHAN  DHARIA:  The  re-
 port  of  the  Auditor  General  relates  to
 97l-72  and  1972-73.  when  Mrs,  Nan-
 dini  Satpathy  was  not  the  Chief  Mi-
 nister,  but  the  party  of  the  hon,
 member  was  in  power.  By  cong-
 ratulating  this  report,  he  has  con-
 demned  his  own  party  and  the  then
 Government.  (Interruptions)  I  have
 only  given  the  facts

 Coming  to  the  calling  attention,  it
 refers  to  the  crash  relief  employ-
 ment  programmes  only  and  not  to
 other  programmes  like  drought-
 prone  areas  relief  or  relicf  for  small
 farmers  and  marginal  farmers.

 AN  HON,  MEMBER:
 all  crashed.

 They  have

 SHRI  MOHAN  DHARIA:  They
 have  not  crashed.  They  have  taken
 good  roots  in  the  country.  Hon.
 member  says,  my  statement  was  not
 relevant.  I  would  submit  that  my
 statement  is  consistent  with  the  cal-
 ling  attention  motion.  Whatever  are
 the  drawbacks,  we  have  tiken  ser?-
 ous  note  of  them.  I  do  not  say  that
 whatever  is  wrong  is  not  wrong:  it
 is  wrong  and  we  shall  see  that  it  is
 remedied.  I  do  not  accept  the  demand
 for  a  Parliamentary  Committee.
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 43.28  hrs.

 COMMITTEE  ON  PETITIONS
 NINETEENTH  REPORT

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  Sir,  I  beg  to  present  the  Nine-
 teenth  Report  of  the  Committee  on
 Petitions.

 ,

 CORRECTION  OF  ANSWERS  TO
 8.09  NO  332  DATED  THE  l4TH
 MARCH,  973  RE  SETTING  UP  OF
 INDUSTRIES  IN  BIHAR  IN  PUBLIC
 SECTOR—Contd.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  I  beg

 to  lay  on  the  Table  a  further  statement
 giving  reasons  for  delay  in  correcting
 the  reply  vide  statement  made  on  the
 Ist  August  974  on  Starred  Question
 No.  332  dated  the  l4th  March,  973  by
 Shri  Ishwar  Chaudhary  regarding  sct-
 ting  up  of  industries  in  Bihar  in  Public
 Sector

 Statement

 The  Starred  question  No.  332,  which
 was  fixed  for  reply  in  the  Lox  Sabha
 On  ‘14-3-73,  sought  information  on  the
 point  as  to  whether  the  Government
 proposed  to  set  up  new  factories  in
 the  public  sector  in  Bihar  during  973-
 74  and  if  so  the  broad  outlines  thereof.

 The  question  relateg  to  all  new  fac-
 tories  in  the  public  sector  and  was  not
 limited  to  the  factories  to  be  set  up
 under  the  administrative  control  uf
 the  Ministry  of  Industrial  Develop-
 ment.  It  was,  therefore,  necessary  to
 collect  information  relating  to  this
 question  from  the  other  Ministries  and
 Departments  of  the  Government  of
 India  also  The  requisite  information
 was  not  received  from  all  the  Minis-
 tries  or  Departments  in  time.  How-
 ever,  the  material  furnished,  by  the
 Planning  Commission  revealed  that
 there  was  no  proposal  to  set  up  new
 factories  in  the  Public  Sector  in  Bihar
 during  1978-74.
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 On  the  basis  of  the  information
 available  in  the  Ministry  of  industrial
 Development  and  that  furnished  by
 the  Planning  Commission,  the  question
 was  answered  on  the  due  date  of  the
 i4th  March,  973  to  the  effect  that
 there  was  no  proposal  of  setting  up
 new  facturieg  in  the  public  sector  in
 Biha  in  the  year  (1973-74.

 Subsequently,  information  was  re-
 ceived  from  the  Department  of  Food
 in  August  973  that  two  rice  mills
 were  prop  istd  to  be  set  up,  by  the
 Food  Corporation  ot  India  at  Chanpatia
 and  Purnea  in  Bihar.  The  Department
 was  requested  to  clarify  whether  the
 two  rice  mills  were  expected  to  come
 up  in  1973-74,  It  wus  clarified  by  the
 Department  of  Food  in  November  973
 that  the  mill  at  Chanpatia  had  already
 been  commissioned  in  August  973
 while  the  other  mill  at  Purnca  was
 also  expecte;]  to  come  up  in  the  year
 1973-74,  itself.  On  receiving  this  in-
 furmation,  at  appeared  necessary  to
 coirect  the  answer  given  earlier  to  the
 Lok  Sabha  question.  However,  as
 even  by  that  time  information  relating
 to  the  question  had  not  been  received
 from  all  the  Ministries,  it  was  felt  that
 the  necessary  correction  should  be
 made  only  after  the  replies  were  re-
 ctéived  from  all  the  Ministries  and  the
 possibility  of  further  corrections  being
 necessary  could  be  ruled  out,  The
 matter  was  pursued  with  other  Minis-
 tries  and  the  final  reply  from  the  Min-
 istry  of  Heavy  Industry  was  received

 on  29-3-74.

 Before  taking  steps  to  correct  the
 earlier  reply  given  to  the  Lok  Sabha
 question,  the  latest  position  of  the
 establishment  of  two  rice  mills  at
 Chaanpatia  and  Purnea  was  again
 checked  from  the  Department  of
 Food.  It  was  intimated  hy  that
 Department  on  the  22nd  May,  l974
 that  the  mill  at  Purnea,  which  was
 earlier  expected  to  come  up  in  1978-
 14,  was  likely  to  be  completed  by
 July  1974.

 The  amendments  to  the  answer  given
 earlier  to  the  question  were  then  fin-
 aliseg  and  sent  to  the  Lok  Sabha
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 Secretariat  on  the  9th  June,  ‘1974,  The
 Lok  Sabha  Secretariat  advised  on  the
 6th  July,  ‘1974,  that  since  the  correc-
 tion  required  to  be  made  in  the  earlier
 answer  was  of  a  substantial  chazacter,
 a  statement  should  be  made  in  the
 House.  Accordingly  a  statement  cor-
 recting  the  answer  given  to  the
 Starred  question  No,  332  on  the  14th:
 March,  1973,  was  laid  on  the  table  of
 the  House  on  the  Ist  August,  1974.

 3.30  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (RAILWAYS),  (1974-75

 THE  MINISTER  OF  RAILWAYS
 {SHRI  L.  N.  MISHRA):  ‘Sir,  I  beg  to
 present....  (Interruptions)

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Yesterday  you  said,  Sir,  that
 they  may  have  second  thoughts  and
 make  a  statement  today.  (Interrup-
 tions).

 MR.  SPEAKER:  Yesterday  when
 this  question  came  I  said‘that  they
 may  have  second  thoughts.  But  I
 have  not  fixed  any  time.  I  said  that
 he  may  come  out  with  something.
 But  I  have  expressly  made  it  clear
 that  I  am  not  fixing  any  order.

 SHRI  P.  K.  DEO  (Kalahandi):
 Your  observation  was  very  categorical.

 SHRI  INDRAJIT  GUPTA:  You  said
 that  they  will  take  note  of  it  and  that
 they  will  have  second  thoughts.  It  is
 in  the  proceedings,

 MR.  SPEAKER:  I  did  not  fix  any
 time.  I  was  careful  enough  to  say
 that  I  do  not  fix  any  time  limit  But
 I  did  say  that  they  may  have  second
 thoughts.

 ‘SHRI  P.  K.  DEO:  Sir,  we  cannot
 allow  him  to  present  the  budget  until
 he  makes  that  statement....(Inter-
 ruptions)

 MR.  SPEAKER:  For  the  last  three
 days  I  have  been  exercising  my  throat
 very  much  and  it  has  gone  hoarse.
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 At  the  same  time,  I  am  not  auper-
 human  to  hear  two  or  three  people
 when  they  speak  simultaneously.  Un.
 less  all  of  you  sit  down  and  one
 member  speaks,  I  cannot  hear  any  of
 you.

 SHRI  INDRAJIT  GUPTA:  We  have
 some  points  of  order  to  raise,

 MR,  SPEAKER:  On  what?

 SHRI  INDRAJIT  GUPTA:  On  the
 list  of  business,

 Sir,  after  yesterday’s  proceedings  in
 the  course  of  which  you  had  made
 certain  weighty  observations,  all  of
 us  on  this  side  of  the  House  were  ex-
 pecting  that,  when  we  receive  the
 List  of  Business  for  today,  this  morn-
 ing,  we  would  find  in  it  somewhere—
 IT  am  not  saying  it  must  be  at  a  parti-
 cular  point  in  the  List  of  Business—
 in  these  four  pages  an  item,  namely,
 that  the  Railway  Minister  would  be
 making  a  statement  on  the  question
 of  review  of  cases  of  railwaymen
 which  has  been  agitating  the  House
 for  the  last  two  days

 Yesterday,  you  had  asked  them  to
 take  note  of  the  very  strong  feelings
 expressed  here,  to  take  time,  to  have
 second-thought;  and  make  another
 statement.  But  we  are  surpriseq  to
 find  that  there  is  nothing  at  all  men-
 tioned  about  the  statement  anywhere
 in  the  List  of  Business  for  today.

 In  the  meantime,  we  find  a  very
 strange  thing  because  this  is  making
 the  issue  worse  confounded.  Can  the
 Government  speak  on  this  issue  with
 two  voices?  The  whole  thing  arises
 out  of  the  statement  which  was  made
 yesterday  by  the  Railway  Minister.
 You  will  remember  that  you  asked  for
 papers,  you  yourself  reag  them  and
 you  satisfied  yourself.  The  final  part
 of  the  statement  of  the  Railway
 Minister  was  that  he  assured  the
 President  that  individual  cases  would
 be  loaked  into  sympathetically,  This
 is  what  he  said.
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 Now,  we  find,  in  the  other  House,
 in  the  Rajya  Satjha—here  are  the  pro-
 ceedings—on  the  l9th,  when  the  same
 issue  was  raised  there  by  several
 Members,  another  thing.

 ok
 I  with

 your  permission  read  out  a  lines?
 [  quote:

 “Shri  Bhupesh  Gupta:  On  a  point
 of  order.  You  kindly  help
 me  in  asking  whether  the
 advice  of  the  President  given
 publicly  will  be  implemented
 in  all  the  Divisions.  He  has
 quoted  the  Minister  of  Rail-
 ways.

 Shri  Mohd.  Shafi  Qureshi:  Sir,  the
 President’s  advice  will  be
 respecteg  and  implemented  as
 early  as  possible.”

 This  is  what  Mr,  Qureshi  has  said  in
 the  other  House.  Here,  Mr.  L.  N.
 Mishra  says  that  he  assuered  the
 President  that  individual  cases
 will  be  looked  into  sympathetically.
 So,  the  Government  is  speaking
 with  two  voices,  in  two  Houses,  and
 misleading  the  entire  country.  This  is
 a  categorical  statement  that  they  will,
 as  a  matter  of  policy,  take  back  all
 those  people  whom  the  President
 referred  to  in  his  public  interview.
 That  will  satisfy  ug  for  the  time  being.
 But  this  kind  of  prevaricated  attitude

 -  of  trying  to  reduce  the  matter  from
 the  level  of  policy  to  the  petty  level
 of  locking  into  individual  cases  is
 something  which  does  not  fit  in  at  all
 with  the  whole  spirit  of  what  the
 President  has  said  and  what  has  been
 agitating  the  House  for  the  last  two
 days.  “WHT

 We  are  getting  telegrams  every  day.
 Not  a  single  man  is  being  taken  back.
 I  got  a  telegram  this  morning.  It  is
 from  Shri  Ram  Parvesh,  Joint  Secre-
 tary,  North-Eastern  Railway  Mazdoor
 Union:

 “THIRTEEN  DISMISSED  RAIL-
 WAYMEN'S  APPEAL  REJECTED.
 NON®  IN  SAMASTIPUR  ALLOW-
 ED  TO  RESUME  DUTY.”

 tee
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 This  is  the  kind  of  thing  going  on  and
 they  tell  us  that  they  have  assured
 the  President  that  individual  cases
 would  be  lookeg  into  sympathetically.
 (Interruptions)

 SHRI  SAMAR  GUHA  (Contai):
 When  we  agitated  yesterday  for  a
 correct  statement  from  the  hon,  Min-
 ister,  it  was  expected  that  he  would
 honourably  communicate  to  the  House
 what  had  transpired  between  him  ang
 the  President.  But  as  you  know  and
 as  the  House  knows,  he  suppressed
 some  of  the  points  (Interruptions)

 AN  HON,  MEMBER:  What  is  the
 point  of  order?

 SHRI  SAMAR  GUHA:
 mini-speakers  are  there.

 SHRI  A  K.  M  ISHAQUE  (Basir-

 So  many

 hat):  Let  the  maxi-speaker  tell  us
 what  is  the  point  of  order.

 SHRI  SAMAR  GUHA:  There  was
 an  unusual  scene  yesterday,  the  like
 of  which  had  never  happened  before
 on  the  floor  of  the  House.  It  was  not
 that  we  wanted  to  flout  you  or  that
 we  wanted  to  waste  the  valuable  time
 of  the  House.  We  were  compelled  to
 make  certain  observations.  We  are
 receiving  telegrams  from  all  over  the
 country  that  they  are  not  taking  back
 those  who  have  been  suspended......
 (Interruptions).  This  is  one  part.

 Another  part  is  this.  According  to
 our  Constitutional  position,  the  Presi-
 dent  does  not  give  any  advice  to  the
 Government  publicly;  what  actually
 is  the  President's  advice  to  the  Gov-
 ernment  is  usually  not  known  public-
 ly.  Here,  Sir,  the  President  had  made
 a  public  statement  ang  in  that  public
 statement  he  has  categorically  said
 that  the  hon.  Minister  has  honourably
 agreed  to  implement  his  suggestion  or
 advice.  The  President's  advice  was  that
 all  those,  without  any  exception,  who
 were  not  involved  in  any  case  of  sa-
 botage  or  violence  should  be  taken
 back  and  there  should  not  be  pny
 break  in  service,  and  according  to  the
 statement  of  the  President,  the  hon.
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 Minister  has  honourably  agreed  to  it.
 When  guch  an  advice  ig  given  by  the
 President  publicly  and  through  a  state-
 ment,  that  advice  becomes  on  obliga-
 tion,  it  becomes  a  Constitutional  obli-
 gation  because  it  involves  a  serious
 Constitutional  issue  also.  (Interrup-
 tions).  That  was  the  reason  why  you,
 Sir,  in  your  wisdom  had  asked  the
 hon.  Minister  to  have  second  thoughts
 over  the  matter  and  make  another
 statement,  So,  Sir,  this  item  should
 have  been  included  after  item  9.  (In-
 terruptions).  Though  the  President's
 advice  wag  given  to  the  Railway  Min-
 ister,  the  responsibility  is  that  of  the
 Prime  Minister.  The  Prime  Minister
 is  here.  This  advice  of  the  President
 has  been  given  to  the  Leader  of  the
 House,  to  the  Head  of  the  Govern-
 ment.  It  becomeg  an  obligation  on
 their  part  to  implement  it  They
 should  come  out  with  a  statement  and
 make  it  known  to  the  House.  (Inter-
 rupptions).

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 ynond  Harbour):  The  House  is  faced
 with  a  problem  arising  out  of  what
 has  come  out  in  the  press  as  to  what
 transpired  from  the  Chair.  The  ques-
 tion  is  this  Yesterday  you  read  out
 this  communication  from  Rashtrapathi
 Bhavan  You  quoted  as  follows:

 “Talking  of  the  recent  strike,  I
 would  like  those  who  are  not  res-
 ponsible  for  violence  and  sabotage
 should,  without  exception  be  taken
 back  into  service  without  victim-
 jsation  or  break  in  servjce  If  this
 is  followeq  we  shall  have  no  regrets
 later  and  the  economy  of  the  Rail-
 ways  will  improve”

 On  this  one  could  take  it  that  the
 Government  will  obey  the  advice  and
 give  this  House  their  statement  con-
 firming  the  came.

 Now  the  President  goes  further  to
 say:

 “T  met  the  Railway  Minister  on
 the  17th  and  we  both  had  a  fruit-
 ful  discussion  regarding  the  reins-
 intement  of  all  the  employees  not
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 charged  with  sabotage  or  violence.
 He  assured  me  that  this  will  be  re-
 solved  soon  to  the  satisfaction  of
 everyone.  I  want  all  parties  to
 unite  in  this  effort.  I  am  gure  that
 justice  will  not  be  delay

 By  this  expression  he  expressed  that
 he  is  sufe  that  the  Government  will
 not  delay  in  imparting  justice  imme-
 diately.  You  have  further  stated  that
 the  advice  given  by  the  Rashtrapathi
 is  that  “those  who  are  not  responsible
 for  violence  and  sabotage  should,  with-
 out  exception,  be  taken  into  service
 without  victimisation  or  break  in  ser-
 vice.”,  whereas  the  assurance  of  the
 Minister  is  that  individual  cases  will
 be  looked  into  sympathetically.  Later
 on  the  Minister  said  that  he  did  as-
 sure  the  President.  So  there  ig  diffe-
 rence  between  the  two.  The  Rashtra-
 path:  says  that  the  Minister  assured
 him  that  this  will  be  resolved  to  the
 satisfaction  of  everyone.  But  the  Min-
 ister  comes  out  with  a  statement  that
 individual  cases  will  be  looked  into
 sympathetically.  The  statement  has
 heen  quoted  by  Mr  Indrajit  Gupta
 regarding  what  has  been  stated  by  the
 Deputy  Minister  of  Railways  Shri
 Mohd.  Shafi  Qureshi  that  the  Pre-
 sident’s  advice  will  be  respected  and
 implemented  a%  early  as  possible
 The  House  is  confronted  with  a  very
 serious  problem

 The  question  now  is:  When  the
 President  (in  his  capacity  as  Presi-
 dent)  tenders  certain  advice,  formal
 advice  to  the  Government,  hag  the
 Government  only  right  to  disobey
 that  or  not?  A  statement  ‘must  come
 from  the  hon.  Railway  Minister  before
 the  Budget  is  presented,  If  this  is
 not  done,  this  conflict  will  always  re-
 main  and  this  will  pose  a  parennial
 issue.  Therefore,  it  is  necestary  that
 the  whole  position  should  be  cleared
 before  the  House  and  we  should  de-
 termine  whether  the  Government  can
 say  ‘no’  to  a  formal  advice  tendered
 by  the  President  or  not.  This  is  very
 important
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 श्री  शाकर  बाल  सिह  (चतरी )'
 मेरा  व्यवस्था  का  प्रश्न  नियम
 संद्या  352  (6)  से  सम्बन्धित

 है  ।  उस  के  ग्रनुसार  राष्ट्रपति  का  नाम  वाद
 विवाद  में,  किसी  भी  काम  में  बार  बार  लेना

 अनुचित  है।  बाप  देखें  कि उनका  साम  बार  बार
 जो  बाद  विवाद  चल  रहा  है  उस  में  लिया  जा
 रहा  है  (व्यवधान)

 एक  तो  मैने  शाप  का  ध्यान  नियम

 352(6)  की  जोर  दिलाया  ।  दूसरे  मै  श्राप
 का  गान  सिम  सख्या  356  की  झोर  दिलाता
 चाहता  हु  जिम  में  दिया  हुजरा  है  कि  कोर्ट
 सदस्य  यहा  अगस्त  बान  सही  करेगा  और

 पुनन  क्ति  सही  करेगा  1  तल  से  लेकर  आज  तक
 बराबर  एक  ही  बात  को  दोहराया  जा  रहा  है  1

 इस  के  साथ  ही  में  श्राप  वा  cali  कोन
 और  शक धर  द्वारा  लिखित  समुदाय  प्रणाली
 तथा  व्यवहार की  और  ज्याविं  ि,  करना  चाहता

 है  इसलिए  कि  मूल्यों  के  बारे  मे  इस  में  एव
 बहुत  ही  महत्वपूर्ण  अध्याय  है-सदसयों  का
 आचरण  1  मैं  उस  का  केवल  एक  पैरा  पढ़
 कर  सुराग।  चाहता  ह

 'संसदीय  जीवन  मे  ऊची  से  ऊची  परपराये
 बताये  रखने  के  लिए  सदस्यों  से  प्राणी  की  जाती

 है  कि  वे  सभा  मे झोर  सभा  के  बाहर  आवरण
 के  कुछ  स्तर  बाये  रख  ।  उ५  का  व्यवहार
 इस  प्रकार  का  होता  चाहिये  कि  संसद  की
 गरिमा  बढ़े  और  उस  के  सदस्या  की  गरिमा
 में  भा  बुद्धि  हो  |  सदस्य  वा  ग्रा चरण  प्रथाओं  में
 वितरीत  नहीं  ह11  चाहिये  16  दर  किसी
 प्रकार  से  सभा  की  प्रतिष्ठा  के  विरुद्ध  और  ने
 उस  स्तर  के  प्रसाद  होता  चाहिये  जिस  की
 साशा  संसद  झपने  सदस्यों  से  करती  है  u

 इस  लिबरेशन  के  साथ  में  आप  से  अनुरोध
 करेंगा  कि  नियम  352(6)  के  अनुसार  भर
 सलीम  356  के  ग्रनुसार  आप  अपनी  व्यवस्था
 दें।  ee  व्यवधान)  मैं  चाहता

 हुं  कि  मेरे  व्यवस्था  के  प्रश्न  पर  शाप  पिर्गेय

 देदे।  बार  बार  वे  जो  उठाते  हैं  उस  का  तो

 बहुत  महत्व  है  प्रौढ़  मे  उठाता  हूं  तो  उस  का

 कोई  महत्व  यही  है  ?  में  बराबर  इन  के  प्रा चरण

 को देख  रहा हु,  इस  की  सामना  होनी  चाहिए  qd

 व्यवधान)  ,

 MR.  SPEAKER.
 352  में  बात  ता  कप  की  खूब  मजेदार  है  कि

 “A  member  while  speaking  shall
 not  use  the  President’s  name  tor  the
 purpose  of  influencing  the  debates”
 I  think  the  whole  controversy  can  be
 resolved  by  accepting  this.  I  think
 he  hag  found  out  a  very  good  key  to
 the  solution

 You  can  iefer  to  the  President  while
 in  Council  but  after  all  you  are  stren-
 gthening  your  case  by  ‘merely  quoting
 the  President  So,  it  is  much  better
 you  quote  the  Minister  and  not  men-
 tion  President  anywhere.  Now,  tell
 me  in  the  light  of  this  rule  can  you
 use  the  President’s  name  to  influence
 the  debate?

 श्री  मध्‌  खिसके  मेरा  व्यवस्था  का  सवाल
 यह  है  कि  कल  आप  ने  स्त्री  महोदय  को  निदेश
 दियाथा

 अध्यक्ष  महोदय  निर्देश  कोई  यही  दिया

 है  |

 श्राप  ने  कहा  कि  राष्ट्रपति  जी  के  सामने

 उन्होंने  यह  कहा  है  और  इस  जगह  उन्होने
 जगह  कहा  है  तो  आप  ने  मुझे  यह  कहा  कि  में
 दोनों  देखू  ।  मै  ने  दोना  देख  कर  यह  कहा  कि

 राष्ट्रपति  जी  के  सामने  कुछ  ज्यादा  एग्जास्टिव
 कहा  और  यहा  पर  ब्रीफ  कहा  है।  इस  के  बारे  में

 The  have  considered  it  and  taken  note
 of  that

 थीम  लिभथे  श्राप  ने  यह  कहा  था
 कि  यहा  पर  जो  बच्  हुई  विरोध  पक्ष  ने
 भावना  व्यक्त  की  उस  को  देखते  हुए  स्त्री

 महोदय -  यह  बाप  के  शब्द  वे  कि
 they  chould  come  out  with  something.
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 MR.  SPEAKER:  May  I  make  it  very
 clear  80  that  there  could  be  no  doubt.
 You  had  a  very  strong  reaction  about
 the  statement  by  the  President  and
 about  the  statement  by  the  Minister.
 I  said  in  view  of  the  strong  reaction
 expressed  in  this  House  it  could  be
 discussed  later  on.  I  said,  you  can
 discuss  it  later  on.

 4.00  brs.

 I  offered  them  that  if  they  were  not
 Satisfied  with  the  hon.  Minister's  re-
 Ply  we  could  have  a  discussion

 SHRI  PILOO  MODY  (Godhra):
 Just  read  it  without  trying  to  explain it.

 MR.  SPEAKER:  |  further  said:
 “But  if  you  think  that  everything should  be  decided  on  the  spot  after

 your  giving  expression  to  your
 views,  in  a  moment's  time,  I  do
 not  agree  with  you.  After  all,  we
 should  have  some  system  of  work-
 ing.”

 जो  बाप  को  पसन्द  नही  है,  उस  के  लिये  झप
 चुप  हो  जाते  हैं,  श्व  कहां  गये  श्राप  के
 एप्लाजिज  ?

 Then,  I  said:

 “They  have  seen  it...

 SHRI  PILOO  MODY:  Question.
 MR.  SPEAKER:  I  meant  this  state-

 ment.  I  sa:d  further:

 Meas  and  I  very  much  expect they  will  consider  the  strong  reac-
 tion  of  the  hon.  Members.  Now  you
 may  say  that  he  should  come  with
 a  statement  before  the  railway  bud-
 get.  I  have  no  objection  if  he  does
 that.  But  suppose  his  reaction  does
 not  come  by  then?  a

 Then,  later  on,  I  ‘said.  ,  ,

 SHRI  PILOO  MODY:  Then  what?
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 MR.  SPEAKER:  Then:

 “Shri  Indrajit  Gupta:  Then  our
 reaction  will  continue  to  be  what  it
 is  now”,

 and  which  they  are  continuing
 now....

 SHRI  PILOO  MODY:  Clear  warning
 MR.  SPEAKER:  Then,  I  said:

 “In  that  case,  let  me  know  what
 I  should  do.”
 SHRI  PILOO  MODY:  We  are  now

 informing  you.
 MR.  SPEAKER:  Then,  the

 matter  had  started.

 SHRI  S  M.  BANERJEE  (Kanpur):
 Kindly  allow  ug  to  say  that  we  have
 Tead  it.

 श्री  मधु  लिया  :  भ्रध्यक्ष  महोदय,  श्राप
 ने  जो  पढ़कर  सुनाया  है,  वह  ठीक  है,  मैं  उसी
 के  प्राकार  पर  बोल  रहा  हूं।  श्रष्यक्ष  महोदय,
 राज्य  सभा  में  रेलवे  के  डिप्टी  मिनिस्टर  ने
 स्पष्ट  शब्दों  मे  कहा  है  कि  राष्ट्रपति  जी  की
 जो  सलाह  है  उस  को  सरकार  मानेगी  और
 उस  प*  तत्काल  प्रबल  करेगी  ,

 other

 श्री  घेरकर  दयाल  सिंह  :  राज्य  सभा  का
 डिबेट  को  लोक  सभा  में  कोट  नहीं  कर  सकते  1

 नी  मधु  लिये  :  डिप्टी  मिनिस्टर  ने
 कहा  है  कि  राष्ट्रपति  जी  की  सलाह  को  हम
 इम्प्लीमेंट  करेगे  .(व्यवधान)  .ऐसी  हालत
 में  क्या  यह  बात  सही  है  कि  आज  मन्त्री  महोदय
 केवल  इस  लिये  वक्तव्य  नही  दे  रहे  हूँ  -क्योंकि
 डिप्टी  मिनिस्टर  और  रे  बे  मिनिस्टर  को
 प्रधान  मनवरी  जी  के  द्वारा  डॉट  पड़ी  है  कि  वें
 वक्तव्य  न  द।  इस  लिये  छापने  जो  कुछ  कल
 कहा  था,  उस  का  इन्होंने  भ्र नादर  किया  है।
 क्‍या  झ्रापको  डांटा  नही  गया  है  ?  कप  घान)
 फिर  वही  बात  यहां  कहने  के  लिये  बाप
 तैयार  क्‍यों  नही  हैं?  जो  राज्य  सपा  में  कहा
 था,  वही  बात  इन्दिय  जी  के  सामने  यहां  कहे---

 भ्रूण  उनकी  हिम्मत हो  तो  (व्यवधान).
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 MR.  SPEAKER:  It  is  not  a  point  of
 order,

 SHRI  8,  M.  BANERJEE:  I  am  ilsing
 on  a  point  of  order.  I  wrote  to  you
 about  it  after  reading  today’s  Order
 Paper.  I  would  invite  attention  to
 items  70  and  l  of  today’s  Order
 Paper.  Item  I0  is:

 “Shri  Lalit  Narain  Mishra  te
 Present  a  statement  showing  Sup-
 plementary  Demands  for  Grants  in
 respect  of  the  Budget  (Railways)
 for  1974-75”,

 Then  item  Il  says:
 “Shri  Lalit  Narain  Mishra  to

 make  a  statement  on  the  financial
 position  of  the  Railways”.
 There  are  three  issues  in  my  point

 of  order.  One  js,  as  ५  i,  c-zrectly
 suggested  by  my  hon.  triend,  Shri
 Indrajit  Gupta  and  others,  that  yes-
 terday  you  in  your  wisdom,  after  youl
 realised  the  serious  situation  created
 in  this  House  and  the  mounting  tensicn
 among  Opposition  members,  you  your-
 self  read  out  the  whole  statement  in
 which  the  name  of  Shri  Giri—I  am
 not  mentioning  the  President—and
 Shri  Lalit  Narain  Mishra...

 MR.  SPEAKER:  Who  is  Shri  Giri,  if
 he  is  not  the  President?

 SHRI  S.  M,  BANERJEE:  I  am  com-
 ing  to  that.

 If  I  have  read  the  proceedings  cor-
 rectly  and  the  whole  of  your  obser-
 vations,  and  if  you  have  not  corrected
 it  this  morning,  I  am  sure  that  you
 desired  that  a  statement  or  something
 like  a  statement  should  be  made  by
 the  hon.  Minister  to  satisfy  Opposi-
 tion  members  and  many  of  the  Con-
 gress  members  also  did  not  object  to
 a  statement.  But  they  did  not  want
 that  the  Minister  should  be  heckled.
 I  am  happy  that  when  I  raise  this
 point  of  order  the  Prime  Minister
 js  here.  My  point  of  order  is  that
 this  statement  should  have  preceded
 the  statement  on  the  Supplementary
 Demands  for  Grants  for  the  Railways

 weet
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 because  in  this  new  taxes  may  be:
 levied;  the  rates  may  be  increased.
 So  we  want  to  know  what  is  going  to
 be  the  fate  of  the  25,000—26,000  em- Ployees  for  whom  a  decision,  rightly or  wiongly,  wes  taken,  and  what
 amount  should  be  provided  for  that.
 Because  at  that  time  they  woulg  say there  is  no  budget  ang  they  cannot  be
 paid.  I  am  cxercised  on  that.

 I  want  to  know  what  is  the  fate  of
 those  26,000  or  30,000  employees  who
 are  dismissed  or  discharged  or  whose
 services  have  been  terminated.  What
 is  going  to  be  the  fate  of  those  em-
 pleyees  against  whom  there  are  court
 cases  and  false  and  fabricated  charges of  criminal]  assault  and  sabotage?  Will
 they  remain  suspended?  The  worst
 criminal  in  this  country  who  shoots  a
 man  in  broad  daylight  is  not  hanged
 ‘mmediately  but  is  given  a  chance,  an
 adequate  opportunity,  as  provideg  in
 the  Constitution.  But  here  the  railway
 employees  have  been  treated  ag  worse
 than  Man  Singh  dacoit  and  others...

 MR.  SPEAKER:  This  is  no  point  of
 order  You  are  making  a  speech.

 SHRI  S.  M.  BANERJEE:  My  point
 of  order  is  whether  the  budget  cr  the
 supplementary  demands  for  grants
 which  ig  being  presenteq  shoulg  not
 also  include  the  anticipated  expendi-
 ture  on  those  employees  Who  are  fac-
 ing  starvation  ang  whether  after  re-
 instatement  they  will  be  given  full
 wages.  This  is  number  one.

 Secondly,  Shri  Mishra  is  going  to
 make  a  statement  on  the  financial  posi-
 tion  of  the  Railways.  A  statement  can
 be  made  any  moment,  but  here  he  is
 going  to  justify  these  supplementary
 demand,  for  grants  or  any  taxation
 which  is  coming.  He  has  not  mention-
 ed  that  in  the  item;  he  simply  men-
 tions  ‘statement  on  the  financial  posi-
 tion  of  the  Railways’.  So  under  this,
 he  should  not  be  allowed  to  present
 the  supplementary

 paper
 unless

 the  position  ig  clarified  regarding  the
 fate  of  these  thousands  of  employee
 facing  starvation.
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 (Shri  S.  M.  Banerjee)
 I  beg  of  the  Prime  Minister  without

 -any  political  differences—I  rise  above
 political  parties—to  consider  the  case

 “Of  those  who  have  participated  in  this
 strike.  What  is  going  to  be  their
 fate,  whether  this  budget  will  provide for  them?  While  taxing  the  pior
 people  again,  what  about  these  32,000

 ‘or  50,000  employees?  Kindly  consider
 their  case  also.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  Sir,  you  called  item
 No,  0  in  the  list  of  bus:ness  and  ask-
 ed  the  Railway  Minister  to  present  a
 statement  showing  the  supplementary
 demands.  The  opposition  may  object
 fo  the  presentation  of  the  supplemen-
 tary  demands  if  either  in  the  Consti-
 tution  or  in  the  rules  of  procedure
 there  is  someth'ng  under  which  he
 cannot  present  it  Or,  the  opposition
 could  have  objected  if  there  had  been
 a  definite  direction  from  you  that  be-
 fore  the  supplementary  demands  are
 presented,  the  minster  ur  somebods
 should  come  with  a  statement  abdrut  a
 certain  matter.  There  was  no  such
 direction  by  you.  Therefore,  the  oppo-
 sition  cannot  object  ६०  the  presentation
 of  the  supplementury  demands  on  any
 of  these  grounds

 My  learned  friends  have  referreg  to
 a  reply  given  by  the  Deputy  Railway
 Minister,  Mr  Shafi  Qureshi  in  the
 other  House.  Rule  354  says:

 “No  speech  made  in  the  Council
 shall  be  quoted  in  the  House  unless
 it  is  a  definite  statement  of  policy
 by  a  Minister.”

 Mr.  Qureshi  was  answering  g  question
 jn  the  other  House,  and  there  is  a
 rule  4l(xi)  which  says:

 “Tt  shall  not  raise  questions  of
 policy  too  large  to  be  dealt  with
 within  the  limits  of  an  answer  to  a
 question.”

 ‘There  should  be  a  corresponding  rule
 in  the  other  House  also  So,  unless  you
 come  to  the  conclusion  that  the  min-

 ‘ister  wag  making  a  definite  statement
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 of  policy—not  a  mere  statement,  but
 it  is  qualifieg  by  “definite’—the  pro-
 ceedings  of  the  other  House  cannot  be
 quoted,  ll

 Therefore,  the  grounds  on  which
 they  are  trying  to  raise  it  are  neither
 constitutional  nor  under  the  rules  of
 procedure.  The  grounds  are  entirely
 pohtical.  I  hope,  Sir,  you  will  not  be
 guided  by  political  considerations  and
 you  will  permit  the  Railway  Minister
 to  present  the  supplementary  demands
 for  grants,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  [  have  written  to  the
 minister  informing  him  of  a  case  of
 removal  from  service  of  a  railway  em-
 ployee  who  has  been  dismissed  on
 the  allegation  that  he  was  participat-
 ing  in  the  illegal  strike  from  the  8th
 and  that  he  was  stopping  loyal  rail-
 Way  workerg  from  joining  duty.  But
 the  dismissed  employee  has  been  in
 jail  under  MISA  from  972  till  today
 ang  thev  are  paying  hrm  suspension
 allowance.  On  the  basis  of  this  illegal
 dismissal  order,  that  suspension  allow-
 ance  hag  been  stopped  and  his  family
 has  been  threatened  with  ouster  from
 the  railway  quarters  Is  this  civilised
 Bovernment?  Today  when  the  Presi-
 dent  of  the  country  has  made  a  request

 to  the  minister,  they  do  not  care  for
 We  woulg  like  to  know  whether
 the  supplementary  demands  will  make
 provision  for  those  employees  who
 have  been  dismissed  mala  fide.  Are
 you  providing  for  that?  (Interrup-
 trons)

 SHRI  A  K.  M.  ISHAQUE  (Basir-
 hat):  It  is  all  irrelevant.  What  is  the
 Point  of  order?

 MR.  SPEAKER:  Most  of  these  are
 speeches  and  not  points  of  order.
 Everybody  is  getting  up  on  a  point  of
 order  ang  the,  making  a_  speech.
 There  is  no  way  of  judging  it  in  ad-
 vance.  A  member  comes  out  with  a
 point  of  order  and  by  the  time  he
 finishes  I  feel  that  it  ig  not  a  point  of
 order  but  only  a  speech.  Yesterday
 we  spent  24  hours  like  this  and  you
 did  not  allow  other  business  to  be
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 taken  up.  Today  also  you  are  doing
 the  game  thing.

 SHRI  SAMAR  GUHA:  We  shall  take
 up  the  whole  day  and  will  not  allow
 the  Minister  to  present  his  budget.

 MR.  SPEAKER:  It  will  lead  no-
 where.  Parliament  is  meant  for  dis-
 cussion.  If  you  think  that  Parliament
 is  meant  only  for  shouting  and  coer-
 cion  and  that  decisions  are  to  be  taken
 in  that  spirit,  then  you  are  sadly  mis-
 taken.  There  must  be  some  order,
 some  rule  and  discipline.

 Yesterday  I  tried  te  fing  a  way  out
 for  you.  That  is  stil)  there.  If  you
 are  not  satisfied  with  the  statement,
 or  if  no  statement  is  coming  forward,
 I  can  give  you  time  for  discussion.  But,
 this  is  not  the  way  of  doing  things,
 shouting  all  the  time  No  issue  can
 he  decided  by  shouting.

 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North-East):  In  all  these  points  of
 order  a  crucial  point  has  bee)  taken
 up  which  you  have  already  been  good
 enough  to  hear,  namely,  that  on  the
 eve  of  the  Railway  Minister  poing  tu
 present  thig  new-fungled  budget  and
 al]  that.  the  louse  has  discovered  a
 very  serious  discrepancy,  to  which  refe-
 rence  has  already  been  made.  We
 are  Within  cur  rights  to  make  a  ref-
 erence  to  the  statement  made  by  the
 Minister  in  the  other  House.  If  the
 Chair  in  the  other  House  had  Permit-
 ted  the  Minister,  cven  in  answer  to  a
 question,  to  make  a  statement  of
 policy,  it  is  pot  our  fault,  nor  is  it  our
 look-out  And  once  it  becomes  part  of
 the  record,  the  statement  of  policy  by
 a  Minister  in  this  House  or  the  other
 ‘House  is  the  property  of  the  country.

 Now,  yesterday  or  the  day  before,
 as  Shri  Indrajit  Gupta  pointed  out,  in
 the  Rajya  Sabha  the  Deputy  Minister
 made  ag  statement  in  which  he  said
 that  full  implementation  of  the  Presi-
 dent’s  desire  would  take  place.  Yes-
 terday  the  genior  Minister  struck  obsti-
 nately  to  his  idea  that  instead  of  satis-
 fying  Presidents  express  desire,  he

 “would  only  examine  with  sympathy
 individual  cases,  ag  many  as  they
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 might  be.  We  are  not  going  to  drag the  President  into  the  debate.  What
 has  happened  is  that  the  President
 himself  authoriseg  the  publication  in
 the  press  the  report  of  a  certain  dis-
 cussion  Which  he  hag  with  one  of  the
 Ministers.  Having  got  holq  of  that,
 we  are  within  our  rights  in  asking  the
 Government  to  tell  us  how  it  is  that
 this  unexceptionable  advice  of  the
 President  is  being  disregarded  in  such
 a  blatant  fashion.

 Thousands  of  railway  workers  are
 suffering  so  dismally  that  the  whole
 Opposition  ig  today  uniteg  from  one
 end  to  the  other.  It  is  a  nation-wide
 problem  Mr.  A.  P.  Sharma  and
 others  on  that  side  of  the  House  can-
 not  deny  the  seriousness  of  the  pro-
 blem  Therefore,  it  is  within  our
 rights,  and  propriety  certainly  at  the
 same  time  demands  and  even  makes  it
 more  imperative—l  hope,  you  will
 follow  it  up—that  on  the  eve  of
 the  presentation  of  whatever  de-
 mands  he  is  asknig  us  to  sup-
 ply  to  the  Railway  Ministry,  he  must
 satisfy  us  about  this  and  also  explain,
 if  he  can,  the  discrepancy  between  the
 statement  of  his  deputy  and  the  state-
 ment  of  himself.

 The  Parliament  has  duty  to  itself
 to  make  sure  that  nothing  wrong  has
 been  done  in  an  unconstituticnal  way
 and  also  to  make  sure  that,  substan-
 tially,  from  the  point  of  view  of  the
 railway  workers,  the  things  are  done
 in  a  proper  and  humane  way,  not  in  a
 brutal  fashion  in  which  the  Railway
 Minister  pursues  today  as  a  represen-
 tative  of  the  Government.

 SHRI  PILOO  MODY  (Godhra):  Sir,
 our  grievance  is  really  quite  simple.
 The  Prime  Minister  has  said  on  any
 number  of  occasions,  “We  are  not
 against  the  workers;  we  are  always
 friendly  with  them.”  The  policy  of
 the  Government  hag  been  that  except
 for  those  who  indulged  in  violence  and
 sabotage,  all  others  will  be  given
 every  consideration  and  taken  back.

 The  Ministers,  senior  or  ‘junior,  have
 reiterated  it  on  innumerable  occasions
 The  Junior  Minister  has  gone  one  stef
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 [Shri  Piloo  Mody]
 further  to  endorse  and  applaud  the
 statement  and  feelings  of  the  Puiesi-
 dent  on  this  issue.  Yet,  all  over  the
 country,  in  every  zone—I  have  just
 come  back  from  Godhra  yesterday—
 there  are  hundreds  of  these  railway
 workers  who  have  been,  against  the
 declared  policy  of  the  Government,
 suspended  and  dismissed,  all  those
 who  did  not  indulge  in  violence  or
 sabotage—there  is  an  irrefutable  proof
 that  they  did  not  indulge  in  violence
 or  sabotage—and  they  do  not  get  even
 a  sort  of  hearing  that  the  Minister  has
 organised  on  an  individual  basis.  No-
 body  is  heard;  nobody  is  allowed  to
 present  his  case;  nobody  is  prepared  to
 give  his  evidence.  Ang  yet  these  people
 are  suspended  or  dismissed,  There  are
 seven  different  categories.  Some  are
 totally  dismissed;  some  have  break  in
 service;  some  are  suspended  There  are
 all  manner  of  different  ways  One  em-
 ployee  is  being  made  to  fight  another
 employee  There  is  a  differential
 treatment  between  two  exactly  similar
 cases  It  is  this  that  is  agitating  us.

 We  accept  the  principle  so  far  enun-
 ciated  by  the  Government  that  those
 who  indulged  in  violence  and  sabot-
 age  can  be  treated  in  a_  particular
 fashion,  But  what  about  others?  I  do
 not  know  how  many  months  have  pas-
 sed  after  the  strike  is  over.  He  is  still
 looking  into  each  case  individually.
 Eithe;  his  individual  looking  of  cases
 needs  to  bé  pepped  up  so  that  he  does
 a  good  job  or  some  other  procedure
 should  be  devised.  We  cannot  have  a
 system  where  even  after  declaring  a
 policy,  the  Government  keeps  going
 against  it.

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  Sir,  I  rise  on  a  point  of  order.
 Rule  3]  says:

 my  A  list  of  business  for  the  day
 shill  be  prepared  by  the  Secretary-
 General,  and  a  copy  thereof  shall  be
 made  available  for  the  use  of  every
 member.

 (2)  Save  as  otherwise  provided  in
 these  rules,  no  business  not  includ-
 ed  in  the  list  of  business  for  the  day
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 shall  be  transacted  at  any  sitting.
 without  the  permisison  of  the
 Speaker.”

 The  point  that  I  am  making  is  this.
 Here  is  q  list  of  business.  The  next
 item  is,  the  statement  by  the  Railway
 Minister.  But  other  business  is  going
 on  here.  The  other  discussion  has
 started  Which  is  not  scheduled  in  the
 list  of  business.  If  you  are  allowing
 it,  kindly  make  an  announcement,  so
 that  we  can  also  participate  in  that.
 Otherwise,  this  sort  of  thing  should
 not  be  permitted.  Under  the  rules,
 nothing  except  what  is  provided  for
 in  the  List  of  Business  should  be  per-
 mitted  to  be  transacted  in  the  House
 But  what  ts  taking  place  now  is  not
 what  hag  been  provided  for  in  the
 List  of  Business  Therefore,  Sir,  I
 woulg  lke  to  subm¢t  that  any  more
 attempt  in  this  regard  would  be  obs-
 tructed;  we  are  not  going  to  put  up
 with  this  any  more  If  it  is  8  point
 of  order,  We  are  prepared  to  hear  it
 but  not  otherwise.

 SHRI  INDRAJIT  GUPTA  The  two
 Ministers  of  the  same  Munistry  have
 made  contradictory  statments.  Is  that
 not  a  point  of  order  according  to  Mr.
 Stephen?

 SHRI  C.  M.  STEPHEN:  The  question
 of  reinstatement  is  not  a  new  thing
 (Interruptions).

 MR.  SPEAKER:  Mr.  Indrajit  Gupta,
 you  have  prolonged  yesterday's  con-
 troversy  today.  Today  you  have  in-
 cluded  the  Deputy  Minister  also  for
 the  statement  that  he  made  in  the
 other  Hcuse

 SHRI  INDRAJIT  GUPTA:  I  did  not
 know  about  it  yesterday;  it  came  to
 light  only  today,

 MR  SPEAKER:  Coming  to  the  busl-
 ness  before  the  House,  the  item  called
 wag  item  10.  But  before  that,  you
 brought  certain  points.  That  had  no
 connection  with  this.  That  is  a  differ-
 ent  matter,  That,  I  can  consider,  bit
 not  just  now.  I  will  send  it  to  the
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 Ministers.  The  only  difference  that  I
 find  is  that  today  you  have  included
 the  Deputy  Minister  also.  So  far  as
 yesterday's  Was  concerned,  that  was

 ‘over  yesterday.  You  have  included
 tthe  Deputy  Minister  today.

 SOME  HON.  MEMBERS:  No,  no.

 श्री  हुकम  चरण  कछवाय  :  (मुरैना)  मेरा
 व्यवस्था  की  प्रश्न  है।  बाप  जानते  ही  हैं  कि
 लोग  राष्ट्रपति ज॑  का  कितना  झा दर  करते  हैं  if
 रेल  कर्मचारियों  ने  भी  उनक,  प्रा दर  करते

 हए  रेल  हडताल  वापिस  ली  और  काम  पर
 वे  लौटे  1  शब  राष्ट्रपति  जी  ने  रेल  मन्त्री  महोदय
 को  भी  एक  सलाह  दी  है  ।  उस  के  बारे  में
 दोनों  मन्त्रियों  में  झगडा  है।  कुरेशी  साहब
 चाहते  है  राष्ट्रपति  जी  का  जो  आदेश  है,
 उन  की  जो  इच्छा  है  उस  के  अनुसार  काम  किया
 जाय  लेकिन  मिश्रा  जी  करना  नहीं  चाहते।
 मजदूर-विरोधी  नीति  है  उनकी  i  ae

 (व्यवधान)  मैं  चाहता  हूं  कि  कुरेशी  साहब
 ने  जो  वक्‍तव्य  दिया  है  उस  की  पुष्टि  मन्त्री
 महोदय  करें।  सारे  कर्मचरियों  को  काम  पर
 वापस  लिया  जाय।  नहीं  तो  उन  के  लिए
 वक्तव्य  देना  मुश्किल  होगा,  वे  झरना  बजट
 पेश  नही  कर  प्कंगे

 SHRI  SHYAMNANDAN  MISHRA
 ‘(Begusarai)  The  question  is  whether
 the  matter  raised  yesterday  did  end
 yesterday  and  that  there  was  no
 need  for  it  to  be  raised  today.

 MR.  SPEAKER:  I  have  given  my
 views

 SHRI  SHYAMNANDAN  MISHRA:
 The  second  issue  is,  if  this  matter  is
 raised,  how  far  is  it  related  or  un-
 related  to  the  item  that  is  sought  to
 be  taken  up.  These  are  the  two
 issues,  May  I  say  that  the  whole  dis-
 cussion  today  and  the  point  of  order
 submissions  are  those  which  arose
 out  of  your  gracious  observation  yes-
 terday,  and  the  observation  was  that,
 in  that  case,  that  is,  whether  a  state-
 ment  should  be  made  on  that  subject
 before  the  presentation  of  the  Sup-
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 plementary  Demands  for  Grants.....  नि
 (Interruptions).

 SHRI  C.  M.  STEPHEN:  The  Spea-
 ker  never  said  it.

 SHRI  SHYAMNANDAN  MISHRA:
 You  were  pleased  to  observe  yester-
 day,  “In  that  case,  let  me  know  what
 I  should  do”  You  did  not  say,  ‘Let
 me  consider  what  I  should  do.’  You
 asked  the  House  to  let  you  know  what
 you  should  do.

 MR.  SPEAKER.  They  did  not  fell
 me  anything.

 SHRI  SHYAMNANDAN  MISHRA:
 The  House  is  now  taking  the  oppor-
 tunity

 अध्यक्ष  महिंदा:  श्राप  मेरी  एक  बात

 सुन  लीजिए।  अगर  तो  णब्दों  का  क्षगड़ा  है  तो
 वह  तो  करते  चले  जायेगे।  अप  कहेंगे  कुछ  है,
 दूसरा  कहेगा  कुछ  नही  है।  मैं  ने  उन्हे  कहां  कि

 यह  बडी  रिएक्शन  है  शौर  शान  दि  स्पाट  तो
 फैसला  हो  नहीं  सकता।  इस  को  वह  नोट  कर
 लगे।

 SHRI  PILOO  MODY:  Forget
 words,  what  was  your  intention?

 the

 अध्यक्ष  महाशय:  एक  रास्ता  बाप  के  लिये
 निकाला  कि  आप  भी  थके  हुए  थे  प्रा राम  से
 चले  जाय  श्र  काम  भी  चले  भ्र ौर  आपने  हफ्ते

 ही  फिर  शुरू  १र  दिया।

 SHRI  TYOTIRMOY  BOSU:  The
 problem  «s  this  One  Minister  make:
 one  statement  in  this  House;  thr
 other  Minister  makes  another  state
 ment  in  the  other  House.

 MR,  SPEAKER:  Day  before  yester
 day  the  statement  was  made:  it  wa
 never  referred  to  yesterday.  It  is  .
 new  thing  you  have  introduced  to
 day.

 SHRI  INDRAJIT  GUPTA:  Yor
 were  hinting  that  thig  shoulg  hav
 been  brought  up  yesterday  and  not  to
 day.  I  plead  guilty.  It  came  to  my
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 notice  only  after  yesterday's  proceed-
 ings.  But,  once  it  comes  to  your
 notice  ar.d  to  the  notice  of  the  House,
 I  plead  with  you  that  when  both  the
 Ministers  are  present  ang  the  Prune
 Minister  is  present,  it  is  not  proper
 for  you  to  say  that  ‘I  shall  send  it
 to  the  Minister  and  ask  him........
 (Interruptions)

 MR.  SPEAKER:  Will  you  kindly  sit
 down?

 SHRI  SAMAR  GUHA:  One  single
 sentence  from  him  3s  enough  that
 he  is  going  to  accept  the  President’s
 advice.

 MR,  SPEAKER:  Mr  Gupta,  I  quite
 agree  that  you  got  it  later.  Now
 three  points  have  come  before  us—
 Rashtrapati’s  advice,  the  Minister's
 assurance  and  what  you  say  to-day.
 Normally,  the  advice  ig  always  to  the
 Government  and  :t  38  for  the  Govern-
 ment  io  accept.  Now,  I  think,  the
 two  Ministers  must  have  gone  with
 good  intentions,  they  had  some  dis-
 cussions  The  only  point  that  is  loft

 .4is  this  The  Ministers  are  not  sitting
 together  Ry  bringing  in  the  name  of
 Rashtrapati  they  are  gettmg  confused.

 ‘Everybody  is  independent--  Rashtra-
 ‘pati  is  independent,  the  muiuster  is
 ‘independent;  or  he  is  independent J  What  counts  is  what  the  Government's T  attitude  is.  It  is  not  that  Rashtrapuli 8  alone  counts:  it  is  not  that  the  minis-

 ter  or  any  individual  counts,  It  is
 Fthe  Government  or  Council  of  Minis-
 Tters  that  counts  And  I  would  ex- ६  pect  the  Prime  Minister—she  hap-
 Spens  to  be  here  at  the  moment—to
 Ftell  us  something  about  Government
 I  views.

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS  AND  MINIS-
 TER  OF  SPACE  (SHRIMATI  INDIRA
 GANDHI):  Mr.  Speaker,  Sir,  it  is  a
 matter  of  deep  regret  that  the
 Opposition  leaders  should  have  thought
 it  fit  to  bring  in  the  President's  name
 into  this  controvercy.  There  is  no
 question  of  our  going  against  the
 President’s  advice  or  anything  like

 F
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 that.  But,  you,  Sir,  and  the  hon.
 House  are  well  aware  of  the  consti-
 tutional  situation,  The  President's
 advice  and  suggestions  are  always.
 given  the  most  earnest  ang  most  res-
 pectful  consideration  by  the  Govern-
 ment.  But  the  responsibility  to  this
 House  is  that  of  the  Council  of  Mi-
 nisters,  Therefore,  it  is  very  unfair
 to  bring  the  President's  name  into
 any  such  matter.  (Interruptions).  The
 House  is  also  aware  of  the  constitu-
 tional  relationship  that  exists  under
 our  Constitution  between  the  Presi-
 dent  and  the  Council  of  Ministers.
 We  should  be  (Interruptions).  If
 you  want  me  to  speak,  then  they
 should  al]  sit  down.

 MR  SPEAKER:  Order
 Please  sit  down.

 please.

 SHRIMATI  INDIRA  GANDHI:  Either
 they  want  me  to  speak  or,  if  they  want
 to  speak,  it  igs  for  you  to  decide,

 I  would  request  the  hon.  Members
 to  read  the  Constitution  and  take  le-
 gal  advice  on  it.  am  stating  the
 position  as  I  understand  it  and  as
 we  Mave  understoog  it  all  these  years
 since  this  Parhament  has  been  in  exis-
 tence.  It  would  be  dangerous  to  set
 new  precedents  at  this  stage.  Another-
 point  I  wish  to  make  is  that  on  all
 mmportant  matters,  decisions  are  taken
 by  the  Cabinet  and  not  by  individual
 Ministers,

 TI  have  neither  met  Mr  Quresh,  nor
 seen  or  read  his  statement.  But  I
 have  heur,  hon'’ble  member,  Indrajit
 Gupta  read  it  out  and  I]  do  not  think
 there  is  any  real  discrepancy  between
 the  two  We  have  stated  our  stand
 clearly  in,  this  House  that  we  are  not
 for  victimisation.  However,  not  only
 in  the  case  of  railways  but  in  other
 sphers  also  sometimes  injustice  does
 take  place  at  the  lower  level  but  if
 our  attention  is  drawn  to  such  cases,
 we  shal)  look  into  them.  One  case
 has  been  mentioneg  ang  certainly  the
 Railway  Minister  and  the  Ministry
 should  look  into  it.  There  may  be
 some  other  cases  in  which  mistakes
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 have  been  made.  This  does  not  go
 against  our  genera]  policy  which  is
 to  look  after  the  interests  of  the  wor-
 kers.  In  this  matter  also  our  policy
 hag  beep  stated  by  me  at  the  time  of
 no-confidence  motion  and  _  by  the
 Railway  Minister  on  several  occasions.
 There  have  been  other  occasions  be-
 fore  and  afterwards  when  we  had
 stated  very  clearly  that  we  do  not
 want  to  indulge  in  any  victimisa-
 tion  We  do  not  want  any  innocent
 people  to  suffer.  The  Minister  has
 already  stated  that  a  very  large  num-
 ber  of  people  have  already  been  re-
 leased.

 SHRI  SAMAR  GUHA:  No.
 SHRIMATI  INDIRA  GANDHI.  You

 may  have  some  different  figures,  but
 this  is  what  our  report  tells  us,

 (Interruptions)
 While  the  strike  was  on,  we  had

 the  same  kind  of  shouting  from  the
 opposite  side,  telling  us  that  the  strike
 was  iotal.  A  large  number  of  peo-
 ple  did  go  on  strike,  but  that  ‘large
 number  was  a  smal]  number  in  com-
 parison  with  those  who  did  not  go  on
 strike,

 SHRI  JYOTIRMOY  BOSU:  It  is
 wrong

 SHRIMATI  INDIRA  GANDHI.  Then
 why  diq  it  collapse,  Sori  8050,  may
 I  ask?

 (Interruptions)
 MR  SPEAKER:  You  were  wanting

 her  to  speak  ang  she  hag  agreed  to
 speak  She  has  her  own  views  to
 express.  If  you  do  not  like,  there  is
 no  way  out

 SHRI  INDRAJIT  GUPTA:  That  is
 the  constitutional  position  which  you
 have  explained,  Please  tel]  us  your
 reactions  to  the  human  problem,

 (Interruptions)
 MR.  SPEAKER:  If  hon,  Members

 feel  that  they  can  do  like  this,  it
 cannot  he  allowed  If  they  think  that
 they  will  say  what  Government  likes
 0  Government  will  say  what  they
 like,  it  will  be  impossible;  they  can
 Say  what  they  like  and  Government
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 will  say  what  they  like;  the  Govern-
 ment  have  their  views,  and  the  hon.
 Memberg  too  have  their  views.

 SHRI  PILOO  MODY:  Let  her  set-
 tle  the  issues.  The  trains  went  on
 strike.  That  is  a  good  compromise.
 Let  her  finish  her  statement  now,

 भय  महोदय  :  यह  तो  नामुमकिन
 बात  हूँ  कि  जो  बात  बाप  कहेंगें,  बह  ये

 कहेगी  झोर  जो  ये  रहेगी  वह  शाप  हुंग
 इस  तरह  से  तो  यही  बल  सकता  हैं  1  जो

 इत  को  गाहना है,  श्र  तंगी।

 SHRIMATI  INDIRA  GANDHI:  Sir,
 hon.  Members  opposite  have  not  nelped
 the  cause  of  railway  workers  by  urg-
 ing  them  to  go  on  strike.  Today,
 they  are  not  helping  them  in  any
 way  by  shouting  and  by  the  manner
 in  which  they  are  behaving  in  the
 House,

 प्रत्यक्ष  महोदय  :  जो  कछ  इन्होने
 कहना  हूँ,  बड़  कहेंगी.  ।  लेकिन  में  श्राप  को

 यह  यकीन  दिला  दं,  कि  ड्राप  की  आउटिंग
 से  कोई  फर्क  नही  पदमा,  उन  को  जो  कहना
 है,  वह  कहेंगी।

 SHRY  br  GANDHI:  Our
 policy  is  quite  clear  as  it  has  been
 enunciated  by  the  Railway  Min:ster
 ang  his  colleague  Shri  Qurashi

 SHRI  INDRAJIT  GUPTA  In  which
 House?

 SHRIMATI  INDIRA  GANDHI:—in
 both  Houses—-which  is  that  we  are
 viewmg  with  great  sympathy  and
 consideration  the  cases  of  all  ::ilway
 workers  If  there  are  any  cases  of
 victimisation,  I  hope  they  will  be  very
 urgently  and  with  great  seriousness
 looked  into—  (Interruptions),

 AN  HON.  MEMBER:  If  there  are?

 SHRIMATI  INDIRA  GANDHI:
 Whatever  there  are.  I  have  to  say
 that.  You  may  be  convinced.  J]  am
 not  convinced.  Therefore,  ]  have  used
 the  word  ‘if’  If  there  are  any  such
 cases,  they  should  be  looked  into  with
 great  seriousness  and  with  sympathy.
 We  want  to  bring  the  situation  back
 to  normal  ag  soon  as  possible.  [I
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 (Shrimati  Indira  aGndhi)
 fully  agree  with  those  memberg  who
 say  |  at  it  is  a  human  problem.  I
 am  very  conscious  of  the  human  pro-
 blem  and  that  is  our  interest  in  it.
 I  am  sorry  to  say  that  the  hon,  mem-
 bers  opposite  as  well  as  some  of  their
 colleagues  outside  are  constantly  try-
 ing  to  make  a  political  issue  of  it

 (Interruptions)

 SHRI  SAMAR  GUHA:  No,  no.  We
 have  never  saig  it  is  a  political  issue.
 It  is  8  human  issue...

 MR,  SPEAKER:  No,  no
 allowing  this  interruption.

 SHRI  PILOO  MODY  I  would  like
 to  ask

 I  am  not

 MR.  SPEAKER:  No  more  now.  After
 the  Prime  Minister's  statement,  I  will
 not  alloy  any  member  from  either
 Bide  of  the  Hcuse  to  raise  any  point.

 SHRI  L.  N  MISHRA:  I  present  a
 statement  showing  Supplementary
 Demands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1974-75

 4.53  hrs

 ‘STATEMENT  RE.  FINANCIAL  POSI-
 TION  OF  THE  RAILWAYS

 MR,  SPEAKER:  Shri  L  N.  Mishra.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  Sir....

 At  this  stage,  some  hon.  members
 left  the  House.

 SHRI  L.  N.  MISHRA:  The  House
 will  recall  that  while  presenting  the
 Budget  Estimates  for  ‘1974-75,  in  Febr-
 uary  this  year  I  had  assumed  that  the
 Railways  would  carry  25  million
 tonnes  of  additional  originating  traffic;
 that  the  passenger  traffic  which  had
 gone  down  in  1973-74  would  again
 Tesume  its  upward  trend  and  that
 there  would  be  a  growth  of  nearly
 Res.  0  crores  in  aur  Coaching  earn-
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 ings.  These  assumptiong  rested  on  the
 hope  that  industrial  relations  would
 Improve  with  the  implementation  of
 Pay  Commission's  recomendations  and
 that  the  Railway  staff  who  had  fre-
 quently  resorteq  to  work  stoppages,
 go-slow  and  categorywise  agitations
 would  settle  down  to  steady  nd

 peal
 working.  But  this  was  not  to

 e,

 I  have  described  on  more  than  one
 occasion  the  sequence  of  events  which
 unfortunately  culminated  in  the
 country-wide  railway  strike  in  May
 1974  in  spite  of  my  best  efforts  to
 avert  it.  The  earnestness  of  the
 Government  to  come  to  a  negotiated
 settlement  has  been  brought  to  the
 notice  of  the  House  many  a  time.  Even
 though  concessions  worth  Rs.  80  crores
 in  a  full  year  were  agreed  to  in
 discussions  preceding  the  strike,  the
 political  adventurism  of  some  mis-
 Buided  trade  union  leaders  could  not
 be  satisfied.

 The  course  of  the  strike  and  the
 Herculean  efforts  made  by  the  Rail-
 way  management  with  the  full  support
 of  the  Centra]  and  State  Governments
 to  keep  essential  commodities  moving
 fs  by  now  a  well-known  and  oft-
 repeated  story  and  needs  no  further
 elaboration  on  my  part.

 I  have  come  to  the  House  today  to
 inform  the  Members  of  the  State  of
 Railway  Finances  against  the  back-
 drop  of  events  during  the  last  few
 months.

 Railways  were  expected  to  carry  by
 the  end  of  last  year  92  ‘million  tonnes
 of  originating  goods  traffic.  The  level
 of  this  traffic  was  estimated  to  reach
 217  million  tonnes  during  the  current
 year,  Unfortunately,  however,  the
 inhibiting  factors  which  I  recounted
 in  my  Budget  speech  have  continued
 to  operate  throughout  the  early  part
 of  the  current  financial  year.  Till  the
 end  of  March  1974,  we  fell  ghort  of
 our  annual  estimates  by  about  7
 million  tonnes.
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 This  meant  that  if  the  Railways
 were  to  attain  the  forecast  in  the
 current  financial  year,  they  should
 realise  a  lift  of  about  32  million
 tonties.  The  working  conditions,
 which  were  none  too  favourable
 earlier,  were  further  upset  by  thz

 strike,  extensively  damaging  our
 transport  capability.

 I  am  sorry  to  have  to  inform  thr
 House  that  Railway  eafnings  for  the
 tquarter  ending  June  974  have  fallen
 short  of  the  proportionate  forecast  by
 Rs.  92.45  crores  In  physical  terms,  the
 originating  freight  traffic  has  been  less
 by  I79  million  tonnes

 Passenger  traffic,  instead  of  recover-
 ing,  declined  further:  during  the  first
 three  months  Railways  carried  néarly
 I50  million  passengers  legs  than  in  the
 vorr-sponding  period  of  1973-74,  of
 which  the  drop  during  May  alonc--the
 month  of  the  strike—wus  0  millions
 In  Other  Coaching  carnings,  there  hus
 also  bee,  some  slippage.  I  am_  not
 sure  that  the  traffic  Jost  in  this  period
 ‘s  likely  to  be  made  good.

 We  have  carried  out  a  critical  re-
 uppraisal  of  our  potential  earnings.  It
 looks  it  will  take  the  Railways  a  few
 months  longer  to  fully  recover  and
 some  up  to  the  expected  build-up  of
 traffic.

 At  this  stage,  on  present  reckonin«,
 the  shortfall  in  the  budgeted  Railway
 revenues  for  the  vear  may  be  in  the
 reeion  of  Rs  40  crores.

 At  the  same  time,  pressure  on
 working  expenses  is  still  unabated.
 The  most  important  cost  factor  in  +
 lahour-intensive  und*rtaking,  such  as
 Railways  कर  represented  by  wage  bill.
 which  already  accounts  for  over  60  per
 cent  of  our  total  expenses.  ‘1974-75  i8
 #  year  af  mounting  staff  costs,  The
 budget  estimates  of  the  year  took  note
 of  the  Pay  Commission's  scales  of  pay
 88  well  as  the  throw-forward  liability
 on  this  account  from  the  lact  year.
 Since  then,  post-budget  developments

 ’  +  path  pe  oo  के
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 have  thrown  a  heavy  additional  bur-
 den  on  our  working  expenses,  Dear-
 ness  allowance  increases  sanctioned  by
 Government  from  Ist  of  January,  Ist
 of  February  and  Ist  of  Apri]  this  year
 imply  an  additional  liability  of  Rs.
 56.44  crores  on  this  account.  Since
 the  average  cost  of  living  is  _  still
 climbing,  further  increase  in  dear-
 ness  allowance  can  be  reasonably
 foreseen.

 We  are  also  comnutted  to  implement
 the  Miabhoy  Award  and  other  con-
 cessiong  in  terms  of  our  negotiations
 with  organised  Jaboui,  on  which  =  an
 outgo  of  approximately  Rs.  28.50  crores
 is  expected  during  this  year,  Railways
 als)  have  had  to  incur  unbudgeted
 expenditure  of  about  Rs,  4  crores  on
 strike-periog  measurgs,  such  as  Terri-
 tomial  Army,  contingent  expenditure,
 etc.  Certain  reliefs  amounting  tu  Rs.
 5.56  crores  during  the  current  year
 have  been  sanctioned  to  pensionable
 cmployees  who  retired  from  service
 before  ‘1-1-1973  ag  well  as  to  those
 who  receive  ex  gratia  monthly  pen-
 sions  Repair  to  rolling  stock  dam-
 aged  in  rams,  floods  ang  during  the
 strike  will  cost  about  Rs  26]  crores.

 Additionally  our  fuel  जा  will  go
 un  by  nearly  Rs  9.70  crores  to  accom-
 modate  further  coal  prices  which  have
 be  n  yaised  from  Ist  of  April.

 Thus.  without  taking  into  considera.
 tion  the  likely  increases  in  dearness
 allowance  that  may  be  sanctioned,
 working  exp7nses  of  the  Railways
 will  be  pushed  up  by  about  Rs.  06.8
 crores  for  known  factors.  briefly  refer-
 ted  to  by  me.

 Taking  together  the  sharp  increase
 in  wotking  expenses  by  Rs.  06.8]
 crores  and  the  steep  fall  in  anticipated
 revenu*  earnings  by  Rs.  40  crores,  the
 financial  position  of  the  Railways  is
 indeed  highly  parlous  and  a  cause  for
 deep  concern.

 Before  I  delineate  my  proposals  to
 meet  with  this  situation,  1६  would  like
 io  mention  some  matters  which  pri-
 marily  have  a  bearing  on  railway
 efficiency  and  hence  on  railway
 finances,
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 It  was  recogniseg  at  the  very  outset

 by  all  responsible  and  well-informed
 secliong  of  the  community  that  the
 Railway  strike  was  being  promoted  by
 some  politically-motivated  interests
 and  that  it  was  aimed  at  disruption  of
 the  national  economy  rather  than
 settlement  of  railwaymen's  problems
 and  redress  of  their  grievances.

 Guideg  by  the  inspiring  leadership
 of  our  Prime  Minister,  encouraged  by
 nation-wide  public  opinion  and  helped
 by  State  and  Central  Governments,  a
 large  body  of  steadfast  and  devoted
 railway  servants  successfully  met  the
 challenge  posed  by  the  May  strike.  By
 Spartan  efforts  and  unflinching  devo-
 tion  they  not  only  succeeded  in  trans-
 porting  essentia]  commodities  but  also
 saved  the  nationa]  economy  from  cOi-
 lapse,  Railwaymen  stood  four-square
 in  this  ordeal  and  refurbished  heir
 image  and  role  in  the  national  life.

 Taking  stock  of  this  traumatic
 experience  and  in  qa  spirit  of  meaning-
 ful  analysis  we  have  learnt  a  number
 of  valuable  lessons.  First  of  all,
 there  is  no  place  for  political  adven-
 turism  in  railway  working  ang  trad*
 union  activities,  Also,  at  the  same
 time,  I  am  confirmed  in  my  view  that
 a  stfong  Trade  Union  movment  is  as
 essentiul  to  the  efficient  working  of
 the  Railwavs  88  well-trained  manage-
 ria]  Cadres.  For  this  purpose,  it  is
 necessary  that  we  should  have  one
 single  body  truly  representative  of
 labour  interests,  which  can  purpose-
 fully  negotiate  with  the  Management
 and  which  can  deliver  the  goods  fol-
 lowing  a  negotiated  settlement.  In  this
 context,  growth  of  mushroom,  cate-
 gory-wise  associations  and  gub-unions
 has  to  be  discouTaged,  Proliferation
 of  unions  dissipates  the  strength  of  a
 Labour  Union  Movement  and  tends  to
 disturb  inter-category  parties  and
 dilute  the  all-India  character  of  both
 the  organisation  and  the  Central  Trade
 Unions,

 Secondly.  if  we  desire  that  the  rail-
 waymen  should  not  be  made  pawns  in

 AUGUST  2i,  974  of  Railways  (Stat.)  228

 the  game  of  political  adventurism,  it
 is  essential  that  the  Railway  Adminis-
 tration  should  assume  the  role  of
 enlightened  management.  Accordingly,
 it  is  incumbent  upon  the  Management
 to  take  care  of  the  staff  under  them
 and  pay  constant  and  constructive
 attention  to  their  grievances  before
 they  become  agitators.

 Each  supervisor  and  every  officer
 should  be  a  natural  leader  of  the  men
 working  under  him.  To  give  practical
 shape  to  this  concept,  the  number  of
 welfare  supervisors  hag  been  increased
 and  action  has  been  initiated  to  set  up
 a  specialised  Personnel  Service,  with
 particular  emphasis  on  Industrial
 Relations,

 Larger  financial  and  administrative
 powers  have  been  delegated  to  Zonal
 General  Managers  and  Divisional
 Superintendents  to  enable  them  to
 dea]  effectively  with  staff  and  admi-
 nistrative  matters  at  grass-Toot  level

 Thirdly,  cadre  review  of  non-gazet-
 ted  establishment  has  been  taken  9
 hand.  This  will  be  carried  out  in  the
 same  maner  ag  for  Class  I  Officers,
 and  js  intended  to  remove  bottlenecks
 in  the  avenues  of  their  promotion,
 relieve  frustration  and  dissatisfaction
 stemming  from  stagnation.  Wherever
 necessary,  posts  will  be  reclassified  or
 re-graded

 A  start  has  also  been  made  to  set
 Up  Fair  Price  Shops  in  railway
 colonies  housing  more  than  300
 employees.  They  will  be  run  either  by
 the  State  Government  Licensees  or  by
 railwaymen’s  own  cooperatives.

 Fourthly,  when  in  the  post-strike
 period  it  was  sought  to  speed  up
 operations  and  achieve  larger  through-
 put  of  freight  and  passenger  traffic,
 certain  inadequacies  came  to  light  in
 bold  relief.  It  was  foung  that  main-
 tenance  repairs  to  diesel  and  electric
 locomotives,  coaches  and  wagons  have
 not  been  kept  up  to  proper
 standards  during  the  last  two  years
 of  labour  unrest  and  this  has  to  some
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 extent  affected  the  mobility  of  freight
 traffic  and  the  punctuality  of  passenger
 trains,  The  malaise,  however,  is  not
 widespread  and  is  marked  only  on
 three  Railways.  A  crash  programme
 for  overtaking  the  arrears  in  two
 phases  and  rehabilitating  the  rolling
 stock  has  been  launched.  It  is  hoped
 that  within  a  few  months  we  will
 have  satisfactory  results  and  the  situ-
 ation  will  improve.

 Fifthly,  we  can  draw  upon  our  ex-
 perience  during  the  strike  period
 when,  in  coordination  with  our  major
 customers  in  the  public  sector,  the
 Railways  could  move  adequate  quan-
 tities  of  essential  goods,  such  as  coal,
 steel,  petroleum  products,  foodgrains,
 etc.,  to  destination  points  and  secure
 quick  release  of  wagons.  It  igs  our
 intention  to  maintain  this  coordina-
 tion  and  accclerate  bulk  transport  of
 major  commodities  in  block-rake
 moveménts.  Distribution  from  stock-
 yards,  depots  or  dumps  to  consumer
 centres  could  be  undertaken  by  road.

 Lastly,  productivity,  which  has
 been  at  a  low  ebb  for  so  long,  has  to
 be  revived  up  at  all  work  places  and
 at  all  levels.  After  the  strike  it  has
 revived  and  is  being  steadily  improv-
 ed  upon,  The  physical  performance
 and  the  financial  position  of  the  Rail-
 ways  can  only  go  up  if  we  do  not
 miss  this  opportunity  not  only  to  res-
 tore  but  improve  upon  the  norms  of
 productivity—Traffic  must  move  faa-
 fer  throughout  the  railway  network.

 Wagons  must  be  marshalled  quicker
 in  yards  and  damaged  rolling  stock
 must  be  attended  to  without  loss  of
 time.  Workshops  must  improve  their
 output  both  quantitatively  and  quali-
 tatively.  Ticketless  travel  and  thefts
 and  pilferages  have  to  be  combated
 assiduously.  There  must  be  an  urgent
 awareness  of  the  crisis  through  which
 the  Railways  are  passing.  I  expect
 all  the  railwaymen  to  put  in  their
 very  best.  I  am  sure  that  they  will
 face  this  challenge  as  successfully  os
 they  have  met  every  crisis  in  the  past.

 T  am  glad  to  note  that  here  and
 there  indicationg  are  perceptible  show-

 .  \

 ing  that  the  Railway  operations  are
 beginning  to  turn  the  corner.

 To  illustrate,  the  loading  of  coal  has
 improved  to  over  8,400  wagons  a  day
 m  the  first  ten  days  of  August  in  all
 the  coalfields  as  compared  to  an  ave-
 rage  loading  of  7,300  wagons  per  day
 in  the  six  months  December  973  to
 May  974  and  as  against  6,800  during
 the  corresponding  period  of  last  year.

 In  this  regard,  a  particular  men-
 tion  has  to  be  made  of  the  very  good
 performance  in  coal  loading  in  Cen-
 tral  India  Coalfields  where  loading  of
 1,130,  wagons  per  day,  the  highest
 level  ever,  has  been  attained  in  July.
 In  spite  of  the  constraints  placed  to
 end  of  June  this  year,  Railways  load-
 ed  the  entire  stock  available  for
 movement  by  rail  of  262  million  ton-
 nes  of  POL  products  and  are  in  a
 position  to  transport  larger  quantities
 85  and  when  demanded.

 In  the  steel  and  pig  iron  sector,  the
 Railways’  transport  effort  has  been
 equally  creditable.  In  the  months  of
 June  and  July,  a  drive  instituted  lar-
 gely  in  cooperation  with  the  Ministries
 of  Steel  and  Mines  has  enabled  us  to
 clear  eleven  lakh  tonnes  of  finished
 steel  and  pig  iron  to  various  parts  of
 the  country.  We  hope  to  follow  this
 un  with  even  better  results.

 The  railways  have  fulfilled  all  ex-
 pectations  in  the  movement  of  food-
 grains  and  fertilizers.  Loading  and
 movement  of  other  general  goods  tra-
 fic  has  also  been  showing  encouraging
 trends.  Passenger  trains  which  were
 cancelled  earlier  due  to  shortage  of
 steam  coal  and  subsequently  on  ac-
 count  of  disturbed  conditions  on  the
 Railways  are  being  progressively  res-
 tored.

 I  am  glad  to  share  with  the  House
 my  feeling  that  the  Railways  having
 passed  the  cye  of  the  storm  are  gra-
 dually  emerging  into  fair  weather.

 I  believe  that  Hon'ble  Members  are
 conscious  of  the  difficult  times  through
 which  the  Railways  are  passing.  The
 Railways  can  extricate  themselves
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 from  their  difficulties  only  through
 strenuous  efforts  aimed  at  many  pro-
 nged  solutions.  We  must  improve
 our  physical  performance.  For  the
 last  few  years,  originating  tonnage
 has  been  hovering  around  thé  figure
 of  200  million  tonnes.  A  break-
 through  must  be  achieved.  In  the
 meantime,  it  appears  inescapable  that
 we  should  adopt  some  stringent  mea-
 sures  to  cut  down  our  working  ex-
 penses  and  bolster  our  earnings.

 I  have  already  cet  in  motion  an
 economy  drive  to  scale  down  revenue
 expenditure  by  Rs.  5037  crores  dur-
 ing  the  current  year.  Detailed  ins-
 tructions  identifying  areas  in  which
 cuts  can  be  imposed  have  been  issued.
 General  Managers  have  also  been
 directed  to  make  supplementary  efforts
 on  their  own  initiative.  The  Railway
 Board  would  keep  a  carefull  watch
 and  monitor  its  actual  implementa-
 tion.

 At  the  same  time,  the  pace  of  Plan
 expenditure  is  being  slowed  down  to
 give  us  a  saving  of  Rs,  25  crores  dur-
 ing  the  year.

 While  no  project  or  scheme  which
 is  included  in  the  Annual  Plan  ap-
 proved  by  the  Parliament  would  be
 discarded  or  given  up,  the  Railway
 Administrations  will  be  asked  to  re-
 gulate  expenditure  on  relatively  low
 priority  works  within  the  framework
 of  the  approved  Plan.

 Hon'ble  Members  will  recollect  that
 I  had  in  my  Budget  speech  in  Febru-
 ary  4978  and  again  in  Febfuary  1974,
 drawn  attention  to  a  number  of  re-
 quests  from  Chief  Ministers,  Members
 of  Parliament  and  public  bodies,  etc.
 for  construction  of  new  railway  lines
 in  backward  and  hilly  areas.  Conced-
 ing  the  validity  of  these  demands,  I
 had  advocated  the  need  for  a  concep-
 tual  change  in  the  application  of  tra-
 ditional  financial  criteria  to  the  res-
 toration  of  dismantled  lines  and  con-
 struction  of  new  lines  in  underdeve-
 loped  and  hilly  areas.  Implementing '  this  approach,  a  number  of  such  works
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 have  been  included  in  the  Annual
 Plan  Programme.  It  is  my  intention
 that,  in  view  of  their  importance  in
 the  development  of  backward  and
 hilly  areas,  the  axe  does  not  fall  on
 these  works  and  the  outlays  provided
 for  them  are  not  curtailed,

 Taking  into  account  the  effect  of
 economy  measures  on  revenue  ex-
 penditure,  the  total  amount  of  supple-
 mentary  demands  has  been  restricted
 to  Rs.  56.44  crores,  which  is  just  suffi-
 cient  to  cover  the  post-budgetary  in-
 creases  in  the  rates  of  dearness  allow-
 ance  80  far  sanctioned  by  Govern-
 ment,

 The  financial  position  will  be  re-
 appraised  in  December  on  the  basis
 of  the  reviseq  estimates  and  I  shall
 thereafter  approach  the  House  with
 further  demands,  if  any.

 The  maenitude  of  the  problem  has
 compelled  me  to  come  to  a  hard  con-
 clusion.  [  am  quite  clear  that  rail-
 way  assets  should  be  put  to  a  more
 intense  and  profitable  use.  Producti-
 vity  of  railwaymen  should  show  mark-
 ed  improvement.  All  wasteful  prac-
 tices  should  be  eschewed.  Proposed
 economy  measures  must  also  fully
 bear  fruit.  Nonetheless,  an  adjust-
 ment  in  the  fares  and  freight  rates
 is  also  inescapable  if  the  Railways  arc
 not  to  end  the  year  in  a  massive  loss.

 Government  at  the  highest  level
 have  already  decided  that  the  quan-
 tum  of  deficit  finance  should  not  be
 allowed  to  go  up.  It  js,  therefore,
 essential  that  the  loss  of  railway
 working  shoulg  be  held  down  to  the
 smallest  possible  size.

 In  framing  my  proposals  which  I
 shall  now  set  forth  and  which  will
 ceme  into  force  with  effect  from  the
 9th  of  September  974—the  following
 principles  have  been  borne  in  mind.
 First,  their  impact  should  have  a
 minimal  effeet  on  the  family  budget
 of  the  commen  man.  It  has,  there-
 fore,  been  decideg  that  foodgrains,
 pulses  and  edible  oils  milk  and  vege-
 tables,  short-distance  travellerg  and
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 commuters  holding  Second  Class  sea-
 gon  tickets  should  not  be  touched.
 Accordingly,  by  far  and  large,  the
 consumer  price  index  will  be  left  un-
 affected,

 Secondly,  an  opportunity  hag  been
 taken  to  bring  up  the  freight  rates
 closer  to  the  line  haul  cost  beyond
 a  distance  of  500  kms.  Beyond  this
 distance,  the  telescopic  structure  of
 freight  rates  tends  to  operate  to  the
 disadvantage  of  Railways  inasmuch
 as  bare  haulage  costs  are  not  always
 fully  covered.  As  the  average  lead  of
 traffic  goes  up,  the  disadvantage  gets
 accentuated.

 Thirdly,  in  the  overall  interest  of
 National  economy,  it  is  necessary  that
 in  making  the  maximum  use  of  the
 assets  at  their  disposal  the  Railways
 should  concentrate  on  the  movement
 of  goods  in  preference  to  passenger
 traffic.  Honourable  Members  are
 uware  that  in  all  developing  countries,
 all  infra-structure  facilities,  especially
 the  rai]  transport  is  under  pressure
 which  hag  to  be  overcome  by  planned
 regulation.  Even  in  developing  Socia-
 list  countries,  stringent  contro]  is  ex-
 ercised  on  passenger  travel  which  has
 to  give  way  to  meet  the  growing
 needs  of  freight  traffic.  While  we
 may  not  go  as  far  as  the  Socialist
 countries,  measures  haVe  to  be  adopt-
 ed  to  discourage,  and  even  curb,  pas-
 senger  traffic  in  order  to  maximise
 utilisation  of  our  transport  capacity
 for  industrial  and  agricultural  pro-
 ducts,

 Fourthly,  increases  are  related  to
 what  the  traffic  can  bear.  In  case  I
 find  that  on  actual  implementation,
 the  increase  is  more  than  a  particular
 stream  or  class  of  traffic  can  bear  and
 the  levy  becomes  counter-productive,
 I  shall  carry  out  the  necessary  moder

 =
 within  the  limit  of  these  propo-

 sals,

 PROPOSALS
 A,  GOODS

 On  all  goods  traffic  carried  up  to
 500  kms.,  excluding  foodgrains,  pulses
 and  edible  oils,  I  propose  to  levy  a

 we  ts  as

 supplementary  charge  of  16-2|3  per
 cent,  Goods  carried  for  longer  dis-
 tance  will  bear  a  supplementary
 charge  of  22  per  cent.  This  will  give
 a  yield  in  revenue  of  Rs,  94,92  crores
 in  the  current  year.

 B.  LUGGAGE  &  PARCELS

 Except  for  milk  and  vegetables,  the
 rest,  of  traffic  will  carry  a  supplemen-
 tary  charge  of  5  per  cent,  adding
 Rs  3.6  crores  to  railway  revenues.

 C,  PASSENGERS

 (l)  Upper  Class:  Air-conditioned
 First  Class  fares,  which  were  last
 iaised  to  approximate  air  fares,  will
 now  bear  an  additional  supplementary
 charge  of  25  per  cent,  yielding  Rs.  0.74
 crores  in  revenue,  I  propose  to  raise
 First  and  Air-conditioned  Chair  Car
 fares  by  33-1/3  per  cent.  The  two
 together  will  add  Rs.  4.88  crores  to
 Railway  revenues.

 (2)  Second  Class:  I  regret  that  the
 very  weak  financial  position  of  the
 Railways  does  not  permit  me  to  treat
 the  II  Class  passengers  any  differently.

 However,  in  conformity  with  the
 principles,  which  I  mentioned  a  little
 while  ago,  my  proposals  in  regard  to
 Second  Clasg  passengers  are  designed
 tu  leave  untouched  almost  the  entire
 body  of  commuters,  who  constitute  50
 per  cent  of  the  number  of  passengers
 carried  by  rail,  88  well  as  short-dis-
 tance  passengers  travelling  up  to  25
 Kms.  by  Ordinary  trains.  The  latter
 category  accounts  for  nearly  49.3  per
 cent  of  euch  traffic  in  non-suburban
 areas  and  i8  largely  composed  of  stu-
 dents,  wage  earners,  office-going  staff
 and  small  self-employed  persons,  etc.,
 who  have  to  travel  daily  from  neigh-
 bourhood  townships  to  adjoming
 cities.  For  them  their  journeys  by
 iui]  are  unavoidable  as  they  form  an
 easential  part  of  their  daily  chores.

 (i)  Ordinary:  Accordingly,  fares
 payable  by  commuters  holding  Sec-
 ond  Class  Season  ticketa  will  stand
 unchanged  as  at  present.  I  do  not
 also  propose  any  increase  in  Second
 Class  Ordinary  fares  up  to  25  kms,  For
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 medium  distances,  i.e.  from  26  kms.
 to  250  kms.  which  can  conveniently
 be  covered  by  road  transport,  thereby
 releasing  rail  capacity  for  long-dis-
 tance  travellers  and  freight  traffic,  it
 iz  proposed  to  bring  up  the  fares  gene-
 rally  closer  to  bus  fares.  This  would
 discourage  diversion  of  traffic  from
 road  to  rail  in  this  distance  range.  I,
 therefore,  propose  to  add  a  supple-
 mentary  charge  of  25  per  cent  on
 fares  for  journeys  from  26  kms,  to  250
 kms.  From  25]  kms,  onwards,  the
 rate  of  supplementary  charge  wil]  be
 stepped  down  to  20  per  cent,  These
 revisions  in  fares  will  yield  an  addi-
 tional  revenue  of  Rs.  7.96  crores.

 (ii)  Mail  and  Expresg  Trains;  As
 Mail  and  Express  trains  are  intended
 primarily  to  carry  long-distance  tra-
 vellers,  in  whose  interest  short-dis-
 tance  passengers  have  to  be  discourag-
 ed,  they  have  to  be  treated  a  little
 differently  from  Ordinary  trains.
 Hence  in  their  case,  1  propose  to  levy
 a  supplementary  charge  of  25  per  cent
 for  journeys  up  to  250  kms.  Beyond
 this  distance,  the  rate  of  supplemen-
 tary  charge  will  be  the  same  as  for
 Ordinary  trains,  viz.,  20  per  cent.  This
 adjustment  is  expected  to  yield  Rs.
 l7.97  crores  in  revenue,

 MISCELLANEOUS

 I  do  not  propose  to  make  any  revi-
 sion  in  reservation  charges,  Second
 Class  Sleeper  charges  and  in  the  rate
 of  platfa'm  tickets.

 A  Memorandum  is  being  circulated
 to  the  Hon'ble  Members,  containing
 details  about  the  propusals,  both  in
 respect  of  freight  rates  and  passenger
 fares.

 The  financial  effect  of  all  these
 levies  put  together,  which  will  come
 into  force  from  9th  September,  1074,
 would  amount  to  Rs,  40.07  crores  in
 the  remaining  part  of  the  current
 year.  The  Hon'ble  Members  would
 have  thus  noticed  that  I  have  tried  to
 mobilise  only  that  much  additional
 resources  which  will  abridge  the  gap
 between  receipts  and  expenditure.
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 Indian  Railways  have  played  a  pivo-
 tal  role  in  the  economic  life  of  the
 country.  lt  is  absolutely  essential
 that  they  run  efficiently  and  smoothly
 to  keep  the  goods  moving  uninterrup-
 tedly,  both  for  mass  consumption  as
 well  as  for  the  industry.  At  the  same
 time  Railways  cannot  remain  unaffect-
 ed  by  the  general  economic  situation
 in  the  country  and  elsewhere.

 l  have  announced  certain  measures
 which  I  propose  to  take  for  bringing
 back  the  finances  of  the  Railways  to
 a  rea)  healthy  position.  However  un-
 pleasant  may  be  the  task,  some  of
 these  measures  have  got  to  be  taken
 io  meet  the  realities  of  the  present
 economic  situation,

 All  of  us  have  to  make  =  sacrifices
 though  no  doubt  these  should  be  equi-
 tubly  distributed  and  commonly  shar-
 ed  by  all.  I  must  assure  the  House
 that  in  this  I  have  been  guided  by
 the  sole  considerations  of  the  princi-
 ples  of  modern  progressive  socialism
 suiteg  to  the  genius  of  our  country
 and  the  interests  of  the  Nation,  the
 industrial  development  and  the  com-
 mon  man.  The  House,  I  am  '  sure,
 will  appreciate  and  support  these  pro-
 posals  so  that  the  sacrifices  of  today
 may  bring  a  brighter  tomorrow.

 १5.09  hrs.

 MATTER  UNDER  RULE  377
 Proposep  TRANSFER  OF  SHARES  OF  THE
 Nacpur  MANGANESE  ORE  (INDIA)  Lt.

 TO  THe  GOVERNMENT

 SHRI  VASANT  SATHE  (Akola):
 Mr.  Deputy-Speaker,  Sir,  I  wish  to
 invite  the  attention  of  thie  House  to
 an  important  matter  which  hag  ap-
 peared  in  Amrit  Bazar  Patrika  of  the
 9th.  It  says:  ‘A  Mundhra-type  deal
 rocks  Delhi  and  London’.  The  deal
 refers  to  one  Mr.  Kapur  who  has
 purchased  shares  of  Manganese  Ore.

 AN  HON.  MEMBER:  Jz  it  Mr.  Yash.
 pal  Kapur?
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 SHRI  VASANT  SATHE:  No.  This
 is  Mr.  R.  N.  Kapoor,  Chairman  of
 MOIL.  He  purchased  shares  worth
 about  a  crore  end  now  he  wants  to
 pasg  off  those  shares.  This~is  what
 the  report  says.  I  am  glad  the  hon.
 Finance  Minister  is  here.  The  hon.
 Minister  for  Mines  is  here.  The  paper
 says  that  this  proposal  was  approved
 by  a  committee  set  up  by  the  Finance
 Ministry  and  Economic  Sub-Commit-
 tee.  The  proposal  was  to  sell  the
 shares  of  this  R.  N.  Kapoor,  Chair-
 man  of  CPMO  company.  They  held
 49  per  cent  shares  in  MOIL  and  these
 shares  it  is  alleged  were  purchased  by
 this  Mr.  Kapur  ang  he  made  a  propo-
 sal  to  the  Government  that  his  shares
 should  be  purchased  for  80  lakhs.
 The  paper  says  that  thig  proposal
 was  cleared  by  the  Finance  Ministry.
 Then  it  says  that  this  matter  was  ex-
 posed  when  the  Government  found
 that  the  value  of  the  shares  today  is
 hardly  Rs.  10,  and  what  was  intended
 to  be  bought  for  Rs.  80  lakhs  would
 not  in  the  market  fetch  even  Rs.  20
 lakhs.  When  thig  was  found,  the
 Ministry  took  their  hands  off  this  deal
 and  said,  hold  it  up,  we  will  examine
 it,  This  38  what  happened.  My  ques-
 tions  are:  Who  made  this  proposal
 first”  I  want  a  thorough  enquiry.
 Who  dg  this  R.  N.  Kapoor  who  is  situ-
 ated  in  London?  When  the  CPMO
 holds  49  per  cent  of  shares  and  the
 Government  holds  5l  per  cent  of
 shares  why  did  they  not  offer  them
 first  to  Government  ig  they  wanted  to
 sell?  So  I  want  a  thorough-enquiry
 to  be  made  in  the  matter.  Who
 knows,  if  this  deal  had  gone  through
 the  Government  would  have  paid Rs.  80  lakhs  worth  in  foreign  exchange for  shares  worth  nothing.  Let  the
 hon,  Minister  thoroughly  enquire  into
 this  matter  and  come  out  with  a  state.
 ment.  I  am  interested  in  this  matter
 because  J  come  from  a  region  where
 the  manganese  industry  ig  located.
 The  hon.  Minister  may  take  time  but
 let  him  say  he  will  come  out  with  a
 statement.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  हू,  0.  MALAVIYA):
 We  are  seized  of  the  matter,  Enqui-

 Bill
 ties  are  being  made.  But  the  whole
 story  is  still  to  be  revealed  and  there-
 fore  it  will  take  time.  I  will  make  a
 statement,

 544  hrs,

 STATUTORY  RESOLUTIONS  RE,
 DISAPPROVAL  OF  ORDINANCES
 NOS,  7  AND  9  OF  974  AND  COM-
 PANIES  (TEMPORARY  RESTRIC-
 TIONS  ON  DIVIDENDS)  BILL—
 contd,

 MR,  DEPUTY  SPEAKER:  We  re-
 sume  further  discussion  of  the  Statu-
 tory  Resolution  moved  by  Shri  R.  R.
 Sharma.  Shri  B.  V.  Naik.

 SIIR]  B.  V.  NAIK  (Kanara)  Mr
 Deputy-Speaker,  Sir,  I  have  gone
 through  this  Bill.  The  i  principal
 point  which  I  would  hke  to  raise  as
 a  point  of  clarification,  will  be  in
 regard  to  the  provisions  of  the  Act
 which  says  that  the  applicability  of
 the  dividend  restriction  Ordinance
 which  ls  now  going  to  be  converted
 into  a  dividend  restriction  Act,  as  far
 as  cOmpanies  are  concerned,  ig  this.
 We  have  categorised  here  in  Section
 3  (a),  (b),  (०),  (d)  and  (e)  certain
 compames.  I  wonder  as  to  why
 these  companies  have  been  included,
 for  example,  in  regard  to  Section
 3(c),  the  Indian  Company  whose
 business  consists  mainly  of  the  cons-
 truction  of  ships  or  in  the  manufac-
 ture  or  processing  of  goods  or  in
 mining  or  an  generation  or  distribution
 of  electricity  or  any  other  form
 of  power,  we  find  that  most  of
 the  companies  connected  with  the
 generation  of  electricity  are  in  the
 public  sector—they  are  either  in
 the  State  sectors  or  they  are
 in  the  Central  Sector  by  them-
 selves.  Secondly  I  have  also  gone
 through  the  number  of  companies
 which  we  have  here.  There  are  a
 number  of  them  which  we  have  in
 the  public  sector  and  in  the  private
 sector,  They  are  fairly  large.  As  on
 30th  September,  ‘1973,  we  had  36,527
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 joint  stock  companies  who  had  an
 aggregate  paid-up  capital  of
 Rs,  5,422  crores.  Out  of  this,  we  find
 that  those  companies  which  fall  in
 the  category  of  public  sector  cvom-
 panies  come  to  4l2  having  a  paid  up
 capital  of  Rs.  3,041  crores.  Ags  against
 this,  we  have  got  36,lI5  companies
 under  the  category  of  private  sector
 companies.  All  of  them  putting  to-
 gether  have  a  paid  up  capital  struc-
 ture  of  Rs.  2,380  crores,  The  propor-
 tional  distribution  of  the  paid  up  ca-
 pital  structure  at  least  between  the
 public  and  the  private  sectors  seems
 to  be  that  it  is  in  the  proportion  of
 about  30  to  28—even  to  even.  I
 would  like  to  know  from  the  hon.
 Minister  as  to  what  will  be  the  appli-
 cability  of  this  Ordinance  or  this
 particular  Bill  which  is  going  to  be
 enacted  soon  in  regard  to  the  public
 sectur  undertakings  in  our  country
 which  are  public  limited  companics
 numbermg  438  and  237  private  limi-
 ted  companies.  Al)  along  dividend  or
 the  protitability  in  the  private  sector
 has  ben  an  indicator  to  the  perfor-
 mance  io  an  extent  that  the  under-
 taking  which  has  been  functioninz
 successfully  shows  results  in  surplus
 or,  what  we  call,  a  profit,  The  same
 could  not  be  true  as  far  as  our  public
 sector  companies  are  concerned.  I
 would  like  to  know  here  that  when  it

 8  a  question  of  the  saving  of  resour-
 ces  of  these  undertakings,  the  total
 amount,  according  to  the  statement
 made  by  the  Minister  of  Fin  ance
 yesterday  is  this  The  resources  that
 would  be  saved  as  a  result  of  imposi-~
 tion  of  this  law  on  these  undertak-
 ings  would  be  to  the  extent  of  Rs.  60
 crores.  I  am  certain  that  the  calcul-
 tions  that  have  been  made  will  be
 confined  only  to  the  extent  of  Rs.  60
 crores  that  the  savings  or  in  other
 words  the  fluwing  back  of  the  un-
 distributed  profits  into  the  working  of
 an  institution  will  be  to  the  extent  of
 Rs.  60  crores.  If  this  legislation  is
 put  in  operation  for  the  period  that
 has  been  stipulated  in  that  case  I  do
 feel  in  spite  of  the  fact  that  only  a
 Jakh  and  odd  rupees  are  going  to  be
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 spent  88  a  financial]  outlay  in  regard
 to  this  Bill  and  its  imposition  much

 of  which  will  be  by  the  Ministry  of
 Company  Law  that  a  lakh  of  rupees
 expenditure  ag  against  a  saving  of
 nothing  at  all  to  the  exchequer  as
 such  whether  this  amount  instead  of
 being  siphoned  back  into  the  under-
 takings  themselves  if  it  had  been
 credited  in  the  form  of  8  fund  or  if
 it  had  been  credited  in  the  form  of  u
 fund  which  could  circulate  and  on
 which  amount  the  State  or  the  Com-
 pany  Law  Department  or  the  Minis-
 iry  of  Finance  would  have  certain
 amount  of  control  whether  thig  money
 would  not  have  been  better  utilised.

 l  would  also  like  tu  know  as  to
 what  would  happen  at  the  end  of  two
 years,  I  am  not  clear  about  it  after
 going  imuugh  the  Bill.  We  have
 now  plated  a  limit  and  the  amount
 gets  re-cycleqg  back  into  the  parti-
 cular  undertaking  but  what  will  hap-
 pen  after  two  years  whether  it  will
 vy  back  to  the  share  holders  for  be-
 ing  distributed  as  an  accummula.ed
 money  or  whether  it  will  be  perma-
 nently  flowed  back.

 Here  is  a  word  which  rT  would  like
 to  say  and  that  I  do  not  think  will
 be  very  platable  that  dividend  of  the
 private  sector  undertakings—only
 2,000  have  been  identified  which  will
 be  coming  within  the  net.  This  is  not
 a  tax  net.  This  is  just  giving  back
 to  those  people  who  earned  div!-
 dends—have  ceased  to  be  a  source  of
 income  or  a  source  of  livelihnod
 either  for  the  stock-holders  or  as  our
 hon  friend,  Mr.  Mody,  put  it  the
 widows  sevings  and  the  savings  of
 such  other  people,  Sir,  most  of  the
 stocks  today  are  maniputeq  a  few
 people  who  are  in  a  position  to  cor-
 ner  the  shares,  Nor  can  we  say  this
 any  more  serves  as  a  souruce  of
 security  or  life-savings  or  pensioners
 investment.  Under  these  circum-
 stances  dividend  has  progressively
 ceased  to  be  a  source  of  income  or  a
 source  of  liveliheod  or  have  anyone
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 of  the  beneficiary  qualities  which  are
 attributed  to  it.

 But  the  sources  of  income  from
 these  private  concerns  are  either  to
 the  purchase  decision  or  in  the  form
 ot  hidden  reserves  or  excessive  de-
 preciation  or  undisclosed  profits.
 These  are  the  sources  where  the  funds
 ot  the  private  sector  are  gefting  stuck
 tuday.  I  think  until  and  unless  we
 are  able  to  have  a  better  costing
 system  and  a  cost  audit  saystem  in
 respect  of  the  private  sector
 undertakings,  we  shall  not  be  in  a
 position  to  do  anything.  From  that
 point  of  view,  this  pertains  more  to
 the  Department  of  Company  Law  Ad
 ministration.  The  total  number  of
 concerns  in  which  cost  audit  was
 done  out  of  36,000  concerns,  during
 the  period  from  lst  April  to  30th
 November,  1978,  was  only  37,  The
 cost  audit  reports  were  available  in
 them  which  means  one  per  thou-
 sand  As  long  as  the  purchase  deci-
 sions  as  well  as  the  sale  decisions
 vest  with  the  managing  directors  or
 the  managing  agents,  there  is  no  point
 ln  going  after  only  the  tip  of  an
 ice-herg.  Not  much  will  be  served
 Ly  going  after  the  tip  of  an  ice-berg,
 because  the  major  saving  factors  will
 not  have  been  taken  cate  of  by  that.

 However,  I  welcome  this,  in  spite
 of  the  dismal  review  that  was  aptl,
 quated  yesterday  Shri  R.  R.  Sharma,
 as  it  has  been  reported  in  the  Econo-
 mic  Times,  that  this  will  not  have
 much.  But  still  in  principle,  even
 though  Mr.  Baneree  did  not  agree,
 it  amounts  to  a  profit-freeze,  a  sort
 of  principle  of  equity  whereunder
 the  people  who  own  the  stocks,  the
 capital-owing  group  of  people  will
 have  sacrificed  something,  similarly
 the  wage-earner  would  have  sacrificed
 something;  a  natural  sort  of  parity
 between  the  owners  and  workers  can
 be  establisheq  only  through  this.

 SHRI  PILOO  MODY  (Godhra):
 What  de  the  Ministers  sacrifice?

 SHRI  B.  V.  NAIK:  The  Ministers’
 sactifice  ig  involved  as  in  the  case  of
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 any  one  of  us  here,  in  the  higher
 prices  being  paid  due  to  the
 inflation

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  ‘This  ig  the  most  atroci-
 ous  piece  of  legislation.

 SHRI  8,  V.  NAIK:  It  is  not.  It  is
 not  atrocious.  This  is  one  of  thsse
 pieces  of  legislation  in  ,espect  of
 which  particularly  irom  Members
 like  Shri  Somnath  Chatterjee  and
 Sli  8,  M.  Banerjee  I  expected  8
 compliment  for  a  change,  because
 this  is  one  of  these  which  at  best  can
 be.

 SHRI  SOMNATH  CHATTERJEE:
 If  the  other  ore  is  withdrawn;  we
 shall  support  tach

 SHRI  B.  V.  NAIK:  I  do  not  agree
 on  the  question  of  horsetrading.  This
 is  the  first  legislation,  a  progressive
 one  in  which  there  are  certain  curbs
 being  placed  in  regard  to  the  return
 that  i3  beimg  given  in  capital,  parti-
 ¢cularly  ‘in  regard  to  the  unearned
 income  from  capita]  there  are  certain
 limits  being  placed  on  that.

 I  do  not  understand  the  classifica-
 tion  of  the  companies  to  which  this
 measure  would  apply  I  am  leaving
 out  the  eighth  category.  I  am  con-
 fining  myself  only  to  companies  eng-
 aged  in  construction  of  ships  or  in
 the  manufacture  or  processing  of
 foods  or  in  mining  or  in  generation
 or  distribution  of  clectricity.  Ag  far
 company  law  is  concerned.  there  is
 no  classification  of  companies  on  the
 basis  of  the  businesses  which  they
 undertake.  Take,  for  instance,  manu-
 facture  or  construction  of  ships.  We
 have  all  public  sector  undertakings
 o:  shipyard  all  along  the  cost.  I  do
 not  see  how  this  measure  can  apply
 (५  them,  unless  it  is  intented  or  it  is
 presumed  otherwise,  how  does  the
 construction  of  ships,—with  the
 Cochin  shipyard  being  what  it  is,
 Haldia  still  coming,  the  next  shipyard
 not  decided—yield  anything  in  the
 country.  They  are  all  in  the  public
 sector.  Under  the  circumstances,  I
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 have  not  been  able  to  understand
 the  प्रगति  कम्पनियां  मानी  जाती  हैं  उनमें  लगाया

 wets  os  ieee  उनके  पास  टाटा  झारी  &  400  शेयर  हैं

 I  would  be  failing in  my  duty  if  2  (  जिसको
 कहा  जाता

 है।।
 ९० wou  ai  my  duty  =

 do  not  point  out  that  as  long  as  the  सी०  सी०  क ेउ  के  पास  200  शेयर  हैं  धौर

 public  sector  does  hold  a  very  big  टेलको-यहूद  भी  टाटा  की  कम्पनी  है--इसके

 a
 ol
 ee  ee

 ce
 |

 ae  घोष  208  शेयर  हैं।  कब
 तह  उड़ e  incorporated  ९8  and  as  long

 as  we  do  not  make  them  productive,  एक  साल  में  औसत  डि बी डेड  के  रूप  सें  टाटा
 we  will  not  be  able  to  bring  about  भ्राडिनरी  से  3,440  रुपए  मिलते  थे,  To
 the  transformation  We  wish.  Here  सी०  सी०  से  2,400  रुपए  मिलते  थे  कौर
 may  I  also  urge  the  old  point  once

 टेलको again  that  the  public  sector  under-  हलकों  की  श्र  मे  3  हजार  रुपए  मिलते  थे।
 takings,  whether  they  are  jncorpora  कुल  मिलाकर  उनकी  सालाना  झ्रामदनी
 ted  bodies  or  otherwise,  will  have  tu

 होती be  made  accountable  in  some  form  8,840  दिया  थी।

 or  other  and  for  that  this  is  the
 proper  forum  to  discuss  it  at  length  आपस  :  a
 and  see  to  it  that  each  one  of  them

 थे?
 थी  बी०  alto  में  क्या  काम  करते

 functions,  first  according  to  its  capa~
 city  and  then  functions  in  such  4

 'रिटायडें बड़ढे wecvionss  ae  TH
 in  profitability.  I

 st  ay  लिमये  :  बह  रिटायर्ड  बुड्ढे
 आदमी  है।  इमानदारी  से  जिन्दा  भर  काम

 ली  मधु  'लिये  (बांका)  प्रत्यक्ष  करके  जो  कुछ  पैसा  बचा  उसको  उन्होंने  शेयर्स

 महोदय,  मैं  संकल्पों  का  समर्थन  करता  हूं  ज़ोर_  में  लगाया  और  उनको  सालाना  आमदनी
 इनके  विधेयक  का  तीब्र  विरोध  करता  हूं।  8,  840  रुपया  होती  थी।  अब  आपके  इस
 ऐसा  अनुमान  लगाया  गया  है  कि  इस  विधेयक  के  डिविडेंड  फ्रीज  का  क्‍या  नतीजा  होने  जा  रहा
 पास  होने  के  बाद  एक  साल  में  75  करोड़  है?  उसको  पहले  टाटा  भा डिन री  सें  एक  शेयर
 रुपया  जो  डिविडेंड  के  रूप  में  बाटा  जाता,  बह  पर  8,  6  र०  मिलते  थे  To  सी०  सी०  से  2
 रोक  दिया  जायेगा  और  कम्पनी  को  उसे  इस्तेमाल.  रुपए  मिलते  थे  कौर  टेलको  से  उसको  5  रुपये
 १  रने  का  इसमें  मौका  मिलेगा।  दो  वर्षों  में  यह  मिलते  थे।  प्री  डिवीडेड  फ्रीज  के  बाद  टाटा
 राम  डेढ़  सौ  करोड़  हो  जायेगी  ।  लेकिन  इन  झाड़ियां  से  उनकों  सारे  4  रुपये  मिलेंगे

 के  इस  कानून  का  साधारण  लोगों  पर  क्‍या.  To  सी०  सी०  से  शू  य  रुपया  डिविडेंड  मिलेगा
 सर  होने  वाला  है  इस  पर  मुझे  लगता  है.  फ्लोर  टेलको  से  उनको  a.  60  Xo  मिलेंगे।
 सरकार  मे  और  वित्त  मन्त्री  ने  बिल्कुल  विचार  कुल  मिलाकर  उत्तरी  आमदनी  जो  पहले
 नहीं  किया  है।  इनके  इस  कानून  के  चलते  8,840  रुपया  थी  अब  घटकर  3,720  रुपया

 हजारों  ऐसेसाधारण  शेयरहोल्डर  जिनके  पास  रह  जायेगी।  मैं  गणेश  जी  के  सामने  यह  एक
 जीविका  का  कौर  कोई  साधन  नहीं  है  वे  भूखों  ठोस,  कांक्रीट  उदाहरण  पेश  कर  रहा  हूं  ।
 मरने लगेंगे।  म  हवा  में  बात  नहीं  करता  चाहता.  महीने  में  7  सौ  रुपए  की  आमदनी  में  4  सो
 मैं  एक  ऐसे  शेयर  होल्डर  को  जानता  हूं  जिन्होंने...  रुपए  का  कट  हो  रहा  है।  मैं  इस  विधेयक  का
 जितनी  भर  इमानदार  से  काम  किया  और  समर्थन  करने  के  लिए  तैयार  हूं  बातें  कि  वित्त
 अपनी  बचत  का  जो  पैसा  था--चोरी  का  पैसा  मस्ती,  प्रधान  मस्ती,  सारे  मन्त्री  और  नौकर-

 नहीं  ब्लैक  का  पैसा  नही  जैसा  कि  कांग्रेसियों,  शाह  प्रगति  तनख्वाह  में  इसी  झ्रनुपास  मे  कटौती
 सरकार  के  मंत्रियों  शौर  नौकरशाहों  का  होता  के  लिए  तयार  हो  ज.य।  संसद्‌  सदस्य  भी  इसके

 है--दत्त  पैसे  को  उन्होंने इस  देश  की  तीन  जो  लिए  तैयार  हो  जाये  तो  मैं  भी  इसका  समर्थन
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 करने  के  लिए  तयार  हूं  -  लेकिन  राज  एक  ढोंग

 यहां  मचाया  जा  रहा  है  t  दाम  वृद्धि  को  रोकने

 के  नाम  पर,  मुद्रास्फीति  क।  रोकने  के  नाम  पर

 जो  पेंशनर,  विधवायें  शौर  गरीब  लोग  हैं  उनकी
 प्रामदती  को  छीनने  का  काम  बाप  कर  रहे  हैं  ।

 इनका  कहना  है  कि  इन  कानूनों  के  जरिए  से

 हम  लोग  जो  मनी  सप्लाई  है  बहू  तेजी  से कम

 करेंगे,  जीवन  आवश्यक  चीजों  के  दामों  पर

 तत्काल  इसका  असर  होगा  शौर  दाम  गिरने

 लगेंगे  लेकिन  मैं  जानना  चाहता  हूं  क्या  दामों

 पर  इसका  कोई  असर  हो  रहा  है  ?

 आज  का  जो  एको ता मिक  टाइम्स  है
 उसको  जरा  बाप  देख  लीजिए  :

 Prices  shoot  up  भा  Bombay

 Prices  of  all  essential  commodities
 have  shot  up  by  30  to  30  per  cent
 in  the  past  three  weeks  making
 life  more  difficult  for  the  poor  man
 and  less  comfortable  for  people  in
 the  upper  income  blrackets—reports

 UNI  By  far,  the  biggest  increase
 has  been  in  the  price  of  groundnut
 oil  which  jumped  from  Rs.  8.80  to
 Rs.  30  per  Kilo,  an  increase  of
 28  per  cent.  The  price  of  refined
 groundnut  oil  shot  up  to  Rs  6.75
 per  Kilo  trom  Rs  1425,  a  rise  of
 2  per  cent.”

 इसी  तरह  न्य  जीवन  भ्रावश्यक  लीजो  के
 बारे  में  भी  इसमें  कहा  गया  है।  तो  मैं  ज  नना
 चाहता  हूं  भ्र भी  मैं  ने  जिस  शेयरहोल्डर  की
 बात  की

 SHRI  8,  V.  NAIK:  You  are  speak
 Ing  on  dividends  or  on  yield?  You
 say  he  is  an  old  man.  He  might  have
 invested  years  before.  He  may  be  8
 hypothetical  old  man,

 उसने  कितना  इल् बेस्ट मेट  किया,  यह  गर्भ।  तो
 बताइये  |

 ht  wy  feat  :  यह  केस  उन्होंने  भेजा
 है  कौर  वह  मैं  से  आपको  बताया  है  |  हाई-
 पालिटिकल  सही  है।

 MR,  DEPUTY-SPEAKER:  How  can
 he  be  hypothetical?
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 SHRI  PILOO  MODY  Many  of  these
 aypothetical  olg  men  are  alive

 MR  DEPUTY-SPEAKER  I  would
 hke  to  know  whether  any  man  can
 be  hypothetical  A  man  may  be
 hypothecated  but  not  hypothetical

 डा०  कलास  (बम्बई-दक्षिण)  :  मै  भी  दो
 व्यक्तियों  को  जानता  हू।  मधु  लिमये  जी  ने
 जसा  उदाहरण  दिया  है  ठीक  वैध  ही  दशा
 उनकी  भी  है।  वे  भ्रपनी  जिंदगी  कसे  चलायेगे
 भगवान  ही  जाने  |

 की मधु  लिये  :  मै  डा०  कैलास  को
 धन्यवाद  देना  चाहता  हूं  कि  उन्हे  ने  मेरी  बात
 का  समर्थन  किया  है  1

 एक  भ्रादमी  का  जो  पत्न  पाया  है  उसमें
 उसने  सारी  तफसील  दी  2  1  इसमे  ब्लैक  का
 पैसा  नहीं  इसीलिए  उसकी  हिम्मत  हुई  सारी

 बात  कहने  की  ।

 तो  मै  यह  कह  रहा  था  कि  दाम-बृद्धि  को
 यह  रोक  नही  पा  रहे  है  ।  वित्त  मन्त्री  जी  के
 शाने  के  पहले  मै  एके ना मिक्स  टाइम्स  का  एक
 शश  पढ  रहा  था।

 वित  मंत्र।  (को  यहा बस्त राव  च-हाथ)
 फिर  पढ़िये  ।

 MR  DEPUTY-SPEAKER  It  is  not
 necessary  The  jumior  mimuister  has
 taken  note  of  it

 oft  मु  लिये  मैं  ऐसा  मान  कर  चलता  हु
 कि  जवाब  देने  से  पहले  यह  इस  को  पढ़  लेंगे  |

 इसलिए  मेरा  कहना  यह है  कि  दाम-

 बुद्धि  इस  से  रुकने  वाली  नही  है
 कौर  जो  बड़े  लोग  है,  जिन  केपास  बहुत
 ज्यादा  शेयर्स  है,  उन  लोगो का  क्‍या  होगा  ?

 वें  कम  इनकम  टैक्स  देंगे  शौर  क्योकि
 शेयर्स  के  दाम  भी  गिर  गये  है,  इसलिए  बेल्ट--
 टैक्स  भी  कम  दंगे।  कहा  से  ये  अर्थ-शास्त्र  पह
 कर  जाएं  है?  मेरे  ख्याल  से  इनको  पूछा  ही
 नही  गया  है।  प्रथम  मिनिस्टर  के  सेक्रेटेरियेट
 से  इन  के  पास  मसविदा  पाया  झोंक  उन  को
 केवल  कहा  गया  कि  भाप  दस्तखत  कर  के
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 [ating  लिमये]
 प्रोमलगेट  कर  दीजिए।  न  इन  कानूनों  को
 मस्ती  महोदय  जानते  हैं  शौर  न  इन  कानूनों  के
 वे  पक्ष  में  है  कौर  व  इन  कानूनों  से दाम-व fe
 रुकेगी।  से  तो  उपचार  के  पौ४  पर  अपना  फर्ज
 निभा  रहे  है.  (व्यवस्थ)  और  लक्ष्मण  रेखा
 को  झगर  छोड़  कर  वे  जाएगे  तो  अज  दोपहर  को
 कुरैशी  साहब  की  दुर्गति  हुई,  बंसी  ही  इन  की
 भी  हो  जाएगी  ।  उपाध्यक्ष  महोदय,  आप  जानते
 हैं  कि  कुरेशी  जी  की  शीराज़  दोपहर  बुगती  हो  गई
 शौर,  ज॑सा  मैं  ने कहा  था  वैसा  हु  हुआ  है  11  प्रधान
 मन्त्री  जी  ने  कहा  कि  उनके  एक  मन्त्री  या  दो
 मदभरी  क्या  कहते  हैं,  उत  से  कोई  मतलब  नहीं
 है।  इसलिए  चव्हाण  साहब  बड़े  होशियार  है,
 वे  लक्ष्मण  रेखा  को  छोड़  कर  जाते  नही  है  और
 उसी  के  भगन्दर  वे  बेचा रे  रहते  है  ।

 इसलिए  मैं  ड्राप  का  ज्यादा  समय  नहीं
 ले।  वाला  हुं,  लेकिन  मैं  यह  जानता  चाहता  हु
 कि  जब  इस  ये  इन  की  इनकम  टैक्स की
 झाभदनी  कम  होने  वालो  है,  सम्पत्ति  कर
 की  झआामदती  कम  होने  वाली  है,  दाम-
 बुद्धि  बिसात  नही  रुकने  वाली  है  श्र  जो
 गरीब  लोग  है  चार  साधारण  लोग  है
 वे  भूखों  मरने  बाले  है,  ती  इस  विधेयक  का
 क्या  औचित्य  है  ?  इसलिए  मैं  मंत्री  महोदय
 a  कहूंगा।  कि  हालाकि  वे  लक्ष्मण  रेखी  के
 प्रकार  रहना  पसंद  करते  हैं,  एक  दफा  जरूर
 हिम्मत  कर  दे  श्र  हम  ने  जो  बाते  कही  है,
 उन  के  अधार  पर  इस  विधेयक  को  वापस
 लेने  क।  काम  करे  u

 SHR]  SOMNATH  CHATTERJEE
 (Burdwan):  Sur,  thig  Bill  has  been
 introduced  more  for  the  purpose  of
 trying  to  tell  the  common  people  of
 this  country  that  this  Government
 is  not  against  the  poor  people  glone
 but  they  are  also  sometimes  thinking
 of  taking  steps  against  the  rich  people.
 In  my  view,  it  is  a  very  crude  form
 of  deception  which  ig  being  commit-
 teq  on  the  common  peoole  and  the
 struggling  magseg,
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 The  total  amount  of  money  that  wih
 be  retained  by  certain  companies  in
 this  count  will  amount  to  about
 75  crores  per  year;  in  two  years  it  will
 be  Rs  ‘150.  What  will  happen  to
 these  Rs.  50  crores  which  will  be
 compulsorily  left  in  the  hands  of
 the  companies?  What  will  be  the
 effect  of  the  withdrawal  from  circu-
 Jation  of  this  money  ire  the  people
 who  would  get  it?  It  is  interesting
 to  note  that  74  per  cent  of  the  divi-
 dends  are  distributed  by  293  compa-
 nies,

 Therefore,  293  companies,  large
 companies,  which  are  distributing  74
 per  cent  of  the  total  dividend,  will
 he  required  to  distribute  a  lesser

 Out  of amount  by  way  of  divident.
 {nese  292  companies  200  companics
 have  been  paying  considerably  higher
 than  2  per  cent  dividend.  What  is
 the  result  of  this?  These  200  big  com-
 panies  will  have  in  their  hands  about
 Rs  60  crores  of  these  Rs  75  crores.
 So  far  as  medium  or  smal!  compunies
 which  really  require  funds,  who  are
 starving  for  funds,  for  liquid  capital,
 sq  far  ag  they  are  concerned,  they  will
 not  get  any  benefit  out  of  it  because
 very  ttle  amounts  are  being  distri-
 buted  by  them,  which  could  be  2e-
 tamed  by  them  under  this  Ordinance

 So,  what  is  very  important  is  what
 these  large  companies  will  do  with  the
 additional  funds  that  will  be  available
 in  their  hands  No  provision  is  made
 in  the  Ordinance  or  in  the  Bill  as  to
 what  will  happen  to  these  additional
 funds.  So  far  88  the  Aditional  Emo-
 luments  (Cmopulsory  deposit)  Bill
 Ig  concerned,  it  provides  for  the  im-
 mobilisation  of  Rs.  500  crores  every
 year.  That  will  remain  in  the  coffers
 of  the  Reserve  Bank,  accruing  interest
 to  the  deposit  to  the  people  who  will
 ultimately  get  it.  But,  so  far  as  this
 measure  igs  concerned,  certain  big
 companies  will  have  additional  re-
 sources  in  their  hands  without  any
 direction  as  to  how  to  utilize  it  for
 any  productive  purpose,  It  ig  im-
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 portant  to  note  that  there  is  no  com-
 pulsion.
 5.57  hrs.

 (SHRI  VASANT  SATHE  in  the  Chair)
 It  is  also  important  to  note  that

 most  of  these  companies  which  will
 have  additional  funds  in  their  hands
 are  concentrated  in  the  non-priority
 and  non-core  sector.  Therefore,  there
 will  be  about  Rs.  50  crores  of  addi-
 tional  funds  in  the  hands  of  big  com-
 panies  Which  do  not  require  them  for
 the  purpose  for  carrying  on  their  nor-
 mal  business  as  such,  which  are  pri-
 marily  in  the  non-priority  and  non
 core  sector,  with  no  compulsion  about
 their  investments,

 So  far  as  companies  which  are  ma-
 nufacturing  cement,  fertilizer  or  paper
 are  concerned,  they  are  not  distribut-
 ing  divideng  at  rates  higher  than  what
 i,  specified  now.  So.  those  companies
 will  not  have  additional  funds  gene-
 rated  as  a  result  of  this  Ordinance,
 Therefore,  those  companies  which  are
 nerpetually  in  need  of  funds  will  not
 get  any  benefit  out  of  it  and  the  pri-
 otity  sector  will  not  get  any  benefit
 out  of  it  Also,  there  is  no  question
 of  it  resulting  increase  in  agricultural
 income  or  agricultural  production  in
 fins  country.  So  far  88  medium  com-
 panies  are  concerned,  they  do  not  get
 any  benefit  out  of  it.

 There  may  some  fond  hope  in  the
 Finance  Minister  that  these  big  com-
 panies  will  utilize  these  funds  for  the
 purpose  of  expansion  or  diversification
 Suppose  a  big  company  retains  Rs.  5
 crores  of  additional]  funds  in  its  hands
 because  of  this  measure  If  the  eco-
 nomic  condition  of  this  country  im-
 proves  after  two  years,  which  is  verv
 unlikely,  this  restriction  will  go  and
 they  will  be  entitled  to  declare  a
 higher  rate  of  dividend.  What  sort
 of  expansion  or  diversification  could
 they  do  with  these  Rs.  0  crores?  Be-
 cause,  after  the  expiry  of  two  years
 there  will  be  no  necessity  of  retain-
 ing  these  funds  and  the  companies
 would  prefer  tn  declare  higher  divi-
 dends  and  keep.  their  shareholders
 happy  and  statisfied.  Therefore,  there
 is  no  hope  that  the  amounts  which
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 will  be  generated  in  these  two  years
 will  be  utilized  for  expansion  or
 diversification  of  industries  by  big
 companies  which  will  retain  this
 money  iy  their  hands.

 6.00  hrs.

 There  !s  one  theory  which  is  pro-
 pounded  that  if  the  companies  have
 larger  amounts  in  their  hands,  they
 will  not  go  to  the  banks  for  bank
 credits.  It  78  very  well  known  that
 the  banks  do  not  give  long-term  cre-
 dit  facilities  Even  the  nationalised
 bank,  are  not  giving  long-term  cre-
 dit  facilities  of  large  amounts  to  any
 business  house:  ‘Therefore,  the  com-
 panies  which  will  retain  these  funds
 will  not  be  thereby  precluded  from
 foing  to  the  banks  for  bank  credits.
 Becavse  the  banks  do  not  give  long
 term  credit  facililics,  these  money
 will  be  utilise@  for  increasing  thei:
 working  capital,  the  liquid  amounts
 in  ther  hands

 Now,  Rs  10  crores.  instead  of  being
 utilised  for  the  purpose  of  any  deve-
 lopment  expenditure  by  the  companies
 or  fo  rexpansion  of  their  working
 working  capacity  will  be  utilised  for
 their  working  capital  Therefore.
 when  the  companies  will  have  larger
 resources  85  liquid  capital  in  their
 hanse,  they  cannot  possibly  achieve
 any  cf  the  supposedly  intended  objec-
 tives  of  this  legislation,  namely,  it
 will  have  an  anti-inflationary  effect

 So  far  as  the  calculation  of  the  net
 profits  8  concerned  you  Rindly  see
 how  ‘he  Government's  mind  has  been
 working  I  cannot  help  agreeing
 wholly  with  Mr.  Madhu  Limaye  when
 he  said,  probably,  the  Finance  Minis-
 ter  had  no  hand  in  this.  A  thought
 les;  measure  was  issued  in  the  garb
 of  the  first  Ordinance  and,  when  the
 preposterity  of  it  was  realised,  I  believe
 I  do  not  know,  I  would  like  to  stand
 corrected--it  was  amended  by  an
 amending  Ordinance.  Probably,  this
 has  reached  a  pinnacle  of  the  thought.
 lessness  of  the  Legislative  Department.
 Within  two  or  three  days,  they  issued
 another  amending  Ordinance.  Whether
 the  Legislative  Department  is  func-
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 tioning  properly  or  the  head-office  is
 functioning  properly,  it  ie  very  diffi-
 cult  to  ascertain.

 Sir,  the  :eal  intention  of  this  legis-
 lation  hag  been  to  come  out  to  show
 to  the  people  of  the  country  at  large
 that  this  Government  has  immobilised
 or  impounded  about  Rs  500  crores
 every  year  from  the  commmoy  people,
 from  the  wage  earners,  whose  real
 income  has  become  reduced  to  almost
 nothing  because  of  inflation,  and  they
 have  also  tried  to  immobilise  Rs.  75
 crores  from  the  rich  people.

 There  is  another  point  which  is  very
 important.  Ags  Mr,  Limaye  has  rightly
 pointed  out  and  stressed,  how  much
 cf  this  income  is  being  utilised  by
 What  wil)  happen  to  them  on  the  re-
 ordinary  people  and  common  people?
 duction  of  the  income  with  the  price-
 iis*  going  on?  These  Ordinances  have
 hecome  only  paper  Ordinances.  This
 has  no  real  effect  on  inflation.  What
 will  happen  is  that  with  the  rising
 and  galloping  prices,  so  far  88  these
 people  are  concerned,  a  large  number
 of  them  depend  on  divident  income
 on  their  investments  made  and,  there-
 fore,  this  will  not  in  any  way  act  as
 un  anti-inflationary  measure.  So  far
 as  dividend  income  is  concerned,  over
 85  per  cent  of  the  dividend  income
 goes  to  individuals  whose  earning  ca-
 pacity  is  over  Rs.  25,000  per  year.  I
 am  quoting  from  one  of  the  very  well
 known  economic  journals  So  far  as
 these  people  are  concerned,  those  who
 have  large  incomes,  they  are  not
 going  to  spend  this  money.  But  the
 remaining  5  to  20  per  cent  of  the
 people  who  depend  for  their  livelihood
 on  this  dividend  income  wil]  be  subs-
 tantially  deprived  of  it  There  is  also
 the  question  of  loss  of  money  value,
 ‘Whatever  amount  50  per  cent  or  even
 lesser  they  will  get  will  also  be  reduc.
 ed  in  value  with  the  galloping  inflation.
 Therefore,  this  Bill  has  not  been
 conceived  for  public  benefit.  This  has
 not  been  conceived  to  achieve  any
 anti-inflationary  tendency.  Thig  has
 been  conceived  with  a  view  only  to
 creating  a  deception  in  the  minds  of
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 the  ordinary  people  that  this  Govern-
 ment  is  also  supposedly  against  the
 rich  people.

 Now  what‘is  the  position  of  the
 economy  in  this  country?  So  far  as
 investments  are  concerned,  they  re-
 main  stagnant  for  the  last  almost  ten
 years.  There  is  growing  unemploy-
 ment;  on  this  aspect  there  cannot  be
 any  dispute,  I  am  sure.  So  far  as  the
 overa)l  industrial  ang  agricultural
 production  is  concerned,  there  has
 been  no  improvement,  So  far  as  the
 population  is  concerned,  50  per  cent
 of  the  people  of  this  country  live  be-
 low  the  poverty  line.  With  the  slowing
 down  of  the  development  expenditure
 in  the  public  sector  to  the  extent  of
 Rs  400  crores,  the  consequences  are
 obvious;  it  is  slowing  down  the  prog-
 iésgs  of  the  country.  There  will  be
 less  and  less  employment  opportu-
 nities,  The  common  people  are  not
 fettmg  any  benefit.  You  are  slowing
 down  the  developmental  expenditure
 to  the  extent  of  Rs.  400  crores  in  this
 country.  You  are  not  assuring  any
 larger  expansion  in  the  private  sector.
 It  appears  that  you  cannot  afford  to
 touch  the  big  people.  Your  real  target
 is  the  small  people  who  depend  on
 this  income  for  their  livelihood.  It  is
 a  sort  of  soft-pedalling  the  working
 cless  people  of  this  country  who  will
 be  seriously  affected  by  the  provisions
 of  the  next  Bill  which  you  are  threat-
 ening  to  pass,  if  I  may  use  that  ex-
 pression.  That  is  why  I  started,  and

 I  also  end  saying  that  this  is  nothing
 but  a  crude  form  of  hoax  played  on
 the  common  people  of  this  country.

 Sir,  I  oppose  this  Bill.
 SHRI  D.  K.  PANDA  (Bhanjanagar):

 Mr.  Chairman,  Sir,  the  present  Bill
 has  been  declared  as  an  anti-infla-
 tionary  measure  and  it  has  also  been
 said  that  it  would  reduce  the  prices.
 We  are  not  going  to  achieve  the  so-
 called  two  objectives  in  reality.

 So  far  as  the  measure  restricting  the
 distribution  of  dividend  to  33.33  per
 cent  of  the  net  profit  of  the  company
 1s  concerned,  I  would  point  out  what
 some  of  the  great  economists  of  this
 country  have  said  It  is  a  big  hoax
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 played  on  the  people  of  this  country.
 Mr,  K.  Janardhana  Rao  has  said  that
 this  is  a  device  invented  to  justify  the
 cut  of  the  DA  and  bonus  to  half  of  its
 increase  after  July  6,  which  erodes
 directly  the  food-plates  of  nearly  20
 million  workers  and  employees  and
 four  times  the  number  of  thelr  de-
 pendents.  I  would  like  to  say  cate-
 gorically  that  this  measure  does  not
 restrict  the  income  position  of  the
 shareholders,

 Secondly,  I  hope,  the  Finance  Mini-
 ster  will  definitely  agree  with  me  that
 it  is  not  at  all  a  cut  im  the  profits  or
 super  profits  of  those  monopoly  houses.

 Thirdly  it  does  not  check  even  to  a
 little  possible  extent  the  profits  of
 those  profiteers,  black-marketeers  etc.
 dealing  with  black  money.  Absolutely
 it  does  nothing  to  check  these  things..

 One  eminent  economist  says  that
 the  dividend  ordinance  favours  the
 monopolists  who  own  more  shares  in
 one  Or  several  companies,  as  against
 smaller  capitalists.  There  is  no  limit
 placed  on  dividend  income;  Tatas
 and  Birlags  ang  their  silk  can  take
 twelve  per  cent  dividend  from  as
 many  companies  as  they  have.  On
 the  other  hand  the  smaller  capitalists
 with  share  in  only  one  company  have
 to  be  satisfied  with  the  twelve  per  cent
 from  single  Companies.  I  want  and
 answer  to  this  aspect  which  has  been
 enunciated  by  an  eminent  economist.

 Now  I  wish  to  refer  to  something
 which  has  been  highlighted  by  the
 Reserve  Bank  of  India  in  its  bulletin
 In  a  survey  they  found  that  209  com-
 panies  out  of  3772  are  going  to  be
 affected.  The  Economic  Times  said
 On  १69  July  that  the  number  of  com-
 Panies  affected  by  the  ordinance  is
 merely  05  only.  Of  these  82  were
 covered  by  2  per  cent  limit  and  the
 remaining  23  are  covered  by  the  33.33
 per.cent  limit.  The  question  is  whe- ther  these  measures  are  taken  to  check
 inflation  to  any  extent,  My  view  is that  it  is  not  being  achieved.  This
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 will  again  be  flouted  and  sabotaged
 by  the  capitalists  and  you  cannot
 immobilise  anything.  The  big  Mono-
 poly  houses  will  artificially  depre-
 ciate  their  profits.  This  ig  what  hap-
 pens.  There  is  no  cost  audit  system
 there.  In  the  absence  of  cost  audit
 system  capitalists  manipulate  things
 in  such  a  way  that  the  cost  goes  up.
 Profit  elements  as  a  constituent  of  the
 cost  had  been  steadily  raising  indus-
 try  and  this  is  one  of  the  important
 causes  of  this  inflation.  So,  immobi-
 lising  any  part  of  this  money  is  not
 going  to  come  about.  Mr.  Chavan
 expressed  the  hope  in  the  Consulta-
 tive  Committee  that  the  fund  would
 be  available  for  expansion  and  to
 diversify  production,  and  that,  to  that
 extent,  dependence  on  bank  credit
 will  be  reduced.  Is  there  anybody,  I
 ask,  who  takes  these  things  seriously;
 I  don't  think  he  will  himself  take  it
 seriously.  He  has  been  expressing  his
 hopes  several  times  I  neeq  not  take
 up  the  time  of  the  House  by  referring
 to  those  hopes  He  said  that  excess
 profits  will  be  turned  into  reserve
 which  in  turn  will  be  transferred  into
 bonus  shares  notwithstanding  the  res-
 trictions  now  imposed  on  the  fre-
 quency  of  issue  of  bonug  shares.

 Whether  such  excess  profits  would
 be  available  at  all  are  in  doubt,  These
 are  some  of  the  doubts  A  doubt  has
 perhaps  been  expressed  also  by  seve-
 ral  economists  After  this  very  many
 things  came  to  light.  We  find  innu-
 merable  articles  that  are  coming.  They
 are  really  patriots.  Therefore,  I  feel
 that  this  is  a  hoax  because  the  ordi-
 nance  that  has  been  brought  by  Gov-
 ernment  is  a  war  against  the  work-
 ing  class.  They  imobilise  Rs.  450
 crores  from  the  wage  earners  by  im-
 pounding  the  increase  of  D.A.  Defl-
 nitely  the  war  is  against  the  working-
 class.  Therefore,  while  opposing  this
 Ordinance  against  the  working  class,  I
 would  only  say  something  concerning
 this  particular  aspect.  I  want  to  know
 what  is  the  basis  of  this  Ordinance.  It
 has  been  pointed  out  by  one  great
 economist  Shri  Boudhayan  Chattopa-
 dhyay.  He  has  pointed  out  what  is
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 basically  wrong  with  our  Prices  and
 Incomes  Policy?  I  quote:

 “The  Prices  and  Incomes  Policy”
 has  been  a  fashion  in  the  west,
 with  the  Tories,  the  Gaullists  and
 with  the  L.BJ.  Nixon  cohort  for  a
 decade  now.  Among  a  section  of
 western  economists  the  wage-push-
 and-pull  theory  of  Inflation  has  been
 the  fashion  since  one  of  them  pro-
 duced  the  fatuous....PhYilips  curve
 which  discovered  a  wonderful  gim-
 micky  coefficient  called  the  positive
 coirelation  between  wages  and
 prices.

 “From  this  came  the  policy-pres-
 cription.  To  prevent  prices  from
 lising,  wages  must  be  pegged.”

 On  the  one  hand  this  is  a  hoax—this
 Ordinance  is  limiting  the  dividends—
 io  limit  the  dividend  and  on  the  other
 hand,  simultaneously  this  is  an  attack
 on  the  working-class—an  attempt  to
 mmohilise  their  wage  earnings  there-

 by  depriving  them  of  their  essential
 commodities  which  they  would  have
 been  in  a  position  to  purchase.  There-
 fore,  what  I  want  to  say  is  this.  There
 must  be  a  radical  change  brought
 about.  For  that  purpose  I  would  re-
 mind  the  Goveinment  and  the  hon.
 Finance  Minister  to  take  all  these
 suggestion,  into  consideration  which
 can  really  bring  down  the  inflationary
 effect  and  bring  down  the  prices,

 You  want  only  Rs.  500  crores.  Take
 the  hoarders,  the  big  landlords  in  the
 rural  sectors.  We  have  also  got  these
 people  in  the  cooperative  sector.  They
 are  dominating  in  the  cooperative  sec-
 tors  too."  But,  Rs.  450  crores  by  way
 of  arrears  have  not  been,  paid  by
 them.  These  have  to  be  realised.
 About  Rs.  90  crores  in  regard  to  elec-
 tricity  charges  have  to  be  realised
 from  them;  Rs.  46  crores  have  to  be
 realised  from  the  aluminium  industry
 and  Rs.  400  crores  from  the  farmers
 have  to  be  realised  as  dues  towards
 electricity  to  the  Electricity  Board.
 They  are  rich  farmers.  There  are
 dues  of  Rs.  883  crores  which  include
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 arrears  of  incometax  and  also  penal-
 ties.  I  can  cite  many  instances,  But,
 for  want  of  time,  I  am  unable  to  do
 so,  Have  we  made  any  attempt  to
 recover  the  dues  from  these  tycoons,
 these  monopolists,  these  Hoarderg  and
 blackmarketeers?

 Unless  there  is  a  political  will  and
 some  structural  changes  are  not  made
 we  cannot  collect.  So,  this  wage
 freeze  ordinance  should  be  immediatc-
 ly  withdrawn  so  that  you  can  get  the
 cooperation  of  the  people  who  are  hit
 by  the  inflation.  There  should  be  im-
 mediate  demonetisation  and  nationali-
 sution  of  essential  industries  like
 sugar,  vegetable  vils,  cotton  textiles,
 etc.  so  that  private  profiteers  do  not
 play  with  production  of  essential  com-
 modities  to  mint  money  and  a  inflict
 misery  on  the  poor.  There  should  be
 wholesale  foodgraing  trade  takeover
 and  distribution  of  foodgrains  through
 shops  at  all  industrial  units  and  depots
 In  village  under  popular  committee.
 The  peasant  producer  should  be  gua-
 ranteed  a  remuncrative  price.  Specu-
 lative  credit  by  banks  and  financing
 institutions  should  be  totally  prohibit-
 ed  Stopping  of  all  non-development
 advances  to  State  Governments,  Realis-
 ing  from  the  States  and  the  rich
 landlords  and  kulaks  of  bank  advan-
 ees,  arrears  of  irrigation  etc,  amount-
 ing  to  several  hundred  crores.  Stop-
 ping  al]  overdrafts  to  State  govern-
 ments  which  are  issueq  for  nothing
 but  fraudulent  construction  schemes
 to  benefit  big  money  interests  in  the
 cities.

 Finally.  I  will  say  come  with  this
 limited  dividend  ordinance  and  with-
 draw  the  ordimance  on  wage  freeze
 and  only  then  this  can  be  supported.

 tt  जनेश्वर  मिल  =  (इलाहाबाद)
 सभापति  जी,  मैं  इस  सय  का  हूं  कि  चव्हाण
 साहब को  झपने  इस  विधेयक  को  वापस  ते  लेन।
 चाहिए,  यह  एक  निर्थक  किस्म  का  विधेयक

 है  और  6  जुलाई  को  जो  अध्यादेश  राष्ट्रपति
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 जी  ने  जारी  किया  था,  मैं  इस  राय  का  हूं
 कि  हू  अध्यादेश  बिलकुल  बेमतलब  था।

 सफाई  देते  हुए  बिहार  साहब ने  जो  वक्तव्य

 दिया  था,  उस  में  उन्होंने  कहा था  कि  ये
 कम्पनियां  जो  भ्रामक  में  लाभाश  बांट  लिया
 करती  है,  गर  रोक  लगा  दो  जायेगी  तो
 60-70  करोड़  रुपया  सालाना  बच  जायेगा।

 लेकिन  बह  बच  कर  कहीं  जायेगा?  दो
 सालो  में  करीब  725  से  i50  करोड़  रुपया
 झायगा,  यह  किस  मद  में  खर्च  होगा,  इस  का

 कही  भी  ब्यौरा  नहीं  दिया  गया  है  ।

 झगर  यह  सही  है  ,  तो  इस  के  पीछे  यह
 शक  भी  लगता  है  कि  इन्हे  जिस  तरह  से
 कर्मचरियों  की  तनख्वाह़ो  को  जाम  किया  था
 शौर  उससे  300  करोड़  रुपए  से  जादा
 की  बचत  करा  ले,  थी,  यह  पूरे  देश  को  दिखाने
 के  लिए  क्रिया  हैकि  गरीब  मजदूरों
 कौर  कर्मचारियों  के  खिलाफ  ही  सही,  बल्कि
 बडी-बड़ी  कम्पनियाँ  के  खिलाफ  भ  हम
 इस  तरह  की  कार्यवाही  कर  रहे  है।  इस
 तरह  की  कार्यवाही  को  इन्होने  पैकेज  कहा  है।
 ग्रह  इन  सारी  कार्य  वालियाँ  को  जोड  दि  +  जाय

 तो  क्‍या  इस  से  देश  कई  महंगाई  खत्म  हो  आयेग  ?

 जो  कम्पनियां  सालाना  60-70  करोड
 रुपया  भ्रामक  में  बाट  लिया  करती  थी,  उसको
 रोकने  के  लिये  इन्होंने  यह  कानून  बनाया,
 लेकिन  झालें  ही  रेल  मल्ली  जी  ने  जो  टैक्स
 बढ़ाये  हैं,  वे  00  करोड़  से  ज्यादा  हो  गये  है,
 हमको  समझ  नही  बारहा  कि  इससे  महंगाई
 कैसे  रुकेगी  ?  क्योकि  एक  तरफ  तो  ये
 कम्पनियां  पर  इस  तरह  की  रोक  लगायेंगे
 जो  बिल्कुल  निशंक  है  भभोर  झगर  सच  पूछे
 तो  इनमें  जो  छोटे  हिस्सेदार  होगे  वे  ही  मारे
 जायेगे,  जो  भूखो  मरने  वाले  लोग  है,  ये  ही
 इससे  प्रभावित  होंगे,  क्योंकि  टाटा  शौर  बिरला
 केवल  लाभांश  से  नही  लिया  करते,  उनके
 कमाने  शौर  च  करने  के  रोके  दूसरे  होते
 हैं  ।  लेकिन  जो  छोटे-छोटे  हिस्सेदार  हमा
 करते  हैं  वे  बेचारे  करीब  होते  हैं  उनकी  रोजी
 को  चोट  शोभा  4
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 इसके  साथ  साथ  इन्होंने  प्र पने  विधि यक  के
 कालम  6कौर  7  में  लिखा  है  कि  इस  तरह  के
 लाभाश  या  कम्पनी  के  पा स्व  कोई  एसेट  है  तो
 उसका  बटवारा  कम्पनी  सरकार की  एप्रूवल  से
 कर  सकती  है।  दोनों  में  एक  ही  बात  लिखी  है---
 “एक्सेप्ट  विद  दी  प्रीवियस  एप्रूवल  ग्राफ  दी

 सेन्ट्रल  गवर्नमेंट'  ।  ये  कम्पनियां  ऐसा  दो
 सालों  तक  अपने  बाप  नहीं  कर  सकती  है,
 लेकिन  सैन्डल  गवर्नमेंट  की  एप्रूवल  ले  ले  तो

 यह  बटवारा  भी  कर  सकती  है  |  इस  का
 मतलब  यह  हमा  करता  है  कि  जिस  तरह  से
 कब  तक  ऐसी  कम्पनियों  को  लूटने  के  लिये

 मौजूदा  सरकार  अपने  कर्मचारियों  का

 इस्तेमाल  किया  करती  है,  इसी  तरह  का  एक
 शौर  चगुल  इन  कम्पनियों  पर  लगने  जा

 रहा  है

 सभापति  महोदय,  हिन्दुस्तान  के  व्यापार

 की  दुर्दशा  का  जो  पक्ष  दबें  तक  रहा  है,  वह

 राज  से  नही  है,  एक  बहुत  दिनों  से  चला  भा

 रहा  है--इस  देश  के  मन  का  म।लिक  रहा  t—

 ब्राह्मण  और  पेट  का  मालिक  रहा  है--वनिता  t

 इस  देश  की  सरकार  को  चलाने  वाला  7  बाण

 रहा  है--चाह  ब्राह्मण  मर्द  रहा  हो  यथा

 ब्राह्मण  के  बेटी।  रहे  हदी  और  व्यापार

 चलाने  बाला  रहा  हैं--बीरता  1

 इन  दोनों  की  साठगांठ  नौकरशाही  के  जरिये

 हुआ  करती  है,  दोनों  एक  दूसरे  का  फायदा
 क्या  करते  हैं

 शमी  मूलचन्द  डाला  (पार्टी)  सभापति

 महोदय,  मेरा  प्वाइन्ट  ग्राफ  भंडार  है  ।  3

 क्या  जातिवाद  ह 23  आक्षेप  लगा  रहे  है  ”

 की  अनुसार  मिश्र  :  मैं  आक्षेप  मही
 लगा  रहा  हुं--भूरापन  समझा  नही  है

 को  भूल  अन्य  शाखा  :  सभापति  जी,

 इन्होंने  भ्र पने  भाषण  में  यह  कहा  है  कि  बाह्म
 या  उसकी  बेटी  और  वब लिये  ने  मिल  कर

 देश  को  लूटा  है--यह  गलत  है  t
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 at  meagre  fan  :.मैं  दल  सरकार
 और  व्यापार के  रिश्ते की  आत  कह  रहा,

 आपने मुझे  ग़लत  erm  किया  है  1  मैंने

 कहा-है  कि  सन-  का  सादिक  बाह्म  और  पेट
 का  मालिक  बनवा  है,  इन्होंने  इसको  गलत
 समझा  |

 सभापति  जी,  एक  तरफ  यह  सरकार
 मां  चलाती  है  या  बाप  चलाता  है  या  भाई
 चलाता  है  या  दूसरे  रिश्तेदार  चलाते  हैं  मौर
 व्यापार  को  बेटा  या  बेटी  या  दूसरे  रिश्तेदार
 चलाते  हैं--इस  तरह  से  यह  रिश्ता  चल  रहा  है।
 कब  यदि  कोई  कम्पनी  खुलती  है,  कोई  बेटा
 उसको  खोलता  है,  चाहे  वह  चव्हाण  साहब
 का  बेटा  ही  या  पुनीता  जी  का  बेटा  हो  ।
 उसको  जिसके  लिये  परमिट  लेना  पड़ेगा,
 क्योंकि  ग्राहक  कारखाने  लाइसेंस  के  जरिये
 चलते  हैं।  कब  मान  लीजिये  कि  उसमे  मुनाफा
 हो  कौर  उस  मुताफ  की  रकम  को  कम्पनी  के
 लोगों  में  या  वापस  में  बाट  न  सके  तो  वह
 अपनी  अर्जी  लेकर  जायेगा  कि  हमको  सब्जेक्ट

 टु  दि  ट्यूबल  साफ  दी  से  टूल  गन मेंट  उसको
 बांटने  की  इजाजत  दो  तो  क्‍या  वह  मा  या
 बाप  इजाजत  नहों  देगा?  मान  लीजिये
 बहू  कहे  कि  मुझे  छोटो  कार  के  कारखाने  में
 इतनी  आमदनी  हुई  है  कि  उपक  एक  हिस्सा
 हमारे  शयर  होल्ड से  को  बदलने  की  इजाजत
 दे  दो,  तो  वह  एक  बार  प्रापक  कारखाने  को
 बाटले  की  इजाजत  नही  देग,  लेकिन  झपने  बेटे
 को  इजाजत  दे  देगे।  ऐसी  हालत  में  सरकार
 कौर  व्यापार  दोनों  मे  भ्रष्ठाचार  बढेगा  |

 इसलिये  मैं  चाहता  हक  इस  तरह  का
 विधेयक  पास  नहीं  होता  चाहिए  ।  ये  कम्पनी
 वाले  कम  चालाक  नहीं जलते  Ba  एक  कार-
 खाने  दार के  वारे  में  किश्त  तौर  से  जानता

 g-~  उसने  एलान  कर  दिया  कि  मैं  रायबरेली
 में  अपनी  एकदेशी  कार्रेशना  चलगालओगि।  वह  हम
 खिलाता है,  wer  चलती  को  ष्ा को घूस खिलाता है,
 चुनाव  चत  को  कस  खिलाता  &  are  -ayt
 कारख़ाना  खोलने  के  द,  किसी  हम  मंत्री

 को  प्रौकलाइन  करने  के  बाद,  उस  कम्पनी
 को  मासिक  आयेगा  ओर  कहा  कि.  हमें मा  से
 * स्होक्‍्शसे  को  कोटा सा  सारांश  कांतेनेशकी
 इजाजत दे  दीजिये  तो  शाप  कैसे  'अनात्करेंग  ?

 समें  लिखा  है  कि  सब्जैक्ट &  कक  क्च  काफ
 दि  सैस्ट्ल  गवर्नमेंट,  लिहाजा  कप  उल  को

 इजाजत  दे  लेंगे  ।  इत  -तरह  से  फऋष्टाजार
 फैले।  |  इसलिये  मैं  चाहुंगा  कि  भाप  व्यापार
 में  इस  तरह  का  भ्रष्टाचार  न  फैसले  दे  और
 इस  विधेयक  को  वापस  ले  1

 यह  एक  का रखने  क।  किस्सा  नही  है--यही
 कारखाने  वार्ता  जो  स्वदेशी  का  कार बाता
 खोलने  जाता  है  इसने  भी  में  एक  कारखाने
 के  चलते  छोटे  छोटे  लड़को  के  स्कूल  की
 तमाम  जमीन  पर  कब्जा  करे  लिया  ।
 जगह  जगह  पर  इम  की  चर्चा  होती  है  और

 दूसरी  जगह  भी  इस  तरह  को  नू  चलती  है  t
 तो  इस  समय  हम  यह  आरोप  लगाने  वाले  हैं
 कि  यह  सरकार  इस  तरह  को  बिल  ला  कर  के
 जो  मजदूरों  की  प्रा मदनी  पर  बेगम  जमो
 के  ताम  पर,  खर्च  में  कमी  करते  के  ताम  पर
 कदम  बढ़ाने  जा  रहे  हैं  इस  पर  ग्राम  जलता  के
 बीच  में,  मजदूरों  के  बीच  में  कहेंगे  केवल

 तुम्हारे  लिए  मही  किया  है,  बड़े  कारखानेदारों
 के  लिए  भी  किया  है  तो  गरीब  ग्रामीण  को
 मारने  के  लिए  यह  अमीर  झ्रादमी  पर  सलक ली
 किस्म  का  हाथ  चला  रहे  है--इस  के  प्र लावा
 इस  का  और  कोई  मतलब  तही  है  |  दूसरी  तरफ
 जो  बड़ी  बडी  सम्पत्तियों  क ेमालिक  है  दत्त  को

 मजबूर  कर  रहे  है  कि  वे  सिवाय  इस  को

 चाटुकारिता  के  और  कुछ  त  करें,  इत  के  इ॒र्द-
 दं  रहें  1  वह  इम  के  चंगुल  में  रहेंगे  क्योंकि
 जिस  तरह का  यह  बिल  लगी  हैं  उत  में रेग्युसेट
 करने  के  लिये  जिस  तरह  ते  द... क  चुनेंगे  उससे

 नौकरशाही  की,  किसी  पदाधिकारी  की  ज्यादा
 ताकत  ग  हुअ  यह  ताकत  नौकरशाह  था
 अधिकारी  के  औरत  ते  इस  के  हाथ  'में  रहेगी
 और  फिर  जो/भी  पतियां  के  मालिक  रहेंगे
 ae  हमेशा  द्ग  की  तरफ  रखते  रहने  ।  में
 पूछता  हूं  यह  पूरी  पूरी  कम् पं तियों  है!  ह... ६
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 हाथ  में  क्‍यों  नहीं  ले  लेते  ?  यह  खुद  नहा
 लेते

 ्तो  ग्राम  जीतता  के  हाथ  में  देते  लेकिन  यह  कुछ
 भी  तहीं  करेंगे  ।  गांधी  जी  का  ट्रस्टी शिप  का

 कानून  यह  माप्तने  के  लिए  तैयार  नहीं  है  ।

 यह  इस  देश  की  अर्थव्यवस्था  थे  केवल  पैबन्द

 लगाने  का  ही  काम  करेंगे  |  यह  कहना  कि

 थोड़े  स ेलाभ  पर  रोक  लगा  दंगे  तो  इस  देश  की

 अपच-व्यवस्था  सुधर  जायेगी,  में  समझता  ह

 यह  कत मुमकिन  है  1 झप  थोड़े  से  कर्म  चारियों  के

 :मंहगाई  भत्ते  पर  थोड़े  दि  के  लिए  रोक  लगा

 वीजीए  तो  क्या  उस  से  इस  देश  की  अर्थ-व्यवस्था

 स्कूटर  जायेगी  ?  3  हजार  कम्पनियों  में  केवल

 2  सौ  कम्पनियां  है  जो  इस  विधेयक  के

 तहत  आयेंगी  और  इन  2  सौ

 क्रान्तियों  की  थोड़ी  सी  आमदनी

 60-70  करोड़  की  हिन्दुस्तान  जैसे  बड़े

 मुल्क  की  अर्थी-व्यवस्था  में  दाल  में  नमक
 के  बराबर  हुआ  करती  है।  एक  तरफ  आप  कुछ
 “करोड़  साल  भर  के  लिए  रोक  लेंगे  और  दूसरी
 “तरफ  रेलवे  का  पूरक  बजट  लाकर  रेलवे  के

 किराये  भाड़े  में  बढ़  सौ  रुपया  बढ़ा  देंगे,  इस

 तरह  से  किसी  भी  अभाव-व्यवस्था  में  किसी  भी
 पक्ष  का  कोई  मुकाबला  नहीं  होने  जा  रहा  है  ।

 मंहगाई  इसी  तरह  से  बढ़ेगी  |  अगर  आप  को

 मंहगाई  रोकती  है  कि  बजाये  डिविडेंड  रोकने

 के,  कम्पनियां  जो  उत्पादन  किया  करती  हैं
 और  उस  के  जरिए  जो  मुनाफा  कमाती  हैं,  उस  पर
 रोक  लगायें  |  शाप  लाभांश  पर  नहीं,  उत्पादन
 पर  नहीं,  कम्पनी  के  लाभ  पर  रोक  लगायें
 क्योंकि  कम्पनियों  का  मुनाफा  अंधाधुंध  है
 सौ  फीसदी  तक  है  लेकिन  उस  पर  आप  रोक
 लगाने  कीं  हिम्मत  नहीं  कर  सकते  हैं।  आज
 'मिलों  में  जो  कपड़ा  8  अराना गज  में  पैदा  होता
 है  वही  कपड़ा  बाजार  में  5  रुपये  गज  बिक

 रहा  है।  इस  में  दो  रुपए  एक  गज  पर  सरकार
 का  टैक्‍स  भी  मान  लें  तब  भी  मिलें  ढ़ाई  रुपया

 एक  गज  पर मुनाफा  कमाती  हैं।  इस  मुनाफे  पर
 आप  रोक  म्ह  लागा  कर  लाभांश  के  बटवारे  पर
 रोक  लगायेंगे  1  में  समझता  हूं  कि  हिन्दुस्तान
 को  अर्थ-व्यवस्था  को  सुधारने  का  यह  एक
 नकली  रास्ता  है  जिस  को  आप  छोड़े

 Bill

 करता  27  साल  से  जिस  कुर्सी  पर  बैठ  कर
 साप  ने  ईस  मुल्क  को  तबाही  के  रास्ते  पर

 ढकेला  है  उसी  तरह  से  इस  के  जरिए  भा

 उर्स।  तबाही  रास्ते  पर और  ढंके लत  जा

 रहे  हैं  इन  शब्दों  के  स।थ  इसके  अध्यादेश  और
 विधेयक  का  बधिरों  करते  हुए  और  इस  पक्ष
 के  सदियों  ने  जो  संकल्प  यहां  रख  हैं  उन  का
 समर्थन  करते  हुएउग्रपर्नी  बात  समाप्त  करता

 हूँ  1

 SHRI  P.  G  MAVALANKAR
 (Ahmedabad):  I  am  prepared  to
 accept  the  fact  that  Government's
 anxieties  on  the  problem  of  the  na-
 tional  economic  crisis  are  genuine.  L
 am  also  ready  to  agree  that  the  hon
 Finance  Minister’s  intentions  are  hon-
 est  ang  well-meaning.  Yesterday  he
 ridiculed  some  of  the  Opposition  criti-
 cism  when  people  on  this  side  refer-
 red  to  what  is  called  the  package  and
 said  ‘if  you  can  see  the  package,  see
 it;  if  you  cannot  see  it,  do  not  see
 it.”  I  am  prepared  to  be  one  of  those
 who  are  willing  to  see  the  package,
 but  that  package  must  at  least  gradu-
 ally  be  unfolded.  If  the  package  re-
 mains  packed  ang  if  the  community
 at  large  is  going  to  be  hit,  particularly
 those  who  are  fixed  wage-earners,
 middle  class  people,  and  if  you  are
 going  to  leave  out  certain  people  who
 need  to  be  taxed  and  punished  much
 more  than  the  rest  of  the  community,
 if  that  is  what  is  going  to  be  the
 meaning  of  the  package  proposals,  I
 am  afraid  not  only  will  the  package
 proposals  not  be  unfolded,  but  it  will
 only  mean  keeping  the  community,
 particularly  the  middle  classes,  restric-
 ted  to  undesirable  restraints  on  their
 spendings  and  on  their  general  living.

 Sir,  the  Finance  Minister's  objects
 are  to  seek  to  curb  consumer  spending
 and  promote  savings  and  that  is  why,
 this  particular  measure  of  asking  the
 companiés  not  to  pay  beyond  certain
 percentage  of  dividend.  ‘But  I  would
 like  to  ask  the  hdn,  Finance  Minister
 as  to  how  much  money  the  companies
 will  retain  in  terms  of  not  giving  ex-
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 tra  dividend,  beyond  a  certain  per-
 centage.  Will  that  money  co  saved
 really  help  the  large  companies  in
 terms  of  further  expansion  of  their
 plants?  Sir,  I  do  not  want  to  take  the
 time  of  the  House  and  give  too  many
 examples.  But,  then,  if  large  com-
 panies  save  a  couple  of  lakhs  or  even
 8  crore  or  80,  do  you  mean  to  say
 that  they  will  be  able  to  use  this
 money  for  further  expansion?  In  other
 words,  will  they  be  able  to  reinvest
 the  money  saved  for  further  produc-
 tion  and  expansion?  Will  they  be  able
 to  use  the  money,  the  amount  that  is
 denied  to  thousands  of  shareholders
 who,  by  and  large—if  not  substan-
 tially,  at  least  significantly—depend  on
 this  king  of  income?  JI  would  like  to
 ask  the  hon.  Finance  Minister,  will  he
 tell  us  whether  there  is  any  relation-
 ship,  Whether  there  is  any  fairness  in-
 volved,  whether  there  is  any  justice
 involved  in  this  kind  of  punishment,
 which  is  being  meted  out  to  these
 small  shareholders?  Sir,  my  conten-
 tion  is  precisely  this.  Of  course,  we
 must  come  to  a  stage  when  we  should
 say  dividend  income  should  not  be-
 come  the  sole  income  In  fact,  divi-
 dend  income  is  an  unearned  income
 and  we  should  not  depend  on  unearn-
 ed  income.  We  must  make  people
 work  for  their  bread,  for  their  butter  if
 they  can  get  addtional  utter,
 for  their  jam  if  they  can_  still
 get  additional  jam  and  then  be
 done  with  it.  But,  the  point
 js,  although  dividend  income  is  un-
 earned  income  and  is  wrong  strictly
 in  terms  of  principles  of  a  socialist  and
 egalitarian  society,  as  things  obtain
 today,  will  he  say  all  dividend  income,
 of  necessity,  is  wrong  or  illegal  or  im-
 moral  or  undesirable?  He  would  not
 say  80.  5o,  he  would  concede  to  the
 point  that  there  are  people  who  legi-
 timately  depeng  on  dividend  income.
 They  will  not  go  into  any  kind  of
 speculation  in  the  share  market.  They
 will  have  their  hard  earned  income,
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 belonging  to  the  lower  middle  class,
 who  have  fixed  income,  not  very  high
 income,  invested  in  shares.  They  may
 still  save  some  money  every  month  or
 every  year  and  over  a  period  of  se-
 veral  years  judiciously  and  wisely  and
 without  speculation—I  repeat—invest
 something  by  way  of  shares  in  good
 companies.  Now,  companies—good
 companies—obviously  mean  two
 things.  Companies  which  would  give
 a  large  percentage  of  divideng  and
 companies  which  have  a  reputation
 of  stability  and  certain  responsibility,
 both  in  the  economic  and  social  life  of
 the  country.  If  large  number  of  such
 ordinary  people,  teachers,  old  men  and
 women  etc.  have  invested  in  such
 shares,  how  is  it  that  you  are  going
 to  help  solve  the  economic  crisis  by
 denying  dividend  to  these  very  people
 on  whose  honesty  and  labour  and
 harq  work  in  many  fields  you  depend,
 for  solving  the  economic  and  other
 problems?  How  are  you  going  to  help
 the  situation?  This  is  my  problem.
 This  is  my  anxiety.  Therefore,  I
 would  appeal  to  the  hon,  Finance  Mi-
 nister.  Of  course,  he  cannot  retrace
 at  this  stage  the  steps  which  he  has
 already  taken.  But,  I  would  request
 him  to  consider  the  matter  again  with
 all  sympathy  and  sincerity  which  it
 obviously  deserves  and  then  find  out
 the  proportionate  injustice  done  to
 these  small  shareholders,  the  propor-
 tionately  little  benefit  which  will
 accrue  to  the  companies  for  re-
 investment,  and  further,  the  propor-
 tionately  smaller  advantage  to  the
 Government  in  terms  of  arresting  the
 money  supply  in  the  country’s  eco-
 nomy.  Sir,  if  all  these  things  are
 taken  into  account,  I  am  sure  he  will
 say  that  this  package  deal  may  still
 require  some  amendments,  a  few  more
 amendments.  I  started  by  saying
 that  the  intentions  of  the  Finance
 Minister  are  good.  He  wants  to  solve
 the  difficulties.  In  that  case,  I  hope  he
 will  give  some  thought  and  spare
 those  who  cannot  and  skoulg  not  be
 punished.  He  says  that  these  ordinary
 people  should  aleo  curb  consumption.



 265  Stat,  Resis.  &  Com.  SRAVANA  30,  896  (SAKA)  (Temp.  Res.  जा  Div.)  266
 Bill

 I  am  with  him.  I  am  with  the  Gov-
 ernment  when  they  say  that  every
 person  and  every  section  of  the  com-
 munity  must  sacrifice.  But,  Sir,  if
 you  take  all  these  Ordinances  which
 have  been  recently  promulgated  and
 which  are  now  being  translated  into
 legislative  enactments,  if  you  combine
 them  all  and  assess  the  total  effect,
 will  he  honestly  say  that  this  will  lead
 to  arresting,  to  a  certain  extent,  if
 not  to  a  large  extent,  the  consumption
 patterns  in  this  country?  On  the  other
 hand,  the  Government  have  by  and
 jarge  left  out  the  very  small  section
 of  the  community  who  are  very  rich
 and  who  posse3s  black  money  and  who
 indulge  in  all  kinds  of  conspicuous
 consumption.  If  you  want  to  lift  this
 country  out  of  the  economic  crisis,  by
 all  means  ask  those  who  can  work  and
 contribute  to  contribute.  But  don’t
 ask  people  who  cannot  sacrifice  to  sac-
 tifice  and  do  not  spare  people  who
 must  be  not  only  made  to  sacrifice
 but  who  must  be  punished  as  well
 for  that  their  wrong  doings,  This  5
 my  fundamental  objection  to  this
 package  deal

 By  this,  Government  have  also  de-
 nied  themselves  a  part  of  the  income-
 tax  which  could  have  been  deducted  at
 the  source.  They  have  also  made  it
 Possible  for  the  wealthy  managing
 directors  to  get  lesser  income  on  their
 share  of  dividends  ang  thereby  reduce
 their  wealth  tax  level.  If  I  am  wrong,
 I  may  be  corrected.  I  feel  you  have
 allowed  the  rich  to  go  almost  scot  free
 and  made  the  poor  and  the  middle
 class  to  suffer.  The  middle-class

 ‘people  are  honest,  hard-working  and
 have  fixed  wages.  They  have  no
 means  of  making  money  through  un-
 desirable  means.  And,  yet,  it  is  they
 -who  are  being  hit.  As  Aristetle  said,
 ‘the  backbone  of  any  policy  is  ulti-
 mately  the  middle  class.  Today,  the
 “middle-class  people  of  this  country
 “are  sandwicheq  between  the  few  who
 are  very  rich  and  the  vast  millions  of

 poor  people.  These  middle extremely
 ‘Class  people  are  the  intellectuals  with
 ‘professional  skill,  people  with  intelli-

 an  ‘

 gence  and  patriotism.  If  you  are  going
 to  curb  the  enthusiasm  of  these  people,
 I  am  afraid  even  granting  you  save
 in  terms  of  finance  to  some  extent,
 you  are  not  going  to  save  in  terms  of
 making  the  middle-class  people  suffer
 less,  who  today  are  much  worse  eco-
 nomically,  and  who  are  much  more
 helpless  financially!  Please,  there-
 fore,  do  not  compel  them  to  resort  to
 all  kinds  of  illegal  practices.  I  hope
 the  minister  will  have  a  second  look
 at  the  whole  thing  and  correct  the
 various  mistakes  ang  imbalances  that
 have  been  unfortunately  crehted  by
 these  various  ordinances.

 श्री  हुकम  ष्यन्द  कछवाय  (सुरन)
 गणपूर्ति  करा  दीजिए  ।  मत्री  जी  बोले  कौर  50
 सदस्य  भी  सुनने  वाले  हों,  यह  शोभा  की
 बात  नही  है  ।

 MR.  CHAIRMAN:  Now  there  is
 quorum.  The  Finance  Minister,

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Mr.  Chairman,  I  heard  the  debate  with
 interest.  Some  points  have  been
 raised  and  I  would  like  to  deal  with
 them  one  by  one.  But  I  must  make
 one  general  point.  Unfortunately,  this
 Bill  either  has  not  been  understood
 properly,  or  has  been  misunderstood
 deliberately.  Because,  I  have  not
 made  any  unnecessarily  exaggerated
 claim  for  this  Bill.  The  Bill  is  intend-
 ed  to  save,  as  far  as  possible,  the
 money  that  could  have  been  distribu~
 ted  by  way  of  dividends  and  added  @
 certain  pressure  to  the  consumptio®
 This  Bill  is  not  intended  to  redistri-
 bute  the  share  holding,  control  mono-
 polies,  reduce  profit-making  or  any
 other  desirable  object.  It  is  intended
 purely,  and  that  too  for  a  temporary
 period,  to  achieve  this  one  result.  So,
 I  would  like  hon.  Members  to  judge  it
 only  from  that  point  of  view.

 Some  hon,  Members  ask  whether  it
 will  make  any  impact  on  inflation,
 because  they  are  doubtful  about  it.  I
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 [Shri  Yegiwantrao  Chayan)
 can  understaniq  that.  Nor  am  I
 making  arty  claim  that  this  Bill  alone
 will  make  an  intpact.  We  are  think-
 ing  of  a  series  of  which  we  hope
 will  make  the  necessary  impact  over
 8  period  of  time,

 Some  of  the  hon.  Members  asked
 about  the  size  of  the  money  that  is
 likely  to  be  available,  Aecording  to
 our  assessment  on  the  basis  of  some
 survey  the  saving  by  this  measure
 would  be  about  Re,  60  to  70  crores  a
 year  or  Rs,  440  to  380  crores  in  two
 years.  An  annual  pressure  on  con-
 sumption  of  Rs.70  crores  ig  not  a  small
 amount,

 Then,  some  members  have  attacked
 it  on  all  possible  grounds  It  is  very
 easy  politically  to  say  that  it  will  help
 the  rich  or  hurt  the  poor.  In  this  case,
 they  have  argued  both  ways—this
 will  not  merely  help  the  rich  but  will
 also  hurt  the  poor.  I  do  concede  the
 point  that  there  may  be  a  widow  or
 some  person  who  is  depending  only  on
 sharehalding  who  may  be  put  to  some
 difficulty.  I  have  my  sympathies  with
 them.  Unfortunately,  I  cannot  give
 more  than  that  in  this  particular  case
 But,  normally,  a  poor  man  cannot  be
 expected  to  invest  in  a  big  profit
 making  company.  There  may  be  some
 genuine  cases  But  when  you  are
 enacting  a  law  you  cannot  make  such
 exceptions.

 A  question  was  asked  why  the
 money  saved  by  this  measure  is  not
 kept  under  the  contro]  of  the  Govern-

 ‘ment  If  you  accept  the  position  that
 money  is,  going  to  be

 i
 or  put  out

 of.  circulation,  ‘by  this  measure  then
 you  will  come,  afong  with  me.  My
 main  point  is  that  thé  money  saved
 will  be,  not  at  the  वफ़ोर्एडों  of  consump.
 tion  but  at  thie,  ,of  production
 By  creating  a  spetfal  fund  of  it,  I
 would  have  been  required  to  give
 them  additional  irrterest’  on  that.  I  do
 not  wart  to  do  that.  This  money  is
 being  kept  at  the  companies  level.
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 Whether  they,  will  be  using  the
 money,  as.  Mr.  Mavalanker  made  a
 point,  a  very  interesting  point.  that
 with  Re.  89  or.70  crores  they  are  not
 going  to  make  any  modernigation.  or
 any  replacement  or.any  diversification,
 If  they  are  the  type  of  people  whom
 he  knows,  I  do  nat  know.  Suppose
 Re.  l  crore  ig  at.the  diaposal,  of  a
 company.  If  they  do  not  make  use  of
 it,  do  you  think  they  are  unwise?
 They  will  certainly  make  use  of  it.  If
 they  do  not  make  use  of  it,  I  will  make
 use  of  the  pogition  that  they  will  not
 go  to  banks  to  get  money.  At  least,
 this  much  we  can  do.  To  that  extent,
 there  will  be  lesser  pressure  on  the
 banking  system.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Some  of  the  concerns,  whether  in  Kan-
 pur  or  somewhere  else,  textile  mills
 Or  jute  mills,  were  paid  quite  a
 handful  amount  by  financial  institu-
 tions  Instead  of  using  that  money  for
 expansion  or  modernisation,  they  cun-
 verted  the  unit  into  a  junk  and  started
 another  unit  You  have  seen  that.

 SHRI  YESHWANTRAO  CHAVAN
 They  cannot  do  that  Financial  insti-
 tutions  must  be  at  fault  if  they  have
 not  taken  care  of  the  money.  But  in
 this  case,  the  money  will  be  in  the
 hands  of  the  companies.  They  will  be
 accountable.  Certainly,  the  money
 will  be  under  the  control  of  the
 company  and  the  company  will

 be  controlled  by  the  Companies
 Act.  So,  they  cannot  play  with  the
 money  as  they  like,  To  gay  that  this
 Money  ia  not  kept  under  the  control
 of  someone  is  not  corgest  because,  I
 should  say,,on  a  caraful  consideration,
 we  decided  that,  this  ghould  be  the
 method  we  should  allow  in  thig  partj-
 cular  case.,

 The  other  poimt  that  was  raised  by
 Mr:.  Mavalarikear  was  about,  the
 managetial  resouneration.  Thig  Bill
 does  not  deal  with  ,the  managerial  re-
 muneratien..  This  Bill,ag  I  said,  merely
 deals  with  :the  dividend  iniceme,:  not
 mare.  than  .thet,
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 SHRI  P.  G.  MAVALANKAR:  There
 may  be  managing  directors  whe  own
 shares  in  their  particular  companies.
 To  that  extent,  their  income  will  go
 down  and  the  Government  will  lose
 in:  terms  of  wealth-tax.  Iy  that  not
 correct?

 SHRI  YESHWANTRAO  CHAVAN:
 If  he  holds  a  share,  to  that  extent,
 posmbly,  it  will.  Theoretically,  it  is
 quate  conceivable.  Supposing  some-
 body  earns  income  from  the  shares,  if
 he  igs  a  wealth-tax  payer,  to  that
 extent,  he  will  be  saving  his  wealth-
 tax.  Conceivably,  yes.  I  do  not  say,
 no.  But  this  is  very  marginal.

 The  other  point  that  wag  raised  by
 Mr.  Janeshwar  Misra  was  about  an
 exception  that  we  have  made  in  clause
 7  He  said  that  the  Government,  with
 this  power  of  exception,  will  try  to
 save  some  of  their  own  people.  I  can
 assure  the  House  that  this  is  not  the
 intention  of  the  Bill.  There  will  be
 proper  guidelines  according  to  which
 these  powers  will  be  exercised.  There
 is  no  quesetion  of  making  any  distinc-
 tion.  But  there  are  certain  occasions
 which  may  occur  I  can  tell  you
 what  is  in  our  mind  When  we  are
 trying  to  deal  with  a  certain  transac-
 tion  of  companies.  sometimes,  what
 happens  is  that  some  of  the  share-
 holders  are  also  the  employers  of  the
 companies  They  have  to  be  given
 loans  Sometimes,  this  comes  in  the
 way  Some  euch  cases  may  be  there.
 Suppose  someborly  wants  to  wind  up
 his  business  or  curtail  hig  business.
 In  order  to  do  that,  they  have  te  dis-
 tribute  shares.  Now,  instead  of  going
 into  liquidation,  they  try  to  terminate
 the  business  in  some  other  way.  In
 some  such  cases,  this  sort  of  power
 comes  १०  the  rescue.  The  idea  is  not
 to  maké  the  type  of  exception  that  be
 has  in  mind.  Oniy  genuine  cases  will
 be  considered,

 Some  other-Members  made  a  point
 as  to  why  net  ‘the  cooperative  societies
 be:  matt  an  exeeption  to  this.  I  oan
 tell  thew  thatthis  Bill  applies  only  to
 the  conmpenies;  aot  to:  the  cooperat
 live  societies,  Automatically  the  co-

 ‘  a

 operative  societies  are  not  controlled
 by  this.

 Then  my  hon.  friefd.  Mr.  Naik
 made  one  point  as  to  why  certamn
 categories  of  companies  have  been
 included  in  the  Bili  and  why  not
 others,  The  companies  which  are
 covered  by  Section  704  of  the  Income-
 tax  Act  have  been  excluded  because
 in  their  case  they  are  required  to
 specifically  distribute  a  specified  per-
 centage  of  distributable  income  failing
 which  the  companies  are  liable  to  pay
 additional  income-tax  under  this  Sec-
 tion.  Taking  thig  position  into  con-
 sideration,  this  was  allowed  to  he
 done.

 Mr,  R.  R  Sharma  made  a  point  that
 the  rate  of  interest  had  gone  up  to  Il
 per  cent  and,  therefore,  some  allow-
 ance  should  be  given  for  the  rich
 category.  While  I  agree  that  there
 should  be  a  difference  in  the  rate  of
 return  on  borrowed  capital  and  on
 this  capital,  as  far  as  new  investors
 are  concerned,  there  is  no  danger  ot!
 their  losing  anything  because  no  new
 company  in  the  first  two  years,  would
 declare  dividend,  Therefore,  as  far  as
 new  investment  is  concerned,  this
 Bill  would  not  act  as  a  disincentive.

 Sir.  I  have  done.  7

 6.56  hrs.

 [Sart  Diveso  CHANDRA  Goswami  in
 the  Chair]

 sh  ua  रतन  वर्मा  (बांदा)  .  मने
 वित्त  मन्नी  जी  तथा  माननीय  सदस्यों  ने  जो

 भाषण  किए  है  उनको  बड़े  ध्यान से  सुना  है  t
 श्री  जनेश्वर  मिश्र  ने एक  बात  बही  थी।  यह
 सेवाय  कलाम  बारे  मेथी  ।  बी  महोदय  ने
 इस  के  बारे  में  कहा  है  कि  गाइड  फाइल  बनेगी  |
 जितने भी  एक्ट  बचते हैं  उनमे  |  श्री  सेविंग्स
 क्लिक  रखे  जाते  हैं  मोर  |  चित्र  में  श्री  सेविन
 खाज हैं व ेवें  जरूर  होते  हैं  और  जो  भी  भारत में
 रहता  है  बहस  का  समुचित  फायदा
 उठाता  है।  इसलिए  मेरा  आग्रह  है  कि  कम
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 att  राम  रतन  शर्मा

 से  कम  सेविंग  लाज  को  तो  प्राप  हटा  ही  दें।
 तभी  आप  की  जनता  की  सहानुभूति  मिल
 सकती  है  ।

 बाप  का  बहुत  सा  इनकम  टैक्स  का
 रुपया  बाकी  पड़ा  हुआ  है  शौर  उस  की  वसूली
 की  तरफ  ग्रुप  हयात  नही  दे  रहे  है।  उस  अवस्था
 में  इस  छोटे-छोटे  मध्यम  श्रेणी  के  शेयर  होल्डर
 के  लाभांश  पर  कटौती  लगाना  या  उसको  जमा
 कर  लेना  उचित  नहीं  है  ।

 मेने  इनफ्लेशन  रोकने  के  सम्बन्ध  में
 एक  बात  कही  थी  जिस  का  मंत्री  महोदय  ने
 उत्तर  देता  शायद  उचित  नही  समझा  या  उसको
 साइड  ढक  कर  दिया  है।  मेंने  निवेदन  किया
 था  कि  काला  घन  मुद्रा  स्फीति  को  बढ़ाने  का

 बहुत  बड़ा  माध्यम  है  कौर  इस  काले  घन  को
 रोकने  के  लिये  कवन  व्यापारियों  को  दोष  मही
 दिया  जा  सकता  है।  उस  के  लिये  आप
 कौर  हम  सब  जिम् पवार  है  1  लेते  झा ग्रह  किया
 था  कि  सम्पूर्ण  मंत्नीगण  प्रधानमंत्नी  शरीर
 तमाम  संसद  सदस्य  प्रीति-अपति  सम्पत्ति
 का  ब्यौरा  दे  दें  i  इस  के  लिए  एक  विधेयक  भी
 बनाया  जा  सकता  है  कि  चुनाव  लडने  के  पूर्व
 चाहेवह  एम  एल  ए  का  चुनाव  लड़  रहा  हो,
 या  संसद्‌  का  लड़  रहा हो  कौर  चाहे  वह  अपने
 हाईएस्ट  झ्राफिस  राष्ट्रपति  का  चुनाव  लड़  रहा
 हो,  उस  को  अपनी  सम्पत्ति  का  ब्यौरा  दे  देना
 चाहिए  ताकि  प्रति  टैगोर  शराफ  आफिस
 में  उस  ते  किस  तरह  से  रकम  इकट्ठी  कर  ली
 है--चाहे  रुपयों  की  शक्ल  में  हो,  सोने  चांदी
 की  शक्ल  में  हो  या  गहनों  की  शकल  में  हो,
 या  मकान  खड़ा  करने  शरीर  जमीन  इकट्ठी
 करनें  की  शक्ल  में  हो  यह  चीज  जनता  के  सामने
 भा  सके  कौर  जनता  का  उत  पर  चैक  रह  सके,
 जनता  उस  को  प्रगति  तरह  से  समझ  सके  ।
 मेरा  आग्रह  है  कि  मंत्री  महोदय  इस  झोर  ध्यान
 दें  कौर  कम  से  कम  दँभपते  भंव्िमण्डल  में
 से  इस  की  शुरुआत  पहले  पहल  करवा  दें  1
 मंत्रिमण्डल  के  सदस्य,  उनके  पास  क्या  सम्पत्ति
 है  इत  का  नीरा  23  की  कपा  करेंगे  1

 (Temp,  Res.  on  Div.  3
 Bill

 )
 ad

 09.00  hrs.
 SHRI  8.  M.  BANERJEE  (Kanpur):

 Mr.  Ni  8,  CHAVAN  is  one  of  the  best
 debatorg  in  the  House  but  today  I  have
 soon,  while  replying,  his  reply  was
 most  unconvincing  because  it  did  not
 come  out  of  his  own  conviction.  It  wa
 fact  when  this  money  is  in  the  conffers
 of  the  Government  there  would  have
 been  much  utility  of  this  money.

 It  is  not  that  I  am  against  all  those
 businessmen.  But  the  real  thing  is
 this.  In  a  city  like  Kanpur  my  ex-
 perience  is  this.  Kanpur  is  a  city  of
 poverty  and  plenty.  I  have  seen
 cases  of  Government  money  not  being
 paid  by  capitalists.  As  regards  provi-
 dent  fund  amounts  it  rung  to  Rs.  22
 crores  or  more.  Now  it  is  Rs.  32
 crores  or  so  which  has  not  been  de-
 posited  by  the  employers.  In  the
 ESIC  it  runs  to  the  tune  of  Ra.  74
 crores  and  still  this  is  not  paid.  Sales
 tax  to  the  tune  of  crores  and  income-
 tax  to  the  tune  of  Rs.  500  to  Rs.  600
 crores  is  still  pending.  I  doubt
 whether  this  money  will  be  utilised
 for  the  pulposes  of  modernisation  and
 expansion  of  the  industry  to  push  up
 production.  If  my  contention  is  correct
 even  by  25  per  cent  then  this  Bill  or
 this  piece  of  legislation  it  not  going  to
 serve  any  useful  purpose  and  a  day
 will  come  when  this  Bill  will  have  to
 be  withdrawn.

 The  Minister  while  replying  said
 that  the  poor  cannot  afforq  to  buy
 shares.  But  I  can  quote  instances
 where  even  ordinary  employers  I  have
 become  shareholders;  they  purchase
 shares  worth  Rs.  0  or  Rs.  20  or  Rs.  30.
 It  does  not  mean  that  shareholders
 should  buy  500  or  600  shares.  Any  pro-
 gressive  employer  can  distribute
 shares  among  the  employees.  I  am  not
 talking  of  those  shareholders  who  are
 kith  ang  kin  or  friends  or  relations
 of  the  businessmen,  I  hold  no  brief
 for  them.  In  the  Consultative  Com-
 mittee  on  General  Insurance  when
 Mr.  J.  8,  D.  Tata  pleaded  that  some
 of  the  shareholders  are  extremely
 poor,  they  were  widows  and  go  on,
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 Mr.  Chavan  said  that  this  matter
 shoulg  be  considered.  If  in  the  New
 India  Insurance  Company  there  are
 such  poor  people  it  can  be  the  case  in
 other  concerns  also.  I  would  request
 the  Minister  to  give  a  second  thought
 and  see  whether  this  Bill  is  at  all
 necessary,  in  the  larger  interests  of
 the  country.  We  should  mop  up  more
 yesources  and  we  should  and  depen-
 dence  on  foreign  countries  whether  ii
 [8  the  Soviet  Union  or  whether  it  ts
 U.S.A  In  that  case,  the  efficiency  can
 only  be  achieved  if  we  are  able  to
 mobilise  money  from  the  business
 hands  and  from  the  labourers  com-
 bining  both  of  them  together.  If  this
 is  done,  then  our  country  can  be  self-
 sufficient.  That  will  also  reduce  the
 inflation  to  a  great  extent  The  more
 production  the  country  has  the  lesser
 will  be  the  cost  of  production  and
 lesser  will  be  the  inflation

 With  these  words,  I  once  again  op-
 pose  this  Bill  not  because  I  have
 moved  the  Resolution  disapproving
 the  Ordinance  but  because  I  feel  its
 utility  is  less  and  futility  is  more
 On  that  score  I  oppose  this  Bill.

 MR.  CHAIRMAN:  Now  शु  shall  put
 the  Statutory  Resolution  No,  3
 moved  by  Shri  Banerjee  to  the  vote
 of  the  House.  The  question  is:

 “This  House  disapproves  of  the
 “Companies  (Temporary  Restric-
 tions  on  Dividends)  Amendment
 Ordinance,  974  (Ordinance  No,  9
 of  974)  promulgated  by  the  Pre-
 sident  on  I5th  July,  1974.”

 The  motion  was  negatived.

 MR.  CHAIRMAN:  I  shall  put  Sta-
 tutory  Resolution  No.  2  moved  by
 Shri  R.  हे,  Sharma  to  the  vote  of  the
 House.

 The  question  is:  uh  Set

 “This  House  disapproves  of  the
 (Temporary  Restric-

 tions  on  Dividends)  Ordinance,  974
 Ordinance  No.  7  of  974)  promul-

 Bill

 gated  by  the  President  on  the  6th
 July,  1974.”

 The  motion  wag  negatived.

 MR.  CHAIRMAN:  Now,  I  am  put-
 ting  the  consideration  motion  moved
 by  Shri  ४.  B.  Chavan  to  the  vote  of
 the  House.

 The  question  is:

 “That  the  Bill  to  provide,  in  the
 interests  of  national  economic  deve-
 lopment  for  temporary  restrictions
 on  the  power  of  certain  companies
 to  declare  dividends  out  of  profits
 and  for  matters  connected  there-
 with  or  incidental  thefeto,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 MR.  CHAIRMAN-  Now  we  shall
 take  up  clause  by  clause  conside-
 ration.  On  Clause  2  there  are  amend-
 ment  in  the  name  of  Shri  Atal  Bihar)
 Vajpayee.  He  is  not  here.  There  are
 three  amendments—amendment  Nos.

 l,  2  and  3  by  Shri  R.  R.  Sharma  Are
 you  moving?

 SHRI  R  R  SHARMA:
 move:

 I  beg  to

 Page  2,  line  l—

 for  “twelve  per  cent.”  substi-
 tute  “twenty  per  cent.”  (I.).

 Page  2,  line  4,—

 for  “lower”  substitute—

 “higher”  (2).

 Page  2,  line  2,—

 for  “face  value”  substitute
 “current  market  value”  (3).

 मुद्रास्फीति  के  नाम  पर  गरीबों,  विद्वानों
 धौर  साधारण  लोगों  को  लुटने  की  साजिश
 इस  में  है।  शेयर  होल्डरों  के ऊपर  इसका  बहुत
 बड़ा  असर  पड़ेगा  ।  कौर  उनकी  जीविका
 का  साधन  समाप्त  हो  जायगा  ।  प्रभी  श्री

 मधु  लिमये  जी  ने  एक  उदाहरण  सामने  रखा



 275  Stat  Resls  &  Com

 था  कौर  उस  तरफ  के  भी  बहस  से  लोगो
 ने  उदाहरण  सामने  रखे  हैं  ।  जो  साधारण
 झा दम।  है  जिन्हों  ने  हटाया  रमेश  के  बाद  अपना
 सारी  भ्राजीविकां  का  साधते  शेयरों  मे  लक
 रखा  हैं  उन  पर  इस  का  बड़ा  असर  पड़  सकता
 है  ।  इसलिये  मैंने  ये  ग्र मेड मेट  रखे  हैं  न्र  मेरा
 यह  भ्राग्रह  है  कि  मान।  महोदय  उन  को  ध्यान
 से  देखे  तथा  ह।क  प्रसार  इस  इलाज  का
 मेड  करें  ry  (इति)

 MR  CHAIRMAN.  Would  you  hke
 to  say  something  on  these?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN).
 Sir,  I  am  not  acceptmg  them  I  am
 rather  surprised  to  see  the  amend-
 ments  On  the  one  had  they  talk  of
 the  poor  people  Now,  they  want  the
 rate  of  dividend  to  be  raised  from
 i2  per  cent  to  20  per  cent  It  seems
 they  are  trying  to  be  the  advocates  of
 these  big—giant—compames  I  cannot
 accept  them  Does  it  suit  them?

 MR  CHAIRMAN  I  am  putting  all
 these  three  amendments  to  the  vote
 of  the  House
 Amendments  (Nos  4  to  3  were  put

 and  negatwed
 MR  CHAIRMAN  The  motion  38

 “That  Clause  2  stand  part  of  the
 Bill”

 The  motion  was  adopted,

 Clause  2  wag  added  to  the  Dull
 Clauses  3  to  16,  Clause  l,  the  Enact-
 img  Formula  ang  the  Title  were  added

 to  the  Bell.

 SHRI  YESHWANTRAO  CHAVAN
 Sir,  I  beg  t6  mover

 “That  the  Bal  be  passed”

 MR  CHAIRMAN:  Now,  the  ques-
 tion  isn

 “That  the  BIH  be  passed”
 The  motion  was  adopted

 MR  CHAIRMAN  Now,  we  take  up
 Item  No  5  of  the  agenda

 AUGUST  21,  974  (Temp,  Ree.on  Div)  2976 Bull
 STATUTORY  RESOLUTION  RE,
 DISAPPROVAL  OF  THE

 neko. TIAL  COMMODITIES  (¢.
 MENT)  QRDINANCE,  974  AND  ES-
 SBNTIAL  COMMODITIES  (AMEND-

 MENT)  BILL,

 l7.4L  bre

 भी  जगनाथ  राव  जोशी  (शाजापुर)
 :

 मान्यवर,  श्राप  की  भ्राता  से  मैं  निम्नलिखित
 सकता  पेश  कश्ती  हु---

 “यह  सना  राष्ट्रपति  द्वारा  22  जून
 974  को  प्रस्थापित  भ्रावश्यक  वस्तु  (संजो-

 धन)  भ्रध्यावेश  i974  (1974  का  भ्र ध्या वेश
 संख्या  2)  का  निरनुमोदन  करत,  है  |

 सभापति  महोदय,  दस  प्रध्यादेश  का
 राज  मै  विरोध  करने  के  लिये  खडा  हुआ  हु।
 जिस  बात  को  लेकर  यह  प्र ध्या देश  लाया  गया
 उससे  मै  सहमत  हिं।  क्योंकि  ग्र ध्या देश  के  प्राकार
 पर  राज्य  चलाने  की  प्रगति  दिन-प्रवृति  दिन
 बढता  चली  जा  रही  है  1  कुछ  ऐसे  मामले
 सकते  है  कि  जिन  के  लिये  भ्रध्यादेश  क,  जरूरत
 हो  सकते  है  किन्तु  यह  जो  ग्रावश्यक  बस्तुझो  के
 विषय  म  भ्र ध्या देश  जारी  किया  गया  है,  वह
 22  जून  को  जारी  स  कर  के  22  जुलाई  का
 जार  होता  तो  इस  से  कोई  शअ्रन्तर  पडता,
 ऐसा  मुझे  नहीं  लगता  है  ।

 मैं  ने  राज्यसभा  की  प्रोसीडिग्स  को  पढ़ा
 कौर  मले  महोदय  के  वक्तव्य  को  भ।  उस  मे
 देखा  1  उस  में  उन्हों  ने  कोई  बात  ऐसी  नही
 बतलाई  जिम  को  ले  कर  इस  की  प्रनिवायंता
 प्रकट  होती  ।  जब  11 अ  एक  महने  बाद  संसद
 बनने  वाली  थ॑  ,  इस  भ्र ध्या देश  को  संसद  की
 प्रतीक्षा  किये  बिता  पहले  क्‍यों  जारी  क्रिया  गया,
 यह  चाहो  ने  नहीं  बतलाया  ।  स  लियें  मंत्री

 महोदय  प्रयोग  उत्तर  से  कम  से  कम  इबना
 तो  बतलायें  कि  इस  प्र ध्या देश  की  ऐसी  कौनसी
 झावश्यकता  थी,  जिस  के  कारण  संसद  की
 प्रतीक  किले  चला  उन  को  इसे  पहले  ही
 जारी  करना  पड़ीं  |  कवि  प्रध्यादेशे  लागू
 नही  किया  जाता,  तो  बस्रा  कौन  Bt  आसमान
 टूटने  थाला  था,  किन  किन  लोगो  को  प्राप
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 पकड़ने  बाले  ये,  कौन  सा  जोश  इस  से  पाए

 हो  जाने  जाला  था  ?

 राज  तक  सरकार  ने  जो  भी  कानूने
 बनायें वे  सब  त्रुटिपूर्ण हो,  ऐसी  बात  नहीं  है  1
 सरकार  जॉ  भी'  कानून  बनाती  है  उतर  का
 रद  किसे  राज्य  के  प्रकार  कायस्थिन

 मही  होंती--यहं'  सब  से  बड़ी  गडबड  इस  में  है  I
 मैं  मंत्र,  महोदय  को  जन कार  के  लिये  कुछ
 बात  उन  के  स/मने  रखना  चाहता  ह  सब  से

 पहले  इस  राज घान,  में  जो  हुआ  है  उस  को

 ही  बतलाना  चाहता  हु,  क्योकि  नहों  ने  इस
 झध्यावेश  के  द्वारा  कानून  को  कडा  करने  का
 कोशिश  की  है,  जता  सजा  3  महीने  ,थी  उस
 को  6  मह ना  किया  गया  है,  जहा  5  साल
 थे  उस  को  7  स।ल  किया  गये  है,  कलेक्टर  को
 ज्यादा  भ्रधिकार  दिये  गये  है,  वह  सब  कुछ
 झपने  हाथ  में  ले  सकत।  है,  भर  हे  वाहन  हो,
 यान  हो,  गधा  हो,  घोड़ा  हो,  कुछ  भ  हो  ।
 लेकिन  कुछ  च  जो  को  इन्हीं  ने  जोड़  दिया  है
 जेसे  औषधि,  सुता  कपड़ा,  कना  कपड़ा  ।

 किन्तु  संग्राम  यह  है  कि  इस  के  पहले  जो  कानून
 श्राप  के  हाथ  मे  था  उस  के  जाये  कपा  भाप
 का  कोई  मन्तव्य  या  उद्देश्य  पूर्ण  हुआ  t  यान,

 जहा  तक  सवाल  है  प्राप्यक  वस्तुझों  क।
 उपलब्ध।  का--झ्रासारन  से,  उचित  दामों  में
 मिले--1958  में  उस  कानून  के  जार,  करने
 के  बाद  आप  क  बहु  मशा  कहा  तक  सफल  हुई;
 यह  पह  नहीं  चलता  ।  ऐसे,  हालत  मे  इन
 नये  अधिकारों  के  जोडने  से  कोई  परिणाम

 निकलेगा--नमूने  दिखाई  नहीं  देता।  उदाहरण
 के  लिये--दिल्ली,  मे  ही  श्राप  त ेएक  छापा  मारा
 थां--इस  हाउस  में भी  उस  का  काफी  ज़िक्र
 हुआ--जिस  में  लगभग  4  हजार  बोरी  भ्रष्टा
 मिला  ।  यह  केस  फरवरी,  973  का  है,
 झड़े,  तक  उस  का  फैसला  नहीं  हुमा  हे,  एक
 साल  से  ऊपर  हो  चुका  है।  मैं  जानना  चाहता
 हू  कि  निबटारा  क्यों  नहीं  हुआ  ?  श्राप  ने  जो
 कानून  बनाया  था  स  के  आधार  रहूँ।
 बाप-ने  रेड  किया  थां,  उस  में  बाप  को  4
 हज़ार  औरिया  मित्रों,  सैं  आप  को  सह।  प्राक्
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 दा  g-—  433 कोषीय  मिन्नी  जिन  का

 कोई  हिसाब  नहीं  था  ।  यहाँ  अगस्त,  i974
 हो  गया,  झ्,  तक  कोई  कार्यवाह,  नहीं  हुई,
 किसी  को  सजा  नहीं  मिली,  ऐसी  £  में
 अर विष्य  में  इस  कानून  के  विरह  काम  करने
 वालों  के  मत  में  क्‍या  कोई  डर  रहेगा  ?  मैं
 भारत  के  सामने  एक  कैप्शन'  पहला  हु  इस  से
 लिखा  है--

 यानी  आपका  यह  ड्राइव  मजाक  बन
 गया  है

 dehoarding  drive  a  mockery;
 यानी  आप  का  यह  ड्राइव  मजाक  बन  गए  है

 ‘cases  registered  under  Food  Act  in
 972  withdrawn’

 यह  बत  समझ  में  नहीं  जाती--प्राय  कानून
 को  ज्यादा  कड़ा  करमा  चाहते  है,  लेकिन  कानून
 को  कड़ा  करने  से  पहने  जो  कानून  था,  उसको
 प्राय  ने  ह.  से  क्यो  नहीं  चलाया  ?

 मैं  कुछ  उद्धत  भी  करना  चाहत  हूँ--

 “The  Administration,  however,
 ignored  the  police  opimon  and
 ordered  the  withdrawal  of  cases
 The  police  circles  were  shocked  to
 know  of  this  decision  of  the  ad-
 ministration.  The  cases  were,  how-
 ever,  withdrawn  a  few  days  before
 the  Civil  Supplies  Department  con-
 ducted  series  of  raids  which  have
 proved  a  farqe  on  June  29.”.

 यह  क्या  बात  है  समझ  में  नही  जाती  है  ।  दिल्‍ली
 प्रशासन  तो  इसी  सरकार  का  है  जनसंघ
 का  एडमिनिस्ट्रेशन  नहीं  है  वही  का  प्रशासन
 प्राय  के  हाथ  मे  है  -  इस  लिये  कानून
 कड़ा  करने  से  ही  काम  नहीं  चलेगा,  जो

 कानून  है  उस  को  ठीक  ढंग  से  अमल  मे
 लाना  चाहिये  |  इसी  लिये  मैंने  प्रोमिला
 केसे  कोट  किंवा,  9  फरंबरों,  i973
 को  वह'  रेड  हुरैरा  था,  लेकिन  राज  तक
 सजी  नहीं  हुईं  |  कानून  चलाने  का  बह  क्‍या
 तरीका  है,  कया  इन  से  कोई  हर  पैदा  होगा  ।
 इसे  काग्रेस  सरकर  के  राज्य  मे  i947  से
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 लेकर  झान  तक  ऐस।  होता  पाया  है,  इसलिये  इस
 कानून  में  5  साल  को  बढ़ा  कर  7  साल  करने  से
 शर  3  महीने  को  बढा  कर  6  महीने  करने  से
 नकोई  अन्तर  नहीं  पडेगा  ।  इस  से  कुछ  होने
 याला  हो-ऐसा  भूलते  दिखाई  नहीं  देता  है  ।
 क्योकि  big  sharks  escape  साप  की  पकड  में
 कोई  नहीं  आता  है  i  यह  टाइम्स  आफ
 कुण्डीय।  क।  खबर  है-- 3  जुलाई  की,  इस  में
 इन्होने  दिया  है--

 ‘cases  are  registered  only  to  be
 dropped,  persons  are  arrested  only
 to  be  released?

 gal  स्थिति  में  किसी  भी  प्रदेश  को  जारी
 करने  से  कोई  फायदा  नहीं  होगा  ।  छापने
 एक-एक  कर  के  लगातार  ग्रष्यादेश  जारी  किये,
 जनता  को  ऐसा  लगा  कि  सरकार  कुछ  करना
 चाहती  है,  लेकिन  क्‍या  करना  चाहती  है  ।

 एसेन्शल  कमा  डीटीओ  सस्ती  मिले  तब  तो  ठीक

 है,  लेकिन  कहा  मिल  रही  है  ?  प्रभी  म्‌  जी
 में  बतलाया  मूंगफली  का  तेल  8  रुपये  से  7
 रुपये  हो  गया  ।  झड़प  का  अध्यादेश  जारी  हो
 गया,  यह  बिल  भी  यहा  पास  हो  जायेगा,
 लेकिन  हम  चाहते  हैं  कि  आवश्यक  वस्तुयें
 उपलब्ध  हो,  जनता  को  आसानी  से  मिले--प्र/प
 के  बिल  और  प्र ध्या देश  की  मंशा  भी  यही  है--
 लेकिन  क्‍या  इन  का  कोई  लाभ  हो  रहा  है  ?

 रूसी  लिये  मैंने  कहां  है  big  sharks  escape.
 छोटे  छोटे  लोग  जो  लगातार  यह  कहते  है  कि
 करो  फिसल  'ष्ट है,  व ेधूस  मानते  है,  नही  दे

 सो  गड़बड़  करते  है

 officials  in  league  with  profiteers,

 सेहरोली  में  एक  जगह  एक  छोटे  भ्रामक
 को  दुकान  पर  गए  तो  देखा  उत्तरी  दुकान  में

 कुछ  है  ही  नही,  वो  सोप  की  टिकिया,  दो  बार्स,
 उसको  कुछ  मिला  नहीं  तो  कहाँ  कि  चलो,
 आपने  लिस्ट  क्‍यों  सही  लगाई,  लिस्ट  लगानी

 चाहिए  थी।  इसी  तरह  से  हमारे  मध्य  प्रदेश
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 में  एक  ऐसा  कानून  निकल  मया  कि  हर  चीज़
 पर  दाम  लिखने  चाहिए,  मात्रिक  पर  दाभ,

 साबुन  की  टिकिया  पर  दाम  लिखा  जेपी  t
 मैं  ते  कहा  यहा  चावल  के  दाने-दाने  पर  दाम

 ही  नहीं  नाम  भी  लिखा  जाये  क्योंकि
 दाते-दाने  पर  लिखा  रहता  है  खाने  वाले  का  नाम
 झादमी  किसी  दूकान  पर  जाये  तो  केवल  दाम

 ही  नहीं  देखे,  भ्र पना  साम  भी  देखे,  दो  चार
 दाने  जितने  भी  मिलते  है  उनके  ऊपर  ।  केवल

 कानून  कडा  करने  से  ही  काम  नहीं  चलेगा
 जो  वे  पिक  प्राब्लम  है  बहा  तक  यदि  ड्राप  नहीं
 जायेंगे  और  मन  मे  सतोष  कर  लेगे  कि  हमने
 जो  पहले  कानून  बनाया  था  उसमे  एक  बार
 फिर  संशोधन  कर  दिया  और  इससे  सब  कुछ
 हो  जायेगा  जो  भी  हम  चाहते  है  वह  सारी
 बातें  हो  जायेगी  तो  मै  समझता  हु  वह  होने
 वाला  है  नही  क्योकि  लगातार  वस्नुओ्ो  के  दाम
 बढते  जा  रहे  है  विशेषकर  आवश्यक  वस्तुओं
 के  1

 दूसरे  इसमे  जब  श्राप  प्राप्यक  वस्तुयें
 कहते  है  तो  किसकी  ग्रावश्यक  वस्तुयें  ?

 आ्रावश्यक  वस्तुओं  के  बारे  मे  इसमे  जो  चीजें
 दी  है  उसमें  किसान  की  जो  आवश्यक  वस्तु
 हैं  वह  है  नहीं  |  राज  खाद्यान्न  के  मामले  में
 देश  संकटग्रस्त  स्थिति  मे  है  तो  सबसे  पहले
 झावश्ण्क  वस्तु  किसान  को  देनी  चाहिए  ।
 जैसे  खाद  है  वह  इतनी  महंगी  बिक  रही  है
 लेकिन  किसान  को  मिल  नही  रही  है  1  लेकिन
 आवश्यक  वस्तु भो  की  जो  शापने  सूची  दी  है
 उसमे  खाद  नही  है,  उसमे  डीजल  नही  है,  उसमे
 5  हार्सपावर  का  पिग  सेट  नही  है  I  इस  तरह

 से  किसान  को  जिन  चीजो  को  जरूरत  होती
 है  वह  इसमे  नही  है  कौर  उनके  मिलने  की  कोई
 व्यवस्था  नही  है  ।  इसी  तरह  से  किसी  को  भ्रमर

 एक  छोटा  सा  उद्योग  लगाना हो  तो  उनके  लिए
 आवश्यक  वस्तु  होती  है  उसका  रा-मेट्रीरियल
 यदि  उद्योग  के  लिए  भ्रावश्पक  कच्चा!  सामान

 नहीं  मिलता  है  तो  फिर  आवश्यक  वस्तु
 केवल  फूड  स्टाफ,  ड्  कौर  कपड़ा  रख  देने
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 से  काम  नहीं  चलेगा  |  इसलिए  राज  आवश्यक-

 वस्तुतया  का  जो  दायरा  है  वह  भो  बढ़ाना
 पड़ेगा  q

 ग्रावश्यक  वस्तुओं  के  दामो  का  जहा  तक
 सवाल  है,  बहू  व्यापारी  होर्डिग  से  बढाता  है
 या  चौराहा री  सके  बढ़ाता  हैं  यह  देखने
 के  पहले  हम  यह  देखें  कि  खुद  सरकार  इसस
 कितना  दोषी  है  और  सरकार  5७  दोष  को
 निकालने  की  कोशश  करे  यह  बहुत  प्राप्यक
 है।  हमने  फूड  कार पो  रोशन  खोला  सुपर  बाजार
 खले  किन्तु  चीजों  के  दाम  नहीं  घटें ।  फड़
 कारपोरेशन  के  हाथ  मकान  के  बाद  हेडली
 चाज  ज  बढ़ते  जा  रहे  है।  सामान्य  व्यापारी
 न्  देखा  वि  फूड  कार्पोरेशन  27  रुप?  हेडली
 चार्ज  लेता  है  ता  हमारे  भी  30  हो.  गए।
 उसका  इसमे  क्‍या  जाता  ह ी  |  पहन  व्यापारी
 पान  चार  रुपए  में  एक  क्विंटल  हैडिन  करता
 था  नेक्सी  जब  फूड  कारपोरेशन  ने  अपने  क्य
 में  काम  लिया  ता  पैडलिंग  चार्जेज  पर  क्वीन्स
 बढकर  20  25  या  27  रूपए  हा  गए।
 व्यापारी  ने  सोचा  हम  भा  वढायेगे।  जब  उनसे
 पूछा  गया  ता  उन्होंने  बहा  हमारे  भी  30
 रुपया  है  लीग  चार्ज  है।  त।  ह ैलीग  चार्जेज
 घटकर  चीजा  के  दाम  घढान  का  जा  काम  है
 दमको  सरकार  क्यो  नही  करती  हैं।  कब्जी
 के  सदस्य  यहा  पर  बैठे  हुए  है  हमारे  महाजन
 साहब  समझ  लेंगे  इस  बार  कपास  ह: 0  जो  बीज
 है  बरलध्मी  उसकी  बहुत  माग  किसानों  में
 वहा  पर  है।  इसका  सरकारों  दाम  है  साढ़े
 चार  सौ  रुपया  किलो  किन्तु  स्वयं  सरकार  ही
 वह  बीज  6  सौ  रुपया  बिलो  बेचती  है।  मैं
 जानता  ह  चट्टोपाध्याय  जी  कहेगें  यह  तो
 एग्रीकल्चर  का  मामला  है  लेकित  रूमाल  यह
 है  कि  किसन  के  लिए  जो  प्राप्यक  वस्तु
 है.  कपास  का  बीज,  बहु  उसको  मिलना  चाहिए
 और  सरकार  जिस  भाव  मे  उसको  खरीदती  है
 उसमे  70  रूपए  का  मुनाफा  लेकर  बेच  दे  ले किन
 जब  सरकार  ही  साढ़े  4  सौ  रुपए  की  चीज
 को  6  सौ  मे  बेच  कर  मुनाफा  कमाने  लगती  है
 तब  फिर  कीजो  के  दाम  कैसे  घटेंगे *  क्‍या
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 सरकार  इससे  इनकार  कर  सकती  है  कि  वनस्पति
 के  दाम  कई  बार  बढ़ाये  गए  ?  इसी  तरह  से
 चीनी  के  दाम  क्‍यों  बढ़े  शौर  कपड़े  के  दाम
 क्यों  बढ़े  ”  बराबर  उसने  दास  बढ़ते  जा  7हे
 है।  श्राप  हमको  बताते  है  कि  इन बप  से  यान
 केवल  प्रोडक्शन  है  लेकिन  क्‍या  इस  देश  में
 चीनी  का  प्रोडक्शन  नब्रावश्यक्ता  के  प्रभु  र
 नहीं  बढ़ा”  आवश्यकता  के  अनुसार  चीनी  का
 प्रदर्शन  बढ़ने  के  बाद  भी  चीनी  के  दाम  घटे
 नहीं।  गन्ना  5  गाने  जाते  कि  थानों  क।  गन्ने  के  दाम
 ठीक  नहीं  मिले  लेकिन  चीनी  मिल  मालिका
 ने  सब  मनाया  कमाया  |  करा  चीनी  का  दाम
 5  ग्रोवर  5  ७0  ०  कला  हैं।  हमारे  खाद्य
 मची  ने  बताया  कि  ह्म  चीनी  नियत  करेंगे
 क्यांकि  ग्रन्तर/ष्ट्रीय  बाज़ार  में  5  मगद 5  रू
 कलि  चीनी  का  भाव  है  इसलिए  राशन  मं  हम
 2  रूपए  चलो  क्या  दे  हम  भी  पैसा  क  जायेग  ।
 इस  बार  4  लाख  ह.  चीनी  बाहर  भेजकर
 70  करोड  किया  कमाया  है।  इसलिए

 मेवात  यह  हे  ie  चीजा  वे'  दाम  मं  जा  वृद्धि
 हाती  ह  वह  सरकार  की  गलत  नीति  के  कारण
 होती  है  1

 एक  बात  बौर  कह  कर  मैं  समा'त  करूगा
 हम  कुछ  गलत  समाधान  लाने  को  कोशिश
 करने  है।  5  अगस्त  को  लाल  क्ले  पर  प्रधान
 मंत्री  का  जो  भाषण  हसा  उसको  मैं  सुन  रहा
 था  1  उन्होंने  सभी  महिलाओं  का  कार
 कहा  कि  मैं  भी  आपकी  तकलीफो  को  जानती
 हु  चीजे  महगी  हो  रही  हैं  लेकिन  श्राप  भी

 बहुत  कुछ  संयोग  दे  सकती  हैं।  कसे  ?

 गमलो  में  सब्जी  लगाकर  |  5  प्रशस्त  को
 यह  सदेश  सुनकर  मै  दग  र्हु  गया।  क्‍या  वास्तव
 में  हम  आने  और  सीनियर  हैं  ?  यहा  पालेमेन्ड
 के  इदंगिद  बितने  फूल  लगे  हुए  हैं,  शातिवन
 में  हुनरो  की  तादाद  मे  गुलाब  के  पौधे  लगे  हुए
 हैं।  दिल्ली  मे  कितनी  जगह  ऐसी  पर्ड।  हुई  है
 कौर  पालंमेन्ट  के  जो  मेम्बर  हैं  क्या  उनके  घरो
 में  जितनी  यह  है  बहा  पर  किचन  गार्डन
 बनाये  गए  ?  गमलों  में  सब्जी  लगाओ,  क्या
 केवल  इससे  समस्या  रा  हल  होगा।  इससे  तो
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 [ot  उन्नयन  रय  जोश]
 “भाप  इस  शरिया  के  जिम  को  भरी  हम  नहीं
 "करेंगे  1

 गृह  बालक  में  wea  (ली  एक
 बह्  भोहलिंत)  :  हमलों  मे  सब्जी  उगाते
 की  बात  है  उसका  शासकों  तजुर्बा  नही  है
 कयोंकि  आपकी  स्त्री  नही  है  ।

 शी  जगन्नाथ  राब  जोशी:  इसलिए
 हम  ज्यादा  रुचि  लेते  है।  मेरा  कहना  यह  है  मि
 जब  हम  उपदेश  करते  है  तो  यह  भी  देखना
 चाहिए  कि  जितनी  जगह  हमारे  अपने  पास
 है  उसमे  भी  कुछ  किया  है  क्या,  क्योंकि  तभी
 जाकर  इसका  कुछ  परिणाम  होगा  ।

 तो  मैं  इस  विधेयक  का  जो  विरोध  करने
 के  लिए  सड़ा  हुआ  हू  वह  इसलिए  नहीं  कि
 इसमे  जो  आपकी  भरा  है  उसे  मैं  सीमा  नहीं

 हू,  उससे  मै  पूरा  सहमत  हू  किन्तु  ब्याज  क/नन
 पाक  होने  के  बाद  उतरा  कार्याग्बिपन  ठीक
 कग  से  नही  होता  है,  उसमे  भ्रष्टाचार  होता  है।
 स्वय  सरकार  की  गलत  नीति  की  बजट  से
 जनता  परेशान  होती  है  जनता  को  खोजें  मिलती
 नहीं  ह  |  इसके  अतिरिक्त,  जब  32  जुलाई,
 को  संसद  की  बैठक  होने  वाली  थी  उसको  ताक
 2  रखकर  सरकार  ने  एसईसीएल  कमोडिटी
 के  बार  मे  जो  ईष्या  निकाला  उस  ae  में
 सात  विरोध  करता  है  |

 MR  CHAIRMAN.  We  will  take  up
 Item  Nos,  5  and  6  togéther
 Mr,  Joshi,  you  wall  reply  after  the
 debate  on  this  Bill  is  concluded

 Shri  Chattopadhyaya.
 THE  MINISTER  OF  COMMERCE

 (PROF.  0.  P.  CHATTOPADHYAYA)-
 ‘Sur,  I  beg  to  move:  *

 “That  the  Bill  further  to  amend
 the  Easential

 ia  prmearrs
 Act,

 1955,  as  passed  by  ya  Sabha,  be
 taken  into  considetatton.”

 *Moved  with  the  recommendation
 «of  the  President,

 Freedom  Fighters  AUGUST  21,  l974  upplied  Eals
 Wyerneiee  taka

 °
 saad

 This  Bill  seeks  to  replace  Ordinance
 No  2  of  (974,

 MR  CHAIRMAN:  You  may  continue
 your  speech  tomorrow.

 iene

 47.29  hrs.

 HALF-AN-HOUR  DISCUSSION

 FREepom  FIGHTERS  WHO  sUPPLIED
 Fatse  INFORMATION

 eft  शा माध् तार  शास्त्री  (पटना):
 सभापति  जी,  %  स्वतंत्रता  सेनानियों  से
 सम्बन्धित  झूठ  सूचना  देने  वाले,
 अपने  7  भ्रमित  के  प्रीत  संख्या  i80)  के
 उत्तर  से  उत्पन्न  सवालों  पर  चर्चा  उठा  रहा  है
 1972  5  अगस्त  से  देश  के  स्वतंत्रता
 सेनानियों  को  पेन्शन  देने  की  घोषणा  जब  की

 गई  थी  तो  सभी  ने  इतना  सादिक  स्वागत
 कया  था  और  इस  बात  की  उम्मीद  की  गई
 थी  कि  जिन्होंने  देश  की  प्रा जादी  के  भि नभि ले
 में  कुर्बानियां  की  थी  कौर  राज  दयनीय
 स्थिति  से  होबार  गजर  रहे  है  चनो  सहायता
 मिलेगी  और  वह  कुछ  शौर  अधिक  दिनों
 तक  जिन्दा  रहकर  हमे  प्रेरणा  देते  रहेंगे,  देश-
 वासियों  को  प्रेरण  देते  रहेंगे  ।  बहुतों  को  स्वंतत्रता
 सेनानी  पेन्शन  की  स्वीकृति  भी  दी  गई।  जब
 स्त्री  जी  जवाब  देगे  ता  मै  जरा-  जानना  चाहता
 कि  शब  तक  कुल  कितने  लोगों  ने  भ्रावेदन  किया
 और  उनमे  से  कितने  लोगों  को  वेतन  दी  गई

 और  बितने  लोगो के  ग्रा वे देत  पहनीं  की  अस्वीकार
 कर  दिया  गया।  कथित  ऐसे  बहुत  सारे  लोग  हैं
 जो  कभी  मैल  गए  नही,  जेल  जाने  की  बात  तो

 दूर  रही,  स्वतंत्रता  संग्राम  के  दांतों  मैं  पैदा

 भी  नहीं  हुए  थे  था  झमन  सभा  में  चै--नेज़े

 बहुतों  को  पेंशन  की  स्वीकृति  मिले गई  है।

 उन्होंने  संसद्‌  संदेलवी  की  पैक डा,  विधा-

 यक  को  पैंकीडा,  वे  तप  हों  थे  लेकिन,
 कर  सर्टिफिकेट से  लिया  धरे उन्हें  पेंशन  मिल
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 गया  |  इतना  ही  नहीं,  मैं  बिहार  की  बात  जानता

 जहां  पर  कई  हजार  ऐसे  लोगों  को  पेंशन  मिली

 है  जो  कभी  जैल  नहीं  गये,  नकली  लोगो  को

 प्रदर्शन  मिली।  रहे  भ्रष्टाचार  का  सबसे  बड़ा

 नमूना  है  कि  नकली  लोगो  मे  तरह-तरह  से

 अमान-पत्न  होती  करके  पेंशन  ले  ली।.

 (व्यवधान)  बिहार  में  स्वतन्त्रता  सेनानी
 कार्यालय  है  और  श्राप  को  सुन  कर  ताज्जुब
 होगा  कि  वहां  के  कर्मचारी  मे  वह  के  ग्र धि कारियों

 से  धड़ल्ले  से  ऐसे  लोगों  के  नामों  क॑:  सिफारिश
 करवा  दी  जौ  कभी  जेल  नहीं  गये  थे  शीर  यहा
 आ  कर  उन्हें  पेंशन  की  स्वीकृति  भी  दिलाई।
 एक  कर्मचारी  ने,ग्रपनें  पिता  को  पेंशन  दिलवाई,
 अपने  चार।  को  दिलाई  और  अपने  नौकर  को

 दिलवाई  शौर  इन  तीनों में  से  कोई  भी  कभी  जेल

 नही  गया  था।  तो,  यह  हमारे  वहा  के  भ्रष्टाचार
 का  नमूना  है  शोर  मैंन  इस  के  बारे  में  बार-
 बार  शिकायत  की,  मिनिस्टर  साहब  को,  मिर्धा
 जाको  परलोक  पन्त  जी  को  चिड़िया  लिखी
 लेकिन  अभी  तक  कुछ  नहीं  हुआ है।

 श्री  डो०  एन०  तिवारी  (गो ताल गज):
 नाम  बता  दीजिये,  इक्विटी  करा  लेंगे।

 चीज़  रामावतार  शास्त्री  :  नाम  मुझे ठोक  से
 याद  नही  हैं,  लान  अब  है  या  राम  बाबू,  है,
 लेकिन  इन  नामों  में  स ेकोई  नाम ज़रूर  है।
 इसीलिए  मैं  नाम  नहीं  बता  रहा  हूं  1

 "
 MR.  CHAPRMAN:  I  think  it  will  not

 be  proper  to  mention  names  here.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR
 DIKSHIT):  If  Re  gives  the  name  to
 me  confidentially,  I  will  look  into  it.

 wt  ARC  we:
 I  have  given  the  name  alreedy
 He  comes  hefe  very  often.

 बाप  कहेूँगेतो  मैं  फिर  उसका  ताम  दे  दूगा  ।  मैं
 झा  बारें में  मिथ  जी  को  पत्र  भी  सिर  चुका हूं  t
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 श्री  उसा  शंकर  दीक्षित  :  पझ्ापतेताम  नहीं

 बताग्रा  ।  प्राय  ने  यही  कहू।  कि  बहू  यह।  भ्राता

 है।  यहां  तो  सभी  लोग  कराते  हैं,प्रच्छे  भी  बाते

 हैं  प्रौढ़  बुरे  भी  जाते  हैं।

 शी  रामअवतार  झाँजी  :  मैं  ने  बताया  था
 कि  उस  का  नाम  लाल  बाबू है  य।  राम  बाबू  है।

 ली  उमा  शंकर  Hier:  कप  “के  कहने
 का  मतलब  यह  है  कि  इन्ही  दोनों  में  से  एक  है  ?

 जी  र्मायतार  झा स्त्री  :  जी,  हा  तो
 मैं  यह  कह  रहा  था  कि  बहुत  सारे  गलत  लोगों  को
 पेंशन  मित्र  रही  है।  मेरे  एक  प्रश्न  के  उत्तर  में
 प्राय  कहा  था  कि  75  ऐसे  लोग  पाये  गये
 जिन  की  पेंशन  दना  या  तो  स्थगित  रखा  है  या
 बन्द  कर  दिया  है  ।  लेकिन,  मैं  कहू  रहा
 हुं  कि  मैं  न ेलगभग  40  आदमियों  की  सूची  दी
 थी  जिन  में  ले  8  ठहराती  मे  थे  जिनके  बारे  में
 मैं  झ्रापको  लिख  चुका  था  |  l4  प्रशस्त,
 973  को  यही'  मालूम  हुआ  हैं  कि  प्रभी  तक

 इस  बारे  में  इंज्वाय री ही  चल  रही  है।  यह  हालत
 अगर  बाप  के  कार्यालय  की  होगी  या  राज्य
 सरकार  की  होगी,  तो  ऐसे  बहुत  से  नकली  लोग
 पेंशन  लेते  चले  जायंगे  |  जो  चिट्ठी  मैंने  लिखो
 थी,  वह  आप  के  दफ्तर  से  गुम  है।  फिर  श्री
 आर०  एल०  प्रदीप  ने  23,  मई  को  मुझे
 जो  चिट्ठी  लिखी  वह  मुझे  6  जीत  को  मिली।

 उन्होंने  लिखा  था  कि  शाप  की  चिट्ठी  हमारे
 दफ्तर  से  गुम  है,  फिर  दौबारा  भेज  दीजिये  1

 तो,  मैंने फिर  भिर्धा  जी  को  एक  चिट्ठी  23
 मार्च  को  लिखी  जिस  35  ऐसे  लोगों  के  नाम
 बताये  जिन  के  बारे  में  पेंशन  के  लिए  सिफारिश
 की  गई  थी  ब्रोकर  मेरे  विरो  पत्र  लिखते  के  बाद
 भी  उन  को  पेंशन  दे  दी  गयी।  जो  लोग  कभी
 जेल  गये  नहीं,  उन  को  पेंशन  मिल  रही  है।  मैं  ने

 23,  मार्च  974  को  मिर्धा  जी  को  चिट्ठी
 लिखी  थी  कौर  उस  में  5  ऐसे  लोगों  का  उल्लेख
 किया  था  जिन  के  बारे  में  पटता  की  कमेटी  ने
 सिफारिश  ककी  थी  कि  जन  को  कंगन  मिलती
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 चाहिए  शौर  3  ऐसे  नामो  का  उल्लेख  है  जिन
 को  पे  शन  मिल  रही  थी  i

 मेरे  पास  ड्राप  की  सूची  है  जिस  मे  श्राप  ने

 उन्हें  स्वीकृति  दी  है  पेंशन  की  27  मई,  3
 मई  और  6  जुलाई  को  ।

 श्री  उमा  शंकर  दीक्षित  :  यह  i974  8!

 श्री  रासावतार  शास्त्री  :  जी,  हू  ।  इस  से
 श्राप  को  मालूम  होगा  कि  जिन  लोगो  के  बारे  मे
 मै  ने  23  मार्च  को  मिट्टी  लिखी  थी,  उस  पर
 कोई  ध्यान  नहीं  दिया  गया  शायद  इसलिए
 कि  यह  सोचा  गया  हो  |के  ये  एम०  पी०  लोग  तो
 ऐसे  ही  बकवाप्त  करते  हैं।  मेरी  चिट्ठे।  के  बाव-

 जूद  इन  लोगो  को,  जिन  के  नाम  की  चर्चा  मै  ने
 झ्र पने  23  मार्च  के  पत्र  मे  की  थी,  मई  शौर

 बुलाई  मे  पेपर  की  स्वीकृति  दी  गई।  कुछ  न्य
 लोगो  के  बारे  में  भी  वहा  पटना  में  स्वतन्त्रता
 सेनानियों  की  जो  समिति  है,  उस  ने  अपनी
 सिफारिश  दी  थी।  वह  सूची  भी  मेरे  पास  है।
 शौर  22  ज्ावमियों की  एक  शौर  सूची  मैं  ने
 मिर्धा  बनी  को  शझ्ाज  ही  भेजी  है  ।  मेरी  चिट्ठी
 के  बावजूद  ड्राप  आरजेडी  उन्हें  प्रेशर  दे  मुझे
 है  तो  मैं  यह  कह  रहा  था

 श्री  उमा  शंकर  दीक्षित  :  वहा  जा  कमेटी
 बनी  है,  उस  ने  कहा  कि  इन  को  मेगन  देनी

 चाहिए  और  भाप  ने  कहा  कि  नहीं  देनी  चाहिए
 शौर  प्राय  की  शिकायत  यह  है  कि  कमेटी  की
 बात  क्यों  मानी  गई,  आप  की  बात  क्‍यों  नहीं
 मानी  गई,  यही  बात  है  न  ?

 शी  रामावतार  शास्त्री  :  बिल्कुल |
 मैं  पह  नही  कहता कि  बाप  उन  को  पेशन  न  दे  t
 लेकिन  मैं  ने  बार  बार  निवेदन  किया है  कि  पाप
 इस  की  जांच  कीजिए  प्रौढ़  उस  के  बाद  पेंशन
 दीजिए  |  मेरे  पास  सूचना  है  कि  ये  लोग  कभी

 जेल  नही  गए।  बाप को  जांच  करनी  चाहिए  |

 दू  परी  बात  याई  है  कि  झगर  कही  शंका  उत्पन्न
 कर  दी  जाएं,  तो  कम  से  कम  पैशन को  तब  तक
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 तो  रोकिए  जब  तक  कि  उस  शंकरा  के  बारे  में
 पता  न  लगे।  तो  मरी  शिकायत  बहू  है  कि  हम
 लोग  जो  पत्र  लिखते  है  उस  पर  कोई  व्यान

 नही  दिया  जाता  1  कुछ  ध्यान  तो  उस  पर  दिया
 जाना  चाहिए  |  मैं  ने  जित  के  बारे  में  लिखा  है
 उन  के  मामले  प्रभी  विचाराधीन  हैं।  जो  मेरे
 साथ  जेल  मे  रह  चुके  है,  उन  को  बाप  पैशन
 नहीं  देते  लेकिन  जो  ताक  कभी  जेन  नही  गए,
 जो  उस  समय  पैदा  भी  नही  हुए  थे,  उन  को
 आप  ने  दे  दिय।  ।  यह  त  रिकी  है  क्‍या  प्रात  का  ?

 पैसा  जो  दिया  जाता  है  वह  कई  पत्नी  अपने  स
 से  तो  देते  नही  ,  वह  वा  देश  का  पैस  है।  उस  को
 आप  ऐसे  लोगा  को  दे  रहे  हे  जा  कभी  जेल  नहीं
 गए  और  जिन्होने  कभी  भ्र जादी  की  लड़ाई
 में  भाग  नहीं  लिय।  1  कत  को  वै  लोग  स्व रत् नस्ता
 सेनानियों  की  7  क्ति  मे  खडे  हो  जाएंगे  कौर  दागे

 इतिहास  मे  उत  का  नाम  निकल  जाएगा  कि  ये
 लोग  स्वतन्त्रता  सेनानी  थे  |  इस  बज हूं  से  मैं  इस
 चीज  का  विशेष  करता  हु  कि  इस  तरह  की  बनते
 क्यो  होती  है।

 इतना  ही  नहीं,  मै  ने  बार  बार  यह  सवाल
 इस  सदन  में  उड़ाया  है  कि  एक  एपूबर  को,  एक
 ल्मिवर  को  शाप  ने  पैशन. दे  दी  n  उस  का  नाम

 हुजारी  लाल  है  मेरे  एक  सवाल  के  जबाब  मे  दीक्षित
 जी  ने  कह,  था  कि  उस  का  नाम  कटवा  दिया  है
 लेकिन,  हाल  (1  मे जबान  दिय।  गया  है,  कि  उस
 को  जशन  मि.।  रही  है  और  कभी  भी  पैशन  की
 इक्यायरी  चन  रही  हैं।  यह  बात  हमारे  सवाल
 के  जबाब  मे  कही  गई  है।  बाप  ने  सवाल  का
 जबाब  दिया  है  गत24  जुलाई,  को  ।  वह  मुखबिर
 आज  भी  पैशन  ले  रहा  है  जोकि  बाप  ने  कहा  था
 कि  उस  की  7  शन  बन्द  कर  दी  गई  है  ।  बाप  जवाब

 कुछ  देते  हैं  शौर  हो  कुछ  रहा  है  i  इसी  तरह  से

 हजारों  ऐसे  लोगो  को  पेंशन  मिल  रही  है।  जहाँ
 तक  उस  के  मुअबिर  होते  की;  बात  है,  हाई  कोर्ट
 ने  उस  को  मुखबिर  माना  है  शौर  द्वार  कोर्ट
 के  जजमेंट  की  कापी  मैं झापके  पाल  तेज  चुका
 हु  1  भ्रम  बाप  क्‍या  चाहने  हैं।  सर्टिफाइड
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 कापी  में  लिखा  है  कि  वहू  मुखविर  है  कौर  तब
 भी  शाप  उस  को  पे  शन  दे  रहे  है।  आप  बिहार
 सरकार  से  पूछ  रहे  हैं  इबिहुरर  की  क्या  हालत  है,

 मालूम  है  प्राय  को  ?  इस  तरीके  से  प्राय  काम  कर

 रहे  हैं  कि  ऐसे  लोग  जो  कि  मुखबिर  हो,  नकली

 हों,  उन  को  पेंशन  शि।  रही  है  शौर  जो  भ्र सली

 स्वतन्त्रता  सेनानी  है,  उन  को  नही  मिल  रही  है  t

 इसलिए  मैं  ती  हु  समझता  हु  कि  बाप  ठीक
 से  बिहार  की  सूची  की  जाच  बृरबाइए 1
 अगर  जांच  हुई  तो  बाप  को  सैकडों  नहीं  कई

 हजार  की  तादाद  मे  ऐसे  नकली  लाग  मिलेगे  जो

 धड़ल्ले  से  पेंशन  ले  खड़े  है।  न्होंने  प्रिया  सेन्ट्रल
 जेत  से  जाली  प्रमाण  पत्र  ले  लिए  है,  ऐसी  मुझ
 खबर  मिली  है  ।  मैंने  बार-बार  कहा  है  कि  कम
 में  कम  इस  बारे  मे  जाच  तो  करवाइए  भर  भेज

 कई  चिट्टिया  भी  लिखी  है।  मैं  भी  स्बम्त्ता
 सेनानी  हू  चौक  मैं  जानना  हु  कि  उन  की  क्‍या

 कढिताइया  है।
 फिर  भी  आप  नहीं  करते  ।

 यह  भी  मै  पूछना  चाहता  हुं  कि किन-किन
 को  और  किस-किस  आधार  पर  आपने
 पेशन  दी  1  केवल  विहार  सरकार  ने
 मिफारिणश  कर  दी  कौर  प्रापने  दे  दी  ?  या  तो
 उनके  पास  जेल  का  कोई  प्रमाणपत्र  होगा,
 नहीं  तो  कोई  भूतपूर्व  अथवा  वर्तमान  संसद
 सदस्य  का  प्रमाणपत्र  होगा,  नहीं  तो
 एम७  एलन  to  ने  भा  किसी  विधायक  न्
 सिफारिश  की  होगी  लेकिन  झप  इन  में
 से  कुछ  भी  बताना  नही  चाहते  है  ।  कुछ  दिन
 पहले  अखबारो  मे  निकला  था  कि  उत्तर  प्रदेश
 के  मेरठ  मे  ऐसे  नकली  स्वतंत्रता  सेनानी  मिले
 हैं  कौर  उनको  तथा  उनकी  सिफारिश  करने
 वाले  दोनों  को  जेल  की  सजा  दी  गई  है  ।
 यह  बड़ी  अच्छी  बात  है  शौर  इसका  हम  सभी
 स्वागत  करते  है  |  बहुत  से  एम०  एल०  To
 भर  एम०  पी०  गलत  सर्टिफिकेट  दे  रहे  है  ।
 तो  फिर  उनके  नाम  बताने  में  आपको  क्‍यों
 झ्रापलि  है  ।  कैसा  ले  लिया  भर  सर्टिफिकेट
 दे  दिया,  ऐसा  अगर  कोई  एम  एल०  To
 या  बलं सान  या  भूतपूर्व  संसद्  सदस्य

 Information  (HAH)

 या  कोई  दूसरा  करता  हैँ  और  बाप
 के  पास  इसके  बारे  में  शिकायत  बाती

 हूँ  तो  झ्रपको  नाम  बताने  में  क्यों  कठिनाई  होती
 है।  चूकि  बाप  बताना  नहीं  चाहते  है  तो
 एवं।  शका  होता  स्वाभाविक  है  कि  वे  आपके

 हूँ।  लोग  होंगे  और  आप  उनको  बयान।  चाहते
 है।

 जब  किसी  के  बारे  में  कोई  शिकायत  की
 जाती  है  या  शंका  उठाई  जाती  है  तो  उसकी  जाच
 क्या  श्राप  केवल  सरकारों  स्तर  पर  हूं।  करेंगे  ?

 बी  डीपो  क्‍या  जानेगा,  डिस्ट्रिकट मै  मजिस्ट्रेट  को
 क्या  पता।  वें  लोग  अपने  तरीके  से  सरकारी
 मशीनरी  के  जरिए  से  ही  इनक्वायरी  करेंगे
 जारे  गलत  सही  जोभी  पता  लेगा  झ्रापको
 बता  देंगे।  लेकिन  जो  स्वतन्त्रता  सेनानी  जिन्दा

 है  उन  से  आप  क्‍यों  नहीं  पूछते  है  ?  पटना  मेंसे
 दर्जनों  स्वतंत्रता  सेना।  है,  जौर  जगह  भी हैँ
 उनसे  शाप  बर्फ।  नही  पूछने  हैँ  भ्रगर
 उनसे  पूछ  लेते  नो  इस  तरह  से  20°25
 या  30  नकली  लोगों  को  पटना  मे  आप  पेशन
 देते  इस  तरह  से  श्राप  जनता  के  पैसे  को
 बरबाद  कर  रह  है।  ऐसा  करने  से  आप  बच
 जाते  1

 राज  ही  मैने  एक  सवाल  पुछा  था  |  उस  में
 मेने  छ  कैटेगरी  के  नाम  लिए  थे।  वे  ये  है  :

 roby  Punnapra  Vayalar  Freedom
 Movement  in  Kerala  during  ‘1946;
 (2)  Arya  Samaj  Movement  in
 Hyderabad  during  1989;  (3)  Moplah
 Rebelhon  in  Kerala  during  1921;

 (4)  Mutiny  in  2]  Cavalry  Regiment  in
 Egypt  during  the  last  War;  (5)
 Mutiny  in  Hong  Kong  during  the
 last  World  War  and  (6)  Army,  Navy
 ang  Air  Force  memberg  who  rebel-
 led  in  India  and  outside  during  and
 after  the  conclusion  of  the  last
 War.”

 श्राप्नें  इसका  जबाब  यह  दिया  कि  आप
 मोपला,भाय॑  समाज  भावी  के  बारें  मे  जांच
 कर  रहे  है।  आपकी  यह  जांच  कब  तक  पूरी
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 होगी।  जब  भी  इसकी  चर्चा  की  जाती  है,
 इस  सवाल  को  उठाया  जाता  है  यही  बाप
 घिसा  पिटा  जवाब  देते  है  कि  जांच  हम  कर  रहे
 हैं  आ्राखिर  कोई  इस  जाच  की;  म्यान  भी  है?
 जिन  मामलों  को  भाप  विचाराधीन  रखे

 हुए  है  उनके  बारे  मे  आपको  जल्दी  से  जल्दी

 कुछ  म  कुछ  निर्णय  तो  लेना  ही  चाहिए।
 में  जानता  चाहता  हूं  कि कब  तक  बाप  विचार
 करते  रहेंगे  शौर  कब  तक  श्राप  किसी
 अंतिम  निर्णय  पर  पहुंचेंगे  i

 उसी  तरह  से  जो  जाली  नाम  आपके

 पास  भेजे  जाते  है,  तकली  ति  भेजे  जाते  है
 उनकी  जांच  पड़ताल  करने  का  बाप  कौन

 सा  तरीका  निकालना  चाहते  है।  क्या  उनके

 सम्बन्ध  में  ड्राप  स्वतन्त्रता  सेनानियों  की

 कमेटियों  से  राय  लेना  चाहते  है  ?

 कब  तक  कितने  लोगो  ने  दरख्वास्तें  दी

 हैं  भ्रमर  कितने  लोगों  को  प्रा पने  पेंशन  दो
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 झ्र गर  यह  पता  चल  जाए  कि  फलां  नकली
 स्वतंत्रता  सेनानी  है  तो  जिन'  लोगों  ने  उसकी
 सिफारिश  की  हैं  उठते  खिलाफ  प्राय  क्‍या
 कार्रवाई  करने  का  विचार  कर  रहे  है  ?  इस
 दिशा  में  कोई  बात  श्राप  सोच  रहे  है  या  बही?
 मेरठ  वाली  बात  भ्रण्षबारों  मे  सिकली  थी,
 मालूम  यहीं  कहां  तक  सच  थी।  लेकिन  झगर

 वह  सच  थी  तो  उसका  प्राय  a.  जगह  भी

 प्रसारण  करेंगे  या  सही  ?  म  समझता  हु  कि
 जब  तक  कुछ  लोगों  को  आप  सजा  नही  देंगे  तब
 तक  जाली  नकली  सभी  तरह  का  भ्रष्टाचार
 चलता  रहेगा  ।  क्‍झ्रापके  लोग  शौर  तमाम
 सरकारी  दफ्तर  भ्रष्टाचार  के  केन्द्र  बने  हुए
 है  ।  उसको  आप  यही  शोक  सकेंगे  |  इसलिए
 तमाम  जो  सवाल  मेंने  उठाए  हैं  उनका  बाप
 स्पष्ट  उत्तर  दें।  को  पेशन  देना  अभी
 नाकी  है  उसको  कब  तक दे  देंगे?  नकली  लोगो

 का  पता  कैसे  लगायेंगे  ?  जो  सकली  लोग  बेजा
 फायदा  उठा  रह ेहै  उनके  तथा  उत्तरी  सिफारिश
 करने  वालों  के  नाम  भी  पता  चलना  चाहिये  t

 है  और  जिसके  केस  विचाराधीन  है  वे  कब

 तक  विचाराधीन  रहेंगे  ?  शापने  कहा  था  कि

 i973  तक  तमाम  मामले  आप  तय  कर

 देंगे।  अगस्त  974  बीत  रहा  है।  अभी  तक

 भी  आपने  उन  केसेज  को  तय  नही  किया  है।
 कितनी  देर  बाप  और  लगाएंगे  उसको  तय

 करने  ग

 झगर  भापकी  निगाह  में  गलत  लोगो  के
 बारे  मे  केसेज  को  लाया  जाए  तो  उत्तरी  जांच

 बाप  कैसे  क रहोगे  ?  केवल  सरकारी  मशीनरी
 पर  सिर  रहेंगे  या  कोई  शौर  तरीका  आप

 अपनाना
 ?  जैसा  मेने  बताया  स्वाइन  ता

 सेनानी  बहुत  से  हैं  जिनकी  कमेटियां  बनी  हुई
 हैं  और  उन्होंने  एक  मत  से  प्रस्ताव  भज  है।
 लेकिन  उसकी  परवाह  किए  बगैर  दफ्तरों  के

 लोगों  ने  कुछ  अफसरों  ने  कह  दिया  इसलिए
 उसको  आप  पेश  दे  देते  हैं  i यह  तरीका  ठीक

 नहीं  है।  इस  में  प्राय  क्या  सुधार  करना  चाहते

 हैं  यह  प्रॉप  बताएं  1

 ‘The  original  speech  was  delivered  in  Bengali,

 ग्रुप  इस  सब  प्रश्नों  का  स्पष्ट  उत्तर  दें
 ताकि  फिर  बागे  कभी  इस  सवाल  को  उठाने
 को  हम  लोगो  को  बाध्य  प  होता  पड़े  ।

 *SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr,  Chairman,  Sir,
 in  reply  to  unstarred  question  No.  80]
 dated  the  7th  August,  ‘1974,  the  Gov-
 ernment  have  conceded  that  75  per-
 sons  wefe  given  freedom  fighters’  pen-
 sion  who  were  not  genuine  freedom
 fighters.  Thig  is  most  lamentable  and
 sad  to  say  the  least.  In  this  way  on
 the  one  hand  we  fing  that  as  many  as
 75  fake  freedom  fighters  had  manag-
 ed  to  secure  for  themselves  the  bene-
 fits  of  pension  which  is  intended  for
 those  noble  souls  who  had  laid  down
 their  lives  and  suffered  heavily  for
 the  attainment  of  freedom  of  the
 country  while  on  the  other  hand  thero
 are  many  genuing  freedom  fighters
 namely,  those  who  fought  in  the  INA,
 those  who  participated  in  the  Mopla
 agitation,  the  families  of  martyrs  of
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 Punnapra-Vayalar  struggle,  those
 who  took  part  in  RIN  rebellion  etc.
 have  been  denied  their  legitimate
 claim  for  freedom  fighters  pension.

 Sir,  I  would  also  hke  to  stress  upon
 another  matter  of  mumportance.  On
 the  l5th  August  947  when  the  country
 was  partitioned,  thousands  of  freedom
 fighters  left  their  homes  and  hearths
 in  the  erstwhile  East  Bengal  and  came
 to  West  Bengal  for  permanent  stay.
 Unfortunately  while  coming  to  India
 they  could  not  carry  most  of  their  be-
 longings  and  relevant  documents
 which  are  now  being  prescribed  for
 establishing  their  claims  as  freedom
 fighters.  There  are  hundreds  of  such
 freedom  fighters  living  in  West
 Bengal  today  and  they  are  unable  to
 get  the  benefits  of  pension  scheme.  I
 would  therefore  urge  upon  the  Gov-
 ernment  to  show  leniency  in  their  case
 and  suitably  amend  the  present  pro-
 cedure  so  that  these  genuine  freedom
 fighters  are  not  denied  the  benefit
 which  is  intended  for  them.  I  am
 quite  sure,  Sir,  that  such  a  leniency
 when  shown  will  not  be  misplaced
 because  we  know  that  even  some  bad
 characters  of  U.P.  who  hag  gone  to
 jail  during  1942-43  for  committing  da-
 coity  and  doing  other  anti-social  work
 have  been  given  the  freedom  fighters
 pension.

 I  would  now  put  my  questions.  1
 would  like  to  know  (i)  How  many  of
 the  75  fake  freedom  fighters  were
 recommended  by  Congress  Ministers,
 MPg  and  MLAs?

 (ii)  Whether  any  of  these  fake
 freedom  fighters  has  returned  the  pen-
 sion  money  they  bad  drawn  and  if  80,
 their  number;

 (iii)  What  punishment  has  been
 given  to  these  persons  for  impersona-
 tion;  and

 (iv)  How  much  more  time  the  Gov-
 emment  would  take  to  come  to  a
 decision  regarding  grant  of  freedom
 fighters  pension  to  those  categories  of
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 persons  which  have  been  referred  to
 by  my  hon.  friend  Shri  Shastri  a  little
 while  ago?

 SHRI  NIMBALKAR  (Kolhapur):  I
 know  the  intention  of  Shastriji  in
 highlighting  this  point  is  genuine  but
 I  am  also  afraid  that  instead  of  un-
 deserving  cases  not  getting  pension,
 deserving  cases  wil]  be  further  delayed
 and  we  should  not  be  putting  obstruc-
 tions  in  the  way  of  genuine  freedom-
 fighters  getting  the  pensions  in  time.
 Lot  of  trouble  is  being  taken  by  the
 freedom-fighterg  to  prove  that  they
 were  genuine  freedom-fighters,  Ag  it
 is,  the  Government  is  taking  rather
 too  long  to  gTapt  pension  in  deserving
 cases,  In  some  cases  while  the  cases
 are  being  scrutinised,  some  of  the
 frecdom-fighters  have  also  dieqg  and
 their  widows  apply  for  pension,  In
 this  manner  lot  of  procrastination
 comeg  in  and  this  should  not  be  allow-
 ed  to  come  in  the  way  of  granting
 pensions.

 The  problem  is  this  We  should  see
 to  it  that  pensions  are  given  to  deserv-
 ing  cases  as  quickly  as  possible.  I
 have  known  such  cases  where  injustice
 has  been  done  to  the  freedom-fighters.
 I  think  it  is  the  duty  of  the  younger
 generation  (who  did  not  have  the
 opportunity  to  participate  in  the  free-
 dom  movement  but  who  enjoy  these
 benefits  because  of  the  freedom  figh-
 ters)  to  see  to  it  that  these  freedom
 fighters  get  their  due,  get  their  pen-
 sions  in  time  and  justice  is  done  to
 them  as  early  as  possible.

 Then,  what  about  under-trial  pri-
 soners?  The  proofs  of  thelr  being
 under-trials  are  not  perhaps  available.
 No  Government  records  are  available.
 Will  the  Government  then  accept  the
 certificate  of  MPs  MLAs,  who,  even
 though  they  may  not  have  been  in  the
 jails  with  them,  might  certify  that
 they  were  undergoing  imprisonmeat
 in  jails?  I  think  this  can  be  consi-
 dered

 The  freedom-fighters  were  all
 released  under  Gandhi-Irwin  Pact.
 These  freedom  fighters  were  sentenced
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 for  one  year  and  more,  Because  of  the
 pact  coming  in  between  some  of  them
 were  released  earlier.  Very  few  of
 them  were  released  before  four
 months.  The  Government  has  allowed
 five  months  for  them  but  they  should
 bring  it  to  four  monthg  since  that
 would  be  doing  more  justice,  I  can
 cite  certain  cases,  There  is  a  place
 called  Pen  in  district  Colaba  and  the
 name  of  the  person  ig  Tthosar  who  is
 70  years  ald  and  is  in  a_  paralytic
 condition;  financially  he  is  a  pauper
 and  he  ig  denieq  pension  because  he
 wag  released  after  four  months  and
 twenty-five  days  as  per  Gandhi-Irwin
 pact.  In  such  hard  ‘cases  they  must
 go  into  these  caseg  very  carefully.

 What  about  undergiound  workers?
 Proofs  are  not  perhaps  available.  For
 instance  Lalji  Kulkarni  ang  Salve  of
 Poona  were  prosecuted  in  the  cinema-
 bomb  case  The  case  was  On  trial  for
 more  than  a  year.  Thee  is  no  proof
 of  their  imprisonment.

 MR.  CHAIRMAN:  Mr,  Nimbalkar,
 you  are  entitled  to  ask  only  one  ques-
 tien.  But,  you  have  already  asked
 three  questions,

 SHRI  NIMBALKAR:  I  am  only
 asking  questions  For  example,  in
 2906—908  bomb  case  in  Oundh,  Dis-
 trict  Satara,  one  Mr.  Ingle  was  prose-
 cuted  amq  sentenceq  to  six  years’
 imprisonment.  He  has  undergone  five
 years’  imprisonment.  He  is  over  eighty
 years  of  age  now.  No  record  of  his
 sentence  is  available  and  no  proof  of
 his  #mprisonment  is  available.  Would
 the  Minister  consider  setting  up  4
 Committee  consisting  of  old  freedom
 fighter  MPs.  who  can  know  the
 manner  in  which  the  imprisonment
 was  experienced  by  them  and  who
 will  understand  the  situation  better
 which  was  prevailing  then  and  to  find
 out  from  such  M  Ps  whether  there  are
 hard  cases.  In  that  case,  you  can  do
 justice  to  them.  I  hope  that  such  a
 Committee  would  be  weeful  fer  this
 Purpose.

 AUGUST  21,  974  who  supplied  False  306
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 Sit,  my  intention  in  bringing  up  this
 matter  is  this,  Hf  a  few  people  not
 deserving  get  anything,  it  does  not
 matter.  But,  those  who  deserve  most
 roust  get  this  immediately.  I  think
 the  Government  should  see  to  it  that
 after  they  have  scrutinised  the  cases
 they  gramt  the  pension  immediately.
 It  is  their  duty  to  see  to  it  that  those
 who  fought  for  our  freedom  get  the
 Pension  expeditiously,  There  ह  no
 better  person  than  Shri  Dikshit  him-
 self  since  he  has  seen  all  these  things
 himself  ang  an  experinced  person  in
 a)l  these  things.

 One  last  thing  I  have  to  say.  If  we,
 M.Ps,  write  to  you  about  individual
 cases  from  our  constituencies,  for  God's
 sake,  answer  them  as  quickly  as
 possible  I  fee]  sentimentally  involved
 in  this.  One  hag  to  cry  or  one  has  to
 weep.  If  an  old  man  comes  to  you
 whom  you  know  as  a  freedom  fighter
 and  if  he  says  ‘look  after  my  case  and
 if  he  come;  and  touches  our  feet’
 instead  of  our  touching  their  feet,  I  do
 not  know,  Sir,  how  you  will  feel  about
 it,  ig  it  not  our  duty  also  fo  see  to  it
 that  justice  is  done  to  the  person  expe-
 ditiously?  When  we  write  to  Govern-
 ment  about  these  people  and  if  Gov-
 ernment  does  not  even  answer  our
 letters,  coulq  not  something  be  done
 by  you  to  see  that  these  letters  are
 answered  immediately?

 W158.  hrs

 [Mr  Speaker  in  the  Cleir]
 SHRI  ARJUN  SETHI  (Bhadctrak):

 Mr  Chairman;  Sir,  it  is  a  matter  of
 gratification  that  We  are  to-day  dis-
 cussing  the  case  of  freedom  fighters.
 Tt  is  indeed  a  matter  of  pride  for  us
 here  that  these  freedom  fighters  have
 become  maftyrs  for  our  freedom
 struggle  But,  at  the  same  time,  the
 Government  should  be  naore  careful
 while  congiderimg  the  fate  of  those
 freedom  fighters.  We  find  that  the
 cases  of  genuine  freedom  fighters  have
 been  negleeted.  Hither  their  cases  have
 not  yet  been  considereg  or  they  have
 not  been  sanctioned  at  all  after  consi-
 deration,  But,  there  are  eases  of  free-
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 dom  fighters  who  have  never  visited
 jails.  They  have  been  given  pension.
 I  have  bitter  experience  in  this  regard.
 I  have  written  frequently  letters  about
 gome  people  in  my  area  who  have
 been  sanctioned  pension  wrongly  as
 having  taken  part  in  our  freedom
 struggle.  But,  no  answers  have  been
 given  by  Government  or  the  Ministry
 dealing  with  such  cases,  I  have  visited
 twice  the  office  dealing  with  pension
 cases.  Their  cases  have  not  been
 finalised.  Those  who  have  undertaken
 life  impriconment  their  cages  rave  not
 yet  been  finalised.  They  are  crying.
 They  are  blaming  all  of  us  here,  even
 the  Government  and  they  have  blamed
 even  our  Prime  Minister.

 38.60  brs,
 Government  must  have  taken  care

 of  those  persons,  When  individual
 cases  were  brought  to  their  notice,  the
 Minister  concerned  or  the  Government
 should  have  looked  into  them.  They
 should  have  immediately  punished
 those  persons  on  the  basic  of  whose
 statement  the  fake  freedom-fighters
 have  been  granted  pension,

 Government  had  declaTeq  here  in
 the  past  that  before  August,  973  all
 the  cases  of  freedom-fighters  would
 be  considered  and  the  genuine  persons
 would  be  awarded  pension.  But
 August,  973  is  now  gone.  Recently
 also  Government  had  declared  in
 answer  to  ४  question  that  before  I5th
 August,  974  the  cases  of  the  freedom-
 fighters  would  all  be  scrutinised  and
 they  would  be  awarded  pension.  I
 would  like  to  know  how  many  cases
 are  stil]  left  and  how  many  days
 Government  will  take  to  sanction  of
 Process  the  apPlications.

 In  answer  to  the  quection  it  has
 been  gtated  that  in  775  eases  of  fake
 freedom-fighters,  the  claims  for  pen-
 sion  have  been  rejected.  TI  would  like
 to  know  from  the  hon.  Minister  the

 tate-wise  break-up,  and  especially
 the  number  from  Orissa.

 Government  should  consider  the
 cases  of  genuine  freedom-fightess,
 those  who  have  suffered  even  life

 pT  yeahs
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 imprisonment  but  who  heve  not  been
 awarded  pension  so  far.  I  have  written
 to  many  letters  and  even  mentioned
 their  names  of  persons  who  have  been
 imprisoned  for  life  but  whose  cases
 have  not  yet  been  considered,  I  would
 request  the  hon,  Minister  to  consider
 their  cases  and  grant  pension  to  the
 genuine  freedom-fighters.

 38.02  brs.

 RESIGNATION  BY  MEMBER

 MR.  SPEAKER:  Hon.  Members,  I
 have  to  inform  the  House  that  7  have
 received  a  letter  of  date  from  Shri
 Fakhruddin  Alj  Ahmed,  an  elected
 Member  from  Barpeta  constituency  of
 Assam,  resigning  his  geat  in  Lok
 Sabha.  I  have  accepted  hig  resigna-
 tion  with  effect  from  today,  the  2lst
 August,  ‘1974.

 In  his  letter,  Shri  Fakhruddin  Ali
 Ahmed  has  thanked  thig  House.  I
 shall  read  out  the  releyant  portion
 which  is  as  follows:

 “I  would  also  like  on  this  occasion
 to  convey  through  you  my  grateful
 thanks  to  all  the  distingwished
 Members  of  this  august  House  for
 their  great  affection  and  comradely
 warmth  towards  me.  I  shall  for
 ever  cherish  the  most  pleasant
 emmories  of  the  years  I  had  the
 privilege  and  honour  to  be  associat-
 ed  with  the  supreme  body  of  the
 nation.”

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  I  wish  to  rise  om  a
 point  of  order.  According  ta  the  rules,
 a  resignation  letter  has  just  merely  to
 state  thet  the  Member  i:  resigning.  I
 think  that  is  what  the  Rules  of  proce-
 dure  say.  TheTefore,  al]  these  remarks
 seem  to  be  redundant  क्त  should
 be  scored  out,

 THE  MINISTER  OF  PARLIAMEN
 TARY  AFFAIRS  (SHRI  EK.  RAGHU
 RAMAIAH):  We  should  graciously
 receive  what  hag  been  graciously  sald.

 +
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 SHRI  SURENDRA  MOHANTY:  I
 am  talking  of  the  Rules  of  Procedure.
 Ags  soon  as  the  resignation  comes,  it
 becomes  effective.  The  Rules  of  Proce-
 dure  say  that  a  Member  should
 merely  address  a  letter  to  the  Speaker
 that  he  is  resigning,  without  assigning
 any  reason  therefor.  I  only  wish  that
 the  same  privilege  is  extended  to  other
 Members  also,  co  that  they  may  also
 state  the  reasons  if  they  so  desire.

 MR.  SPEAKER:  There  js  nothing  of
 a  point  of  order  in  it
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 8.05  hrs.

 HAL¥F-AN-HOUR  DISCUSSION—
 contd.  ‘

 FREEDOM  FIGHTERS  WHO  SUPPLIED  F  (LSE
 INFORMATION

 श्री  सती  सहोवराबाई  राय  (स  गर):  प्रत्यक्ष

 महोदय,  शास्त्री  जी  ने  प्रभी  जो  स्वतंत्रता
 सेनानियों  की  चर्चा  उठाई  है  इस  में  इन  को

 कुछ  जलन  सी  हो  रही  है  ..  oe

 प्रत्यक्ष  महोदय  :  धाप  पहले  मेरी  बात

 सुनिये,  शास्त्री  जी  से  बाद  मे  झगड़ा  कर  लेना  ।
 इस  तरह  की  डिडक्शन  मे  नाम  देने  वाले  बहुत
 से  म॑  ख़बर  होते हैं,  ले  किप  इस  में  बैलेट  किया  जाता
 जाता  ह्  शौर  जिम  चार  मिम्बरो  के  भाम  जाते

 हैं  उन  को  बोलने  की  इजाजत  दी  जाती  है  1
 श्राप  इस  में  लही  बोल  सकती  है  क्‍योंकि  श्राप
 का  नाम  बैलेट  में  नही  आया  है  ।  #

 श्रीमती  सहोवराबाई  र।म  :  मेंने  लाम  सही
 दिया  था  लेकिन  उस  समय  जो  सभापति  जी
 बैठे  थे  उसमें  कहा  था

 प्रत्यक्ष  महोदय  :  लेकिन इस  बकते  सभापति
 की  जगह  पर  म॑  बैठा  हु  1

 आौमती  सहोदरा बाई  पार  :  अप  इजाजत
 नही  बेग  तो  नही  बोली  t

 ध्रष्यक्ष  महोदय  :  यह  मेरे  बस  की  बात

 नहीं  है।  मेरा  दिल  तो  करता है  कि  प्राय  बोले  ,
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 लेकिन  कल  इजाजत  नहीं  देता  है।  पहले
 सभापति  जिन्होंने  श्राप  को  कहा  घी--उन्हें
 ही  यहां  बेठा  देता  ह

 8.06  hra,
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 सभापति  महू दए  श्री  मधुकर  ।

 श्री  कमला  मिथ्  'मुल्क-.  (केसरिया):
 सभापति  जी  मे  प्र पने  मित्र  श्री  शास्त्री  जी  को

 बहुत  धन्यवाद  देता  हू  उन्होंने  इस  चर्चा  को  यहा
 पर  उठाया  है  साथ  ही  सरकार  ने  जो  स्कीम
 बताई  है  वह  भी  सराहनीय  है,  9  उस  की  ताईद
 करता  हूं  ।  लेनी  मे  सरकार  से  कुछ  सवाल

 पूछना  चाहता  है

 l  क्‍या  यह  बात  सही  है  कि  स्वतत्षना
 सेना।  पेन्शन  योजना  के  अन्तर्गत  त  राजनीतिक
 भेदभाव  के  दृष्टिकोण  से  कुछ  लोगो  को  पेन्शन
 दी  गई  है  शौर  कुछ  लोगो  को  नही  दी  गई  है  ?

 2.  क्‍या  यह  बात  भी  सही  ८  कि  जो  लोग
 सही  थें  में  जेल  गये  थे  शोर  जिन्होंने  अपनी
 एप्लीकेशन  सही  ढ  ५  से  भेजी  है  उसको  भी  जभी
 तक  पेन्शन  नही  मिली  है  ।  जरा  के  ऑ्राफिस  में
 जो  लानफीताशाही  चल  रहो  है  उस  के  चलते
 ऐसे  लोगो  को  जो  डिर्जाब॑ग  कालेज  है  उम्र  को
 भी  प्रभा  तक  पेन्शन  मंजूर  नही  की  गई  है  ?

 3  क्‍य।  यह  ata  भ॑।  सर्दी  है  कि  सरकार
 कोई  ऐसा  निर्णय  क्षेत्र  जा  रही  है  कि  जि-होंने
 सही  प्र  में  स्वतंत्रता  संप्रग  में  भा  ग लिया,  जिन
 के  घ7-बार  गोरों  हारा  लूट  लिये  गये,  जिन्हें
 अपने  पे-शवों  को  छोड़ता  पड़ा  तथा  गांधी  जी
 के  झ्ावाहन्‌  पर  अपनी  शिक्षा  को  त्यागता
 पड़  ,  उन्हे  भी  पेश  देने  जा  रहे हैं?

 4.  क्या  सरकार  के  पास  ऐसी  शिकायतें
 झाई  हैं  कि  विधायकों  भर  संसद्‌  सदस्यों  ने
 गलत  लग  से  पैरवी  की  है  इसी  लिये  न  के
 पैरवी  के  भ्रधिकार  को  छीना  जा  रही  है  ?
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 5.  इसी  सन्दर्भ  में  कया सरकार  स्वतन्त्रता
 सेनानी की की  परिभाषा  में  परिवर्तन  करने  जा  रही
 है  जिस  से  वे  सब  लोगों  को  भी  सम्मिलित  किया
 जा  सके  जिन  की  चर्चा  श्री  शास्त्री  जी  ने  की  है  1
 बे  लोग  दिल्ली  भाते  हैं,  हम  लोगों  के  यहां  5हरते

 हैं,  भाप  के  कार्यालयों  में  उतने  है,  लेकिन  फिर
 सभी  उन  के  काम  नही  होते  :  इसलिये  क्‍या
 सरकार  कोई  भ्रन्तिम  तिथि  तय  करने  जा  रही
 है  कि  जिस  दिन  तक  इस  तमाम  बातो  का

 हल  कर  लेंगे  शौर  उन  को  आप  के  दफ्तरों  में

 दौड़ना  या  परेशान  न  होन  पड़े  ?
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 6.  4  यह  भी  जानना  चाहूंगा  कि
 कब  तक  कितने  लोगो  को  ताज्  -पत्न  दिय
 जा  चुके  हैं  तथा  शेष  को  कितने  समय  तक
 तामा-पर  प्रदान  कर  दिये  जायेगे  ?

 7.  क्‍या  सरकार  ने  सामान्य  रूप  से
 200  ढंप ये  प्रतिमास  की  पेन्शन  देने  का

 निर्णय  किया  है,  लेकिन  कुछ  लोगो  को
 विशेष  रूप  से  300  रुपया  प्रतिमास  भी
 दिया  गया  है  t  क्‍या  सरकार  किफायत-

 शूद्रादि  &  नाम  पर  उस  बढ़ती  को  रोकने
 जा  रही  है  या  महंगाई  को  ध्यान  प्‌  रखते

 हुए  सब  को  300  रुपये  माहवार  देने  जा
 रही  है  !

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA  (Khammam):  Sir,  I  would
 like  to  ask  a  question.

 MR.  CHAIRMAN:  The  difficulty  is,
 under  the  Rules,  only  4  Members  can
 ask  questions.  Secondly,  in  this  case,
 9  Members  wanted  to  ask  questions.
 Fifteen  were  eliminated  by  ballot.
 Now,  I  cannot  include  anybody  who
 had  not  asked  for  his  or  her  name  to
 be  included.  Thig  will  be  really  un-
 fair.  Shri  Mohsin.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H.  MOHSIN):  Mr.  Chair-
 man,  Sir,  Mr.  Ramavatar  Shastri  had
 asked  a  question  on  7th  August,  Un-
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 starred  Questidn  No.  1801.  The  ques-
 tion  was:

 “(a)  the  number  of  cases  where
 pension  of  persons,  who  secured
 Freedom  Fighters  pension  as  g  result
 of  having  supplied  false  informa-
 tion,  hag  been  stopped.”

 To  this,  I  had  replied:

 “Pensions  have  been  suspended/
 stopped  in  75  cases.”

 He  had  also  asked:

 “the  names  and  addresses  of  the
 Members  of  Parhament,  Ex-Mem-
 bers  of  Parliament,  Members  of
 Legislative  Assemblies  and  Ex-
 Memberg  of  Legislative  Assemblies
 and  other  authorities,  on  the  autho-
 rity  of  whose  certificates  such  per-
 sons  succeeded  in  getting  their  pen-
 siong  and  nature  of  action  Govern-
 ment  have  decided  to  take  against
 them.”

 To  this,  I  had  replied:
 “It  is  not  possible  to  give  the

 names  and  addresses  in  all  these
 eases,  However,  if,  on  the  comple-
 tion  of  enquiry  the  pensiong  are
 foung  to  be  wrongly  sanctioned,  the
 same  will  be  cancelled  and  futher
 action  regarding  recovery  etc.  taken
 depending  on  the  merits  of  each
 ease.”

 Sir,  this  Half-an-hour  Discussion  has
 arisen  out  of  the  answers  given  on  that
 day.

 Mr  Shastri  while  raising  the  dis-
 cussion  had  asked  for  the  figures,  how
 many  applications  have  been  received
 and  how  many  applications  have  been
 disposed  of.  I  want  to  give  the  up  to
 date  information.  As  on  ‘14th  August
 ‘1974,  the  total  number  of  application
 received  within  the  due  date  was
 1,95,104.  The  due  date  was  3lst  March,
 1974,  The  total  number  of  applicu-
 tions  received  within  the  due  date  in-
 cludes  Ex.  INA  personnel.  The  oum-
 ber  of  applications  received  after  the
 due  date  wag  9,243,  This  makes  up  a
 total  of  2,04,347.  Out  of  these  appli-
 cations,  ip,  the  case  of  86,162  applica-
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 [Shri  F,  H.  Mohain]
 tions,  pension  hag  been  sanctioned;
 number  of  applications  rejected—
 ‘38,829;  number  of  applications  filed—
 26,792;  total  number  of  applications
 disposed  of~-l,49,828  and  the  number
 of  applications  pending  disposal—
 54,824.  Of  course,  Sir,  this  mcludes
 the  applications  received  after  the  due
 date  also.

 Sir,  a  point  hag  been  made  by  almost
 all  the  Members  that  there  has  been
 delay  in  the  disposal  of  the  applica-
 tions.  I  may  state  that  even  these
 54,824  applications  pending,  exceyit
 those  received  after  3ist  March,  7974
 have  been  scrutinised  more  than  once.
 But,  they  are  pending  disposal  for
 want  of  evidence  for  want  of  due  cer-
 tifleates  which  are  required  to  be
 produced  by  the  applicants  or  for  want
 of  recommendations  from  the  State
 Governments  which  are  yet  to  come.
 This  ig  the  reason,  why  these  appli-
 cationg  are  pending.  Otherwise,  we
 woulq  have  been  able  to  dispose  of
 most  of  the  applications,  almost  all  the
 applications.  Of  course,  it  is  irue
 that  the  applications  which  have  been
 receiveq  after  the  due  date,  names,
 Sist  March,  1974,  are  pending  exam-
 nation  and  scrutiny.  They  will  be
 taken  up  ag  goon  88  the  previous  load
 is  disposed  of.  In  the  case  of  applica-
 tions  which  are  received  after  the  duc
 date,  they  will  be  considered  only  if
 sufficient  reasons,  which  are  convinc-
 ing,  are  given  for  the  delay  in  giving
 the  applications.  Every  effort  has
 been  ang  is  being  made  to  see  that
 the  applications  are  disposed  of  early
 and  due  attention  is  paid  to  the  dis-
 posal  of  the  applications.

 a

 Mr.  Shastri  made  some  allegations
 that  there  are  thousands  of  fake  appli-
 cants  who  are  receiving  pension.  It
 js  true  thet  he  hes  written  some
 Jetters,  but  he  has  complained  only
 about  30  cases  of  this  sort.  We  have
 got  the  details  of  all  these  30  cases.
 The  total  number  of  complaints  re-
 ceived  throughout  the  country  Is  426.
 The  number  of  cases  in  which  pension
 hes  been  stapended  as  on  lth  August,
 974  4,  186.  The  number  of  cases  dis-

 poted of  is  24,  out  of  which  in  2l  casas

 AUGUST  21,  2974
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 the  complaints  were  found  to  be  base--
 less,  In  2  cases  pensions  have  been
 eancelled  as  the  complaints’  were
 found  to  be  correct.  In  the  remainiag
 one  case,  the  complaint  was  received
 before  the  pension  was  sanctioned,  Bo,
 the  case  has  been  rejected.  From
 these  figures,  We  cannot  conclude  that
 there  are  8  large  number  of  fake  ap-
 plications.

 SHRI  RAMAVATAR  SHASTRI:
 How  did  you  conclude  that  the  com-
 plaint  wag  baseless?

 SHRI  F.  H.  MOHSIN:  Usually  wher
 a  complaint  is  received,  we  ask  the
 State  Government  again  to  verify  :t.
 We  will  verify  whether  the  records  are
 correct,  If  there  ig  even  some  glighi
 doubt  about  the  genuimeness  of  a
 document,  we  ask  the  State  Govern-
 ment  to  verify  It  from  the  jail  autho-
 rites.  We  cannot  make  a  direct  en-
 quiry  from  here  throughout  the  length
 and  breadth  of  the  country.

 Shastriji  made  a  complaint  about
 an  employee  in  the  freedom  fighters
 section  in  Bihar.  That  was  also  sent
 to  the  State  Government  to  be  enquir-
 ed  into  He  did  not  mention  the  name.
 Even  now  he  is  not  definite.  He  says
 it  may  be  Lal  Babu  or  Ram  Babu.
 There  were  two  persons  by  these
 names.  Lal  Babu  is  already  under
 transfer  orders.  We  will  suggest  that
 Ram  Babu  also  should  be  shifted.
 This  much  we  can  do.  If  there  are
 complaints  against  any  other  officers,
 we  will  ask  the  State  Government  to
 enquire  into  it  If  Shastrij:  gives  the
 names  of  any  persons  who  are  taking
 this  pension  by  producing  false  certi-
 ficates,  we  will  enquire  into  the
 matter.

 He  had  written  about  the  case  of
 Shrj  Hazari  Lal  of  Patna  District.  In
 that  case,  g  complaint  was  received  by
 Shri  Shastri,  which  he  forwarded  to
 us.

 MR,  CHAIRMAN:  The  Minister  will
 remember  that  when  the  names  were
 cited  by  Bhri  Shastri,  I  objected  to  the
 names  beimg  mentioned.  If  you  start
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 giving  individual  names,  this  half  un
 hour  discussion,  which  has  already
 gone  to  one  hour,  will  go  on  endlessly.
 So,  leaving  aside  individual  cases,  you
 can  refer  to  them  generally,

 SHRI  F.  H.  MOHSIN:  All  the  cages
 which  have  been  referred  to  by  Siri
 Shastri,  we  have  got  them  examined.
 In  many  cases  the  pension  was  sanc-
 tioned  on  the  basis  of  the  recommen-
 dation  of  the  State  Government.  In
 the  case  of  that  particular  individuul,
 whose  name  he  mentioned,  the  person
 was  sentenced  to  imprisonment  in
 another  case.  He  had  suffereg  impri-
 sonment  for  four  years.  It  was  known
 as  Bhikhan  Pahari  Bomb  case  Of
 course,  in  another  case  he  was  an
 approver.

 SHRI  RAMAVATAR  SHASTRI:  It
 was  in  the  same  case.  I  was  in  the
 jail,

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Sir,  on  a  point  of  oider.
 The  Half  an  Hour  discusison  is  me‘ut
 to  raise  general  principles  and  general
 problems.  I  do  not  think  this  Hreuse
 is  meant  ‘or  going  into  indiv:duai
 cuses,  however  grave  and  sericus  th  52
 cases  may  be.  Therefore,  I  think  the
 Minister  should  simply  give  an  assur-
 ance  that  he  will  examine  the  indivi-
 dual  cases,

 MR,  CHAIRMAN:  You  are  perfect!y
 correct,  That  is  why  I  asked  him  nut
 to  cite  individual  cases.  But  Shri
 Shastri  in  the  discussion  has  referred
 in  one  case.  Therefore,  I  thought  he
 can  refer  to  that  particular  “ase  iv
 keep  the  records  straight.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Shri  Shastri  is  making  a
 very  serious  allegation

 SHRI  A.  P.  SHARMA  (Bunar):
 Since  when  have  you  become  his  sup-
 porter?

 SHRI  F.  H.  MOHSIN:  In  many  cases
 the  pension  was  sanctioned  on  the
 basis  of  the  recommendation  of  the
 State  Government.  In  some  cases,
 complaints  were  made  against  persona
 whose  applications  have  not  been
 Teceived  at  all.  There  are  such  com-
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 plaints  also.  I  have  got  here  detuils
 of  all  the  30  persons.  But,  as  the
 Chairman  has  ruled,  I  cannot  give  the
 information  in  individual  cases  l
 Can  show  him  the  whole  list  so  that
 he  can  know  what  action  has  been
 taken.  In  some  cases  the  inquiry  is
 going  on.  In  some  cases  the  allega-
 tions  are  found  incorrect.  Ig  Shri
 Shastri  is  interested,  I  can  show  him
 the  full  details.

 He  also  mentioned  about  ment’on-
 ing  the  names  of  MPs  and  MLAs  who
 have  given  certificates  to  thes:  pei-
 sons.  O*  course,  there  ig  no  liarm  in
 mentioning  their  names.  But  there
 are  about  426  cases.  If  the  Membheis
 go  on  asking  who  has  recommended
 whom,  tis  will  involve  so  much  of
 labour  ang  time  to  give  this  intorma-
 tion.  It  is  pot  commensurate  wita  the
 labour  ang  time  involved,  We  want  to
 give  as  much  publicity  as  possible  to
 the  names  of  freedom  fighters  “no
 have  been  awarded  pensions.  I  have
 no  hesitation  even  to  divulge  the
 names  of  MPs  and  MLAs  who  have
 recommended  their  cases.  It  is  n0t  a
 secret  document.  It  is  a  question  of
 only  labour  and  time  involved  in  that.
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 As  to  what  action  is  taken  when
 the  applieation  is  found  to  be  a  fake
 application,  in  that  case,  if  the  appli-
 cation  ys  found  to  be  not  genuine,
 action  could  be  taken  and  action  is
 contemplated  to  be  taken,  He  could
 be  proceeded  against  under  Section
 420  LP.C,  for  cheating.  The  amount
 paid  could  be  recovered  from  him.
 But  we  do  not  contemplate  tc  take
 any  action  against  MPs  and  ex-MPa
 who  have  given  certificates  on  the
 basis  of  which  pension  was  drawn
 Any  way,  we  can  recover  the  amount
 from  him  and  alsc  take  criminai  action
 against  the  person  who  cheated  the
 Government.

 The  hon.  Member,  Shri  Arjun  Sethi,
 from  Orissa  made  a  rather  wild  alle-
 gation  that  only  the  fake  applicants
 have  been  getting  pensions  and  that
 that  genuine  applicants  have  no!  been
 given  pensions.  It  is  not  true  Most
 of  them  are  genuine  applicants.  The
 fake  applications  are  very  few.  From
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 about  426  complaints,  that  were
 received  go  far  we  have  found  only
 2  fake  applications.  By  no  stretch
 of  imagination,  we  can  say  that  all
 these  are  fake  applications,  If  there
 876  any  genuine  freedom  fighters  who
 have  suffered  ang  who  have  not  been
 given  any  pension,  we  will  consider
 them.  He  said  that  a  person  who  has
 suffered  imprisonment  for  a  number
 of  years  hag  not  been  given  any
 pension,  It  may  be  because  some
 document  is  not  forthcoming.  There
 may  be  some  delay  because  the  certi-
 ficate  or  some  document  is  not  forth-
 coming.  lf  my  hon.  friend,  Shri  Sethi,
 writes  to  us  about  such  cases,  we  will
 take  expeditious  action  in  the  matter.

 SHRI  ARJUN  SETHI:
 ready  written  to  you.

 SHRI  प्,  H.  MOHSIN:  Then,  Shri
 K.  C.  Halder  made  a  point  that  people
 from  the  former  united  India  which
 now  form  part  of  Pakistan  or  Ban-
 gladesh  who  have  come  here  and
 have  also  taken  part  in  the  freedom
 movement  have  not  been  =  granted
 pension  because  they  cannot  get  the
 jail  certificate.  In  these  cases,  of
 Course  some  leniency  is  also  shown.
 We  do  realise  that  it  may  be  difficult
 for  them  to  produce  jail  certificate
 because  they  cannot  go  there  and
 get  it.  For  such  persons,  we  require
 some  other  circumstantial  evidence.  A
 certificate  from  MP/Ex-MP  or  MLA/
 Ex-MLA  who  were  with  them  ag  co-
 prisoners  will  be  sufficient.  Also,  on
 the  basig  of  the  State  Government
 certificate,  after  making  some  in-
 quiry  if  they  are  found  to  be  realfre-
 edom  fighters,  we  can  give  penaion.
 If  there  are  any  such  cases,  we  will
 look  into  them.

 I  have  al-

 Another  hon.  Member  from  that
 side  said  that  politica]  discrimination
 is  being  made.  He  made  that  alle-
 gation.  We  do  not  make  any  distinc-
 tion  between  this  political  party  or
 that  political  party.  What  we  want
 ia,  whether  he  is  a  genuine  freedom
 fighter  or  not,  Let  him  belong  to  any
 political  party.  We  have  never  made
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 any  discrimination,  We  are  not  going
 to  make  any  discrimination,  =

 It  is  true  that  Tamrapatrag  are  not
 being  distributed  expeditiously.  There
 has  been  a  delay  in  distributing  these
 Tamrapairas  because  they  are  being
 distributed  by  the  State  Govern-
 ments.  It  is  very  difficult  to  distri-
 bute  from  Delhi,  Of  course,  the  first
 distribution  was  made  by  the  Prime
 Minister  here  on  that  Independence
 Day.  But  later  on,  we  have  been
 requesting  the  State  Governments  to
 distiibute  tamrapatras  as  early  as
 possible  We  will  pursue  thig  matter.

 One  hon.  Member  made  a  point:
 why  not  given  pension  to  those  per-
 sons  who  were  released  prematurely
 due  to  GanJhi-Irwin  Pact.  For  these
 people  we  have  already  shown  some
 concession.  If  they  had  been  relased
 betore  completing  six  months,  and
 if  they  were  there  even  for  five
 months,  they  are  being  considered  for
 pension.  But  the  demand  is  made  to
 bring  it  down  further  so  that  the  case
 ol  4  months  and  25  days  is  covered.
 Then  there  may  be  another  case  of
 4  months  and  24  days.  Then  there
 may  be  another  case  of  4  months  and
 23  days.  There  is  no  end  to  jt.  We
 have  to  fix  the  period  somewhere,  and
 after  full  consideration  of  the  matter
 und  also  the  overall  situation  of  the
 freedom  fighters  throughout  the  coun-
 try,  this  hag  been  decided.

 Our  basis  of  sanction  of  the  pen-
 sion  is  the  actual  suffering.  Suppose
 a  person  Was  convicted  and  the  jud-
 gment  was  delivered  for  ten  years
 but  he  did  not  suffer,  he  did  not  stay
 in  the  jail,  even  for  one  month;  then
 he  is  not  entitled,  It  is  mainly  bas-
 ed  on  the  suffering  of  the  person.

 He  also  made  another  point  that
 gome  9९096  were,  getting  Rs.  300,
 when  others  are  getting  Rs,  200.  That
 also  depends  on  the  actual  suffering.
 There  are  some  persons  who  have
 suffered  for  more  than  five  years  and
 who  have  more  dependents.  So,  it
 depends  on  the  actual  suffering  and
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 also  on  the  number  of  dependents  on
 him  and  also  his  financial  condition.
 All  these  are  taken  into  account  while
 giving  the  enhanced  pension.

 He  has  said  about  under-trials.
 Even  now  the  position  is  that  we
 have  extended  to  give  pension  to  the
 persons  who  were  under  trial  also
 not  only  in  the  former  native  States
 but  also  in  what  was  known  as  Bri-
 tish  India  provided  they  were  in  jail
 for  six  months.

 For  those  who  went’  underground,
 there  must  be  some  kind  of  evidence.
 Otherwise,  every  one  will  come  and
 say  that  he  was  underground.  There-
 fore,  in  order  to  decide  who  remain-
 ed  underground  and  who  did  not,
 there  must  be  some  kind  of  evidence;
 for  example,  some  proclamation  by
 the  Government  to  award  so  much
 price  to  those  persons  who  gave  in-
 formation.  If  some  kind  of  official
 evidence  is  forthcoming,  we  can  give
 provided  he  had  gone  underground
 for  ‘more  than  six  months.  As  J  said,
 here,  proof  is  necessary.

 We  have  been  taking  expeditious
 action  in  iving  pensions  to’  those
 who  are  very  old  and  who  are  sick.
 The  first  ‘priority  is  given  for  those
 persons  who  are  more  than  80  years
 old.  We  give  the  second  priority  to
 those  who  are  more  than  70  years
 old.  Ig  they  are  sick,  then  also  we
 give  priority.  We  dispose  of  those
 applications  early.  Priority  is  also
 given  for  widows  who  are  in  a_  very
 difficult  position;  we  examine  those
 applications  early.  Every  effort  is
 being  made  to  see  that  the  applicu-
 tiong  are  disposed  of  as  expeditiously
 as  possible,  There  is  no  cause  for  any
 complaint  or  concern.  The  apprehen-
 sions  of  Shri  Ramavatar  Shastri  are
 not  well-founded.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  This  question  has  been  dis-
 cussed  in  this  House’  several  times,
 and  I  am  afraid  the  exact  position
 is  not  well  known  or  well  appreciat-
 ed  by  all  the  hon.  members.
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 The  first  point  that  I  want  to
 submit  for  the  information  of  the
 House  is  this.  My  colleague  has
 mentioned  that  a  certain  number  of
 cases  are  pending.  Why  are  they
 pending?  They  are  not  pending  with
 us  in  the  sense  that  we  have  all  the
 information  and  we  are  not  deciding.
 I  am  saying  this  with  the  full  sense
 of  responsibility.  I  made  the’  en-
 quiry  about  a  week  ago;  I  had  call-
 ed  my  officers.  A  statement  has  been
 given  and  all  the  hon.  members
 have  see  it,  where  State-wise  we  have
 stated  the  number  of  aplications  pen-
 ding  with  each  State  Government.
 Where  there  is  a  clear  evidence,  we
 straightaway  sanction;  we  call  it  a
 provisional  sanction;  that  is  to  say,
 if  there  is  confirmation,  then  we  will
 finalise  it;  if  there  is  no  confirmation,

 then  we  will  reopen“it.  Otherwise,
 We  would  never  be  able  to  dispose
 of  many  applications.  As  more  and
 more  applications  come  from  each
 State  saying  that  these  are  applica-
 tions  for  sanction,  we  sanction  them.
 Take,  for  instance,  the  question  rais-
 ed  by  Shri  Ramavatar  Shastri.  In
 the  last  Session,  while  the  Session
 was  going  on,  I  sent  a  telex  message
 to  Patna  and  requested  the  Chairman
 —-the  Chairman  i¢  no  less  a  person
 than  Shri  Hari  Nath  Mishra—than
 whom  there  is  no  person  with
 greater  integrity,  with  greater  trust-
 worthiness,  if  I  may  say  so.  That  is
 why  he  was  appointed  Chairman.  He
 has  got  a  Committee  and  that  Com-
 mittee  goes  carefully  into  every  ap-
 plication.  And  when’  I  asked  him
 how  long  will  he  take  to  complete  the
 work  in  respect  of  the  applications,—
 I  think  Tiwari  ji  will  also  remember,
 he  replied,  it  will  take  about  nine
 months.  He  is  going  so  much  into
 details;  he  is  doing  it  so  carefully.
 Therefore  Shastri  ji  cannot  say  that
 we  are  hastily  doing  something  or
 sa  ctioning  cases  in  indecent  haste
 and  all  that.

 SHRI  RAMAVATAR  SHASTRI:  I
 will  prove  it.

 SHRI  UMA  SHANKAR  DIKSHIT:
 He  said,  Members’  of  Parliament
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 {Shri  Uma  Shankar  Dikshit]
 should  be  punished.  Well,  suppose,  I,
 as  a  Member  of  Parliament,  receive
 an  application.  I  receive  such  an  ap-
 plication  from  one  whom  I  trust;
 someone  who  had  been  with  me  in
 jail  and  whom  I  trust.  I  recommend
 such  an  application  07  that  basis.
 Now,  do  you  want  ‘me  to  go  to  jail
 for  that?  Suppose  Shastri  ji  makes
 an  application  like  that;  what  should
 happen?  Sir,  this  is  not  a  general  dis-
 cussion  and  we  need  not  go  into  the
 same  points  over  and  over  again.  Let
 him  have  another  discussion  if  he
 likes.  We  have  had  several  discus-
 sions  but  still  he  is  not  _  satisfied.
 Certain  matters  which  were  finally
 settled  are  coming  up  again.  My
 complaint  is  this  and  it  is  a  tragedy
 that  the  same  matters  are  raised  over
 and  over  again  which  have  been
 settled.  I  make  an  offer.  I  invite  all
 those  members  who  either  feel  that
 genuine  cases  have  not  been  sanc-
 tioned  or  that  non-genuine  cases  have
 been  sanctioned  to  meet  me;  I  invite
 them  one  by  one.  I  will  give  them
 all  the  information.  Let  no  hon.
 Member,  however  highly-placed  he
 may  be,  however  good  gentleman  he
 may  be,  think  that  he  alone  is
 correct  and  all  the  other  Members  of
 Parliament  are  false.  Let  that  not
 be  the  attitude.  Sir,  we  treat  them
 all  alike.

 I  as  a  human  being  am  liable  to
 error;  Shastri  ji  is  liable  to  error  but
 on  my  error  he  is  willing  to  punish
 me....

 SHRI  RAMAVATAR  SHASTRI:  I
 will  prove....

 SHRI  UMA  SHANKAR  DIKSHIT:
 Foy  that  we  will  have  another  forum.
 I  will  not  accept  the  statement  mere-
 ly  because  he  insists  that  this  is  be-
 ing  done  etc.  Let  the  whole  informa-
 tion  come.  Let  the  State  Govern-
 ment  come  with  their  view.  Let  the
 Committee  give  ६  report  as  to  what
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 they  have  done  and  why.  Then  we

 may  know  the  truth.  I  will  hold  in
 the  next  two  weeks,  meetings  with
 each  Member,  with  even  those  who
 are  not  present  today.  I  want  this
 matter  to  be  settled  once  and  for  all.
 I  would  respectfully  tell  the  House
 that  we  are  not  Unduly  holding  up
 any  single  application  for  which  we
 have  got  information.  Now  there  are
 only  those  applications  which  have
 been  received  after  time  and  those
 applications  for  which  we  have  no
 reports  from  the  concerned  State
 Governments.  What  are  we  to  do
 about  them?  I¢  you  like,  we  will  close
 them  today,  but  I  ask,  will  that  be
 fair?

 Sir,  it  is  much  better,  and  I  submit
 this  with  due  respect—and  also  with
 the  expectation  of  appreciation,  if  I
 may  say  so,  that  it  will  be  utterly
 wrong  to  dispose  of  these  cases  and
 not  wait  until  we  have  fully  satis-
 fied  ourselves  that  all  these  casts
 are  not  genuine.  And  I  request  that
 Shastri  ji  will  be  the  first  hon.  Mem-
 ber  to  see  me,  with  whom  I  will  be
 having  a  meeting  next  week,  he  can
 come  and  I  will  tell  him  about  these
 facts.  But  I  will  also  tell  him  one
 thing,  that  if  he  feels  that  his  com-
 plaints  are  wrong,  he  should  make
 such  a  declaration  in  this  House,  that
 out  of  thirty  applications  so  many
 are  wrong,  so  many  are  right  and  so
 on.  If  in  our  case  our  head  office
 had  made  a  mistake  I  will  say  so.  If
 a  State  Government  has  said  60776
 such  thing,  I  will  say,  that  the  State
 Government  has  said  this  or  that.

 Sir,  I  think,  with  this  assurance,  we
 should  treat  this  matter  as  closed.

 8.40  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Cloc  on  Thursday,
 August  22,  974Sravana  3l,  896
 (Saka).


